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The fallowing Act of the Tamil Nadu Tegislative A{semhly received
the assent of the Governor on the 22nd April 1994 and is hereby published

- for general information — |

) ACT Nu. 21 OF 1994,
Aw Act to repeat ond re-enact the Tamil Nodu Panchayats Aci, 1958,

WHEREAS it is expedient to repeal and re-enact the Tamil Wadu Panchayats Act,
1958, far establishing a three tier panchayat raj systemn in the State to the elecled
bodies at the village, intermediate and district level in keeping with the Constitution
(Seventy-third Amendment) Act, 1992, relating ko panchayats for greater parlicipation
of the people 50 as to make them institutions of selt-governnent and for more
gffective implementation of rural developmen: programmaes,

BE it enacted by the Legislalive Assembly of the Stare of Tamil Nadu in the Forty-

filth Year of the Republic of India as fllows.-—

CHAPTER .

PRELIMINARY,
1.{11 Thiz Act may be called the Tamil Madu Panchoyats Act, 1994,

{2} It extends to the whele of the State of Tamil Nadu execept,—

fi] the City af Muadras;

(i) the City of Madurai constituted under the Madarar City Mupicipal
Corporaticn Act, 1991

{iit} the Ciry of Coimbatore constituted under the Coimbatore City Municipal
Corpotation Act, 1981

- fiv) the municipalities, town panchayats and industrial wownsfips constituted

ander the Tamil Nadu District Municipalities Act. 1920; and

(v} the cantonments constituted under the Cantenments Act, 1924,

(3} it shall come inte force on such date as the Government may, by netification,

| uppint.

2. Inthis Act. uiless the context qtherwise requires,—

(17 'building’ includes a house, aut-house, tent, stable. latrine, shed, hut, watl
(other than a boundary wall not cxeeeding 2.5 metres in height) and any other such
strugture, whether of masonry. bricks, wood, mud, metal or any otheér material

- whatsoaver;

23 'casual vacancy' means a vacapncy occurring otherwise than by efllux aof
¥ 2

tirve and 'casual efection' means an election held to fill a casual vacancy:

By Lamg - 1A

FEEE R N R R

T -

Shosl tHle,
exipnl and
COITUMENGEmEnL,

[definikions.
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{33 "chairman' means the chairman of a pamtmyal union council or & district
panchayat, as {iic case may be;

f4y 'chief exccutive offiver’ means the :,Iuef gxecutive officer of a n:iﬁtr:ct
panchd}m

£5) ‘callacta” wieans the collector of a revenue disirict;
(&} 'corumissioner’ means the commissioner ai & panchayat union;

(7) 'company' means A company as defined in the Companies Act, (956 and
includos o forcign company within the meaning of section 391 of thet Acl;

{8y "disteicl” means a tevenue districl,

{9} ‘district paochayat’ mmenns the district panchayat constiluted under sub-
section {1) of section 24;

(101 *drain’ means & rain or starm water drain and water tables, chutes and the
side drain exclusively meant to drain away the rain water falling on the surface of any
street, bridge or cawseway, but does not include a drain or sewer within the ineaning
of the Madras Metrapolitan Water Supply and Sewerzge Act, 1975,

{113 'executtve antharity' means a secredary of 4 village panchayat appointed by
the Governencnt under section 83;

(12} 'Government” meany thy State Govermend;

(13} '"Crrama Sabla' means a body consisting ol persons regisiered in the
eloctoral rolls redating to a panchaval villape comprised within the area of village
panchayat concernad:

{14} 'house' means a building fit for hienan eccupation, whether as a residence
o olberwiss. having o separale principal entrance tfrom (he common way. and includes
any shop, workshiop or warehouse or any btilding used [or gavaging wr parking buses
or as a bus-stand:

{13) 'hut' means any building which is constructed principally of wood, mud,
leaves, grass or thatch and includes any temparary slruclure of whatever size or any

small building of whatever material made, which the panchayal may declare 10 be a
hut for the purpases of this Acl;

(163 'Inspector’ means ar]} officer not below the rank of a2 Collector appointed

. by the Government to exercise or perform any of the powers or duties of the

[nspeetor nnder this Agt;
U7 abcine’ ineledes privy, waler-closet and urinal;

{18} ‘member’ means a member of the village panchayat, the pam,ha:,r,ﬂ LTLH
cotncil ar the district paachayat, as the caze may he:

(19) ‘ordinary wacancy' means a vacascy occurring by efilux of time  and
“ordinary electic w' mcans an election beld to fili an aedinary vacancy:

(204 "owner includes- -

2} the person for the lime being eceiving oc entifled 10 recerve whether on
bis own account or on behalf of another person as apent, trustee, guardian, masager
ar receiver ar far any religious or charitable purpose. the rents or profits of the
property in connection with which the ward is used; and

(b} the pespn for the time being in charge of the animal or vehicle in
conncction with which the word 15 ysed; -

Centoal Aat
ol 1956,

Turnil Made

Acl 28 ol 151
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21} “penchavat’ means a village panchayat, a panchayat vnion council or a
district papchayat constituted under this Act;

(22} ‘panchayat development block’ means the area declared by the Government
fram timte o time 1o be a panchayal developmenl block for the purpase of this Act;

(23) *panchayat uznion” means any 1ocal area which i declared e be a panchayat
Cunmion under this Act;

- (247 ‘panchayat unien council’ means the body consiituted for the administration
- of a_panchayat union under this Act

(25) "panchayat village® means any local area over which a village panchayas
has jurisdiction;

(26) ‘]Jfr::ﬁ'tdaﬁt' means the president of & villags panchayat;

© (A7) ‘private road’ means any street, road. square, courl. glley, passage, cart-
track. [oot-patl or riding-path which is not @ “public road' but dees not include a path-
.. way made by the owner af premises on his own land to secure, access W, or the
convenient use of, such DTRMISeE; :

[(28) ‘public road’ means any sirest, coad. square. court, alley. passage. carl-
track, foot-path or ridmg-patl, over which the public have a rqpht of way, whether a
thoroughtare or not and includes—

{a) the roadway aver any public bridpe Or causeway:

{t) the footway attached 1o ary such road, public bridpe ar causeway; and

land, whether coverad or not by any pavement, veranda, or ather stracture, which liss en
. _either side of the roadway upta the boundaries of the adjacent property. whether that
__property is private property or property belongimg to the Slate or Central Government,

: " (299 a person is deemed to have his residence T or ' reside’ in any hause (7 he

‘sometimes uses any portion thereef as a stecping azpaniment. and a person is not
.deemed to cease to reside in any such house merely because he iz absent front it or
has elsewhere anather dwelling in which he resides. i he is at liberty o retumn to such
house al any time and has not abandoned his intertion of returning:

(300 ‘reveriae disteict’ means any loci] areq which for the purposes of revenue
administration is under the charee of o Colieclor. alter excludise, Gerelrom all areas
inglodesd in—

{a} the ity of Madras;

(k) the City of Madurai constitufed uncder the Mademsni City Municipal
Carporation Act, 197];

(c) the City of Cofmbalore constiuted under the Coimbate-e City Municipal
Corporation Act, 1981,

{d) the municipalities. town panchayats and incustriai mweships constifizled
onder the Tamil &adu Distiet Mimicipalities Act, 1920, wod

(e) the cantonments constituted uader the Cantonpients Act, 1924,
{31y 'Scheduled Castes' shali have the same meaning as in the Constilution;

(32) "Seheduled Tribes' shali have (he same meaning & in thr Constiugion,

cr-\-'.!"‘t *"j'll_l.‘i—u 'iL.'l I

{¢) the drains attached ta any such. road. public bridge or causeway, and the
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(333 “&iate Election Commission’ means the “tate Election Commission refzrred
o i section 239

(343 “State Election Commissioner® means the State Election Commissioner
referred to in section 239; :

{35} ‘unreserved forest” means o forest not notified under section 4 of the
Tamil Nadu Forest Act, 1882 and includes wnreserved land at the dispesal of the
Gavermnent;

(36) "willage" mea.s any focal areg which is declared 10 be 2 panchayat village
under sub=section {1 of section 4, and “revenue village' means any lpeal ares which 15
recapnised as & villize in the revenue accounts of Govermnment aﬂer excluding there(rom
the areas, if any, included in— :

{2} the City of Madras;

() the City of Madural constituted under the Madurai City Munu:lpﬂ! Corporation
Ack, 19T

fel the QCity of Coimbatore copstituled under the Cmmbatorﬂ City Munigipal
Corporation Act, [381;

{d) the munivipalitivs, twwn panchayats and industrial lownships constituted
under the Tamil Madu District Bunicipalities Act, 1920, and

{e} the cantominents consiituted under the Cantonments Act, [924;

{37} 'village panchayat’ means a panchayat constituted as a village panchayat

- under sub-sectian £1] of seclion 6

{38) "water-course” includes any river, stream or channel . whether natural or
artificial:

{39} “year’ means the financial vear.

g

Tamil Wadu K
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CHAPTER .
i GRAMA SABHA.

3 {1] There shall te a Gmmﬁ Sabha far every village panchayat consisting of  Cirama Sabhe,

rersons registered in the efectoral roll relating to the panchayat village, comprised
w;thm lhe arca uf the said village panchayat.

{2} Subject to the peneral orders of the Guvernment the Grama Sahha shall
meet atleast thrice in a vear but six months shall nat intervene hetween any Iwo
méetings, If the village panchayat [afls to corvene the Grama Sabha, the [nspector
shell convene the Grama Sabha.

(3} (a) The Grama Sabha shall.—
{i) approve the viilage plan,
(i} approve the villaze budget for the vear; and

{itfy review the propress of the implementation of all scheres catrusted
to the villags panchayat.

(b} The Government may, by notification. enteust fo the Grama Sahha such
other funclions as may be specified.

{4% The village panchavat shall give due consideration to the recomm andations and
suggestons of the Orama Sabha. .

{5) The quorwn far a meeting of the Grama Sabha shall be one-third of the total

conducting such meetings of the Grama Sabha shall be such as ma:y be prescribed.

{6) BEvery meeting of the Grama Sabha shall be presided aver by the president
and in his absence, by the vice-president and in the absence of both the president and
vice-president. by a member chosen by the members present at the meeting,

number of the members of the Grama Sabha and the procedute for convening and .



AP

32

TAMIT, NADU GOVERNMENT GAZETTE EXTRAORDINARY

Fomation of
~ punciyat
villages.

CHAPTER IH.

FORMATION AND CONSTITUTION OF VILLAGE PANCHAYATS,
PANCHAY AV UNION COUNCILS ANG DISTRICT PANCHAYATS.

VILLAGE PANCHAYATS,
4, {1} The [nspoctor— '

fz) shall, by notification, classify and declare every local area comnprising
revenue village or villages or any portion of a revenue village or contiguous portions of
twa or more revenue villages with 2 population estimated at not Less than five hundred as
a panchayat village for the purposes of this Act; and

{1y shall, by actification, specify the narme of spch panchayat village.

{2} {a} The Inspectar may, by notification, exclude from a panchavat village
any area comprised therein, provided that the population el tie panchayat village after
such exclusion, is not less than five hundred, .

(b) In regard to any area excluded under clause {a}, the Inspector shall by
notification under sub-section (1) declare It to ke a panchayat village if it has a
population of not jess than five hundred or if its poy..larion 15 less than flve hundred,
include it in any contiguous panchayat village under clause (¢} (1.

(c) The Imspector may, by notification,—

fi} include In a panchayat village any local area contiguous thereto; or
(11) cancel or modify a notifigation issued under sub-seetion (1), or
{iii} alter vhe name of any panchayat village specified under sub-section (1),

{dy Defore issuing 2 notification under clause {a) or under clause (b} read
with sub-section (1} or under clause (c), the Inspector shall give the village panchayat
or village paachayats which will be affected by ihe issue of such nonfication, a

reasonable opportunity of showing cause against the proposel and shall consider the -

explanations and objections, if any, of such village penchayat or village panchayats.

{31 Any rate-payer or inhabitant of such area or any village panchayat concermed,
may, if he or it objects to any notification under sub-seclion (1} oc sub-section (2,
appeal to the govermment within such pericd as may be preseribed.

{4) The Inspeclor niay pass such orders as he may deem fit—

{a) a5 1o the disposal of the property vested in a village panchayat which has
ceased ro exist, and the discharge of its habiliiies ;

(b} a5 (o the disposal of any part of the property vested in a village panchayat
which has ceased to exercise jurisdiction over any local area, and the discharge of the
liabilities of the village panchayal relating ta such preperty or arising from such tocal
ared.

{51 An order made under sub-section (4) may contain such suepplemental,
incidental and censequential provisions as the [nspector may deem necessary, and in
pacticular may direct—

(i} that any tax, fee or other sum dype to the village panchayat or where a
village panchavat has ceased o exercise jurisdiction over any local area, such tax, fee
ar other sun due o the villape panchayal as relates to that area shall be pavahle 10
suciv muthuorities as ey be specitiod in the order;

{ii) that appeals, petitions, or other applicutivns with reference 1o any such
tax, fee or sum which are pending on the date on which the village panchayvat ceasvd
to exEst or, @s the case may be, on the date on which the villape panchayat cease 1o
exercise Jurisdiction over the Incal arca, shall be disposed of by such authurities as
may be specifizd v the order.
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Fainil Nadu 5. (1) The Inspecior may, whether at the request of the wvillape panchayat or
f1920°  gtherwise, by notification, declare that any of the provisions of the Tamil Nadu
District Municipalities Act, 1920 or of any rules made therzunder, skl be extended to,
and be in foree in. the panchayat village or any specified arca ilmreiin_

{3) The provisions so notified shall be construed with suq:h alteratinns (not
-affecting the substancc) as may be necessary or proper {or the [II'JFPDSE of adapting
them to the panchayat village or specified area therein.

{3) Without prejudice to the generality of the foregoing provision. all references
in the provisions so notifiad to a municipal council or the chairman or the exaecutive
authority thereof shail be covstrued as references to the wvillage panchayat or the
president or the executive authority of the village panchayat and all references to any
Dfﬁcar or servant of a municipal councii as references to the corresponding officer or

- dervamt of the village panchayat, and ali refecences fo the municipal linits as references
to the [imits of the panchayat village or specified area therehn. as the case may ke,

6. (1} A village panchayul shall be constiluted for cach panchayat village consisting
of such number of elected members, with effect from sucl date as may be specified in the
- natification issued in that behalf by the Inspector.

{2 Subject 1o the provisions of this Acl, the adininistration of the panchavat
village shall vest in ¢the village panchayat but the village panchayat shall not be entitled
to exercise tupctioms expressly assipned by or under this Actor any other law to its
president or to any panchayat union council or the district panchayat ar other autharity.

(3) Every village panchavat shall be a body comorate by the name of the
panchavat village specified in the notification tssued under sechion 4. shall have perpetual
succession and a common seal, and subject to any restriction or qualification imposad
by ar under this Act 'or any other law. shall e vested with the capacity of suing or
beinn sued in its corporate name, of acgiiring, holding and transfering property.
movabiz or immovable, of entering into contracts. and of doing all things necessary,
proper or expedient for the prposes for which it is constituted.

7. (1) The Government may alter any classification notified under sub-scetion {1)
.. of section 4, if in their opinion the panchayat village satisfies or ceaseés to satisfy the
- conditions referred 1o in thal sub-section,
' {2y Any decision made by the Government under 1h|3 seation shall not he
guestioned in a court of law.

L&D Nntwnhsmndmg_ anything contained in section 12 or any other provisions of
1 ~this-Act, the total numiber of members of & village panchayat (exclusive of its president)
shall be notified by the [nspestor in accordance with such scale as may he prescribed
.. -with reference to population of the panchayat village concerned, as ascertained at the
"7 Tast preceding census of which the relevant figures have been pablished.
(2) The Inspector may, from time to Hime, by notification, alter the total number
of members of a village panchayat notified under sub-section (1)
o {3} The number npotified vnder sub-section (1) or the number as altered hy
- notification undet sub-section (23 shall not be less than Ove or more thaa Gficen.

- 9. (1) Every viilage panchayat unless sooner dissolved, shall continue for five years
from the date gppointed for its fimt mecting afier each pedinary election and no benger.,

_ (2) Where a village panchavat is dissolved before the expration of the said
“perod of five years, elaction to constitute such villapz panchayat shall be completad in

. .accordance with the provistans of section 214 a5 spon as may be, and in any case
fbeﬁaré the expiration of a period of six months from the date of such dissalution:

-, 'rovided that where a village panchavat iz dissofved, witkin six J-mnths before

I_eetipn to such village panchayat.

Exty (aiy ),

he expiration of the said period of five years, it shall not be necessary o hold any

Exiension of
provizsiens of
Tamil Madu
D3strict
hunicipalitics
Act, 1920 or
af any rules
Ty Lhere-
Urricles,

Constitution af
vitfage
panchayals

and their
mcorporation,

Alteration of
¢lassitioation
al” panchayvat
willages

Strength of a
il lape
panchayat.

Duration e
village
oanchay ate.



54 TAMIL NADU GOVERNMENT GAZETTE EXTR&DRDINART’
Elegtion of 10. The members of the village panchayat shall be elected in such manner as may
members o pe preseribed: .
nnnc;;:l?ff Provided that no persom shull be eligible 10 be elected onder this Act as a
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member of more than cne village panchayat.

1141} Seats shall be reserved for the persons belonging to e Scheduled Castes
and :he Schaduled Tribes in cvery village panchayar amd the number of seafs so
reserved shali bear as neatly as may be, the same proportion lo the 1otal number of
seats to be filled by direet clection in that village panchayat as the population of 1he
seheduled Castes in that village panchayat area ar of the Scheduled Tribes in that
village panchayat area bears to the wtal population of that area:

Pravided that For the fivst election for the village panchayat to be held immedliately
after the commencemenl of this Act, the provisional population Aigures of the panchayat
village as published in relation to E991 census shall be deemed to be the papulation of
the panchavat viliage,

(2} Seats shall be reserved for women belonging o the Scheduled Castes and
the %cheduled Tribes fram ameny the seals reserved Tor the persons beloaging fo the
Scheduled Castes and the Scheditled Tribes which shall not be less than one third of
the total number of seats reserved for the perseons balonging to Scheduled Castes and
the Seheduled Tribes.

{33 Seals shall be reserved for women in the village panchayat and the number
of seats reserved for women shall be, as nearly as may be, one third (including the
number of scats reserved for women belonging 1o the Scheduled Castes and the
Scheduled Tribes) of the otal number of seats in the village panchayat: -

Provided that such seats reserved for women shall be alloried by rotarion to
dillcrent wards i3 such a manner as the [nspector may, by nolificstion. direct,

{4} The reservation of seats under sub-secrions{ I} and (2) shali cease to have
effect an the expiration of the perind specified in Article 334 of the Conslitutiun,

12. For the purpose ol election of members w2 village panchayar. the inspectar
may, after consulting the willage panchavat. by notification, divide the panchayat
village into w.ards and detennine the number of members ra be returned by each ward

. i accordance with such scale as may be preseribed.

13.413 The term of office of the members of every village panchayal who are
elected at ordinary elections, shall, save as otheradse uxpressly provided. be five vears
from the dale appointed for the first meeting of suzh village panchayat afier ordinary
election.

{23 Ordinary vacancies in the oifice of an elecied member of the village panchaya
shatl ke filled at ordinary elections which shall be {ixed hy the Siate Election
Commizsioner to take place on such day or days within six months before the
occurrence of the ordinary vacencies, ws he thinks At '

3% The member of u village panchayat elected in & casuval vacancy shall enter
vpan office forthwith, but shall hold office anly solong as the member in whose place
e is elected would have been entided to held office if the vacancy had not ecourr=d.

14,013 Subject 1o the provisions of sub-section (2}, the electoral rol] of the panchayar
uriio.l council for the time being in forve in a panchavat viliage shall be deemed to be
the electoral roll for such villnge panchaval, _

(2) Mo amendmoent, transpesition or deletion of any entry in the electoral redl of
the panchayal union council made atter the [ast dare of making nominaticns for an

clection inany village panchayat ward and before the natification of the result of sucih

glection. shall form part of the ¢lectoral rell far such electian for the purpose of this

secHOn, ' :
(3) The executive avthority of the villaze panclhaya! skall muiniain in the

prescribed manner, an efectoral roll for each ward of the panchayat village.

..‘:,..,__.,::-'. L e
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PANCHAYAT UNION COUNCILS.

_ 1501 The Guvernment may. fram time o time, publish a notificatfon of their
inténtion—
fay to declare any locul arca furming a development black {or the purposes
of the National Extension Servive Schoeme ot Community Development. w bg a panchayat
development block: and
(b} to constetute or every such panchayat development block & pancliavat
umior.
(23 Any inhabitant of a local area in respect of which any such notification has
“been published mav submil his objection in writtng 1o anything contained in the
., notification to the Govemment within six weeks Mram the publication af the notification
: so-and the Governrent shall take all such objectinas fno consideration.
LT (3 After the expiry al six weeks from e publication of the notification and
= -after considering the abjections, if any. wlﬂch have been submitted. the Guvernmen[
may, by notificalion-—
{a) declare ihe local arca to be a panchayat development block: .
(b} declare the said parchavat development block tw be a2 panchavat union:

. . (e specify the name of the panchayat union.

: {4} The Government may. by notification-- :
s {1 exclude from a panchayal development Hock any arca or village comgprised
therain, or
) (ii) include in o panchayat develnpment block aay aren contigeous 10 0y, ar
R (i cancel or modily a noesification issweed under sub-seetion (3 or
- (v alter Lhe name.al a panchiayat vnion.

(33 Betore ssuing a notification under sube-section (43, the Government shll
comsult the eistrict panchavar concernad and give the panchayal won couneil e
panchavat union councils and the village panclhayal or villege pagehayars wileh will be
Calfertied by the issee of such noification. 3 reasonsble opnortsnity (o shoaving cause

against the proposal and shall cansider their explanations, and objections, il any.

{(f) The Government may pass such orders as they may deem fic--
fa} far the disposal of the 3ser of, ar institutinns belonging 1o, the panchavac
unicn council which has ceased to exist, aind for the discharge of the Yiabilities. if any,
‘of such panchayad union council relating to such assels ar matitulians. ar
(b} Tor the disposal of any part of the assets oL or inslidutions belonging e
& panchayar union council which has Coused wr exereese jurisdiction over any panchival
development block and (or the discharge of the Habilities, if any, of the panchavar
umian council relating to sueh assels or instintions. '

_ (7} An order made under stb-scclion 63 may ¢ontain such supplermental,
incidental and consequential provisions as the Govermment imay dzemt necessary, and
in particular may direci--

L0 bR any tax, fee o other swn due 12 the panchasel anfon eouncil or
where a panchayat uafon coungil has ceased 1o exercive jurisdiciios over any penchayal
development block, such tax. feg or other sum due to the panchayat union conrncil as
relates (o that block shall be payable to such authoritios as oy s "~|"'LCIT|QL1 it the
order;

(i} that appeals. petitiun: or other applications with refprence o any such
tax, foa o sum which are pending on the date on which the paneljavar union council
ceaséd 1o exist, or as the case may be. an the date on witich e panchayat wnin
vouncil ceased to exercise jurisdiction vver the panchaynl develepnent hiock shall be
disposed of by such autherities as may be speerficd @ the order,

Formntion of
punglasat
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16417 A panchavar union council shall be constituted for each panchayat union
with effect from such date as may be specified in the notification issued in thas behalf

by the Govemment.

(2) Subject to the provisions of this Act, the administration of the panchayal
umion shall vest in the paachayar wnion council bat the panchayut union council shall
nat be entitied (0 exercise functions expressly assigned by ar under Uiis Act or any
ather taw to its chaler:an or she commissioner or do (e village panchayar or district
panchayat or any other authoriny: -

Provided that if and so long s thera is no village panchavat in any part of a
panchaval union, the panchayat union council shall exercize ali the powers including
the power of taxation, dissharge the dulies, perform the lunerians and be credited
with the receipts and debited with the charges of the village panchayat. and the
chaimian and e cammissicner ol the panchayat union courcil shall exercise the
powsrs, discharge the dutics and perform the Tunction ol the president and 1he
exacuTive autivariy, respeclive! i such part of the paschayar developmens biock,

-

13} Cvery panchayal union coungil shall be a bady corporale by the nami of the
panchuyal union spegificd in the aotification issued under section 13, shall have
merpesual succession and 1 eommon seal, and. subject to any restriction ar qualification
impased by or under this Act or uny othar faw, shall be vested witn L capacity ol
sutre or being sued o il corporate name, of acquiring. holding and transferring
propecty, movable or inmovable, of entering inlo contracts, and of daing all things
necessary, proper or expedient for the purposes fir which iF s constitlerd.

17, {11 A panchavat union council constituted & any panchayat wnien, shall COMSist

ofi—

{2} the clected members as nesified onder section 19, i

{5 the members of the House of Peaple and the members ol the Sute
Legislative Assembly representing coastitencies which comprise whally ar partly ol
the panchavat wniom, ' I
- {e} the members of Lhe Cowncil of States who are registered as clectr =
within the panchayal uniot _

vd) suely number of presidents of villaye panchayats chisen in the manner
specified under sub-section (2).

(2) THe number of presidents to be elected to the panchayat union counil shall
be one fifh of 1w tmal sumber of elected members as notificd under secton 19,
elected by such presidents in accordance with such procedure as may be prescribed.

{31 The members of "the House of People. the State Legislative Assembly. the
Council of States and the presidents of village panchayats referred ta in clauses (b,
(o) and (d) of sub-section (13 shall te entitled to take part in the proceedings of, and
vote at the meelings of, the panchayat union couneil,

18413 Every panchaval union ceuncil untess sooner dissalved shall continue (or
Tive years from the dale agpoinied for its first meeting after each ordinary slection and
no Jor e,

(77 Where a panchayui union vouncil is dissolved before the expiration of the
said period ol five years, election to reconstiute such panchayat unton council shall be
completed in aceordance with the prpvisions of section 213 as soon as may e, and i
sy case, beford the ¢xpiration of 8 period of six months from the date of such
ilsscluLion: :

Provided that wiere a panchayal union conmedl is dissolved within six monihs
botore the expiration of the said period of five yesrs it shall nol Be neceessery w hold
“any eloctioe 1o sich panchayal naion councii. '

19, The elecred members of @ papchayas unice counci] shall consist of persons
‘elected from the wards in the panchayat union, as may be notified rom lime 1o time
by the Goverument ot the rate of ane member for every five thousand populelion of
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the panchavat union ared a5 ascertaingd in the hast preevding census of which the
relevant figures liave boen published -

Pravided that no person shail be eligible to be elected under this Act as a member
ol more than one panchayal union coaneil,

20, {1y Keats shall be reservad for the persons belongimg 1o the Seneduled (Casies
and 1the Scheduled Tribes in every parcheyat union council and the emher of s2ats 2o
reserved shall bear as nearly as may be, the same proportion o the tolal aomber of
seals o be flled by diraet election i that panchavat umien couneil as the population of
the Scheduled Castes in thal panchavat unios area ot of the Scheduled Trikes in that
panchaval union arca bears to the tofal population of that urea:

Provided that for the firse eleciion for the panchuyat union cownwil ‘o he hald
fmmediately after the commengement af this Act, the provisional populelion figures of
the panchayat ueion as published in celation to 19%] census shall be deemed tobe the
popukation of that patchayat unicn.

{2) Seats shall be reserved lor women helanging o the Seheduled Custes and
the Scheduled Teibes from among the seats reserved for the persons belonging o the
Scheduled Castes and the Scheduled Tribes which shalt not be less thun one-third of
the total number of seats reserved for the persons belonging w 1I‘|-;:i Sehweduled Castes

ad the Scheduled Tribes. !

{3} Seats shall be reserved lor women in the panchaval union ¢euncii and she
numtbrer of scats eeserved [or women shall not be less than ope-third (including the
numbet of seais reserved for women bebonging to the Schedolad Castes and Schedaled
Tribes) of the total number of seals in the panchayat union cotmail:

Provided that stich seals reserved for women shall be a!!n|ﬂed by rotalion o
- ditferent wards in such manner as the nspector may, by neafeation. direcl,

"¢y The reservation ol seats under sub-seetions {17 and (23 shall cowse o have
effect on the expiration of the period specified in Article 334 of the Constitution.

21.013 For the purpose of clectivn of members o lhe panchayat union commeil, the
lnspectar shail. afier consubting the panchavat unton council. by notification. divide
the panchayat union area into wards. and determine the mumber of members (o b
elected in accordance with such scale a8 may be prescribed.

2} Only ane mamhber shall be elected froun cach ward,

22, (V} Except as otharwise provided in this Act, mombers af e panchayat-union
council elected ar an ordinary clection, shall hobd elTiee for a term of five vears.

12} The ferm of office of the members clected at an ordinary cloction &lall
commence on the daté appuinted for the ficst meeting of the panchayat union coungil
- after grdinary clection.

{3} The member of a perehayat union councit elected in a casual vacancy, shail
enter upon office {orthwith hut shall hold office anly so long as the mamber in whose
place he is ¢lested would have been entitled to hold office if the vacancy kad not
acetirred. _

23. {17 Subject to the provision of sub-gection (2}, the electoral roll of the distriet
panchayat for the time being in force for such part of the panchayat union shall be
deemed to be the lectorzl roll for such panchayaf wnion council.

{2} Mo amendment. teansposition or deletion of any entry in the elecioral rob) of
the district panchayat made after asi date for making nomimations for an ¢lection in
any panchayat uninn council ward and before the nolification of ithe result of such
elegtion, shall farm part of the electoral roll Mo such election. lor the purpose of this
seclian, o

{3} The Comimissioner of panchayat union counctl shallinaintain in the prescribed
matiner. electoral roll for each ward in the panchayat union,
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24013 The Government may, by notification. constitute for cach district with
effect from such date as may be prescribed in the suid neification, a districr panchayat

al distict _ having jurisdiction-over the entire district excluding such portions of the district as are

panehayd.
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Flective al”
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.

included in a municipality or fwn panchayal o industrial fownship or under the
autharily of a municipal corporation or a candpnme:nt,

{2y Every district panchuya shall be a Body corparate by the nane of the
district, shall have perpetual seecession and a common seal and subject to soch
rskrictions as are imposed by or undet (his or any other enactment. shall be vested
wilhh the capacity of suing or being sued in its corparate nune, of acquiring, hadding
and trawsferring property, movable or immovabke. whether without o within the finits
of the aren over which # has autharity, of eawering into condracts and of doing ali
things. nacessary, proper or expedient for the purpose for which it is consrinled.

245,111 Every district panchayar shall cunsist af—

far 1he elecled mewbars as Getermined under seceaon 27

¢ e members of the House of People and the members of the Srate
Lcuislative Assembly representing @ part or wholz of the district whese constiluencies
[T witliis e cdistrict.

fe) the member of the Council ol States whe is eygtstered as electar within
W dhistrict.

ted) such number of chairmen of panchayal wnian councils chosen in tie
manpers speciiied under sub-seetion (2] _

(21 The number of chairmen to be sivcted o the district panchayal shall be one
fifth of the toral oumber of etected members a5 determined under section 27 clected
by suck chairmen in accordance with such procedure as may be prescrtbed.

(31 The mambers of the House of People, the Stale Legislative Assembty,
Cauncil ol Stutes and the chaingen of panchaval union councils referred 10 in clauses
fh), ) and fede 0f sub-seetion (71 shall be eniiizd w ke pait inihe proceedings, and
vole al the meeting of the distrivt panchuayat. '

26, The number of elected members ol a distric! panchavat shafl consist of
persons elected from the wards in the distrier panchas ot a5 may be notified lom time
o time by the Government bazed nn 1he population of the districl as ascertained at the
last preceding cenxus. :

Provided that ne person shall be eligible 1o be clected wnder this Avcas member of
maore than one district paaehaya,

27, Upoa the pehlication of the figures Tour guch census. the number of elected

Smerthers af a Jdistrict paachavat shatl pe determined i accordance with soch scale s -

miy be prescribed onothe basis of the population of the disoict as aseertained at e
last preceding census:

Provided thae e determination of the membery as aforesaid, shall rot affect the

" then compaosition of the district panchavi until the expivy of the werm of office of the
elected members ihan in olfiee:

Provided Turther thal for the Tirst odection to she disirict panchayal fo be heid
immediately after the commencement of s Aot the provisional poculation figures of
e disirict panchavar a5 pubiished in relation o 1991 census, shall be deemed to be
the papulatics of 1he district pancluyat as ascerfained in that census.

28, The Govermneot shall. by aotilicaiion.-- _

fe divide the area, within the jurisdiction of every disliel panghayal, tor the
purpase of elee tan @ osuch district panchayat inle as many single member erriorial
wards as the fuerher of members reguired o be clected under section 26,

i) detenming the extent of cach weeritorial ward which shall be a panchayat
willage or panchayet union or pan ol a panchuyvat viliape or panchayat wrion; and
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fo) determine the territorial ward or wards in which seats are reserved for the
Schedufed Castes. Scheduled Tribes and women.

- 29, (1) Excepl as otherwise provided in this_Act, members of a district panchayai
elected at an ordinary election. shall hold office for a term of ive years.

" {2 The term of office of the members elected at an ordinary eiection shali
cormmenee o the date dp]:rﬁlntﬂd tor the first meeting of the district panchayat after
ordinary election.

{3) The mamber of a district panchavat efected in 2 casual vacancy, shail enter
upon the office forthwith but shall bold office aaly so long as the member in whase
place he is elected would have been cnutle.d to imrd office. if the vagancy had not
accuried.

30, (13 The electoral toll of a district panchayar shall be the same as the ejectoesl
roll of the Tamil Nadu Legislative Assenbly prepared wnd revised in accordance with
the provisions of the law for ihe tiree being in force in the district and as revised,
modified, up-dated and published in accordance with the provisions of sub-section
{2},

{2 Subjel to the superintendence. direction and eontrol of the State Election
Commission. the electoral roll shall be revised, modificd, up-dated and published by
~ such officer as may be designated by the State Election Commission in this behalf in
" the prescribed manner.

{3} No amendiment, transposition or deletion of any entry in the electaral coll af

. the Tamil Nadu Legislative Assembly made afler the last date for making nomination

" for election in sy distriet panchayac werritorial ward and before the notification of the
rezull of such election. shali form part af the clectaral roif for such election. forthe
rurpose of this sectian.

IL (1) Every disthet panchavat constituted under this Act unless sooner dissaived,
.. shall continug lor five years from the data appointed for its first meeting after cach
" “ordinary clegtion and no longer. '

T ) Where 2 distriet panchayat is dissolved helfore the expiraton of the said
period ol five years, clsetion to reconstitnie such distriet panchayat shall be completed
as soon as may be. and in any case. before the expiration of a period of six months
from the date of such dissolution:

Provided that where a district panchayar is dissolved within six months befon: the '

expiration of the sajl period of five years. it shali not be necessary to hold any eleciion
o such district panchayat, -

32. (1) Seats shall be reserved for the persons helonging to the Scheduled Castes
and the Scheduled Teibes in every district panchayat and the pumber of seats so
reserved shall bear ns nearly as miay be. the same proporrion (o the tetal number of
- seats-fo be filicd by direct election in that district panchayar a3 the population of the
Scheduled Castes in that district panchayvat area or of the Scheduled Tribes in that
district panchayat arca’ bears to Uie otal population of that srea:

Provided that for the tiest election for the district panchayal tg be held immediately
after the commencentent of this Act, the provisional poputatian figures of the distriet
panchayat area as published in relation 10 1991 census, shall be deemed to be the popilation
of that district panchayat area.

(2} Seats shall he reserved for women belonging 10 the Scheduled Castes and
ihe Scheduled Tribes from amaong the scats reserved for the persons belonging 10 the
Scheduled Castes and the Scheduled Tribes which shall not be less than one-third of
the sl aumber of scars reserved for the persons heloangiag o the Scheduled Castes
and the Scheduled Tribcs,
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(3) Seats shall be reserved for women in the districr panchayat and number of
cpare reserved (or women shali not be less than one-third {including the numker of
spars reserved for women belonging 10 the Scheduled Castes and the Scheduled
Tribes} of the total number of seatz in the district panchayat: .

Provided thal such seats reserved for women shall be alloted by rotation 10 different
territerial wards in such manner as the Government may, by notiftcation, direct.

{4) The reservation of seats under sub-sections (1) and {2) shall cease 10 have
effect on the expiration of the period specified i Article 334 of the Constitution.

{5) Reservation of seats wnder this section, section |1 and section 20, shall be

“made by the Government or by any officer authorised by the Government in this behall.

{6} While determining the number of zeats in village panchayats, Panchayat
union councils and distriet panchayats under this section, section 11, and section 20
for the pumpase of reservation. any fraction thereof shall be disregarded.

QUALIFICATION, DISQUALIFICATION, ETC,, OF MEMBERS.

33, Nu person shall be qualifisd for cleetion 25 2 member or president or chairman
of 4 panchayat unicss- : :
tiy his name appears on the clectoral rofl of Lhe concerned panchayat: and
(iih he has completed his twenty-first year of use. '

34, {1} Na Village Administrative Qificer, or village servant and no other officer ar

servant of the Stale or Central Government or of & village panchaval. panchayvat union

council, district panchavat. municipat council or the municipat corporation of Madras,
or of Madursi or of Coimbatore or of any ather musicipal corporation that may be
constitwed ander any law for the time keing in farce or of any indusirial township or
ot camonment or of ary body corporate. owned or cantrolled by the State or Central
Government, shall be quabified for clection as a mymber o for holding office as a
membet,

{23 IT anv question ariszs either belirs or afler an election whether any pesan
is or iz not disgualified under 1his section. the question shall he referred o the
Government whose decision shall be final.

' {3) Belore laking any decision an any such question, the Government shall
abtain the apinioa of the $ate Claction Commission and siall act according jo such
opinion. '

35, Every person convicted of an offence punishable under sections 38 to 71 of
this Act or under Chapter 1X-A of the Indian Penal Code. of is so dizqualified by or
under any taw for the time being i force lor the pumoses of electian to the Legislative
Assenbly of the State or is disqualified by ot under any law for the ume being iR

- foree, shall be disquafified from veling or from being vected in any election o which
this Act applics or {rom helding the office of president or member of a village
panchayat or of tha office of ¢hainman or member of a panchaval umon council or a
distric, panchavart, [or a period of five yeats ftom the date of his conviction,

36. No person who is of unsound mind and declared s¢ by a competent court and
no person wha is disquatified under section 35 shall be qualified to vote so tong as the
disqualification subsists, -

- 37. {1} A person who has been senmtenced by a criminal cogrt to imprisonment for
any offence involving noral delinquency (such sentence not having been’ reversed)
shal] be disqualified for clection as a member while undergoing the sentence and for
five years from the date of the cxpiralion thereof. :

(2) A persom convicted of an offence punishable under the Protection of Civil
Rights Act. 1955 . shalt be disquatified for election as a member for a period ol five
years fnnm the date of such convietion,

Contrat ATER
XLV of 1NERE
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BT or 1935,

{31 A persan shall he ’1ISC]L[EIEIf1EC| for election as a member if, at T|'IE' last date for

f' iling of nomination or at the date of election he is-

(&} of unsound mind, or a deaf-mute:

(t) an applicant to be adjudicated as an insolvent or 4n undischarged insolvent:

(c) interested in a subsisting contract made with or any work befng done
for, any panchayal except as a share holder {other than a director) in a company:

(d} employed as paid legal practitivner un behalf of the nanchayat or as legal
practitioner against the panchayat:

(e} already & member of a panchayat, whose term of office will not expire
before his fresh eiection can take effect or has already beer elected as a member af a
panchavat whose term of office has not yet commenced: or

(N i arrears af any kind due by him (otherwise than In 2 Gduciary capacity)

- tﬂ a panchavat upto and inclusive of the previous year.

. 38, Bubject to the provision of section 41, 3 member shall cease 10 hold olfice as

su-:h if henn

(&) is sentenced by a eriminal court to such punishment ard feor such offence

- a5 s deseribed i sub-section (1) of seclion 37

{1 15 convicted of an offence ponishable under the Protection of Civil Bizhts
Act. 1955, '

{¢rbecomes of unsouind mind or of deaf-mule:

{dpapplics. to be adjudicatzd, or 15 adjudicatd. as an insolvent:

{C} nequires 3y nkerest 0 any subsisting contraet made with or work being
done for any panchaval except as a sharehulder fother than a directer) in a company
ot except. as-permitted by rules made under this Act:

(1} is emploved as paid leeal pructitioner on hehall of any panchaval or aceepts
ﬂlﬁpl:‘]}'men! as lepal practitioner apainst any patchayac

{ir) is appointed asz an offwer or servant uader thg Act

ihy eeases tooreside inthe vilfage, the pancimyar enioa or the district. as the
Tase may be:

{i} fails to pay arears of anmy Kind due by Tim {atherwize tan in a fduciary
capacity) to any panchaval within theee months after such arears hecame due: or

(i} absents himsell” from the meerings of the panchayat {or a perind of three
ponseouiive months reckoned from the date of the comamenceriem of his 1eem of
office. or of the last meeting which he auwended. or of Bis resfralion w0 office as
member urder sub-section {11 of section 32, as the case may be. or i withia the suid
period. less than fhree meefings have been hefd. absents limgelt from the three

cansaeltive mneennes held alter t|1E: sard date: I

Pravided that no mecting from which a member absented himkedf “hall be counter
against him snder this clause il-
{1y dure natice of that meating was not given B hime: or
{1 the meeting was held atier wiving, shamer natice than thal preseribed for en
ardinary meeting: or : ' :
~ditiythe mecting wos held on a requisition of mambers.

39; (1 1Where & person ceases Lo be a member under section 35 or ¢lavse (a) or
clause ifh) - Ghsretion 38 such person shall be restored 10 office for such portion of
the petddJorwhich such person was elected. a5 may remam unexpered at the date of
such:mastoration. if and when the conviction or semience is annulied on appeal or
revision.:agd- any person elected o A the vacaney i the inlerim. shall on such
restoration. vacate office.

21 Where a person ceases [ be amember under clavse (j) of section 38, the
executiveauthorily or e cammissioner ar the chief exeeive officer as the casc may

D= lifiealion
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;
he. shall. at once intimale e fact in writing ta'stich person-and report the same to the
panchayat coneerned ot its next meeting. 1 such person applies for restoration s
metir to the  panehayat concernad oq o before e date of its next meeling ne within
fifteen days of the recoipt by him of such intimetion, such panchavat may at the
neeting next aftes the receipt of sueh applicalion restare him ta his oflice of member:

Pravided that @ imember shall nol be restored more than wwice during his erny ol
affice.

40, {1} Norwithstanding anything contained in e (s At 1969, overy person wha
is eleeted to be a member of who becomes a member shall, before taking his seal. r-&e,
ot a meeling of the panchayat an oalh or atfitmation in the folluwing form. namety-

"1, A.B, having been. elected @ memberthaving become -2 member of this village

panchavatipanchayat union councilidistrict panchayat do swear in the oume of God/
swlembly affimm that 1will bear true faith and allegianee to the Constitution of India as

- by law established. that b will uphaold the sovereiynty and integrity af india and that |

il faithfully dischargs the dety upen which | am abouwt 1o enter®.

(13 Ahy peison who, having been efected to be o member or who, having
vecome a member, fails to make within three months of the date on which his term of
aFfce commences or at ane of the [irs three meetings held after the said date,
whichever is fatee, the oath or affinnation laid down in sub-sectian (|} shall cease o
tiold his office and his seat shall be deemed w have becowe vacant.

(3) Any person whe has been elecred 1o be a member of who has become a
member shall aot take  his seat 3¢ a meeting of the panchayal or do any act as sich
member unless hie has made the oath or affirmalion as laid down in Eﬂ"}gﬁ‘}r‘-‘}“{i b

(4} Novsithstanding aavthing contained in sub-section (33, the president or the
chairman of a panchuyal of the member of a committee constittited wndet-difid Acy,
w0 has not made e oath or affitmation as a member. shall be entitled to act as sach
president, chairiin of member pravided he makes the oath or affirmation and - takes
hiss Seat at the first soeeting of the panchayad which he attends within two momhs after
bz s elepted o ;-_pp.nimgd as, of hecomes entitled to exereise the functions al, the
president. chainnan or member, as the cese may be.

Explunetian- For the purpnses of this seclion-
tirpresidentineludes o vice-president sxercising the functions of the president
undur sub-section {13 or sub-section (21 of section 47 and the demparary president
appointed wader sub-section {31 of thar section; end
(30 "chairman' ingludes vics-chaimin exerciging the Tunciions of the chairman
under sub-gection {1} ar sub-sselion (3] ol section 33 o a ravenue divisionsl olficer
wha 18 ce-afficie chairman under sube-section (2) af thi section.

43, {1y Whenever it is alleged that any jpwrzen who has-been elected as 4 tneinber

~of 2 panchayat or who hecomes a member of 2 panchayar is o quatified or has”

become disqualifed under sections 33, 35, 37, 38 and 10, the executive authority or
the commissioner or the chief exeeutive officer as the case may be, shall, by notice in
writing inform sech member of the allegation and place the matier at the nest meeting
nf the panchayat concemed. [T before the date of the expiry of two moanths from the

Cdate of regeipt of such notice. such member does nat apply to the presoribed judicial

authocity under sub-sectioa (2% he shall become not qualified or disqualified., from

Csueh dawe ol expiry of e said two menths. . T

{2} The exccuiive suthority or the commissioner of he chiel’ executive uflicer,
as the case may be. iF so drected by the paochayat or by the State Eleciion
Commissioner. shall. or any such maenber or any other member may apply’ w'the
preseribed judicial aulhority whoss decision on such allegalion shall be sl

{33 j'.-"-'lu:re wn application has been made wader sub-section (23, the member
slm!l.l pending dectsion on such appiicanion be entitled 1w act as if be is qualified or was
not disquolilicd, R

tentril A b
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{4) Wothing contained in this section shall ke deemed 1o affect the provisions af
section 39,

FRESIDENT AND VICE-PRESIDENT OF WLTAGE PANCHAYAT.

42. Thare shall be a prosident vnd a vice-presiden e every village sanchsyat, Fresident o
: o wice presidon
of
villres
[rnehatnt.
43, (11 ta) The president shall be ciected by the persons whose naries appear in - Nlection of
the electorat roll far the village panchayat from amang themsebves in aceordance with  president.
such procedure as may be preseribed.
fod If at an ordinary or casial election, pa president s elected, a fresh
gleetion shall be hald:
Frovided that a person who s1ands for eleumn as president shﬂll not be elegible to
stand for election as a momber: ; :
Frovided further that 8 person wha stands for clecton as a mrf:n'ner shali not be
eligible 1o stand For election as president; d .
Provided also that no member shall be cligible to stand tor election as preslniem

{23 The clection of the president may be beld ordinarily at IILl same timas and in
the same places as 1he ordinary clections of the members of the vr‘hdy: panchayzat.

Y T’hf: term of office of the president who is elested at an ardinary election
shall, save a5 atherwise expressly provided in, be five yveurs beginning at noon on the
day on T«Inch the prdinary vacancy occurs.

(4J ATy tﬂHL:E.L| vacancy in the oflice of the president shall. be filled by a fresh
LICCT.ID“: and & person clecied as president in any such vacancy shabl enter upon office
forthwith and hold office onky so lonz as the person in whase plage he is elected
would have bees entitled o held office, if the vacuney had not accurred,

(%) LInless Lhe State Election Commissianer itherwise directs. po casial vaciancy
in the office of the president shall be filled within six inanths before the date on which
the ardinary elzction of the president undzr sub-section (1) is due.

{63 The provisions of sections 34 o 41 (bath inclusive), shall, as far as may he.
apply in relation to the oflice of (he peesident as they apply fn relarion o the office of
an elected member of the panchayat.

{73 The president skall be an ex-afficio member of the village panchayat and
- shall have all the vights and privileges of an elected member of the village panchayat.

44, (1) The vice-president shall be elected by fhe village panchayal from among s Eleclion of
eleered members in accordance with such procedure as may be preseribed. vicg-president,
_ (2) [T at an election held wnder sub-section {10 na viee-president is elected. a

fresh election shuall be held for electing a vice-prosident,

43, The president ar vice-president shall cease 1o hold office as such- Cessaeon of
P
i} in the case of e president, on g beeoming, disqualtlicd Ty hﬂi{lmg the ;&’1;3 and
ofiice ar on his vemoval from office or oa the expiry of his lenn of office or on his e aresident
alheiwise ceasing o be a president; '
(k) in *he case of the vice-president. on the expity of his teem of ofTree as a
membier or on. his otherwise ceasing Lo be a member.
46: t]j 'E'l'*re president shali- Fungitans of
{a).convene the meetings of the village panchayat; the presidint.
. N )
~{by have full access to the records of the village panchayat,

v o fe) discharpe all the duties specifically imposed and exercise all the powers
cnnfermd on the pruulenl: by this Act.,

Bacby C2iw) - 20,

R |
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(23 Ne oltivial comosponidence helwee e villige panehiy i ad Ui Governaen
shali ke condieted eaeenl Brovpke e president. e presidest shsll be D 1

pnsiail comsinications addressed Mrengh i by the exceutive ustbority o e

Cromeertnent an Ty The Ciovernmenl 1o e egeentve ity

A7 010 W hin e ullae ol president i vinanl, Uhe vloespresident shilt exevelie tie
lingtions of the paesiden antil i new president 3y deglased elected and assumes wllice.
(23 11 e presidont s been vontinuously abseat fram jurisdiction Tor morg
a1ty days or Fomcpaeitiel, his lnctions duaring, soch ibsence oF licapagily
sl exeept inosael cremnstances as ey be preseribied, devidve on the vipu-
prosident,

3% When the olfice of president is vacast or the president hos hesn continuausly
diant T jurisd et i nsore han ey days or i itrcapociialed wal there is eilher
i vilganey s e oftiee of viee-president or gie vieespresiden] lniis hen comdinuonssly
whsent Tram jurisdietion for mere then thidy days or s incapacitubed, the funclions of
the president shall devolve on a member af the village panchayat appuinted by the
Inspector in this behalf, and if no member of the vitlage panchayat s available for such
appointment. on such persan as may be appointed by the Inspector in this behall,

The mamber of e villape panchayal o the person se appoimed (wio shall be
wishlend an (e Bigusbis [rhesdedenly bl |l|._"=|;.ll1|] e (it e ol Thir [Hl"’aii'i“l]f el
10 sucl; restrictions and comditions s muy be preseribed, until a new prosidant oy
vipgapresitlent is declared ¢lected and assumes offici, or either the presidest or the
view preslont et e junindivti ug tecieers fane e el ds I che My
boe, : L _”I'.'I

(43 Any vacaney in the office of president shall ke reported to the Sage Fleclion
Commissivner by sl perion wad il soel e il moy he preseribed and (e
State Election Conumissianer shabl arrunge lor the e¢lection ol the president,

5% The president shali havve power Lo comtrol and revise the exercise of discharge
ol any funziions devolvitg on e vicepresicent under sub-section (2

A%, Subjees 10 such restrictions and control ws muy be prescribed. the president
may by an arder in wriing delegale any of kis funciions as soch o dhe vice-president
and in he absence af the vice-president ¢ any other member, provided that the
excreise or discharge of any functions su dulegated shall be subjeet (o such further
restrictiors and ¢ xaditions as may he laid down by the president and shall also b
suhject to his contrel und reviston:

Provided 1hat be shisll not delegae any functions which the viltage panchayat
exnressly prohibits hin to detegaie,

CHAIRMAN ANMD VICE-CHAIR MAN.

A48, There shall B¢ a chgirnman and o vice-chairman for every panchayal union
coungil, '

50, {1} The chairman shall ba electzd by the panchayat unian couneil from amang il
elected members in accordanee with sueh proceditre as may be preserbed.

§2) 1 at an election held wnder sub-section £8), no chainman 15 elected, a fresh
clection shatk ber Peldd tor electinge a chaimman. e
531, (1] The vicechatnnan shall be elected by the panchayat union counecil fromn
amang ts elected members in aceordance with such procedure as may be po.seribed,
{20 If ar an clection held under sub-section {13, ne vice-chairman s elecied, a
fresh eléction shafi be held for electing a vice-chainman,

o rUF e
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52. {11 The chairman shall-

(a) convene the meetings of the panchayat unicn council, and

(b) discharge ull the duties spacitically imposed and exercise all the powers
conferred an the chafrman by this Act and e rales made thereunder,

{27 The chairman shall have 01 accass ool the records ol the panchayat
yniom council and no official covrespondence beiween the councll and the Crowernment
shatt ke conductsd exeept through the chairman, The chairman sbhall he bawrd 1o
transmit cammunivations addressed throngh bim by the commissianus 1o e Gavernmett
or by the {overnment o he commissioner.

53, The chairman and vice-clairinan shall cease to hold office as such-

{a) in the case of the chairman of a parchayat union counctl o his hecaming
_ disgualified tor holding the offtce or on his removal fram affice ot on the expiey of his
-, termof oflice or on his atherwise ceasing to he chairman o menmber of We panchayat

‘union couneil:
- {byin the case of the vice-chairman, on the expiry af bis erm of oflice as a
anember of the panchayat uaion council or an his sllerwize ceasing w be & member of
the panchaysl anion couneil,

54, (13 When the office of chairman is vacant, the vice-chainran shall exercise (e
funciions of the chairran yntil a sew chairman asswnes office,

(2} thn the office of chairman is vacant and there is either & wacancy in the
office of vice-chaimman. or Lhe vice-cheirman has becn continpousiy absent {rom
purmdlmon for more tham thirty doys or iz .nmpacumterl and wntil o new churirman or
Vl;‘t‘—ﬂh"tlﬂﬂﬂn is elected and assemes office. or the vice-chairman relums to (ueisdicrion
or cecovers from his incupacity, as the case may be, the revenue divisional allicer
= shall, hopwithstanding unything contaiced i this Aci, or in the rules or notifications
!'R‘SllEd thercunder, be gx- nffmm member and chairman of the panchayat unien couneil.

f,:n} An aut- E-:ng shabrman or vicc-chairman is elipible For re-dlection.

_ si-} The vhairman may. !n} an order in writing, delepate any ol his fusctions 1o
thie vice-chuirman;

.20 Provided that he shall nob delepate any funetions which the panchayac waion
" councll expresshy Torbids him to delogate.

{5} IF the chaleman bas lieen continuousty ahsent from Jurisdiction for mwe
than thirty cl'r_',b ar is incapacitated, his functioms during such abeeree o incapaeily
-”Shﬂ“ except in such circumstances as may b pn.ecr:bed, devilve on the vice-
. chalrman
- (&) IT the vice-chairman also has been continuousky absent from jurisdiction {or
" more thap thirty davs or is ini:d]'lill;:E[Ellr:d or i the office of vice-chairman is. vacank,
the chairman may, by an erder in writdng, defegate anyv of his functions to any membar
ol" the panchayit unimi council whe shall be called "chairman delegare” duning the
period of delegation: :

Provided Lhat-

{13 wiwn an order of delegation ritade wnder iz sul-section 15 in force. no
further arders of delawarion o any funeiien shall be made in Lwvour of oy member
_othier than the metnber i whase Meaur e order fn levee was made:

(1) no dedenation under this sub-szesion shall be made tor any pericd exnod g
in the ararepate ninely dave inany vear wilhoot the special sinction of the panchiay st
1.1:1|rm cowneil: and

(itiy every order made |.|:1.d-::r this subescetion shall Be coramunicted 160 the

panchayal upiah cauncil at ils next I'I11.."E[EI'IE¢.

E.-n*"“: Laig) o aly .
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(7} The exercise ar discharpe of any functions delegaled under this scction
shall be subject to surh restrictions. limiations and conditions as may be laid down
by the chaitman. : -

55, Thete shalk he a chairman and a vice-chainman forevery disteict panchayal.

36,01} The elected members of Ihe disteict panchayat shall as soon se may be,

glect two members {rom anong themsabees, to be respevtively e clairman and vige-
chairnan. .
(2) The provisions of sections 32, 53 and 54 shall as far as may be. apply in
relation to the office of the chainman and vice-chatrman of district panchayat, as they
zpply in relation to the office of the cluioman and vice-chairman of panchayat union
coencil and any reference to panchayat enion council er commissioner in the saad
seations shall be deemed to be a reference 1o the distrivt panchayar or chiel executive
afficer as the cass may be, in so far as it applies 1o the office of chairman and vice-
chairman of district panchayat. :

57.(1) Oftice of the presidents of village panchayiae. chairmen of panclayat unic
councils and chairmen of district panchayats, shall be reserved for the persons beloreing
to the Scheduled Castes and the Scheduled Tribes and the nuinber of seals so reserved
shall bear as nearly @s may be, the same proportion (o the total numher of offices in
the State as the population of the Scheduled Castes in the State o the Scheduted
Tribes in the Stare bear w the ictal popufation of the State: o Lt ' .

Provided that noy less than one third of the wnal numbei’ uf Dﬁ”’"‘r Ql (e

presidents of willage pamhayais chaimmen of the panchayal univn councils and the”

chairmen of district panchayats in the Swate, shiall ke reserved for women:
" Provided further that the offices reserved under this section, shall be allatted by
rotation ter different panchayats at each level in such manner as.may be presenbed.
{2) Reservaticn of the offiges of the presidents of villape panchayats, chairmen of
panchayat union councils and chairmen of district panchayats, shall be made by the
Gavernment or by any officer authorised by the Gavernment in this behalf.

‘1) The reservation of the offices of prestdens of the ¥ iaye panchavats, chairmen
of the pam:haydi unfon councils and chairmen of the disicict panchayats made under

“sub-section {1) in respect of the persons belonging to the Scheduled Castes and the

Scheduled Tribes shall cease o have effect on the expiration of the ]:u:rmd specified in
Articile 334 of the Constitution,

(%) While determining the number of offices of presidents of village panchayats..
<chairmen of panchavat vnion councils and chajrmen of district panchavals, under sub-

section (1} for the purpose of reservation, any fraction theredf shall be disreparded. -
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CHLA TRV,
DFTENCES RELATING TO ELLECTHINSG,

58, Every olficer. clerk, agent or other person performing any duty in eonnection
" with the recording or eounting of votes at an election who. except for some purpase
“Cauthorised by law, communicates 1a any perspon any infermation showing ditectiy or
" indirectly for which candidate any voter has voled, and cvery person who by any
Hmproper means. procures aoy such information. shall be ponished with imprisonment
“which may extend to six months ar with fine. or with baoth.

g- 7 39 Nobwithstanding anyilting contained i section 171-F of the Indian Penal Code,

§l 86l L.any persen who in connection with an clection under this Act commits an offence of

persanation punishable under that seclion shall be pumishabie with imprisanment for a
term which shall nit be less than six months and nol more than two vears and wilh

fira,

Gl Any person who in connegiion with an electicn under this Aol promates or
attempts 1o pramotle on grouncds of religion, rage. caste. communedy or languape.
fazelings ol enmity ar hatred belween different classes of te ¢itizens of India shall he
punishable with imprisorment tar o temm which may exteru] o Liee vears or with
fine. or with hoth., :

Gl {II_}__NL?E rpu:r:aun shall convene, hofd or attend any public meetng in any loca
area comprised in a panchayai within forfv-eight hours before the date of termination
of the piil or on the date or dates on which a poll is taken for an election in that
pEiI'ItCl'IIE'iEfﬁ. B '
‘e | E
{2y Any person who contravenes the provisioms of suheseetion (1) sbalk be
punishabde with fine which may cxtend to two hundred and 6ifly rupees,

62 (1) Any person whe ol e public mecting, to which this section appites acts or
incites athers to act, in a discrderls manney for the purpess al preventing the irassaction
ot the husiness for vittich the meeting wis called shill be punishable wih line which may
gxtend 1o two hondeed and {ify ropges,

{2) This section applics w any public mecting of 4 palitical character held in any
Local area caomprised in g panchavat between the garlizs date Tor making nominatien of
candidates Lor an election and the dute in which sucl clegsion is heldl

(3% Wy padice ollicer rigmenabiy suspects any pecon of committicg an offence
under sub-section ¢ 1], he may, i requested so ta do by the cimirullan of the meeting.
require 1t person 1o declare (o hiet immediately his mame and u{]dr-h,ias and_ if thal person
reflses or fails 0 10 deckare his name and address, or i the police officer reasonably
suspects him of giving o false name or address. the police offscer may arrest him without

Warrant,

63,411 Wo person shall peint or pullish or cuuse 1o be printed or published, any
election pamphlet ar paster which decs not bear on its ice the names and address of
the printer and the mublisher thereof.

(2% M persan shall print or cause o be pringed any election pamphicd or poster-

(2] urless o declardion as 10 the identity ol the pahlisher thereof signed by
him and attested by Two persnns 1o whom he 15 persenatly known. is delivered by N
to the printer in duplicate; and

{11 wnless. within a reasonable dine, after the printing ol the docwment, ane
copy of the declaration is sent by the printer together with ane capy of the dncument
w0 the cxcoutive authority or commissioner of the chiel exeeutive officer. as thw case
may be.
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(3} For Ihe purposes of this section--

(a) any process (or multplying copies of a doeument, other than capying it
by hand, shall be deemed to be printing and the cxpression “printer’ shall be consirued

accordingdy; and

(k3" election pamphlet or poster” means any printed pamphlet, hand-bill o siber
decumen: distribuied for the purpase of promating o prejudicing the election of a candidate
or group of candidates or any placard or pester having refercnee to an election, but does
not include any hand-bill. placard or poster merely announeing the date. time. place and
ather particulars of un election neeting or Touling instructions o election agents of Workers.

(47 Any porson who coniravenes any of the provisions af sub-secttan (17 vr
sub-section (2 shall be punishable with hmprisonment Jor a tern which may extend to
six wmonths, or with Nre which may extend te rwo thousand rupees, or with bath.

B4, (1} Mo person wiw is a reluming officer, or an assistant retwning officer or 4
presiding ar polling officer at an clection. or an ofticer or clerk appeinged by the
tetuening flicer or the presiding officer to perform any duty in connectinn with an
‘election shall s the conduct or the management of fhe election do any ace (acher than
the giving of vote) for the furtherince of the praspects af the clection of a candidate.

{21 No such prrson a3 aforesaid, and no member of the police force, shall
endaavour- '

(a1 to persuade any person W give his vote at an election, or
(b to dissuade any person fram giving Bis vole at an election, on
(e 1o influencs the voiing. of any persodt @ an election b any manner.

{3 Any person wha confravenes Lhe provisions of sub-section (1) of sub-
section (23 shall be punishably with imprisenment for a torm which may extend to six
manths or with fing, ar with baib.

65 (1) No person shatl. on the date or dates on which a poll is taken acany poiling,
staiion, commmit any of the lobowing acts within the polling statien or in any public or
private [Hace within a distance of one lundred metres of the polling station, namely:-

fu) canvassing [or voles; or

(b) soliciting the vole of any elector: or

(c] persuading any elector oot w vote for any particwlar candidate; ar

{d) persuadinge sy clector not o vete 4l the election; ar

12 exhibiting amy notice ar sign tather rhan an ofticial notice) relating w the
electian,

{2 An person who contravengs the provisions of sub-section (1) shall be
punishable with fine which may extend 1o two bundred and ffty rupess,

(3} An oifence punistiabie wunder this section shidl be copnizable.

fifi {17 Mo per-on shall. an the date or dates on which o poll is taken at.any polling
statio.,--

(@) use or apeepte svithin or at the cnuanze of the polling stative: or i any
puhlic or privare place 1 the neighbourhood thereof, any apparatus for amp|efving or
reproducing the Buman vouce, such as 3 megaphone or a loudspeaker,-or-

(D) shoart, or otherwise act il o disorderdy inanner within or gt the enfrace of
the podiing s@rion or in sny public ge private plice ta the meighbowrbond therent, 50 as

»
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(o cuuse annoyaner 1o any persen visiting, the polling station for the poll, of so as 1o
interfere with the work ¢f die ofticers and other persons or doty at the polling statipn.

(2) Any person who contravenes. or wilfully aids or abets the eontravention of
the provisions of sub-section (1) shall e punisiable with imprésunmcnt for a term
which may extend to thres months or with fine. or with bath. P

(3} [f ke pelling officer of & polling station has reason mJ helisve that any
person is commitling o0 has committed an allence punishable gndar this section, he
may direcl any police officer to arrest zuch person, and thercupon khe police officer
shall areest him,

i) Any police officer may take such sieps, and use such foree. as may be
rc‘ammhl‘» necessary (o7 preventing any contravertion of the pwlovisions o sub-
seclon (|} and may seize any apparatus used for such conlravenlicn,

! Explomatint— In this section. the expression “polling officer” means the polling
officer of a polting statkon o if there is a presiding officer at the polling station. such
presiding officer,

a7, {1} Any persan whe during the mours fixed for the poll at any polling station
misconducts himsali or faiis to obey the lawful directions of the pelling officer may be
‘removed from the polling station by the polling afficer or-by any police orficer an duty
of by any person anthenised ia dhis behalt by such pailing oflicer. _
{2 The poawers conferred by sub-section (17 shall not be exercised =so a5 to
prevent any elector wha is otherwise entitled fo vote at a polling station from haviap
oppottunite of voting at that polling station.

{37 [ any person who bas been so remaved from a poliing station re-enters the
polling station without the permission ol the polling ¢flicer, he shalt be punishable with
imprisonment for a term which- may extend to three menths or with fine. or with both,

{4y An offence puaishahle under sub-seciion (1) =hall he coznizable,

Explonation.-- In this section. the expression "polling oflicer” has the same

meaning a5 in seelion Hb.

68, (11 No ecandidate o his agent or any other person wilh the consent ol a
candidlate or his agent shall hire or procure whether on payvment or ntherwise any
vehicke or vessel for the conveyance of any elector (wher than the candidate himself,
the members of his family or %is ageni) 1o or from any pelling station:

Provided that mthmg, in this sub-section shadl apply to--

. (a} the hiring of o vehicle ur vessel by an elector or several electors at therr
B joint cost for the purpose of ennveying him or them e or from the pulling station, i
" the vehicle or vessel so hired is o vehicle or vesse] nit propetled by mechonical power,

and ’

(b3 the use of any public franspart vehicle or vessel or any rathvay carriage
by any elector al his owe cost for the purpose of soing to or coming from ihe poiling
station,

Explanation.-- ln this sub-section, the expression "vehicle" means any vehicle

used or capable of being vsed for the purpose of road transpart whether propedied by

Cmechanical powser or atherwise and whelher used for drawing other vehicles ar
otherwise,

. (2} Any person whe contravenes the provisions of sub-section {13 ar or in

*-connection with an elecyion shall he pumslmﬁle with fing which may extend 1o lwo

hitndred and fifty rupess,

T

.__69,. {i} If any person to whion Lhis section applis is without reasonable cause
guilty of any act or omissian in breach of his official duty. he shall be punishable with
ne which may extend to five hundred Tupees.
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(2} Mo suit or other legal proceedings shall lie againsi an} 5u~;h pr:rbnn for
damapes in respect of any such act ar cmission as aforesaid.

{3) The persons in whom this section applies are the rcmrning officers, assistant
eeturning officers, piesiding officers. peliing officers and anmy ather person appeinted
to perform any dury in connection wilh the receipt of nominations, or withdrawal of
candidatures, or the fecording of counting of votes at an election; and the expressian
"official duty” shall for \he purpose of this section be constried accordingly, bat shair s
:ru_]udc duties imposed otherwise than by or under this Act

0. {1 Any person who at aay election [rauduleetly akes, or attempts (o take, o
batlat paper o0t of the polling stwtion. or wilfally aids or abets the doing ef any such
act, shall be punishable with imprisonment for 2 1erm which may exeend to one year
ar with fine which may extend ta five hundred Fupees. or with hath.

(23 I b presiding officer of a polling slation has reason to beligve that any
nerson Is committii or has committed an offence punishable under sub-sectian (1)
such officer may, before such person lenves the polling statiom. aerest or direet 4
police afficer 1o arrest such person and may secarch such person or cause him 1o be
seatched by a palice olliger

Provetded thag when i s necessary to couse o wannan 1o be searched, the search
shall be made by anather woman with strict regard w decency.

(33 Ay ballat peper found wpon the peeson arrested on search shall be mads over
for safe custody 10 2 police offtcer by the presiding officer or when the search is made by
a potice officer, shall be kept by such officer in sale costody,

{4y An ailence punishable under sub-section (1) shall be eognivablc,

Th (11 Mo person at an electian shall--

(a} fraudutently deface or frauduiently destroy any nominalion paper., or

(b) fraudulently daface, destrov or remove any lisl, notice or other dncumm_‘;t
affixed by or upder the authority of a returning ; ®irer; or

{¢) fraudulently deface or Traudulently destroy any ballot paper of the nificial
mark on any bailot paper; or

{d} without due awhority supply any ballol paper w0 any persan or recehe
any Laeehinse paper from any person or e in possession of any baitor paper: or

fey frandulently pul inte any bullat box anvthing ﬂihﬂr 1hin the tallol paper
whick he is authorised by law 10 pul in; or

{1y without due autharity destroy. take, open or otherwise mrerﬁ_re with any
ballar box or ballot paper then in we for the porpose of the election: or .

{r) fraudulently or without due amhority, as the case may be, allempt {o do
any of the Turegoing acws or willtully aid ar gbet the doing of any such puts,

{2 Any person wio confravenes the provisions of sub-seetion (1) shafl--

{a) if he is a reterning officer or an assistant returning officar or a presiding,
officer al a polling siation or any oher ofticer or clerk employed an-pfficial duty in
conrection with the eleclion, be punishable with lmpalsonment for a term which may
extend 1o two vears or with fine, or with both;

{3 if he is any other person, be punishable with imprisonment fur a temn
which may extend 1o six months ar wilh fine. or with both.

3) For the purposes of this section, @ persan shall be deemed o be on official
duty if his dury is w take parl in the conduct of an election or part of an election
including the counting of vores or to be responsible after an election for the used ballot
papers and other documents in connection with such election, but the expression
“official duny” shall sot include amy dudy imposed atherwise than by or under this Act.

o ——an .
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(41 An effenee punishable vnder clause (b)Y of sub-section {23 shall be cognizable.
-T2 Mo eourt shail take cognizance of any offence punizhable under section 64 or Cognivance of

-under section 69 or under cliuze (a) of sub-seclion (2} of s=etion 71 excepl on
- camplaint in writing made by order of. or under avthecity from, the Governmenl,

[{EQUIBI TIONIMNG COF [‘ROPERTY FOR ELECTION PURPOSES,

?3 {1717 it appears to the G:wunment 1hat in connection witty an cln:f..tmn under
3 ﬂ'IIS Act-

: Q) any premises mhu‘ thap residential buildings actually occupied are needed
£ ot likely 1o be needed for the purpose of being used as a p:JI.lmg station o far the
| storage of ballot boxes afier a poll hag been taken. or

(B} any vehicle, vessel or animael 15 reeded or is likely to be needed for the

isrpose of transpart of ballot boxes to or from any polling station, or transport of members
il i'."ﬂ: pﬂli{:e foree for maintaining order during the canduct of such electmn Qv transpart af

hemn 1o he necessary or expedient in connaction with the requisitioning:

. Provided that no vehicle, vessel or animal which is being lawfully used by a
candidate or his agemt for any purpose connected with the election of such candidate shall
. be requisitioned under this sub-sectian untit the completion of the poll at such election.

} {2} The requisition shall be effected by an arder in writing addressed to the person

- Hdeemed by the Government 1o he the awner or person in possession of the property, and
.such order shail be served on the person to whom it is addressod.

{3y Whenever any property is reguisitioned under sub-section (i the period of

beh requisition shall not extend beyond the peried for which such property is required for
v of the purposes mentioned in that sub-section.

-‘M} In this seetion--
“{a) "premises’ means any fand, building or part of a bm!dm;, and includes a-hut,
"shen:{ o7 ather w-.-trucun € or any parl thcrcaf

(k) "wehicle! means amy vehicle tsed or capable of heing used for the purpose of
road iransport. whether propefled by mechanical power or otherarise.

74. (1] Whenever i plrsiance of section 73, the Government requisition any premises,
ihe parsons interesred. sholl be  paid by the Govemment, an amount which shall ke
determined by 1he Government by taking into consideration the following, ramely:-

(i} the rent payable in respect of the premises or M no sant i so pazable the rent
payahle fur similac premises in the Tocelity:
B0 Ml Provided that the rant pavable in sespect of the premises which the provisions of
18 of.  the Tamil Nadu Buildings {Lease und Rent Contral) Act, 1960 app!v shall he the [air rer
payable for the premises under that Act, :

{1i3 1710 comseguence of the requisition of the promises. ihe person interested is
eompelled to change his residence or place of husiness, the Teasonabie sxpenses il any,
ineidenta! to such ehanse:

Provided that where any person interested. being agpricved by the amount 30
~ determined makes ap application to the Government within one month from Lhe date

of service of the order determining the amount, for referring the matier tc an arhitrator,
the amaunt 1o be paid shall be such as the arbitratar appeinted by T.hf: Government may

determine:
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Pwhich any other peeson may he entitled b} due process of law o eoloree apainst 1]11.

Provided further that where there is any dispute s 10 the fitle to reegive the
amount or as to the apportionment of the amount, it shall be referred by 1he Government
oy an arbitrator appointed in this behalf by the Government for determiration and shall
b determined in ;u:curdanuc wilh the decision of such arbitrator,

Erp.e’au.,mfm - In this sub-section, tha e*cpne:;smn "perion mlerested" means the
person who was in actual possession of the premiscs requisitioned under section 73
immediately befure the requisition, or whers no person was insuch actual possessivn, the

cwner of such premises.

(23 Whenever in pursuance of section 73, the Government requisilion any vehicle,
vessel or animal. there shall he paid by the Government w the owner thereof an amount
which shall be determined by the Government on the basis of the fares or rafes prevailing
in sk locality for the hire of such vehicle, vessel or andmal:

Provided that where the awner of such vehicle, vessel of animal being aperieved by
the amovnt 5o detenmnined mekes an application 10 the Government within ne month from
the date of service of the order determining the amount for referring the matter wo an
arbitratar, the amount 1o be paid shall be sush swn as the arbitrator appointed in this
behah by the Governnenl may detennine:

Providad ferther tha where immedistely belore the requisitioning, the vehicle or
vessed was by wirtue of a hire purchase agrezment in the possession of o persen ofher
than the owner. the fotal ainownt determined under this sub-section payable in respeet
of the requisition shall be apportioned between bt person and the owner in such
manner as ey may ageee upon. and in defaule of agreement. in such manner as an
arbitrator appointed by the Government in this belall may decide.

TS, The Government may, with a view to requisitioning any property.under section
73 or delermining the amounl payable under seclion 74, by order, reguire any person
(o Turnish to such authority as may be specifled in the order such information in his
possession relating 1o such proporly as may be so spacified.

Th. (1) Any parson authorised in this behalf by the Governrment may Blter into any
premises and inspaet sucl, premises and any vehicle, vessel or animal therein for the

purpase of determining whother and il 50 in what manner, an order under section 73

shauld be made in relfation to soch premises, velucle, vessel or atimal ar wrih B view fo
securing campliance with any order made under that saction,

(23 In this section. the expressions "premises’ and “wvehicle’ shall have the smne meaning,
a3 in section 73,

T, {1) Any person remaining in possession of any regquisitioned premises in
contravention of any order made under section 73 may be summarily evicled from the
premises by any officer empowered by the Governmens in this behalf.

(23 Any officer so empowered may, after wiving to any woman hot appesring in public,
reasordble warming and facility w withdraw, remove or open any lock or bolt or break
open aty door of any building or do any other act necessary for effecting such eviction.

3. (1) When any premises requisitionad under section 73 are to be released fram

© requisition. the possession thereof shall be deliverad to the person from whom passession

wis taken at the time when the premises were requisitioned. or if there were na such
persen, to the persan deemed by the Government 1o be the ownaer of such premises and
such delivery of possessian shall be a full discharge of the Govermnent from all liabilities
in respect of such delivery, bur shall not prejudice aoy rights in respect of the premises

-persen to whom passession of the premises is so deliversd.
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4 s@_Etia_:rn 73 15 o be given under sub-section (1) cannot be found or is not readily ascertainable
%3 o has no agent or any ather person empowered o accept delivery on his behalf, the
_ _Gq_i'wrnment shail cause a notice declaring that such premises are released rom requisition
to-be affixed on some conspicuous part of such premises and pubfish the notiee in the
| District Grezetie concemed. :

{3 When 2 notice referred to in sub-section (2) = publishad in the District
Crazefie, the premises specified in such notice shall cease to be subject t5 requisition
on and from the date of such publication and be deemed (o have been delivered to the
person entitled to possession thereof. and the Government shaii not ke [iable for any
claim in respect of such premises for any period aftcr 1he said dale.

18, The Government may. by notification, direct that any power confeced or any
duty tnposed on the Government by any of the pravisions of sections 73 w 78 shall,
tinder such conditions, i any, as may be specified in the direction, be exercised or
discharged by such offtcer or class af officers as tmay be so specified.

&0. If any person ¢omtravenes any order made under seclion 73 or section 73, he
-shall be punighable with inprisonment for 2 term which inay exiend to one year or
with fine, or with both. '

WIEMBERS.

81, (1) Any member may cali the atiention of the executive authority or the
commissioner or the chief execttive afficer, as the case may be, tv any neglect in the
execution of panchayat work, to any waste of panchayal property or to the wants of
any locality, and may suggest any improvement which may appear desirablc.

t2y Every member shall have the right to inove resolitions and ‘o interpetlae the
president or chairman on matiers connected with the administration ?J' the panclayat.
subject to such rules as may be prescribed. j ;

(3 Every member shall have access durimg office hours to the records of the
panchayas after giving due nolice to the executive awhionity or commisgioner or the chief
executive officer, provided thal the executive authority or cammissioner m'}hc chigl gxecutive

-pfficer may, for reasons recorded in writing, forbid such secess. =

§2. No president. vice-president, chairtman, vice-chairman or mamber shall receive,
or be paid from the funds at the disposal of or under the controt of the panchayat, any
salary or other remuneration for services rendered by him whether in his capacity as
such or in any other capacity.

<2 12) Where the persun to whom possession of any premises rcqnisiliunt:d'ﬂi'ﬂ:ier
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CHAPTER-V,
POWERS AND DUTIES OF THE EXECUTIVE AUTHORITY,
Executive 83, In the case of every villape panchayat. there shall be appointed by the xﬂtwlem-
anthosity of  ment a secretary. subject to such rules as may be prescribed, w pacforat the functions
vilyge panchurad.  of the executive awthority.
Fupctions of : _ .
cxecntive 24, The executive authority shall,-
authoriy.

Commissioner.

() carry inte effect the resolutions of the village panchayar:

Provided that where the president considers that a resolution has net been
lepally ‘passed or is in excess of the powers conferred by this Act or that, if carried
out, it is likely to endanger humen life or heaith or the public salety. the excoutive
authority shall eefor the matter to the Government for arders and their degision shall be

final;
{bycontrol all the officers and servamts of the village panchayat,

{c) discharge all the duties specifically imposed and exercise alt the powers
conferred on the executive amtharity and subject to all resirictions and conditions
iwnpased, by or under this Act, excreise Lhe executive power for the purpose off
carrying aut the provisions of thiz Act and be directly responsible tor the due fulfilinent
of the purposes thereof

THE COMMISSIONER

85413 A commissiotter shall e appointed by the Goverment in Lhe case of gach
panchayal unien council. Such commissioner shall ordinarily be the Develomment
Cfficer appeinted in pursuance of the Natienal Extension Service Scheme af Commu-
nity Development for the panchaya; development wlock,

(2} No reeovery shail be made from the panchayat union council lowsrds the
salary and allowances paid w0 any commissioner or wwards his Tzave allowances,
pension and providany itnd,

{3) The Gowvernment shall have power to regelate the method af recruitmest.
conditions  of service, pay and aliowances and discipline and comduct of the
cammissioner appointzd under sub-seetion (1}

{4} The commissiongr shall-

{a) have the right 1o attend the meetings of the puschayar union cnu'rjcif ar
of anv committee thereaf and take part in the disec - ~"ans thereat, but without the right
to move any. reselulion or [ voey; : :

(k) atend any meeting of the panchavat union council or of any conuaille:
therecd il required 10 du so by the chairman;

(e} carry imte eflect the resolutions of the panchayat union eouncil;

{d) furnish te the panchayat union council such periodical reports ragarding
lhe progress made incarrying out the resolutions of that body and in the ¢ollection of
taxes as the council may direct;

(e} control all the officers and servants of the panchayat union council,
¢

{1} pertorm all the duties specifically imposed and exercise all the powers
conferred on the commissioner by this Act and subject, whenever it is hereinafter
expressly 5o piovided, fo the sanction of the panchayat unicn council and subject also
to alt other residctions, fimitations and conditions hereinafier imposed, exercise the
exccutive power for the nurpess of carmving oot the provisions of this Acl and be
diiactly responsible 1or the due fulfilment of the purpases of this Act
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{33 Notwithstanding anything contained o sub-section (23 af section 6 and
subject 10 all other provisions of this Act and the rules made theremmelgr, the panchavat
urion council shall have power to issue such specific directions as &t may think fil
regardimg Lk perlormance by the commissioner of any of the funciians assigned 1o
him under this Act:

Prowided 1hal where such directions relate to any National [xtension Servier
‘Scheme of Communiny Developmont or any other scheme HpECiu”:r‘ entrusted by the

 Government b the panchayat nien council, the directions issued By the council shall
be in eonformity with the terms and conditions of such ennustiment.

(6) Subject 1o any directions given or sesitictions impased hy tte Gavernment
or the panchayar unipn council, the commissionsr may, by an order in wriring,
delegate any af his functions o any officer or servant of the panchayat vnion council

or to.any servant of the Govermpem.  The exercise or dischurge of iy funetions so

delerated shail be subject to such restrictions, limitations and conditians as may be laid
down by the commissioner and shall alsa be subpeel 1 his contral and revision.

2. The executive anthority or the commissianer muy In enses ol emergency diract
the exccution of any wark or the deing of any act which requires the sanetion of the
village panchayat or the panchayal urion ¢ouncil. as the case way he. and the hmme-
diate execution or deing of which is. in bis apinion, necessary for the health or satety
of the public, and may direet that the expenses of exesuting such work or doing such
act shail be paid from the Vildage Panchayat Tund or the Panchayst Union Fund, as the
case may be:

Provided 1hat-

fay he shall mot act under ihis section in contravention of any order of the
. village panchayat or the panchavat wnion counci! prohibiting the execulion of any
. particutar work or the-doing of any particular act, and
{5 he shalf report the action taken wunder this seciion and the reasons tberefor
1o the village panchavat ar the panchayat union councii at its next meeting,

THE CHIEF EXECUTIVE OFFICER
87. (1) The Government shall appoint an officer not below the mank of Join
Director of Kural Development as chief executive officer of the district panchavat.
) The Government shall have powar to reculate the methad ol recrostiment
and conditions of service, pay and allowanzes and discipline anedl conduet ot ihe chief
executive officer appointed wnder sub-sectian (1}
88. {[) The chiel executive officer shall- . _
: (a) excrcise all the powers specially imposad or conferrad upon him by or
- under ths Aet or under any other law for the time being n force;
(D) supervise and control the execution of all werks wl the district panchayat.
cand have the ripht to attend meeting: of the district panchayat or ooy commites

i = thereof and take part in the discussions thersat, but withowt the right ta move any

- esolution or to vole;

L e attend any meeting of the district panchayat or any committes thereol if
.- requited to do so by the chairman;

' fdy carrvout the resolutions of the district panchayat

“iono 7 (ed furnish to the district panchayat such periodical reports regarding the progress
.“made in carrying out the resoiutions of thar body and in the collection of taxes as the
- -couneit may direct; )

(f} conteol the officers.and servants of the districl panghayac;

(¢ excreise such other powers and discharge such other functions as may be
.. prescribed. :
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(2) Motwithslanding anything contained in sub-section {1). the district panchayat
shall have power 1o issug such spegific direction as it may think {it regarding the perfonmanee

by the chief executive officer of any of the functions assigned to him under this Ao

(3 Subject to any dirsctions given ar resirictions imposed by the Government
er the diswict panchavadl. the chief executive officer may, by an order in writing,
dalegate any of his functions (o any officer or sarvant of the district panchayat or 1o
any servant af the Government. The exercise or discharge of any function so
delegated shall be sulsject o such restrictions, limitations and conditians 85 may-be laid
down by the chief exeentive oificor and shall also be subject to his contror _nd
TEVISion,

{4} The chief executive afficer shall within liftcen days frown the date of the
meeting of 1he district panchaya: or of any of its commiltee, submit w the Govern-
ment every respfution of the district panchayat or any of its committes which in his
opinion is inconsisten! wil the provisions of this Act, or any other law and it shall nat
intprement such resalution otherwiss than oy decided by the Gavernmen.
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CHAPTER-VI

PROCEDLIRL.

89, (1) Every meeting of a panchiayat shall be presided over by the president ar the  Presideacy ot
chairman, as the case may be. and, in his absence by the vice-prosident gr wice.  mectings of
chairman. as the case may be, and in the absence of 1he president, chainnan, vice-  Panchavat. . |
= president and vice-chaitman, by a member chosen by the smembers present ar the
meeting to preside for the vecasion,

{2} The president or the chairman, as the ease may he, shall preserve order and
" deeide all points of erder arising at of in conrection witl mectings, There shall be ng
diseussion on any point of order and the decision of the president or chairman, as the ' |
case may he, on any pomt of oeder shall ke Anaj,

) (3} A vice-president, a viec-chairman or member presiding for the occasion |
shall. for that mesting and during the peciad he presides over it lave all the poves of '
the presidemt or chairman, a5 the case may e

o 90. Every panchayat shall meet al such times and places and shall. subject to the  Moetings of |
" pﬁruvisians of section 89, vbzerve such rules of procedure in regird to transaction of  panchayal R
- Bsiness arits meaetings fincluding 1he quarum at mestings} as may be preseribed:

. Provided that not more than sixty days shall elapse between any twao meatings of |
xthe panchayat
. P )
yimge F101T Novmember shall vote on. or take part in the discussion of, any question.  Mumbers
. W

- “coming up for consideration ar 4 mecting of the panchayat  or any committee i the  when w |
. ‘question is one in which. apart from its general application 1o the public he has any  #hain foom

direct or indirect pacuniary interest by himseH or his parctner. laking part in
dsosssan e

(29 The president of chairman, as the case may ke max prohibit any member e,
fromt voting ar taking pan in he discassion of any mater fa which he belves such
member 1o Bave such inferest, or e may requirs suci: msnher e ahsent himseld
during the discussion.

{3} Such member may challenga the decision of the prasident or chairman. who

~shall thereupon put the guestion to the mesting, The deeision of the meeting shall be
Minal.

(43 0F the president ar chairman is befigved by owny member present ot the
meeting 10 have any such pecuniary inkerest in any matter wunder discussion. he may,
a motian e that effect is carvied. be reguired 1o alsent Nissell” fram 1he meeting
during sncls discussion.

{57 The member concerned shull nar be entitled 1w vote o the goestion relersed
to in sub-secliom (39 and the yresident or chairman concerned shall not e entitled to
vote oo the motion referred 10 in suh-sectiond).

Exptanation.-The terms "president” and "chaiman® in this szetion iechude o vices
president, vice-chairmar or member presiding for the ceeasion.

92, A copy of the minutes of the procecdings of every mesting pba panchayat as  Minnes o
well 35 of all minutes of dissem in respeet of such proveedings |i-:+:u!'-,-cd fram any  proceading.
member present at the mesting, within forty ¢ight hours ul the close therecf, shahi- be
submilted by the prasident or ¢hairman. as the case 1y be, withif] three days of the
date to the meating to 1he Inspecton .

Provided that the Ihspector inay direct 1hal such minutes shall t[c sulpnitred either
genierally or in any specilied ¢lasses of cases to any alficer empowdred by him in this
behalf,
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¢ require the exzcutive awhenly o the commissioner o the
o7 as the cage may be, ta produce any document which (s in his
/Alf. subject to such rules as imay be prescribed! comply with every

e preceedings of every paschayal, and of all conunitiees thereaf shall

Aed by such rules as imay be prescribed and by regulations, rot inconsistent

(;El‘l tules or the provisions of this Act. nade by the  panchayat with  the
rm-a] af the nspecter,

\‘ / {7 The Inspector Way remit for recomsideration and re-subunission any regulation
UI"

Appoininient
1f joine
canumilless.

Conrmiiioe:.,

part thereof o the pdrlL]".:]"rd[

Provided that it shall be competem for the [nspector 10 add o, omit or alter
any regulation whith conteavenes (he provisions of this Acl or the rufes made
Lhrgunder,

O3, (1 A panchayat inay, and 7 sa required by the Inspecion. shall, join with oo,
or more than one, other Jocal acthoriey in constituting 2 joint committes for oy
purpose For which ey are jointly responsible.

{23 Tite consitilulion, powers and procedure of a jeint committee and the
method of setling differences of apinion arising in conpection with the comunittes
hetween the local avthorities cencerned shall e in accordance wnh such rulas a8 may
be preseribod.

v oan alaoe

96. (17 (a) There shalt bz an Appointments Cominiitee for every LS m,,hayrlir, LEnien.

which shall be compesed of the chairman of the panchayal union cogpeil. the

commissioner and one member glected annaally by the panchayar union councit. The
chainman of the panchayat wuion council shall be the chzinnan of the comimittes.
Subject to the provisions of  szction 102 and w such rules as may be made by the
Government in his behalf, appointinenis w all posis under the panchayat unian cooneil,
ihe pay of which is debitable to the funds of the paschiyisr wnios council shall be
made with the prior approval ol the commitice.

{B3(1) Theve shall be an Agnicultunal Production Commince for cvery punchayat
trinn, which shalt e comnosed of te clairman of the panchayal ppion council who shall
bie ihe chairman of that conmitier, the commissianar and three paraons nomintated by the
pancipyed unian cuwml :

{111 Mo |Jerson shall be nominated under sob-clsose (i, if-
{AY he is nat o member of the panshavat waion council; or

(T3] in the opinion of the panclayar unior council, Do does nal possess
zdequate knowledee of, and experivice in. agricsltoe.

{£} There shall ke an Sducation Commines and a General Purposes Comimities

iz every panchayat union, The panchayal unien coancil may, and if so required by the
Government, shall appumt SLICT tdneT commitlers as may be necessary for the effi-
cient periormance of its dulies and funstions wed'er this Acl. Each of ihe Ll]rl“‘l'JIF['eE'
constilgled under this clause shall consist of such nunber of members as Inay, be
spectfied by the council and slull include the chaioran ex-offfeis. The wetnbers of
cagh eommitter constituted under this clause, other than the chairman, shul-be t-’:|ECLLL!
by the panchayat uning counci? from anmong its ei&tluu mombers, R

e

2] ,‘:ul:uecl to such rules, as may be made by tiv Pl:wf:rnmcnt in I}n: bl:hﬁ[f the
panchayat union council shall have power, by resulations made fram fime to Hine, o

determine  the  powers and  duties of every commiilee conslatuted undér ETHIS
sention §1). g
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< 9T7(iY (@) Tor the purpose of assisting (he district panchayatl in exercising sucl of  Standi
its powers, dischatging  such of irs duties and performting such of is funclipns®  vommitiees,
specified under this Act. a district panchayat may constitule stinding somumiltess for

deating with—

(i) Townd and agricultune;
Gy imdustries sud labour;
(1) public works:
vy educotion; -
{v) Neadth and weltare inchicling prohikition:

(b a district papchivar may constitute additional standing corumiltzes (o
such purposes as it thinks fin.

12y Each standing cammitier shall consisl of such nuwher of pessons no
excecding live mcluding the chairman ay specified by the disteict panziasat sl
clected by the district panchavat Bom ameng its electad mambers,

(3% The chaimman of the district panchavat shall be the evaofficio member o all
the starding committess constitwted by the dislrict panchayat,

(4 Each stmding coammittee shall 2leel 12 oo charman frim among s
mambers who are eleeted members of the district panchasat,

"5 Mo mefnber of the district panchayon shall Be cligibie o NL+L an mare than
o 51‘ﬂdm}: copmmittees. !

(6 The chiel eseentive officer shall nominate ane af 1he « [TlL‘ur.l: under his
contrel as ex affiein soeretary Tar each ol the standiag commtilioes. The chiel exeeutive
officer shalt be entitled 10 attend the meetings of all the swading contmnittees.

ADMINISTRATION REPORTS.

0%, (1) DTvery village panchaval shall submit o the panchayal  umion counci! 8 Administation
ropoit on s administiution loe eseh year as soon a5 may b after the close of such cepoets ol
vear and nol later than the preseribed date, in zuch forme with such details and - village
theough such authority, as may be prescribed. parrchniats.

(2} The repart shall be peepared by the executive authority amd the village
panchavat shall vonsider it and forward the same (o the panchavat wnian couneil with
its resalution thereon.

9%, {11 Every punchays wninn councif shalt sulisil woo1he disict pancbaral 2 Adminstration
consolidated report on its administration and on the admiristzation of all village  repar ol
panchavats in the panchayai waion for each year as sopn as may he alter the clase of ]‘H!Fﬁthﬂl'ﬁt _
such wear and oot Tater than the preseribed date, i such Torms, with such detaiis zmd nnian pauncits

i elisrrivt
throtigh such awborty as mily be preseribe.

ﬁ'll.l.l-!l'i.'h:l_"- lh,
["-'1 e repart shall be prepaeed by the commissioner and 1 panctiy & union

eoundilshall zonsider it and foreand e some o the district panchayal aith 03

resalition thereon,

i

143} F!iw district panchayar shall prepare a peneral report on the administration of
pnnchavat wnion councils and village panchayats in the district and sehmit the same o
- the Government before such date 3s rray be prescribed. The district panehayat shail
EISD SLI'H:I a copy of the report to the Inspector. .

{4}"‘"]113 reporl and rerifr]utmn thereon shall be published in such manner as the
G{wcmmuu may direct,
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Acts ol villpge
panchayat,
panchiyat

umicn couneik
and distTic
panchayat. elc.
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invalidated by
infarmany
vECENCY . A0

YVALIDATION OF PROCEEDINGS,

100, Mo act of a village panchayar or of 2 panchayal union council or of a district
panchayat or of a cornmittes thereaf or of any persan acting s president, vice-president,
chairman. ¥ice-chairmin or member of such village panchayat or panchayal union Zouncil
o district panchayat ar committeg, shall be deemed 1o be invalid by resson anly of a
defect in Lthe estgblishment of such panchayat or committee, as the case imay be, or an
the grownd that the presideat, vice-president, chaioman, vice-chainman or msember of
such willage panchavat or panchayat union cosncil or district panchayat or chairman
of member of a cemeniiee was ot ooktled 1o hald or continug in such office by
reason of any disqualification or by reason of any irregularity or illegality in his eleetion
ar by reason of such aet having been dene during the period of any vacancy in the
olfice of president, vice-president, chairman, vice-chaivinan or metnber of such villape
panchayat, panchayat union council ar district panchuyat ar commiftee.
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CHAPTER VIL.

ESTARLISHMENT, POWERS AND FUNMCTIONS OF PANCHAYATS,

QL {1} The sanctian of the panclayat shall be abtained for all proposals for Axinge
or altering the number, designations and arades of its officers and servantz and the
salaries. [ees and aliowances pavaile w tem.

() Such proposals shall be taken into consideration by the panchayal, anly at
the instance of the cxecutive authorily or the commissioner or the chiel executive
officer, as the case may be. and the panchayat may sancion the propesat with or

without modifications:

“Prowvided that no proposal adversely afTecting any officer or servantl of a panchayat
who has been in the permanent service of such panchayat fior marc than five years
“snd is drawing a salary of not less than five hundred rupees per mensem shall be
considered except at a special mesting convened for the purpese and no such proposal
shall be given effect 1o unless assented to by atleast one-half of the members then in
the panchayat.

{3) Notwithstanding anvthing coniaincd in sub-sections (1) and {23, the Goe-

ermnent in the case ol panchayal emion councils and district panchayats and the
[nspector ia the case of village panchayats shall have power to fix or alter the number,
designations and grades of, "nd the salaries, fees and allowances payable to the
officers and servants of any village panchavat or pancheyar unton council or the
distriet panchayat or any cluss of such officers and servants and it shall not be open o
the village panchayst or panchayst union councit or the district panchayat to vary the
number, despinations, grades, salarics. fees or allowances as so lixed or altered except
with the previous sanction of the Government in the case of panchzyat union councils
and district panchaysts and of the Inspector in the case of village panchayats.

" 102 (i} The Govermmnent shall have power to make rules regarding the authorities
who may appoint the officers and servams of panchayats. other than the commission-

-ars and the chief executive officers and the classification, method of recrunment. pay
-and-allgwances, dissipline and conduct and coaditions of service of such officers and
serv&ntﬁ : :

.- Such rules may provide for the constitution of any ¢lags of officers or servants

of village panchayars. panchayat unien councils and the district panchayats, as the

- -case may be, other than the commissioners and the chief sxecntive officers, into a
separate service for the whofe er any part of the State.

; (2) Subject to the provisions of this Act and any rules which the Government
may make in this behalf, the panchayat union council ot the district panchayat. as the
case may be. may frame regulations in respect of the officers and servants on the

“staff of the panchayat union couneil or the diswict panchayat—

“(m) fixing the amount and nature of the security to be furnished;
(b} prescribing educational and other gualifications;
() regulating the prant of feave, leave aflowances. acting allowances and
frﬂw:llmg allowances;
- {d) regulating the grant of pensions and gralnities;
(&) est.abhshmg and maintaining, provident funds amd making mmr'butlcns

{f) n:guiaﬂng conduct; and
(g} penerally preseribing conditions of service

Provided—

{i} that the grant of any leave. leave allowances, travelling allowances, pension
ar gratuity provided for in such regolations shall in no case, withowt the special
sanction of the Jovernment exceed what would be admisaible in the case af Oavern-
ment scrvants of similar standing and status:
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(iy Akat e conditions under which such allowances are rranted or any
beave, superannuation or retirement is sanctigned shall nod withoul similar sanction. be
muore Baveurable fan those for (ke fime being preseribed or sueh Government see-
vinls, . .

{39 A e may He made under sub-sectian (1Y 0 s far as i relates i ofTicers
and servanfs of village panchavats and panchayat union councils, so as to have
retrospuctive effect on and from 2 date not eurlicr than the date of commencement of

Cihis Ace

FD3, Two or more villope ponchayals or two o more panchayal waion eouicils
may, subject 1o sueh robes ws may be prescribed. and shadi if o required by ouny
authority emeveered in this behall by rules, appeint the sume officer or servant 10
exercise or dischuoroe oy powers or dulics of a shmilar nature Tor bath or a3 of thamn,

104 (11 Any officer oe soevant of g villace panchayat may be transfereed (o the

sservize ol any panchay m undan council ar any ather village paachayad by the Ispector

Trowided thar mo olficer ar servant shall he sooranslvered exeept ofter consufling
the eommizsion or or e execulive autharits concerned:

Provided Aurther Lhat in omaaing 2 tracsfer under 1his sub-section. the Tnspector
may issue suck pengeal or spediad dirgetans as masy i lng episien be neeassary Jor the

purpose of aiving due effecs to anch transter,

(21 etwithstanding amvihing conta ned 3nothis Acl er the Tami WNade Districe

Mundcipalities Act 19200 any aifeer or servant of a panchavat union council [inciuding

the commissiongry may Ty gransferred by the Goveenmeit 1o the services of any other

panchavat union ceuecil or oy municipality constiwted wnder te Tamil Nadu Disirict

Slunieipalites Acl 1920

i Provided shal ac ollcer o secvae: (other than the comimisstoner) shall he oo

transiceted excepl uligr consuliing e pangheyal unin councils or municipal counciis
coneerngd :

Erevidel furihiee thit e Goversmenl sohiie makine a teansfef ondee this sub-
section may issue such gencral ar specinl diveciions os muy i ther opinion e

cneecssary for the purpose of giving due effect w auch eansfer.

(05, ¢ 1y Motwizhstandiog anvthing comnined 0 (his Act or in the Tomil Medu
District Muonicapalities Act, 19200 the Goveernmene sbiall lave poeer.-

(nF o trnstee any eflicer or servant ol the Gisiric? panchayat (includimg 1he
ehiel execuiive olficer) 1o the service of any olher district pancharad or o oany
municipality consttuted wnder the Tamil Newio Thstrict Municipaliies Aet, 1920

“4b} 10 issue genera’ or special direction as they may think necessary for the
purpose af giving duwe efect 10 any ransfer made under elaase (a}

106, Subject 1w su:h contral ax may be prescribed. the executive athority, the
commissioner or the chiel executive officer may censure, fine, withhold increments or
prototon Ttonw or reduce wr o lower rank i the semocity lisk or 0 4 lower post or
time-seale ur fo u lower stage in o time-scale, suspend. remove or dismiss any offiger
or servant in the service of villase panchayvar or panchayal umion council  or  the
district  panchaxat, oy the case muay be. for any breagh of departmental fules or
discipling,or for.carelessness, unfiteess, neglect of duty or ather miscandyet,

107, Bubject to e provizicns of section 10U, the pravisions of sections 101 tn L06
shall alse apply 2o thy pubtic heatth establishiments of panchayals, notwitistanding
ar ything comaiged in ke Fam:l Moo Pubbc Health Agt, 1939,
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EQ8 (1) Motwithstanding anything contained inthis Act or in any other law far e
time being fa force. on and from the Ist June 1981, ail teachers {iacluding
headmastersyand basic servants in the panchayat union schools in the State of Tamil
Nadu shall bhecame whole-time Crovernment servants.

(2} Motwithstanding anvthing eoitained in sub-section (1} of section %6 or in
any. other provisions of this Act and subject 10 the provisions of Aricle 311 of the
Caonstithfion. the Govetnmenr may make cules rezulating the conditions of service of
the teachers (incloding headmasters) and basic servants in the panchayat union schools,

1909 {11 Notwithstanding anvthing contained in this Acl or in any other law for the
lime being in force. on and frum the Tst Octaber 1982, ul) health assistants, auxiliary
nurses, mid-wives and maternity assistants in the public health establishiments of
panchayat union councils! in the State shall become whole-time Crovernment setvants.

(2} Natwithstanding anvthing contained tn sub-section {1} of section 96 or in
any other provisions of this Act and subject to the provisions of Articld 311 of the
Constitution, the Govermment may make rules repulating the conditions of service of
the health assistants, the auxiliary nurses, mid-wives and materity assistants in the
public health establishments of panchaval union couneils.
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CHAPTER VI

FURCTIONS, POWERS AND PROPERTY OF VILLAGE PANCIHIAYATS,
PANCHAYAT UNION COUNCILS AND DISTRICT PANCHAYATS.

110, Subjé‘cr 10 the provisions of this Act an | the rules made thereunder, il shall be
the duty of village panchavat. within the limis of its funds, 1o make reasonable
provision for carrying out the requiranents of the panchayat villags in res;. r.of the
fallowing matters, namely -

{a) the construction. repair and maintienance of all villape roads, that is to say,
all public roads in the village {other shan those classified as Naticoal Highways, State
Highways. major district roads and panchavat union roadsy and of all bridwes, culverts,
road-dams and causeways an such roads:

{1y the lighting of public roads and pubtic places in buili-up areas;

(o1 the construction of drains and the dispasal of drainage waier and sullape not
in¢luding, sevenge;

{uly the cheaning of sirsels, the ramaval of subbish heaps, jungle prowth and priekly-
pear, the flling in of dizused wells. insanitary ponds. pools, ditches pits or hollows and
otler Improvemants of the sanitary candition of the village;

fed the provision ol pullie laleines and arrangements to cleanse larines whether
public or privafe; '

ify the opening and maintwenance of Bumal and buening grownds;

() the sinking znd repaining of wells, the cxeavarion, repair and maintenznee of
pands ar tanks and the consiruciion and maintenance of waler-works for the supply of
water for washing and bathing purposes: and

(ki such other duties as the Govermment may. by notification. impose.

111, Subjeet o the provisioos of this Act and the reles made thereunder a village
panchayat may also muke sueh pravisions as it thipks i o carrying ool the regquiemenis
of the village i respect of the Tollowing matters, namely:--

{a) the planting and preservation ol troes on the sides of all public mads in the
viliage sihjzct o muially agreed rerms and conditions batwaen the village panchavat and
the authority which maintains the road in cose the road is not maintained by the villaoe
punchayat itself;

() tha lighting of public resds and public places in areas other than botle-up arcas;

{c) the opening and maintenance of public markels other than markets swhich ars
classilied as panchay sl union markets,

() the control of fuirs and festivals other than those classified as pintehayal unron
airs and lestivals;

() ihe ppering and mainlenance of public landing places. halting places and carl-
stands ancd of prblic vt ke-sheds:

{1 the opening and maintenance ol public slaushier-houses:

() the vpening and maintenancs of reading Teoms;

(hy the estublishment and maintenance of wireless recetving sels. playprounds.
parks, sports clubs and centres ol physicad cpliuee:

(i) the opening end maintenance of littracy centres and centres for imparting seciad
education; aud

(i3 the construction ol works of pehlic atiliey and the provisions af ather
{ailities for the safety. health, comfort. convenience, cuiture or recreation of the
inhabiraits af the villoge:
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i
Provided that nothing in this clavse shall apply to water S!lppi::; for non-irrign-
tion purposes snd to sewerage. [

112. Subject to the provisions of this Act and the rules made lherr:?under._ it shall be
the duty of 2 panchayat unien council, within the imits of its funds, 10 1maks reasonable
provision for carrying out the requirements of the panchayvar imion |n respect of the
following matters. namely -

fa) the consteuction, tepair and maintenance of all public roads in the panchayvat
union which are ¢lassified as panchavat union roads and of all bridgas, culverts, road-

dams and causg ways on such roads;

(1) the cstahlishment and maintenance of dispensaries and the payments of subsidies
to rural medical practitioners;

{c¢) the estabiishment and maintenance of maternity and child welfare conires,
" including the maintenance of a thai service and offering advice and assistance to mothers
in family planning;

tdy the construction and mainichancs of poor houses. orphanages,shops, stalls,
plinths, the training and employment of vaccinators, the removal of congestion of population
and the provisian of house-sites;

{e) the opening and maintenance and expansion ar improvement of elementary
schonls, including the payment of grants to private manapements in respect of slementary
schools;

() preventive and remedial ineasures connected with any epidemic or with malaria;

(xr) the contrn| of fairs and festivals classifled by the panchayat union council as
those reserved for control by it;

fhy veterinary relief:
{1} the extension of village-sites and the regulation of building,

{j) the ppening and maintenznee of public markets which are classified as
panchayat union markets, :

(k) the maintenace of statistics relating to births and deaths:
{1 the establishiment and maintenance of choultries;

 (m} improvements of agriculture, agﬁcultura1 stock and the holding of agricul-
tural shows; .

{(m) the promotion and encouragement of cottage industrics; and
foy such other dulics as the CGiovernment may, by netification, impose.

113. The Goyernment shatl as soon as may be afrer the constitution of a panchavat
uaion councit for a panchayal development block undar ihis Act entrust 1o the panchayat
union council subject to sueh conditions and restricticns as may be specified by the
Government, the execution in the panchayat development block of the National Extension
 Service Scheme of Community Development, including in particular, afl measures relating

- 1o the-developmaent of agriculture, smimal husbandry and villape indusries organised on
an individvual or co-operative basis.

114, (1) Save as otherwise provided in section 113, the Government may, subject
to such conditions and restrictions, s may be spocificd, ontrust all or any of the
schemes, programmes and activities for ccanomic development, whether such schemes,
programmes and activitics are to be executed or implemented either by the Govern-
ment or by any siatutory body or other agency to the panchayat union council [or its
exacution o implementation,
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{23 The panchayat mmion counsil may, if so notified by the Governmant, review
the schemes. programmes and other aetivities executed by the Government or by any
statutory body or other agency within the panchayat union.

115, Subject to the provisions of this Act and the roles made thereunder, a
panchayat union cauncil may. within the Jimits of its funds, make such provision as it
thinks fit far currying out the requirements of the panchayat union in respeet of
measures of public utility other than those specified in section 112, caloulated to
promote the safe.y, health, cemlarl or convenience of the inhabitants of the panchayat
U

Provided hal nothing in this seciion shall apply to water supply for non-
irrigation purposes and o seweragne,

116. Subsject to the provisions of this Act and the rules made therennder, two or
imore village panchayats;

{i) may construct and emaintain water-works for supply of water for washing
and bathing purposes from a common soutee and may also provide a comman burial
and burning ground. snd ' :

{ii} may entrust to (he penchayat union council with its consent and on such
ferms a5 imay be apeced vpon. the management of any institition or the execution or

maintenance of any wark.

117, Motwithstanding anything contained in clause (b) of section 111, the Government-

may, by general or special otder, direct any village panchayat or panchayat union
council ko provide for the lighting of public roads and public places within its jurisdiction
and it shall be the duty of the village panchayat or panchayat unien counct! 1o provids
for such light :

Provided that where such @ direction is given, the Government shall imake such
provision for the cost of lighting as they may consider reasonable and the decision of
the Governme:it shall be final,

118. Subjeet w the provisions of this Act and the rules made thersunder, two or
more panchayat upion councils may establish and mainfain common dispensaries.
child welfare centees. and institutions of such other kind as may be prescribed.

119, (1) The panchayar union council may, subjecl wr such control as may be
nrescribed, by notification declare that any immovable propemy vested in iselt shall
vest in any village panchayat in the same panchayat union and such property shall,
from the date specified .n the said notificatien, vest agcordimply.

{2) Subiccl w such rudes as may be preseribed. the Government, Commissioner
of Land Administration, the Callector or Revenue Divisional Officer. the districi
panchayat, the panchayal union counci! or the chief execulive ofiicer, the commissioner.
or any person or body of persons, may transfer to the village panchayatl, with its
consent and subject 1o such conditions as may be agresd upon, the managerment of
any institition, or the execution or maintenance of any work, or the exercise of any
power ar the discharge of any duty, whether within ar without the village, and
whether provided for in this Act or nat.

120 ¢V} () All onreserved forests in the village ar the commencament af this Act
shall west in the village panchayat and be administered by it or the benefit of such
village. )

() in respect of every forest so veste ' *he village panchayat shali, if so
required by the Colleetor, pay to the Government such rent as the Collector may, from
time to time, subjeel 10 the control of the Commissioner of Land Administration, fix in
this behalf, '

(2} (2} IFthe Revenue Divisional Officer is of epinion that 2 village panchayat is
not administering properly a forest vested in it under sub-seetion (1}, he may by arder,
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withdraw such forest from the control of the village panchavat for suck period as may
be specified in the owrler, not exceeding the period, iF any, prescribed in this behaif,
Heanay in respect of such forest direct that it be vested in the panchayat union council
and be administered by it

(b} The Revenue Divisicnal Officer may, from time to time, by order,
:ﬂ}it'l.‘:i'ld the period specified in any order issued under clanse (a), subject fo the period
prescnbed in this I:I&half

{c) Beﬁ:are 1ssu=ng an ofder under c]ausa {a; or (b), a reasonable oppostunity
ﬂ;haii he given to the village panchavat 1o show cause against such issue,

{dy When an order is issued under clause (a) or {h), the village panchayat
concerned may, within three months of the service of the order, appeal against it to the
Collector and the Collactor may confiem, modify ar reverse the order.

{3 The Commissioner of Land Admimsiration may, al any time, either suo roft
or tn application, call for and cxamine the record of any order issued by the Revenue
[Mvigional Officer or the Collectnr under subk-section (2) for the purpose of salislying
himself as 10 the legalily or propriety of such arder, and may ]’.‘IEI,&-S stich order in reference
thereto as he thinks fit,

121, (1) [fin the opinion of the Government any unreserved forest vested tn a village
panchayat under seetion 124 1s required for any public purpose, they may, by nutification,
rusume the possession and administration ol such unreserved forest and upon such
susumption by the Government, all rights and interests crcated in or over such unreserved
forest before such resumption shali as against the Govermnent cease and determine,

. {2} Whenever the possession and administration of such nnreserved 1orest Is resumed
by the Government under sub-section (13, there shall be paid to the village panchayat

concerned compensation Tor any impmvament made by such village panchayat in such.

ynreserved forest, as determined in the manner herginafter provided bg, thi Collector
. within whose junisdiction such unreserved forest is situate,

Explanation.- For the purposes of this sub-sectton, ‘improvement’ means arny
work or product of a work which adds to the value of the unreserved forest ar is
suitabie to it and consistent with the purpase for which it was vested in the village
panchayat and shall inelude the following works or the products of such works—

1 -
fai the erection of buildings of any ether structure, the sonstruetion of
tanks, wells, channels, dams and other works for the storage or supply of water for
agricultural or domestic purpoeses: :

{b) the preparation of fand for trrigation;

fcy the reclamation, cleatance, enclosure or permanant impTJWemcnt af {and
for agricultural purpases; |

{d) the rencwal ot reconstruction of any of the foregoing works or alier-
- ations therein or addition thereto;

, {g) the planting or protection and maintenance of il trzey, timber-trecs
and other uzelul trees and plants.

{3} The compensation payable in respect of the improvements reterred o in
clauses {a} to (d} of the Explanaron to sub-section {2) shall be the actual value of
stich improvements a5 on the date of resumption of the unreserved foresi by the
Government which shall include actual cost of the labour, supervision thereof, and of
the materials, together with other expenditure, if any, which would be required to
make such improvements, less a reasonable deduction an account of the deterioration,
if any. which may have taken place from age or other canse. The compensation

Puser it
{adivermmant to
ToEUmE
plhssession af
LECrLSCTY ol
forest vested
i village
panchevar and
panvrnent of
compansation,
ulc,

skt T




118

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Power of

Commissioner
of Land
Administralion
[ rransker or
Tesume control
_of endewments
and inama.

" evary viilage panchayat, at its aption—

payable inrespect of ‘mprovement referred 10 in clause () of the Explanation 10 sub-
section £2) shall be suci sum which the trees or plants might reasonably be expected
ta realise if sold by public auction 10 be cut and carricd away al the time of resumption
ol the unreserved forest by the Government : - _

Provided thal in computing the actual value of such improvements, the value of
the unreserved farest to which such improvements have been made shall not be taken
ERED ACCOun! .

Provided further that il any grant for the purpose of making such improvements
las been naid by the Governinent 1o the village panchayel voscerned. then, the amount

ol sueh pranl puid shadl be deducted from the amount of compensaiion payable in -

respect ol such lmprovements: _
Provided alse that in the case of trees and plants in the unreserved forest which

are of spurlancous growth, the compensation payable in eespect of such trees and

plants shall be the proper cost of protection and mainlenance af such rees and plants.

(4} The amounr of eampensation referred to in sub-section {2} shall e given 1o
[ 3

{a) in cash in such annual instalmems with interest at such rates as may be
prescribed, or.
(b} in saleablc or atherwise transferable promissory notes or other securities
or stock certificates of the Government, of '
(c) partly in cash or partly in such securities specified in clause (b), as may
be required by the village panchayats. : o T
{5) The option of the village panchayat referred to in sub-section (4) shall be

exercised by such village panchayat before the expiry.of a periad of thiee months

from the date of resumpiion of ihe possession and administration of the unreserved
forest by the Government and the option so exercised shall be final and shall not be
altered or rescinded after it has been exercised. Any village panchayat which omits or
faits 10 exercize the option referred to in sub-section (4) within the time specified
above shall be demned to have opted for payment in securities and stock certificates
referred to in clause (b} of sub-section (4}, The amount of compensation payable in
instabments shall be paid, and the securities and stock certificates referred to in clause
(b} of sub-section {4 shal) be issued, within sixty days from the date of receipt by the
Government of the option teferred to above of where no such optivn has been
excreised from the date before which such option ought to have been exercised.

(6) Any village panchayat apprieved by an order relating to compensation under
this gection may appeal io the Commissioner of Land Administration -within such
period and in such manner as may be prescribed. The order of the Commissiongr of
Land Administration on such appeal and where no appeal Is prefarred, the order which
has not been appealed against, shall be final and shall not be called in question in any
court of law,

£22. (1) {a} Subject to the control of the Government, the Commissioner of Land
Administration may, by notibicatien. make over o a panchayat union council, with s
gansent. the management and superintendence ol any charitable endowment in respect
of which powers and duties atfached o the Commissioner of Land Administration
under the provisions of the Tamil Nadu Endowments and Escheats Regulation, 1317;
and thereupon all powers and duties attached to the Commissioner of Land
Administration in respect thereof shall attach to the panchavar union council as if it
had been specially named in the said Regofation, and the panchayat wnion couneil shait
tnanage and superintend stch endowment, ’
{b) The Commissioner of Land Administration may, of his own motion and
shail on a direction from the Government, by noti fication, resume the management and
superintendence of any endowrent made over to a panchayat union council under

L
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clause (a) and upon such Tesumption, all the pawers and duries! attached to the
parchayat union council in respect of the endowment shall coase and determine.

{(Z) The Government may assign to a panchayal union council with its cansent.
a charitable inam, resumed by the Government or any other autharity. peovided thag
ihe net income from such inam can be applied exclusively to any puipose ta which the
funds of such panchayal union councif may be applied; and may revoke any assignment
s0 made,

{33 The management and superintendence of any charitable endowment which
immediately before the constitution of a panchavat union counei! for any panchayat
development hlock under this Act was vested in a district board noder the Tamil Nady
District Boards Act, 1920 shail, on such constitution, wvest in the panchavat vnion
council exerciging jurisdiction over the place where the endowment is situated.

{23, Subject to such rules as may be prescribed, the Government, the Commis-
-sioner.of Land Administration, the Collector or Revenue Divisional Officer or any
person or body of persons may transfer to the panchavat unjon council with its
consent and on such terms as may be apreed upon, the management of any instinition
or the execution or maintenance of any work, or the exercise of any power ar tha
discharge of any duty whether within or without the panchayat union and whether
‘provided for in this Act or nct.

124. A panchayat may ac::ept donations for, ar trusts relating exclusively 1o, the
furtherance of any purpose to which its funds may be applied.

125. (1 .d;!I public roads in any village (other than roads which are classified by the
Govéernment as National H:g,hways or State Highways or as major district roads or as
panchayat union roads) shall vest in the village panchavat together with all pavements,
stones, and other materials thereof. all works, materiats and other things provided
thérefor, all drains, drainage works, tunnels and culverts whether made at the cost of
. the wiiage pancha}fat or otherwise, in, alongside or under such roads, and all works,
'materlais and things appertaining thereto.

{2} The Government may. hy notification, exclude from the operation of this
Act any sueh public road, drain, deainage work, tunnet or culvert and may alse modify
or cancel such notification. -

126. (1} All public reads in any panchayat union which ars classified as panchayat

" union -roads shall vest in the panchayst union council together with all pavements,

stones and other materials thereof, all works, materials and other things provided

therefor, all drains, drainage works, wnnels and cubverts, whether imade at the cost of

the panchayat union council ar otherwise, in, alongside or under such roads, and all
wiorks, materials and things appertaining thereto.

{2} The Government may. by notification, exclude from the operation of this
Act any panchayat union road, drain, drainage work. tennel or culvert and may also
modify or cancel such notification.

127. Where any public road has been exciuded from the operation of this Act

‘undér sub-section (2) of section 125 or sub-section (2) of section 126 and placed,
“under the control of the Highways Department of Govemment (hereinaftcr referred to

a5 the Highways Departmanr), the village panchayat may and 1f s0 required by the
Govemment shail make provision —

{n} for the watering and maintenance of the drainage of such road;

{b} for the provision, maintenance and cepart of the drains in. alongside ar
under such road;
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_any encroachmenl whatsoever, whether pennanent or temporary, in or over any

_ (¢} Tor the provision, maintenance and repair of foot-ways attached to such
road:

Provided that whets in carrving cut of the above provisions it is necessary {ur
the viflage panchayat to open and break up the soil ar pavement of any such road, the
village panchayat shall obtain the previous cansent of such officer oV the Highways
Deparlment as the Government may, by pzneral or special order, specify:

Frovided further that in cases of emergency the village panchayat may, without
sich conscnl, opén and break up the soil or pavement of any such street, but shall, as
far as practicabie restore sueh soil or pavement w the condition in which 1t was
immediately before it was openzd and broken up; and a report of the action so taken
and the reasons therefor shall be sent forthwith 1o the officer specified wnder the
foregoing provisa:

Provided alsa that whare the execution of any work is required by the Goveminent,
the Government shall make provision for the cost thereaf,

128 {13 If any slructure adjoining 2 pubile road vested in a panchayat union
couneil or a village panuhavai appears to the commissioner or the pxecutive aurhority,
as the case may be, (0 L7 in a ruinous state and dangerous ta the passers kv, the
commissianer or execulive authority may, by notica require the owner of occupier o
ferce all, take down, secure or repair such structure o as to prevent any danger
therefrom.

_ (21 If immediate action is necessary, the commissioner or cxecutive authority
shall himsell, before giving such notice or hofore the period of such nolice expires,
fence off, take down, secure or repair such structure or fence off a part of any road
ar take such temporary megsures as he may think fit o prevent danger, and the cost
al doing so shall be recoverable fram the owner or occupier in the manner hereinafier
provided. '

129, {13 1f any tree or any branch of a tree standing on land adjoining a public read
vested in a panchayat union council or vitlage panchayat appears to the commissioner
or executive authority to be Likely to fall and thereby endanger any person using, or
any struciure on such road, the commissioner or executive authority may, by notice,
reguire the awner of the said tree to secore, lop or cut down the said tree 50 as Lo

. prevent any danper therefrom,

(23 f immediate action s necessary, the commissioner or executive auwthority
shall himself, before giving such notice or before the period of such notice expires,

-secure, lop or cul down the said tree or fenee off a part of the public road ar ke

such other temporary measures as he thinks fit to preventl danger and (he cost of sa
doing shzll he recoverable from the awner of the e in the manner hereinafter

provided.

134, Where a public road is vested In 2 panchayal union cauncil or villzn;,e panchayak,
the commissioner o executive authosity may, by public notice, mqulrL the owner or
oecupier of any buliding or land near such road fo—

al fence the samz to tha satistaction of the commissioner ar execulive authority,

(h) im or prune any hedges bordering on such road so that they may nol
sxcead such height {rom the level of the adjoining roadway as the commissioner ot
cregutive authority may detsrming; or

{c} cut and trim any hﬂdgas or trees ovechanging such road and obstructing it
of the view of traffic or causing it damape; or

(dy lowar an enclosing wall ar fence whici, by reason of its height and
situation, cbstructs the view of traffic so as 10 cause danger. '

(31, (1) No person shall, except as permitted by rules made under thiz Act and
except in accordance with the corditions imposed by any licence made reguisite by
such rules—

{a} boild any wail or erect any fence or other abstruction or profection or make

public road;
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(b} make any hole or deposit any matter in ot upoe any poblic road;

{c) work a.quarry in or remove stone. earth or other material from any place
withint twentfy metres of a public read or of other immovable property vesting in or
belonging to a village panchayat or 2 panchayat union counci, pruv[dec[ that nathing in

(this clause shall be deemed to apply to-any work which, in the upinion of the

Inspector, is done in connection with a bema fide agricultural operation;
(d} erect any buildmg over any drain or any part thereof;

{e} ptant any tree on any pablic road or other propetty vesting in ot belong-
ing to a village panchayat or a panchayat union couneil; ar

{Fy fetb, remave, destroy, dop oF sirip bark, leaves, or fruits from, or other-
wise damage, any tree which is growing on any such public road or olher property or
on any porymboxe land, the psg of which 1z regulated by a village panchayat under
section 134 or section 135 ond the right o which has e been established Ty soch
person as vesling in or belonging o him,

(2) 1t shall be e duty of the Village Administrative QMicer of every revenue
vitlage to report on encroachments on properties vested in villapge panchayats or
panchayat union councils to the exccutive authority or the cammissioner concerned
and to the officer of the Revenue Department, and it shall be the duly of the executive
authority ot the commissioner concered o instilute proceedings undgr this Act and
secure the reinoval of the encroachments within such time as may be specified by the
Ciovernment by general or special order. 1f the removal of the encroachments has not
been secured within the period specified in such order, the officers of the Revenue
Department shall instiute proceedings under the Tamil Nadu Land Encroachment Act,
1905 and sectre such removal.

132, Any property or income including any fishery right wlmh _w custom belongs
ta, or has been administered for the commaon benefit of the inhabitar'ts of the village or
of the holders in common of village land generally or of the hollers of lands of a
particular description or of the bolders of lands under particular Sfum' of irrigatian
shall, if so declared by the Government, vest in the village panchayat dod b adiministered
bi it for the bencfit of lhe inhabitants or holders aforesaid., ‘

123, {1} Spbiect lo such conditions and control as may LJ.E prescribed, the
Government may transfor 10 any village panchayal or lo any panehayat union council
the protection and maintenance of any irrigation work, the management of twrns of
irrigation, or the regulation of distribution of water from any irrigation work to the
fields depending on it.

(2) The village panchayat or the panchayat union council shall have power,

subject to such restrictfons and control 25 may be prescribed, to exccute kudimaramat
in respect of any irrigation source in the village and to levy such fee and om such basis

for the purposes thercof as may be prescribed .

Provided that nothing contaimed in this seetfon shall be deemed to relieve the
village community or any of its members of its or his liabifity under the Tamif Nadu
Compulsory Labour Act, 1838, in respect of any isrigation source in the village in case
the village panchayat makes defauli in executing the kudimarmmat in respect of that
IFOZatian solurcs. '

{3} Where the maintenance of amy irrigation work, i% transferced under this
section, the fishery rights of Governinent in such work shall be transierred to.and be
vested in the village panchayat or the panchayat union council, as e case may be,
subject to such terms and conditions including tetms and conditions regarding the
utilisation of the income, as may be specified by the Government.
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134. {1 The provisions of this scetion shall apply only in ryotwari tracts,

(0 The Nlbw ing pesern beekes, numcly, wroedngg grounds, reshing Moges, tam-
it atked bpbul-gronls, canle=stmds, cirt=shands and topes shull vest in the ylilnge
pranelagnd, ek e villape panchayar shall live power, sobject o such restrictions mnd
genlral s by be prevcribed ue regubibe e nse ol sieh prorambokes, provided the
porambekes are at the disposat of the Governmenl.

{3) The Collector, after consulting the villape punchayat, miy, by notification,
vxcfude froum the aperation of this Act any pomimboke referred W in subssection {2}, and
theyt idsen Ry o caeocFaaeh malificaliva,

(1) The villuee paicluyal shall alse lave power, subget o sueh restrictions and
contral as may be preseribed, t regulate the use of any other poramboke which is at
the disposal of the Government. if the villags panchayat is duihumcd in that behaif by
an order of the Goverm -enl.

(33 The willape ponclival inay, subpect o such resrrictions and control ay iy
b et Mol pelimad e on gy pesrismbeoke, Hsewse of wlicl s ropafated by it umder
sub-section (21 v sub-sectlion (4.

135, (1) In estabes poverned by the Tamil Mado Fsiates Loand Acl, 908, nut.
withstanding anything comamed: in that Act, the village panchiyst shall hive power
ATyt Sy pestdotbogs and conted as 1nay e preeaer gl

fa) o regulate the use of lands which are set apart lor any of the purposes
referred to in item {bY ol clause {161 af section 3 of the said Act, namely, threshing
hsard, wattle-atanel, villngoe-sifes and cdlior [aikskd silated o e v 0nee whileds pes sm
apart for the commoen use of the inhabiants of such villape;

{b) to exercise the powers vested in the Collector by section 20-A of the
said Act, namely, ta direct that any lund refeeeer @ in clause {(a) which is ne longer
required for its original purpose shall be used for sny other specified comintunal
purpase, provided that the sanction of the Collecter is obtained thersfor, and

(&) to plant trees on any land the use of which is regulated by thc vilisge
pancaayal under clause {a).

Provided that nothing contained in ¢lause (&) shali be dremed to af'fcct in
any way the operation of the provisos to sub-section {1} of the said section 20-A. -

(2) After an estate ceases to be governed by the Tamil Nadu Estates Land Acl,
1508, the provisions of sub-seetion (13 shall apply to the lands referred to in that sub-
section, to:such extent and with such modifications, as may be prescribed

- 136. Al rubbish, filth and other matter collected by a village panchayat under thls
Act shall belong to it.

137, Any immovable property which any village panchayat or panchayat union
council is authorised by this Act or any rules made thereunder 1o acquire may be
acquired uncer the provisions of the Land Acquisition Act, 1894, and on payment of
tha compensation awarded under the said Act, in respect of such property and af any
other charges incurred in acquiring it, the said property shalf vest in the village
panchayat or panchayat union couneil, as the case may be.

138, Where a mosque, temple, mutt or any place of religious worship or instruction
or any place which is used for holding fair or festivals or for other like purposes is
situated within the limits of o village or in the nelghbouchood thereof and attracts ejther
througheut the year or on particular oceassions a large nuinber of persons, any special
arrangement necessery for public health, safely or convenience, whether permanent or
temporary, shall be made by the village panchayat; but the Government may - afier
consulting the teustec or mber porson having contral over such place reguire him fo
make such tecurring or non-recurring centribution to the funds of the vilkage panchaval
as they may determine.
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135G, In the event of the prevalence of any dangerous diseasz within a panchayas
development block or a village, the commissioner may by notice require the owner ot
aeeupier of any building, booth or tent used for purposes of public entertainment to
close the same for such period as they may {ix,

140. No persan being (he parent or having (he care or charge of 2 minor who is or
has been suffering [romn dangerous disease oF das been expesed to infection therefrom
shall, after a notice from the commissioner or any persen duly appatnted by such
eommissionet 0 this behalf that the miror is not fo be sent 10 schonl or college ),
permit such minor to attend méhool ot college without having procured flom the
sommissionar or such person or a registéred medical practitioper a certificate that in
his opinion such minge may anend mthmd tisk of communicating such disease 1o

athers,

Explanotion.-In this ssction and in section 139 “dangerous disease™ means an

infectious disease within the meaning of sectina 52 of the Tamil Nadu Public Health

Act, 1939, which is notified as a danperous dizease by the Goveromeni.

141. The panchavat union council shall enforce vaccination throughout the
panchayat unicn and it may enforee tevaecination throughout the panchayat union or
in any part thereof, in respect of such persons, to such extent, and in such manner, as
may be prescribed.

142. Wlhere an inmate of any dwelling piace i suffering (rom smallpox er cholera,
theé head of the family 10 which the inmate belongs mid in default the accupier or
person it charge-of such place. shall give intimation of the fact to the commissioner or
the Village Administrative Officer with the east possible delay.

143, 1) i any tank, pord, weltl, hole. stream, dam, bank or other place appears o
him o be, for-want of sufficient mpaur protection or enclosure, dangerous to the

public health or safel}, the comimissioner or axecldive authority may with the approval.

of the panchayat union council or village panchayat as the case may be, by notice
requite the owner to fill in. remove, repair, protect or enclose the same 50 as to
prevent any danger thersfrom,

(2) 1T immediate action is necessary. he skall, before wiving such netice or
before the period of notice expires, himse!f take such temporary measures 2s he thinks
fit to prevent danger, and the cost of doing so shall be recoverabie from the owner i
the matiner heremaﬁer pravided. .

144 {I] The comatissionar Or executive authority may by notice require the owner
of occupier of any building or land which appoars (o him io be in a fitthy or
unwholesome state or evergrawn with any thick or paxious vegetation, trees af
undergrowth injurious 1o health or dangemu& ta the public or offensive to the

‘neighbourhood, or otherwise 2 source of nuisance, to clear, cleanse or otherwise put

the building or fand in proper state or to clear away and remove such veletation, rees
or under growth or 10 take such other action as may be deemed by the contmissioner

or executive authority necessary tn remove such nuisance within such period and in.

sugh manner as may be speeified i the notice.

(23 If it appears o the complissioner or exccutive authority necessary for
sanitary purposes so o do. he may by nolice require the owner ar occupier nf amy
huilding or and to clearise or lime-wash the same in the manner and withia a period o
he specified in the natice.

145, ¢1) When the commissioner or executive autharity takes down any slractuee
ot part thersof or culs down any tfee or hedge or shrub or pert thereaf in vittie of his
powers under this chapter, the commissioner or exccutive autharity may sell [he
miztzrials or things taken down, cut down or removed amd apply the procecds i, ar
tnwards payment of the expensas inelered.
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{2) IV after & reasonable enquiry it appears 10 the commissioner or execive
uythority thitl (here I o owner or oceupier 1o whom notjee can be given under any
seclion in ihis chapler, | ¢ may limself take sbeh order with the property mentioned in
such section as may appear 1o him {0 be necessary and may recover the expenses
incurred by the sale of such property (not being immovable properiy) or of any
pottion thereof.

146, No parson shall be entitled, save as otherwise expressty provided, to
compensation for any damages sustained by reason of any actian tzken by the authorities
of a panchayat union council or a village panchayat in pursuance of their powess
under this chapter. : :

147, {1y The panchayat union council may, after obtaining the previous writlen
perinission of the Inspector, provide places for use as public markets and, with the

“sanction of the Inspeclor, close apy such market or part thereof.

{2} Subjeet 1o sweh rules as may be prescriced. the village panchayal or panchayat
union coungil may after ohizining e previous written parmissien of the inspector, levy
any one or more of the following foos in any public market 2t such rates, nol cxcceding the
maxunum raies, i any. prescribed in ihat bebalfas the panchayat unien council or village

panchayat may think G-
{a) fees for the use of, or for the right 1o exposce goods for sale in such market;
(b} fees Tor the use of shaps, stalls, pens or siands in such market;.

{c) fees on vehizles including motor vehiclas as definad in the Mator Vehicles
Ak, VD88 or pack animals bringing, or on persons taking intd such markei any, goods for
sale;

fd) fees on animals brought for sale inte o sold in such market;

fey ligence fees on brokers, commission agents, weighmen and measurers
practising their calling in such market. :

148. (1) Ne person shall open a new private market or continue to keep open a privars

market unless he has obtained a liceoce from the village panchayat or panchayat union
council, a3 the case may be, to do so. Such licence shall be rencwed every year.

(2} (g} The ¥'llage panchayat or panchavat unien councel, as the case may be,
shall grant the ficence applizd for subject to such conditions as it may think (it as o
supereision and inspection, sanitalion, weights and measures o be vsed. rents and

lees to b charged and such other matters as may be preseribed.

(b) The viliage panchayat or panchayat union munﬁ]], as the case may be,
may, modify the conditions of icence to take effect from a gpecified date.

{c) The village panchayat or panchayat union council, as the case may be,
may at any time, suspend or cancel any licence granted under clause {a) for breach of
the conditions thereaf.

(d) Any person agprieved by an order of the village panchayat or panchayat
union council under clauses (a), (b)Y or (¢} may appeal against such ordersio the
Inspector who may. if he thinks fit, suspend the execution of the order pendipg the
disposal of the appeal. g -

{3) (a) Any person claiming 1w levy in a private market fawfully established prior
1o the coming inte [oree of the Madras Local Boards Act, 1884 fees of the naure
specified in sub-section (27 of section 147, shall apply to the Inspector Tor'a cerificate
recognizing his right in that behalf; and the Inspactoe shall pass orders on such
appication after giving due notice ta the village panchayal or panchayat union council,
as the case may be, and considering any representations made by it, ol
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(B} Any person agerieved by an order of the Inspector reflising to grani a
certiflcate under clause (3) may, within six months from ihe date of communication of
such order, institute a suit 1o establish the right claimed by him, and subjzct to the
result of such suit, the Inspacior's order shall be final,

(4} Whes a lvedce gramed under sub-section (2} dows not pennit the fevy of
any fee, it shall be granted free of charges; but when such permiszsion &5 given, a fee
nat exceeding fifteen per cent of the gross income of the owner from the market in
the preceding vear shall be chargad by he village pancliavat or panchavat nnian
cowncil, as the case may he, for such licence.

{53 The village panchayat or panchayat unien council. as the case may be, or
any officer duly autherisad by it may. close s private marke! which is wniicenzed or
the licence For which has been suspended or cancelled, or which is held or kept open
comrary 1o the provisions of this Act

149 1f any question arises as 1w whelher any place is 2 market or not, the village
panchavat or panchayal unian counct, as the case may be, shall inake & relennee thercon
ter the Government and their decision shalk be final,

150 Mo person shali szI[ or expose for sa'e any animal or article-

fa) i any public or licensed private market withoui the pormission of 1he excoutive
alhesity or contmissianer or licensew, as the case may be. or of any person authorized by
hiin, or. '

e .
th)in any ualicensed private market,
i
151, The exccutive authority ar commissioner may, with the sanction of the viflages
panchavat or ponchayat union council. as the case may be, prohibit hL ;':uI:-h-: natice or
licence ar regulate the salz or exposure for sale of any animal or ar llqle L or wpon gy
public road or place o part 1hereot

152 The CGavernment shall kave power Lo classify public and private markets
sitnated in @ panchayat develepment bock as panchayat wniem markels and willage
panchayat market. and provide for the contro) of any suth market, and for the
apportionment of the income derived thereftenn between the panchayat unios eouncil
and the village panchayat or the paynent of a comributten in respuct thereaf to the
village panchayat or the panchayat union, as the case may be.

1t shall he open to the Government to revize from tiwee (0 lene Lhe appostionment
of incame ardered or the contribution diretsd to be paid vnder this section iF such
revigion is reeommended by the district panchayal,

153, {13 A panchayat union council may acquire the rights of any persor to hold a
privale markyt in any place in o panchayat development block mid to fevy fee therein, The
gequisition shall be made upder (e Land Acquisition Act. | 894 and such righls shall he
deemed to he land for the purposes of that Act.

L2 On paymsnt by the padchayat inion counel af the compansation esarded undsr

. the said At in respect of such property and any other charges incerred in acquiring it the

rights of steh npersoo to hold a privale mar LLI, and 10 levy focs therein shall vest in the
plinc.,havm wion council,

15_4. SLlll}jEﬂl fa such rules as may be preseribed, the village panchayat may—

'{ﬂ} provide public landing ptaces, halting places and cart-stands (which lasy
expression includes stands for animals and vehicles of any description mclurhng motor
vehicles) and levy fees for theiv use: and
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{b} where any such place er stand has been provided, prohibit the use for the
same purpose by any person, wilthin such distance thereol of any public place or the

 sides of any public road as the village panchayat may, subject to the control of the

Inspector, specify.

155, (1} No person shall open 2 new privars cart-stand or continue to keep open a
private cart-stand unless he obiaing from the village pancha}at a licence 10 da 0. Such
licence shall be renewed avery year.

{2} The village panchavat shall, as regards private cart-stands already lawtully
established, and may at its discretion as regands new private cart-stands, grant the licence
applied for, subject to such conditions as the village parchayat may think fit as to supervision
and inspection. conservancy and such other matters as may be prescribed: or the village
panchayat may refuse to grant such ficence for any new cart-stand.

(3] The viblage panchayal may moedity the conditions of the licence to take effect
fronm a specified dare.

(4} The village panchayat may at any time suspend or cangel any ticence granted
under sub.section {2} for becach of the condilions thergof,

{53 The village panchayat may levy oo cvery grant or renewal of a licence under
this section, a lee nol exceeding bwo hundred rupees,

136, A village panchiyat may provide places for use as public slaughter<houses and
charge rents and fees for their ose, e

157. The Government shalt have power to make rules for— TR L [

{a} prohibiting or regu!aﬁng Jbe slaughter. cuiting vp or skinning of animals specified
in the rules on all oocasions not excepted thergin, at places other than public slaughter-
hieses;

{b} licensing persons to slaughter animals specificd in the rules for purposcs of sale
io the public; and

{c) the inspection of slanghter hoeses and of the meat therein and the payment of
remuneration to the officers genploved for such inspection,

138 {1} tn any area ta which this Act appties, such authority as may be prescribed in
this behalf, may cause a number ke be affixed to the side or cuter door of any building or
10 some place at the entrance of the premises.

{2) With the approval of the Government, the ‘Ir'il't.ﬂgu panchayat or the panchayat
union council shzll give name to new village read or panchayat unian road, as the ¢a. -

‘may be, and shall alse give name 1o park, playground, bus-stand, arch or new property

belonging ko, or vesting in, village panchayat or panchayal union council and may, subject
te the approval of the Government, alter the name of any such road, park, play-
ground, bus-stand, arch or property.

{3} Mo person shall, withoul lawful authﬂﬁlj-' destroy, puI! down.or deface any

“such number, _ i i O

{4) When a number has been affixed under sub-section (1Y, ‘the’' Wvrer - the

‘building shall be bound to maintain such number and to replace it if removed Br dt?l‘ﬁmed
© and if he fails 1o do so, the authority referru:{ ta in sub-section {17 ma}f By ndﬁcc requ:re

him to replace it . BT L TR, DEr

159. {1) The Government may, by notification, specify the purposes wluc.h mﬂmﬂr -

apinion, are likely to be offensive or dangerous to human life or heafth or property.

_ (2) The panchayat union councit in the casc of panchayat villages may, w:qlit the-
previous approval el the preseribed autharity, notify that ne place within the Hmits of

—
-
-
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_ any panchayat village in the panchayat development Block or within the limits of such
i panchayat village or villages as may be specified in the notification shall be used for
any-of the purposes specified in the notification issued under subusection (1} withous
i a licence and excepl in accordance with the conditions specitied in such iicence.

(3} Mo notification issuved under sub-section {1} or sub-section {2) shall take
effect until sixty days from the date of its publication,

{4} The commissioner shall be the autherity competent ta grant the licanee or 1o

refuse to grant il in the case of panchayat villages.

160. Mo person shall, without the pennission of the panchayat union council in panchayat
villages and except in accordance with the conditions specified in such permission.-

(a) construct or establish any factory, workshop o workplace in which it is proposed
to employ steam power, water power or other mechanical power or eleclrical power,
or :

(b} install in any premises any machinery or imanufacturing plant driven by any
pawer as aforesaid, not being machinery or manufacturing plant exempted by the
rules.

i61. (1) The Government may maie tules—

~ {a) prohibiling or regulating the grant or renewal of licences under section
159 and. e period [or which such licences shall be valid;

: (b)) as to the time within which applications for such licences or renewals
therenf shall be made; and

..., --{<) ptohibiting or regulating the grant of permissions under section 160.

' {2y Rules made nnder clause (o} of sub-section (1Y may erhpower the panchayat
union council in panchayat villages and panchayat unions 1o set apart specified areds
for industrial purposes and provide for the refusal of permissions under seetion 160 in
respect of any factory, workshop, workplace or premises outside such areas and also,
subject to the sanction of the prescribed authority for the removal ta such aress, of
any factory, workshop or workplace which has been already established at any place,
or amy machinery which has already been installed in any premises, situated outside

such areas:

- Provided that no such rule shall authorise the remeval of any factery, workshop
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¥ Ac27of Of workplace or machinery instailed in any premises, in the occupation or under the
A {ogg, control of the Central or the State Gavernment or of a market committee established
' under the Tamil Nadu Agricultueat Produce Marketing (Regulation} Act, 1987,
{3} The Government may either generally or in any particuiar cass, wke such
¥ order or give such directions as they deem fit in respect of any action taksn or omitted
+ o be taken under section 159 or section 164,

e : {4) The income derived from fees on lieences under sectinn 139 and on

k3 " permission. under section 160 shall, if received by the panchavat union council, cred-

: ited 1o the funds of the village panchayat concerned. -.
4162 Nmmthstandmg anything confained in the Tamil Nadu Places of Public Re-  Modification

sort Avet. 1888, when the Government extend that Act to any village, ot part thereof-  of the Tamil
Wadue Places of

X . _1f;{a}_-[hf'-_-ﬂUEhm'Iff ta whom application shal]l be made for a fieence under the Act Pubdic Resost
B in respect of any place or building to be used exchusively for purposes other than the 0 eeq
holding of cinematograph exhibitions, and who may grant or refuse such licence, shall

P be’'the'bommissiener in the case of panchayat villages;

i "(b) the appeal From the oeder of the commissinner granting, refusing, revoking

or saipending a licence, shall lie o the panchayat union.council:

B Txmil Nodu
B 1 of 1288,

1T

1k
R,
£,

- Extv (u4)- 4 b.
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{c) the income derived from fecs on licences under this section shall, i re-
cetved by the panchayal union council be eredited 1o the {funds of the village panchayats
ronceraed.

163, (17 The district panchayat shal, advise the Government on all matters ¢bn-
cerning ‘he activities of village panchavats, panchayzt union councils in Lhe district a5
well as on al! matters relating o the development of ine economic rescurces af the
district and the services maintained therein for pmmntmg the culture and welfa. of
the inhabitants of the district.

[2} In particular. it shabl be the duty of the disirict panchayat (o perform the
following functions, namely :- :

(@) advising the Govermneat on all marters relating to the services maintained
tw and all developmaent schemes undertaken by all village panchayats and panchayat
wnien eanneilg in the district ag well as thase agenvies m the district, which ane under
the administrative control of the Government ; -

{h) watching the progress of the measures undertaken by the Govermnent,
village panchayats, panchayat union councils and departmental agencies in respect of
the seevices and development schemes afvresaid, :

{¢) advising the Gavernment on mallers concerning the implementation of
any provision of law or any order specitically referred 10 by the Government to the
distri :t panchayat such as —-

. (i) elassification of markats as village punchayat markets and panehayst
union merxets and fixing rates of eontribution payahle by one awherity o .IE'I.[: athers.

(i1} glassitication ol lairs and festivals as village pancheyat fairs: village
panchayat festivals and panchayat union (airs and panchayat unien festivals:

{iii) classificanion of pudlic roads {other than roads classificd by the
Cravernment as Natianal Highiways, State Highways and major disirict roads) as panchayat
union roads and panchayai village roads;

{d} advising the Gavernment on all matters relating 1o development of road
trnspit.

164, For the purpose of efficiently performing its functions under this Act, every
district panchayat may, within the iimits of its jurisdiction—

: (2] undertaze such maasures as it deems necessary;
(D) colleet such data as Ir deams necessary;

{c) nublish statistics or other infarmation relating to the various aspects of the
cegulation or develepment of the activitics ol panchayatl union councils and village
panchayits in ke district; )

{d} require <ny panchiayvai union couneil or village panchayat to furnish such

information as may he required by it in relation o the measures undertaken by (hat
panchavat union counci! ar villape panchayat for the regulation or development of its
aclivities and such other matters az may be preseribed,

165. (13 The distriet panchayst shall prepate in such form and &t such Gime cach year
as may be prescribed, an annual repar giving & truz and full account of its activities
during the previpus vear and copizs thereof shall be Toowarded to the Gnvcmmant,'r .:

r

(2) The Jovernment shall [ay on the table of the Legislative Assembly all:such
reports together with ther comments theeeon, Tl

Vi Evﬁr}r district panchavet shal! furpigh to the Government such return-s ré[:!-i:!ns
statistics .nd other informations with respect to its aclivities as the Government may !mm
time ta time l‘{!{]LI.IrC :

L)

L |
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CHAPTER TX

TAXATION AND FIMANCE

167, {11 There shall ke levied in every panchayat developent block. a tocal cess
at the rate of one rupee on every rupee of 1and revenue pavable 1o the Government in
tespect of any land for every [asii. :

Explonation. — In this section and in section 168, 'land revent e’ means public
revenue due on land and includes water cess payable 1o the Governmest for water
supplied ar used for the irneation of land, rovalty, lease amount or oliver sum pavable
e the Government in respect of land held dicect fooun the Clovernment on fease or
licence. but daes not inglude any other gess or the surcharge payable wader section
P68, provided thar land eevenue remitted shall not be decmed 10 be land revenue
pavable for the purpose of this sechion.

{2) The local cess pavable under sub-section (1) shall be deemed to be public
revenue due on ali the fands in respect of which 2 person is lizble to pay ocal vess and
all the said tands, the buildings upon the said lands and their products [skall be regarded
as security for the local cess. :

$V)The: prbvisions of the Tamil Nadu Revenue Recovery Act, 1864, shall apply
to the paymeant and recovery of the [ocal cess payable under this Act just as they apply
to the payment and, recovery of the revetue due upon the lands in respect of which
the local cess ender this Act is payahle,

o4 Out of the procesds nf the loeal cess so colleeled in every panchayat
development block, a sum representing twenty percent of the proceeds shall he
credited to the Panchavat Union {FEducation) Fund,

{51 The halance of the procecds of the local cess caliected in the panchayat
developiment block shali be crediled to the funds of the panchayat union cauncil.

168. Fvery panchavat union council may levy on every person liable to pay land
revenlt to the Gaverniment in respect of any land in the panchayat union, & local cess
surcharge at such rate as may he considered suitable as an addition to the logai cess
levied in the panchayat development block under section 167 peovided that the rate of
local cess surcharge so levied shal! nol be Jess than five rupces and not more then ten
nupees on every rupee of Jand revenue pavable in respect of such land.

18%, The Government ma” make rules nat incensistent with this Act for regulating
the collection of the local cess, the payment thereof to the viltage panchayvats, panchayat
union cauncils and district panchayats and the deduction of any expenses incurred by
the Guvernment in the callection thereof,

1‘?:} The Gmemm-:m shall pay to sach panchayat union council @ sum representing,
one rupee for each individual of the popuiation of the panchayat development block
cotcerned. from out of the total land revenue (including water-cess) collected in the
State during that vear. The sutn thus credited to the panchayat unien councii-shall be
referred o as the Land Revenue Agsignment of that block.

17] (1y Gvery village panchayat shaf! levy in Ehe panchayat village a hause-tax and

a vehicle tax.

Bty (1) - 4,
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(2} A duty shall also be lovied in every panchayat village op certain transiers af
property in accordance with the provisions af section 175, :

(3] Subject to such rutes as may be prescribed and with the sanction of the
Imspector and subject to such rastrictions and conditions. if any, as inay be imposed
by him either al the time of granting sancticn ar later, the viltage panchavat may alsa
levy in the village o 1ax v agricoltural famd for a specifie purpose.

172, {t} The house-tax shall be levied on all houses in every panchayat villsge on
the basis on which sech Lax was levied in the focal area concerned tnunediately before
the commencement af this Act or on the basis of classified plinth area at the rates
specified in Schedul: I, as the villape panchayat may adopt subject (o the provizions of

sub-segtion {37,

(23 The house-lax shail, subject to the prior payment of the [and revenue. iV
any, duc 1o the Government in respect of the site of the house. be 2 first charge upon
the house and upen the mevable prapery. it any, found within ar upon the same and

belonging to the persen fiable w such (ax,

{31 The Gavemmen shatl, by natification. determine in regard o any panchayat
village or any class of panchayat villages whether she house-tax shall be levied every
half-vear or vear and in so doing have regard to the foilowing marters, namely:-

() the classification of the loea] areas under seetion 4,
{by the anrual receipts of the village panchayat,

{c} the poputation of the panchayal village and the predominant occupation
of sueh popukation; and

{dy sl other matters as may be prescribed,

{4} The Government may make rules providing for—

(a! the persans wha shall ba lizhle 1o pay the tax and the giving of notices of

" {ransfer of hauses; .

{b) the crant of vazancy and other remissions;

fc} the eircumstan:ces in which, and the conditions suhject to which, houses
construgted, reconstrucied or demolished. or situated In areas inchided in, or excluded
from ths panchayat village during any half-year or vear, shall be liable or cease to be
liable to the wholz or any portion of the x.

{5} If the occupier of a house pays the housc-tax on behalf of the owner
therzof, such occupier shall be enfitfed to recover the satme from the owner and may
deduct the same from 1he rent then or therenfier due by him to the owner.

173, The vehicle fax shall, subject to such rules a5 may be prescribed including
tules relating to exemptions and resirictions, be levied every half-vear on all vehicles
kept or usad wirthin the panchayat village at such rates 25 may be fixed by the village
panchayat not being less than the minimum rakes and nol exceeding the maximum

rates prescribed.

Explangtion.- Tn this section, “vehicle™ means’ a conveyance suitable for use oo
roads and includes any kind of tram-car, carriage, cart, wagon, bicycle, tricycle and
ricks haw, bt does not inciude & motor vehicle as defined in the Motor Vehicles Aet,
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174, An appeal shall lie to such authority and within such time, as may be pre-
scribed, against any asscssment of rax made in pursvance of sections 171 to 173,

173, (1) The duty on transfer of praperty shall be lovied—

(&) in the Farm of a surchage on the duty imposed by the Indian Stamp Act,
1892, as in force for the time being in the State of Tamil MNadu, on cvery mstrument of
the deseription specified below, which relates 10 1mmuuab[e nroperty sitsated in the

~area under the Junsdmuﬂn of a wllaﬂe panchayat; and

{bh ai such rate, as ma} be fixed by the Government, not exceeding five per
centim on the amourt specified below against each instrument:-

The market value of ihe property as set
forth in the instrument, and in a case
where the market value is finally deter-
mined by any autharity under section
47-A of the Indian Stamp Act, 1899, the
market value as 50 determined by such
autharity.

The market value of the pronerty of the
greater value as set forth in the Instrument,
and in & case where the market value i3
finally determined by any authority under
section d7-A of the Indian Stamp Act,
1899, the market vajue as so determined
by such authority.,

(i} Sale of immovable property,

{1y Exchange of immevable property,

The market value of the property as set
forth in the instrment, and in a2 case

. where the market valug is Tinally
determined by any aatbority under
gection 47-A of the Indian Stamp Act,
[R99 e markel value as so determined
by siich autharity,

(i} Gift of immovable property,

The rrnvount secured by the morigase
as  =et forth tn the instrument.

{iv) Mortzage with possessian ol
immeovahle praperly.

Ap amount egual to ons Sixth of the

whole amount or valee of the rents

which would e paid ar delivered n e

{vy Lease in perpeluily of
immovable property.

spect of the first fifly ycars of the lease, -

as set farth in the instument.
{2} On the introduction of the duty aforesaid—

{2 section 27 af the sald [ndian Stamp Act shatl ke read as if it apcuf‘m]!y
required the particutars to be set farth separately in respect of property sltnaled in the
area under the jurisdiction of village panchayat and in ruspect of property situated
cuside such area; :

{b) section 64 of the suid Act shall be read as if it relerred 1o the village
panchayat as well as the Govermmenl.

{3} The amaount eollected in the panchayat village in the panchayal development
Mock as surcharze on the duby an trunsfers of properly under this section shall be
pooled every year for the entire block and distributed ameng all the viltare panchayats
in the Bock in proportion e the land revenue of the panclayil villie

{4y The Government may maks rutes not inconsistent with this At for regulat-
jng the collection of the duty, the payment therenf ta the willage panchayat and the
deductipn of any expenses incuered by the Government in the co]lFulinn thereof.

r:!"._l_1.'.f "‘Jll']_. -‘[:b,
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174, No exemption from the payment of any surcharge or 1ax specified in seonon
162 or 171 shall be granted by the vitlage panchayar ar the panchayat uaion cauncil
excepi in pccordance with suc: rules as may he preseribed: .

Provided that it any particelar case, such cxemprion may be granted with the

previous sanction of Lhe Governmenl,

|77, Subject to such tules =5 may be prescribed, the executive authority or Lhe
commissioner shall have power to require the =taff of the Land Revenue Deparinent o
preprre at quinguinaizl intervals a Housc-tax Assesement Relster in such torm as may
be prescribed and to colleet any tax or fee dee to the village panchayat or panchaym
pmion council on pavment of sech remunesation nat excerding 6 |4 per cenl af the
pross swm collected as the Collecior may. by general ar special oeder. detenning,

178, Subject o such resiriclions and control as may be prescribec, a villaps
manchayat ar panchayal soion council may write-olf any 1an, fee or other amount
whatsoever due (o it whether undor a contract or ollerwise, or any sum payable in
connection therewith, if in its opinion such tax. fee. a6t or sum iy irrecoverable :

Provided that where the Crllector ar ity of his subordinates s responsible & -
the colle: tion of any tax. fee or other amownt dug 1o a village panchayal or panchayat
union council the pewer to write-ofT sueh tax, fee or amount or any sum payable i
connection therewith. on the ground of its being irrccoverable. shall be exercised by
the Commissioner of Land Administration or subject to his contral, by the Cotlector or

any officer authorised by him.

179, The Gavernmend shall pay annually to every panchaval union council a Local
Education Grant the antoun of whicls shal! be calculated as follows:-

The total amount of expendiure approved by the Government for being debited to
the Pamchayat Union {Education) Fund shall be divided into slabs in the mannet specifiod
alow:-

So wwich of the expenditere a3 may be egqual to the land revenue assignment of the
bloch referred to in sections 170 shall constitute the (irst slab.

S0 much of the expendilure as may be in excess of the first slab subject 1 a
maximum of 230 paise foc cach individual af ihe population of the panchayal declopment
block comgerned shafl canstitute the second slab.

To ench panchayat union council, the Governmaent shall make a Local Edueation
Grant which shali be o proportian of the 2econd slab not less han fifty per ceneand ne
more than eighty per cent as may be specified Iy the Guvermnend in respect of thal Mack.

180, The Sovermmen shall pay every vear o Lhe panschayvat union couneii o Local Cess
Surchimpe Matching Grant, which shatl be a sty calvelared a1 such perventage as may be
prescribed of the proceeds of the ocal cess surcharwe levied in the panciunae developrizent
hlock. :

181. For the purpose of sanctioning grants 1o panchavar union councils, the Government
may clessify panchizval development blocks in such mater as they may deem i1 onee in
every five yvears and it shall be apen ta the Govemment to sanclion grants at varying rates
(o the dilferent olasses of panelayval dovelopment bocks, 1t shall alzso be open (o (e
Government (o revise the classifoution of panchayal development blocks once in gvery
lve your. -

PR The Goreernment shuli poy cvery yeur Woevery panelugest oot eooneil o Loeal
Hoads Grant, which shall be sueh sum as way be fixed by the Government for each
individual of the estimatad population in the panchayat developiment Flock 10 be earmarked
and spent on the imaintenance of mads i s arca and such sum shall be in liex of the
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amaounts pavable before the commencement of this Act, with referznce o section 10
£11 ofthe Tamid Nade Maoter Vehicles Taxation Act. 1974

Provided that in calcutating the sum to be paid 1o the pansiayal union councii
by way of Local Rowds Grant under this section, the Governmom shadl take ‘into
account the length and malure of moads 1ying in the panchayat development Hock,

183, On every rupee of howse-lax collected by o willape panchayat. an aquul
amouni shall be paid by the Government gs prant whizh shall be callad <he Panchayvar
Village House-tax Malching Crant,

184, Where the panchayat union council undertakes a work of cominon benedit Jor
more tham ong village panchaval. it may apportion the cost of ﬁLn:t work amang the
dilferent village panchavals benclitied thereby, [n such a case, the panchayat union
council shall be entided to recover the share of such cost frogn the village panchayat out of
the ameounts pavable 1o the village panchayats under sections 167 and 175,

185, There shall be copstijuled—

{a) for each panchuvat union. a Fanchavat Union (General) Fund and a Panchayat
Union L'Edur.:.atiunj Fund;

(b} for sach village panchayat, » Willage Panchayar Fund.
|86, The receipts which shall be credited to the Panchayat Urtion {Generaly Fund
shall include—

() suech part of the local cess collected in the panehsyat developinent block as
remiains after ceaditing to the Panchayat Urion {Edtzatton Frnd and the Villape Panchayat
Fund under scefipn 167,

(b} the local coss surchurpe calleeted in the panchayat development hlock under
section 168,

{e] the Logal Cess Surcharge Matching Grant paid by the Govermment under

saction  [R0;
{dy the Local Roads Grant paid by the Governrent under section [83;

{e) fees on licenees issucd and permissions given by the panchayat unicn
counciis: _ _

(f) fees levied in public markets classified as panchayat union markets after
deduecting the contribution, i€ any. paid by the panchayat union council to the village
panchayat on the scale fixed by the Government:

() the contribution paid to the panchayat union council by village panchayats in

respect of markets classified as village panchayat markets;

" (W} fees for the lemporary occupation of roads or moad maragins,
{iy fees for the use of chonltries;
{j1 reecipis from dispensaries maintained by the panchayat union cauncil,

. (k) income from endowments and trusgs under the management of the panchayat
union council: :

{1y the proportionate share of the procesds af the entertainments tax received by

the panchavat union counci! under section 13 of the Tamil Nadu Entertainments Tay

Act, 1939,

fm) contributions from Government, otber panchayat tnion councils, munigi-
palities, other local autharities and persons in aid of every institution oF service main-
tained or fimanced from panchayar unien funds or managed by the panchavat union
council;
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{n) sale-proceeds of tools and plants, stores and maerials and of irees and
avenue produce appartaining to parchayat union roads;

{a) income fram panchayval union Jemies and {isheries;
(pi interest on loans and securities;

{q] interest or arrears of revenue;
(F) income $rom and sale-procceds of, haildings, lands and wther property
belonging to the panchayar vnion council; :

*

{5) unclaimed deposits and other forfeitures:
(01 fines and penalties levied under this Act hy the panchayat unfon council or at
its inslanee gr on s behalf;

ful all ziems cther than (hose enwmerated above or in section 187 which arise
out of, or are reeeived in aid of, or for expenditure on, wny instiwtions or services
waintained or Minanced from the panchayai whion funds oc managed by the panchayar

i
i
1

unkon touncil
(v} all other qoneys received by the pamchayat union councit.

Parchaval 187, The receipt which shall be credited to the Panchayat Usion (Sducarion) F urd
Unien shall inelude---
(Féucniion) (ay twenty per cent of the local cess collecied voder section &7

Fund, .
(b) the land revenue assigement paid by the Government under section 17(:

. ¢y the Local Education Granc paid by the Govermment,

£dy such contribunion fram the Panchavat Union (CGeperal) Fund as the Govern-
iment may decide 1o be necessary in any ¥ear in order to halance the budpet of the

fund for that year; E
' (e all fines and penaities levied within the jurisdiction of the panchayat union % N
council under the pravisicns of the Tami! Madu Elementary Education Act 1920, Al J
(f all income derived from any endowments or other property awned or 1924 g
inanpzed by the panchayat union counet) for the benefit of elementary education, *
fay all other sums which may be comiributed or received by ihe panchayat M
union councik for the purposes of clementary education. '

o T AL .
o "".“-‘-_'--,-,---:Jma....,._.,_.._._- ok,

Villuge 1§58, The receipts which shall be credited w the village panchayat fund shall
Punchayat  jpclude—
Tz, , . o .
{27 the housa-tax. the vehicle tax and any other tax or any cess or fee, levied
urder seclions 171 o 171, .
(1) the profession tax levied by vitlage panchayars under the Tamit Nadu Tax o
Professions. Trades, Catlings aind Bmployments Act, 1992,
fe) the proceeds of the duty on translers of property levied under sectior 175,
(d} ihe share of the local cess under seclion 167
(e} in respect of village panchayat fund,’the Village Houge-Tax Matching Grant;
(F) the 1axes and olls fevied in the village under sections 117 and 13 of the
Tamial Madu Mublic Healib /o1, 1939, .
{gy fees levied in public markets classified as village panchayat muarkets after
deducting tha cuntribudions, it any, paid by the village psnchayat 1o the panchayat unian
council an the seafe fined by tw Government, -

{h) the cantrthution paid w the village panchavat by panchayat union councils in
respect of markels classiffed 23 panchayat urien markets;
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{i) fees for the temporary oceupation of village sites, roads and other similar
public places or pans thereof in the panchayat village;

{]) fees levied by the village panchayat in pursuance of any peovision of this Aot
or any rule of order made thereunder:

(k) income Trome endowimenls and trusts uider the management of the village
panchayat, _
{1} the net assessment on service 'tnnmléa which are resumed by the Govermmens;

fm} the praportionate shars of the proceeds of the entertainments ax received
hy the villaze panchayat under zection 13 of the Tamil Nadu Entertainments Tax Act,
1934,

(n} incomme derived From panchayat village fisheries:
{0} income derived from feries nnder the rhanagemf:nt oT the village panchavat;
(p} unclaimed deposits and other forfeilures;

(q) a sum equivalent 1o the seigniorage fees collected by the Government every
vear from persons permitted 1o quarry for road materials in the panchayas villags:

{r) all income derived from pormmbokss the wser of which iz vested in the
village panchayat,

ts) where the panchayat willage is in a rvotwari trect, all incorme derived from
trees standing on perambokes ﬂltlmugh the user of the porambokes is nat vested in the

-viliage panchawvat,

(1) ineome Tront leases of Govemment property ohtained by the village panchayat:

fu) fines and penaltiés levied under this Act by the village panchayat or at the
instance or on behalf of the village panchayat,

tv} ail sums other lhan those enumerated above which arisc cat of, or are
received in aid of or for expenditure an any inslitutions or services maintained or
financed fram the village panchayat fusd or managed by the village panchavat:

(w} all other moneys received by the villyge panchayat.

|89, (1} There shall be constituted for each district panchayat, a District Manchayay
{General} Fund and the following shall form part of. or be paid inw. the District

-Panchayat (CGenarall Fund, namely —

(a} The amount transtemed o the District Panchayat (Crencral) Fund by appro-
priation from aut of thy Consolidated Fund of the State;

{b) all grants, assigmnents. loans and contributions made by the Guovernment:
{c) all rents from lamcls ar ather property of the distrigt pan'chaya[:

{d) all interests, profits and other moneys accruing by pift, prants. assijnments
ar transfer fram prwqte individuals or institytions: !

{c) all proceeds of land, security and oher properties '~*.<Jr1c| by the distriet
pztnchmat

{f) all fees and penaltics paid to or fevied by or on belialf of the district
panchayst under this Act : !

{2} all sums received by or on behalf of the districr panchayar by vintug of this
Act _ - _ .
{2) The Government shall make a grant o every District Panchayat (General}
Fund, to cover the expenses of establishment at such scale as may be determined
by ik
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EXPENDITURE,

190, Al moneys received by the panehavat vrion councit and the village panchayat
shall be applied and disposed of in accordance with the provisions of this Act and,
other laws ; :

Provided thal the panchayvat union cowncil or the village panchayat shall have
poswer subject v sieeh rales as may be preseribed m direct that the proceeds of any
jax ar additional ta: levied under this At shall be earmarked for the purpose of
financing any specific puhiic haprovement. A separate accourt shall be kept of the
receipts from every such tax or additional tax and (he sxpenditure thercaf.

191, {1} The purposes ta which the funids of the pancliayat union counzil or of the
village panchayat may bz apphizd include all objects expressly declared obligatory or
discrerionary by this Act of any rules made thereunder or by any other laws or rules
and Lhe funds shaill be applicable therete within the panchayat development Moeck or
the panchayat village, as the case may be. subjeut @ such rules or specizl nrders as
the Covernment may preseribe or issue and shall, subject as afaresaid be applicable to
such purposes outside (he panchayat development block or panchayat village if the
expenditure is authorized by this Act or speciaily sanctioned by the lnspectar.

(231t shall ke tha dL]l}' of every panchavat union council and village panchayat
to provide for the pavmen of—

{4y any amouni falling duee on any loans contracted by it

{b) the salaries and allowances and th: sensions, pensionary contribations
and provident lund contributions of is officers and servants;

{e) suriis due under any decree or peder of a coun; and

(i} anv olher.expenses rendered obligatory by or under this Act or any other
law, _
{3} A panchayal umion council or village pance...at may, with the sanction of

_the Government. contribute to any fund for the defence of India.,

{4} A panchayvat union council or village panchayat may, with the sanction of
the Inspector also—

(A} contributs fowards the expenses of ary peblic exhibition, ceremany or
entertainment in the panchayal development block or panchayat viliage:

{bY conlribuwtie 1o any charitable fund. or to the funds of any institution for.
the reliel of the poor or the weatinenl of discase or inlirmity or the reception of in-
disposed or infinn persons or the investigation of the causes of disease; and

{c) defray any other cxtraordinary charges.

152, (1) The sxecutive authorily of ihe villsge panchayat and the commissioner,
shall in each year fmme and place before the village panchayat or the panchayat union
council, us the case nay ke, a budget showing the probable receipts and expenditure
Jurinye the following vear '

(2) The budyel of a villape panchavat or panchayat union coungil shabl afier
preparation by the executive authority or the cominissioner, be subtnitted on or before
such date and 1o such afficer as may be prescribed, and if the prescribed officer is
savistied that adequaiz provistoen has not been made therein for the perfurmance of any
necessary service or services, he shail have power to return the budeet for medifica-
Hom in such manner as ay be necessary to seoure such provision.

{3} The village panchayat or the panchayat uiion council, as the case may be,
shall sanctian the budpet with such modrfication as i1 thinks it 1f there s a difference
of opinion between the officer referred to in sub-section (23 and the villsge panchayat
and the panchayul uniun council, as the case mav be, the budgel shall be referred 1o
the Inspectar in the case of village panchevar and the Government in the case of the

A,
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. pancivavai union eouncil. The Inspector or the Governinent, 25 the case may be. shall

. have pewer to modify the budget in such manner as he or they may consider
e i necessury- '

(41 If in the course of a vear, 4 village panchavat or panchayat union council
finds it necessary to alter the figures shown in the budget with rea&'rd to its reccipis or
to the distribution of the amgnis w0 be expended an the different ﬁ'luwu.,:. undertaken
by tt. a supplemenlal or reviscd budgel may be framed. 'ﬂn._hmrcrl submilled and
moditied in the manner provided in sub-sectioms {13 and {2). proyided that no such

. alierarivn shall be given elfect to except with the consent ol the prescribed officer.
E (3) On or before such date in cach vear us may be preseribed, cvery

e B commisszioner shall submn o the, Governmem ihrougi such officer and in such

AN forms as may be prescribed a budget for the cnsuing firancial!vear showing the

incwne and expendiiure eelating Lo the Panchavar Unior (Education) Fund.

Ay The Covemment may pass such orders as thew think fit in respect of the
budgel reterred 10 in sub-section {37 and the panchayat usion coungil concemed shall
be bBound o carry out alt sach ardess,

e
I,

(73 The accounts of the Panchayat Lnien {Fdueation) Fund shail be exmmined
and audited by an auditer appointed by the Governmens under section 193, and the
b parchavat unien coundi] eoncerned shall carry out any instruction which the Govern-
': menl may sie on the audit Feport.

3 ‘ 193 (1) The Gewverniment shall appeanit audiiees far the accounts oF the beceipts  a4noninumen
R ol Act  and expenditure of the funds of the pancha}at Such auditors shall be deemed 190 be  af yudilers.
TR KLY of 1860, public servants” within the meaning of section 2 of the Indian Penal Code,

g (23 Mo contribution shall be reeovered by the Government from the panchayat

=

wowards the pay and allowances af such auditors or towards any other expenditre
invelved [ the audil of the accounts of the panchaxar

- 194, I the expenditure incurred by the Goveronent ar by any panchayat union  Comribution
B council or by any village panchayai or by any other locai authority in the Siate for any & expenditun:
' purpose authorised by or under his Acl. is such as to benelit the inhabitanis of (he 1y ather local
panchavat union ar panchaval village, the panchavas union council or the village  Authoses
panchayar, as the éase may - be, may, witly the saneion of the Inspectar. and shall, if

so directed by him, make a contribution towards such expenditure,

catrml A X 195, (1Y Norwithstanding anything contained in the Locsl Aothorities Laans Act. Recovery of
N o 1914 1914 the Government may—, ot and
3 (a) by order direct any person having custody of the funds of the panchavat 'lfmmﬁ e
urion council ot the village panchayal 1o pay to them in prigrity 10 ang other chiroes T T p—

r against such fund. exqsept charges for the serviee of authorised Inans. any loan or

g g advance made by them i the panchayat union council ar the village panchayal lor any

E puepose to which its funds may be applied under this Acl;

(&} recover any swch foan or advatce by st
(2% The person o whom e ordee referred to 10 clause {ad of sub section (1} is
addeessed <hall be bound to comply with suck order.

126, The provisians of sections 190,15, 192, 104 aad 195 [(heth inclusive) shall,  Appticaion of
in as Tur as may be, apply in relation (o the district panchayat as they appl» in relation  Semam secushs -

I' this AL 1o
11 wil I'n:u: panchayat and panchayad unicn council, s A
- dlimrizt pamchayac.

197, (1) 1t shall be law( for the Government from tme to lime 1o direct by Cedtain powers

notitication that.— ant If'unr-;:li{'msf
{n) any of ihe powers and functions of the village panchayat or pwm"‘nm ar M ‘1‘;“'"“1 l

. anchayal 1o

union council or of the. Gm:'m amenl. or . _ E: :n:ihc d ty
(b} any rpad, bridee. channel, building or afber prupu:r‘t}'_mnvahle: 1 S -

immovable whicl is vested in the viliage panchayal or the panchoyaf union councll ar ment

the Government and which s situated in the distiel,
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shall with the consent of the district panciiayat and subjact fo such exemption and
conditions as the Government may inake and impose, be exercised ov placed under the
controf and administraion of the disirict panchayat for the purposes of this Aet and
thergupon such powers and functions and such road, bridge, channel, building or
othet property, shali be under Lhe cantrol and administration of the digtrict j:rannha}'a,t

subject to all exceptions und 1o all charges and fiabilities affecting the same..

¢2) it shall be compeient for the Government by notification, to resume any crf

- the powers and functions or property, placed under the control of the district panchavat

under sub-section (1), on such terms as the Government may determine,

19%. (1) The Goverror shall as soon as may be, after the commencement of this
Act, but not latar than 24th April 1994 and thereafter st the expiration of every filth
year, constitute a Finance Commission referred to In Article 243-1 of the Canstitution
10 review the financial position of tie panchayats, and to make recommendations to
the Gavernor s to—

{a)  Lhe prirciples which should govemn.—

(i1 the distribution between the State and panchayats of the net pro-
ceads of the taxes, dutics, toils and fees leviahle by the Government which may be
divided between them and allocation hetween the disirict panchayals, panchayat unian
councils and village panchayats of their respective shares of such proceeds;

(i} the determination of the taxes, duties, olls and fees which may be
assigned to or appropriated by the panchayats,

(iity the grants-in-aid 1o the panchayats, from the Consolidated Fund

of the State;
{hy e measures needed to improve the financial position of the panchayats ;

{c) anyv other matler referred to the Finance Commission by the Govemor in

the interest of sound finance of the panchayats.

{2} The Finance Commission shall consist of a chairman and four other members.

{3} The chairman and members of Finance Commission shall passess such
qualifications and shafl be appointed in suck mamter as may be prescribed.

{4} The Finance commussion shall determine their procedure,

(5} The chairman or a member of the Finance Comunissicn may resign his
office by writing under his hand and addressed to the Finance Secretary to the
Governmenl, but he shall cominue in office until his restgnation is accepted by the

Crovernor,

(6} The casual vacancy created by the resignation of the member or chairman
undet sub-seciion (31 or [or any ather reasans may be filled by fresh appointment and
4 member or chairman so appeinted. shall hold office for the remaining period for
which the member ar chairman in whose place he was appointed would have held
office.

(7} The Finance Commission shall have the following powers in the perfor-
mance of 18 funetions, namely:-

(a) to call for any record from any officer or authority,

(h) to sununan any person to give evidence or produce records; and

{c) such ather powers as may be prescribed.
{8) The Finance Commission shall prepare a report on the activities of the
Commission and subumit Lhe same to the Government at the end of each financial year,

(% The Governor shall cause every resommendation niade by the Finance
Commission under this saction together with an explanatory memorandum as to the
achion taken thereon to be placed in the table of the Legislative Assembly,

..,_‘
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CHAPTER-X.

CONTROLLING AUTHORITIES.

199, {1 The Government may appoint such officers as may be required for the
purpase of inspecting or superintending the operations of all or any of the panchayats
constituted under this Act.

() The Government shali have power 1o reguiate by rules made under this Act,
the classifications, methods of recruitment, conditions of service, pay and allowances
and discipline and conduct of'the officers referred to in zub-section {17 and of the
members of their establishinents.

200.(1% The {nspector or the Collector or any officer appointed under soction 199
or any other officer or person whom the Government or the Inspector or the Collector
may empower in this behalf, may-

{a} enter on and inspect any immaevabie properly, or any wark in progress,
under the control of any panchayat or any executive authority or comimissioner or chief
executive officer;

{(b) enter any schoal, dispensary, vaccination station or choultry raaintained by
or under the control of any panchayat or any other institution maintained by or under the
conteo! of any panchayat and inspect any records, reygisters or other documents kept in any
such institution; '

(¢} enter the office of any panchayat and inspect any records. registers or ather
documents kept thergin,

(2) Viilage panchavats and their presidents, executive authnrities, panchayat union
councils and their chairmen , commnissioners, district panchayats and their chairmen, chief
executive officers and the officers and servants of panchayats shall be bound to afford to
the officers and persons aforesald, such access, at all reasonable times. to panchayat
property ar premises and to atl documents as may, in the opinion of such officers or
persons, subject w0 such rules as may he preseribed. be necessary o enabic them 1o
discharge their ditties under this section.

201, The Inspector ar any officer or person whom the Gavermment or the Inspector,
may empower in this behalf may.- -

{2} direct the village panchayat or panchayat union council or the distriet
panchayal 1o make provision for and to execute or pruvide any public work or amenity. or
service of the desceription referred 1o in seciions 110, 112 and 163,

(b} call for any record, tepister or other document in the possession, Or under
the control, of any panchayat or executive avtharily, ar cammissioncy or chief executive

officer;

fci require any panchayat or exocutive authority or coenimissioner or the chief
execnlive officer to Turnish any return, pian, estimate, statcment, afcount or statistics;

{d) require any panchayat ot executive authority or cmmissioner or the
chief executive offieer to furnish any information ot report or any matter connectad
vwiith such panchayat;

(2) require any panchayal or executive authority or the cammissioner oF the
chief executive officer to chtain his previous sanction before giving up a claim or
¢losing down any instinaion which is a source of income,

(I} record in writing for the cepsideration of any panchayat ar executive
authority or commissioner or the chief executive afficer, any observations in regard to
its or his proceedings or duties,

Appointment
ot officers ty
suparvese
panchavais,

Powers of
inspectling
afficers.

Powsers ol
afMieers lar
priFpose ol
control.



_——-——_

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

140
Pawer to 202, (1) The spector may, by ord2r in writing,-
suspend or
comgel (1) suspend or vaneet any resolution pasced arder issued, of licence ot parmisson
resolution, ete.  granbed,.or '

under the AL

Emergency
powers of
Loblzctor and
Inspector.

Power 1o take
action in
detaplt of &
willage
panchayal.
presitent of

" cxogutive
guthority, e,

i3] pmhlblt the doing of any act which is about to be dane or is bem” dons.
in pursianee of wnder colour af this Act, ifin ks opinion.-

(&) such resolution, order, licence, permission of act has not been legally passed,
issued, granted ar avthorised, or

(0} such resalution, order, licenee, permission or act is in excess of the powers

confcrred by this Act or any ather law or ap abuse of such powers or is considered by [he
Inspector to be otherwise undesirable, or

{c} the execution of such resolution or order, or the continuatce t force of such
licence or permtission or the doing of such act is likely to cause danger ta human life,
health or safety, or is likely i fead 1o & viot or an affray:

Provided thai nothing in 1b3s sub-section shatl 2nable the [nspectur to 52t aszde urTy
plection which has been held.

{23 The Inspector shall, before taking action on any of the grounds referred o in
clawses {2} and (b) of sub-section (1), give the avthority or persgn concyrmied an appodunity

for explanation,

{31 The powsr confermed on the Inspector under clause (e) of sub- ':.""Etlﬁn £y may be
exercised gy the Colleclor in accordance with the provisions of 'lh:l[ {:lﬂﬂse' " "'-""'

L HHL

203, Suhject to such control as may be prescribed. the Inspectar or the Laflecto: mav,
in cases of emeraeney, airect o provide for the execution of any work, ot the doing of any
act which a panchayat o7 exccutive avtharity or commissioner or chief executive olTicer is
empowered to execute of do, and the imnediate exseulion or doinyg of which is in his
opinion necessary 101 the sufety of e public, and may direct that the expense of executing
such work or doing such act shall be paid by the persun having the custody of the Village
Panchayat Fund or the Panchayat Unton (General) Fund or the District Panchavat
(Generai) Fund in pricrity to any other charges against such Fund excepl charges for
the service of autharized loans.

204, (1) [[ at any time it appears to the [nspactor thal a villape panchayal, president
ot executive authority or thai a panchayat union council or 15 chairman or commissioner
or a district panchaya! or its chairman or chief executive oificer, has made default in
performing any duty imposed by or under this or amy other Act, e inay, by arder in
writing. {ix a period far the performance of snch duty,

2) If such duiy is not petfortned within the period zo fixed, the Inspector may
appoint some person 1o performs it, and may direct that the expense of perforsny i shall

‘o= paid by the persen having the custody of the Village Punchayat Fund or the Panchayat

Union Fund or the District Panchayat (General) Fund as the case may be, in priority 1
any olher charpes against such Fund exvept charges for the service of authonsed
loans,

-
{.:J [f on a representation m writing made by the president, the Inspecmr i5
stisfied that dee to the non-co-operation of the members with the presideht, the
villege panchayal isnot able o function. the !nspector may, by natification, auﬁmns&:
the president e perform, subject W the control of the Enspsctor sich of the ‘duties
imposgd upon the village panchayat by law and for such period nol cxvecding six
months as may ke specified in such notification. During the peried for!siich- the
president s sv authorised, there shall be no meeting of the village panchayat, « -

{4} If on a representation in writing nade by the chairman, the Government are
satisfied that due o the wen-co-operation of the members with the chairmap, the
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sanchayat union couneil or the disinet panchayat, as the case may by, is nat sble 1o
[uretion, the Government may, by motificaton, agthorise e chairnjzm T perlorm,
subject to the control of 1lie Government or any officer authorised by the Goverasitent
in this kehalf such of the dutles imposed upen the panchayat union counsit or the
district panchavat. as the case may be, v law and for such periad n1t exceading six
manths as may be specified in sock notiivation,  Thering the poried lor which the
chairman is so authavised, there shall be oo meeting of 1he panchayat arion eouncs or
the disteict panchaxac.

205, (1Y The Inspector-—
{al of hig own motion, or

{b) on a representation in writing signed by 1ot less than dwosthirds of the
ganctioned steength of the village panchayat containing a stalement of ciharges agamst the
presidens and presented in person to the [nspector by any two of the members of the
village panchayat, o

i satisfied ihat the presidenl willully amits or refuses to ¢arry out or disobeys aiy
provision of this Act or amy rule, by-law, repulation, or lasdul erder made or isswred under
this Act ar abuzes any power vested in him. the [nspector shail, by nattee i wiiting.
requive the president to offer within a specified date, his explanation with respect t his
acts ol pmission or commission mantioned in the notice.

{23 1f Ihe explanation is received within the specified date and the [nspector considers
that the explanatign t5 satisfactary, e may drop further action with respest 1o the notice,
if no explanation s received within the specified dale or if the cxplanation received Is in
his opirmien not satistactoey, he shab! forward fo the Tahsibdar of the taluk a copy of the
noitice referred to in sah-sectian 1) and the expianation of the president if seceived within
the specified dote wath a proposal tor the remeval of the president for ascertaining fhw
views of the village panchayai

{31 The Tashildar shall then convene ameeting for the comsideration of the notice |

and the explonation, if any. and the proposal for the removal of ihe president. at the office
of the village panchayal at a time appeinted by the Tashildar.,

(41 A copy af the notice of the meeting shall be caused to be delivered Lo the
president and 1o all the members of.the viflage panchayat by the ahsildar a8 least
seven davs betore the date of the meeting.

(5] The Tahsitdar shall preside w0 the meeting convenad wader this section and

-t olier person shatl preside theeear, IF, within hall an hour appointed tor the meeting.

the Tahsildar is nat present 1o preside &f the ntecling. the meeting shall stand adjourned
to a lime o be-appeinted and notitfed to the members gnd 1he president by the
Tahsildar vnder sub-sectian (a),

{67 1€ the Tahsitdar is wnable to preside at the mecting, he niay. after recording
his reasons in weiling. adjours the mecting o such other ime as be may appoint. The
date 5o appodinted shall be not later than thiny days from the date so oppointed for the
meeting under sub-section {3), Notice of not less than scven elear days shall be given
ta the members and the president of the time appointed far the adjourned meeting.

('1?} Save as provided in sub-sections (3% and (G) a mesting convened for the

} pllrpnsﬁ_‘,hi_tnf cansidering the nolice and e explanation. ¥ any. and the proposal for the

removal of the president under this section shall ot far any reason, be adjourned.

. £83%.As soon as the meeting cunvened under this seclion is comnmenced, the
Tahsildar, shall read 1o the village panchayat the notice of the Inspector and the
explanation, if apv. of the president, for the consideration of which it has been
canvened,

§9) The Talisildar shalt nat speak on the merits ol Uie natice or explanatian por
shalt he he entithed to vole at e meeting.

R el ol
nresident.



142 TAMIL NADIU GOVERNMENT GAZETTE EXTRAGRDWARY

-

(10 The vicws of the village panchayat shall be doly recorded in the minutes af
the meeting and a copy of the minutes shall forthwith o the temination of the
mesating be forwarded by the Tahsildar 1o the Inspector.

{11) The Inspector may, after considering - he vigws of the village panchayat n
this regard, in his discretion either remove the president from office by netification
with offzct from a date to be specified therein or drop further action,

{17 The Government shall have power 10 cancel any notification issued under
sub-section {11} and may. pending 2 decision on such cancellation, postpont the date |

specified in such potification,

{ . © {13) Any person in respeet of whom a notification has been issued under sub-
section {11} removing him from the offtee of president shall, unless the notification is
cancelled under sub-seetion {12}, be ineligitle for election a5 president until the date on
which notice of the next ordinary #lections to the village panchayat is published in the
prescribed manner, or the expiry of one year from the date specified in such ngtification as
postpened by the order, if any. issued under sub-section {12} whichever is earlier,

TAETENN

206, (1) If in the opinion of the Inspector, the vice-president wilfully ambis or refuses
to carty out or dispbeys any provisions of this Act, or any rule, by-law, regulation, or
lawful order made or issued under Ukis Aet or abuses any power vested in him, the
inspector shall by notice in writing, require the vice-presidant to offer within a speciticd
date, his explanation with respect fa his cases of pmission or commigsion mentiosed inthe

nolice.

Removal of
vice-presiden.

. ) . II:‘i.-‘rr b
{2) The provisions of sub-sections (2} to {13} (both in»::l.usive]ll dj sleqrtjmi‘. Zi}ﬁ shali,

- - - gttt Tat 1 os_ 1
as (ar as may be, apply in relation to the remeval of the vice-president a3 }__1.?3" apply
in relation to the removal of the president by the Inspector on his own motion.

B e
.
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Removal af 207, {11 If the Government,
cluirman of {a) of their own motion, or :
panchaval L L. o ] .
(b} on a representation in writing signed by nat less than two-thirds of the

pilen gouncil
strength of the panchayar unioen council contaiming a statement of charges mzainst the

chairman of the panchayat umion council and presented in person to any officer appointed
by the Gavemment in this behalf by any two of the members of the panchayat union

oouneil,

are satisfied that the chaieman wilfidly cimifs of retuses to carry oul or disobeys the
provisiorns of this AeL or any rles, by-laws, regulations or fawful orders issued thereundiet
or abuses the powers vested in him, the Government shall, by notice in writing, require
the chairman to offer within a specifed date, his explandtion with respect 19 his acts of
omission or comumizsion mentioned in the notice.

(21 I{ the eaplanation s received within the specified date and the Government
consider that the explanation 15 salistactory, the Governmeni may drop further action
with respect 1o the notice. 1f nu explanation is received within the specificd date-or if
the explanafion received s m their opinion not satisfactory, the Government shall
forward te e Revenue Divisional Officer of the division cenceried. a copy of the
nolice referred (o in sub-section {13 and the explanation of Lhe ;;hair:,p'an,_with i
proposal For the remoeval of the chairman from office for ascertaining the v'iéwff,.nf the
panchayat union council. _ - :

(3) The Revenue Divisional Officer shall then convens a meeting for -the
consideration of the notice and the explanation, if any, and the proposal for the
removal of the chairman &t the office of the panchayat union council 21 a lime
arpointed by the Revenue Divisional Officer.

(43 A copy of the notice of the meeting shall be caused 1o be delivered io the
concerned chairman and to ail the members of the panchayat union council iy the
Revenue Dvisional Officer at least seven days before the date of the meeﬁnfg,"' i
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{3} Thz Revenue Divisional Officer shall presids at the meeting convened under
this section and no ather persan shafl preside thereat. If within half an hour appointed
for the moecting, the Revenue Divisional Otfteer is not present to preside at the
meeting, the meeting shall stand adjourned to 4 time to be appointed and notified to the
members by the Revenue Divisional Offeer, under sub-section {6).

{6) If the Revenue Divisional Officer is unable to preside at the meeting, he
may, after recording his reasons in writing, adjourn the meeting to such other time as
he may.appoint. The Jdate so appointed shall ke net later than thirty days from the date
appointed for the mecting under sub-section {3). MNotice of not less than seven clear

days shall be piven to the members of the time appmnted for the adjourned meeting.

{7} Save as provided in sub-sections {5) and {8}, a meeting convened for the
putpese of considering the notice and the explanation, if any, and the pronosal for the
removal of the chalrman. under this section shall not, for any reason, be adjourned,

{%) A5s00n as the meeting canvenad under this sectian is commenced, the Revenue
Divisional Olficer shall read 1o the panchayat union ecouncil the nolice of the Govermment
and the cxplanation, if any, of the chairman for the consideration of which i1 has been
convened. :

{9 There shalt be no debate in any meeting under this section,

(107 vhe Revenue Divisional Officer shall not speak on the merits of the notice or
explanaiion norshall be be entitled to vote at the meeting. -

j‘,[[l} The views of the panchayat union council shall be duly recorded in the
mmutcs q’F the meetm" and a copy of the minutes shall forthwith on the termingtion
uf the meetlﬂ}: be forwarded by the Revenue Divisional Officer o tha Government.

{12) The Government may, after considering the views of the pancha:.fai union
conmeil in this regard in their discretion either remove the chatrman from office by
notification with efTect from a date 10 be specified therein or drop further action.

{13} Any person in respect of whom a notification has been issued under sub-
sectinn (123 removing him from the oftice of chafrman shall be ineligible for election as
chairman and for hotding any of those offices unti) the date on which.notice of the next
ordinary elections 1o the panchayat union council is published in the preseribed manner
or the expiry of one vear from the date specified in the notification whichever i3

garkier. I

1081 T, in the ﬂpmmn of the Government, the vice- r:hmrman' of the panchayat
ynion zouncil wilfully omits or refuses to earry ot or disoheys any provisions of this
Act, or any rules, By-laws, regulations or lawful orders issued lht‘fcunder ar abuses
any power vested in him, the Governinent shall, by notice In writing, require the vice-
chairman to offer within a specified date, his explanation with respect to his acts of
omtission or commissian mentioned in the nptice.

(23 The provisions of sub-sections (2} to (13) (both inelusive) of section 207
shall. as far as may be, apply in refation to the removal of the vice-chairman as they
apply In reldfion to the removal of the vhaitman of the panchayat union council by the

Govetriment on their own maotion.
Z09.01) 1F the Government,—
_ _(Ei:r]:’a_:;_f _their OWTL DEon,
o _

© (b) on a representation in writing signed by not Jess than two-thirds of the
strength of the district panchayat containing a statement of charges against the chairman

Bby (21) ~ Bb.

Bemoval of

vice-¢hatrman
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union coune!,

Removal of
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distric
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of the district panchayat acd presented in persen to any offfcer appeinted by the
Government io fhis bedall, hy any nwo of the riembers of the district panchayat,

are satisfied that the chainmun wilfuily cmits or refuses to carry aut or disebeys
the provisions of this Act or any rules. by-luws, reguations or fawful orders issued
thereuader or shuses the powers vested in him, {he Government shall, by nofice in
writing, require the chairman io offer within a specified date, bis cxplanation with
cespect o his acts of amission or commission mentioned in the notice, :

(31 The provisions of sub-seciians (2) o (13} {both inclysive} of section 207
shall, as far as may be, zpply in relation 1o the romoval of the chairman of district
panchayvat as they apply in relation (o the removal of the chairman of panchayat union
copretl by Lhe Governmeant an Lhair own motion,

21000 in the opinion of the Govarrament, the vice-chainman ol district panchayat,
wilfully omits o refuses o caery out or disebeys any provisions of this Acl, or amy
ritles. by-lows, regulations o [awful arders issuzd sheregnder or abuses any power
vested in him, the Govermment shall, By notice in weiting, require the vice-chairmaan of
diswrict }mncha» At o oller willin @ specifiad dale, his *‘.xp!ﬂll ticn wilh respect 1o !w.
ar,[;. of cmission or comunission mentioned in the |‘mt|-.e

{21 The provisions of sub-seclions {2} 10 {13 {E:n:rih inclusive) of sectron 207
shall, as far as may be. apply in eelation fo the removal of the vice-chairman of district
panchaval, oz they apply in relation to the removal of the chairman of panchayat union
coungit, hy thee Goverament on Lheir own mation, L my

21101 Sobjzct o the provisions af this section, a motion” eXfrisdIfE! wanr of
confidence in the vice-president of a villase panchayst may be made in-aceardance
with the procedure luid down hergin, ' o

{2y Written nolice of irentan to make the mwtion. signed by members of the
viflage panchayat nol bess in number than one-half of the sanctioned strength of the viiluge
pancliayat, together wilh a copy ol the motion which is proposed o be made. and a writlen
stalement v the clarpes apainst the vice-president, shall be delivered in person to ihe
Tahsildar ol the taluk ks any two af the members ol the village panchayat sigaing the
notice.

{31} A copy of the slaterment af charges alomg with the nulice of the meeting shalf ke
ciused 0 be delivered to she vice-president concerned by the Tansildar, and ﬂk vice-
president shall be requized fo sive a stacemeni in reply 1o the charges within a week of the
receipt of the notice by the vica-president.

14) The Tahsildar shall, aler the expivy of the period of the potice Tssued under
sub=sectian (31 convene g e ting for the consicderation of the moton, at the oftiee af the

viliage panchavat at a dime appointed by him,

(53 The Tahsildar shull give to the mumbers notice of na? less than fifleen clear
days of sueh meeting and of fhe time appoimed therefor.

(63 The iahsildar shall preside a: the mesting convensd under this section, and no
othet' person shall preside thereat. I with'n half an hour after the time appointed for the
imeeting, the Tahsildar i nol present to preside at the mesting, the meeting shail stand
adjouroed 4o a time 1o be appainted and notified o the members iy the T'ihﬁlld,:qg under
sub-seCricn {77,

{7y T ihe Tahsildar is unable ta preside at the meeting. he may. afler r{‘CDJ'dIHL_ hig
rEasons in writing. adjouwrn the mreeting 1o ste! her fime as he may appoint. Thé date so
appointed shail nat be lawr than thiry da;.s from the date appointed for the meeting under
sub-sectron {4). Notice of ot Jess than seven clear days shall be given o the .. mmbers, of
the ame appoinied for the adiouned meening.
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(8} Save as provided I sub-sections {8) and (7), a meeting convened for the
purpose of considering a motion under this section shal! not for any reasen be
adjourned.

~ {9 As soon as the meeting convened under this section has commenged, the
Tahsiidar shatl read to the villape panchayat, the metien for the consideration of which

it has been convened, the statement of charges and the written statement, o any. of

the vice-president in reply fo the said charges.
(10) There shaf! ke na debaie on any moton under this section.

{1 1Y The Tahsildar shall nol speak on the merits of the modien. nor shall he be
entitled to vote thereon,

(127 A copy of the minutes of the meeting together with a copy of the motion and

the result of the voting therean shall forthwith on the termination of the meeting be’

forwarded by the Tahsildar to the Inspector.

_ {12Y If the moation is carried with the support of not less than two-thirds of the
sanctioned strength of the village panchavat, fhe Inspector shalk, by notification, remove
[he vige-president of the village panchayat.

{143 1f the motion is not carried by such a majority as aforesaid, or if the meeting
cannat be held for want of the quarum referrad to in sub-gection (13} no notice of any
subsequent motion expressing want of confidence 6 the same vice-president shall he
received, until aflgr the expiry of six months from the date al the mesting.

[FEY Mo ‘hatice of 3 motion under this section shall be received within six
months of the assumption of office by the vice-prasident.

212413 Subjeet to the provisions of this section, a motien expressing want of

confidence in the vice-chaitman of a panchayvat union council may be made m
accordance with the procedure latd down herein.

(2) Written notice of intention to make the motion, slgned by merbers of the
panchayat union council net less in number than ane-half of the sanctioned strength of the
panchayat unien couneil. together with a copy of the motion which 18 propased o be made
and 7 written statement of the charoes apainst the vice-chainman shall be delivered in
person o the Revenue Divisional Officer of the divizion by any two of the mambers of the
panchayat union council signing the notice,

(3) A copy of the statement of charges aloryg with the motion shall be emued to be
delivered to the concemed vice-chairman by the Revenuz Divisional Officer and the viee-
chairman shal! be required to give a statement in reply to the charges within a week of Lhe
receipt of the motion by the vice-chainnan.

{4) The Revenue Divisional Officer shall then convene a megting for the consideration
of the mation at the oifice of The panchavar union councilt at a 1ime appointed by him,

{51 The Revenue Divisional QOfficer shall give to the members notice of not Jess
than fifteen.cizar days of the mesting and of the fime appomted therefor,

(ﬁ’: The Reveiue Divigional Officer shall preside at the meeting convencd undf:r
this féefion, and rid other person shall preside thereat. 1 within half an hour aiter the time
appointed for the meeting. the Revenue Divisional Officer is not prasent to pregide at the
meeting, the meeting shall stand adjourned to a time fo be appointed and netified to the
mEmHers by EI‘IL'! Revenue Divisional Officer under sub-sectian{ 7).

©{7¥ If the Revenue Divisional Officer is unable to preside at the meering. he may,

after kedordinig his reasons in writing adjourn the meeting to such other time as he may
appoint. The “date s0 appointed shail oot be later than thirty days fren the date
appointed for the mecting under sub-section (4), Motice of not less than seven clear
days shall be piven to the members of the time appointed for the adjourned meeting.
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[8) Save as atherwize provided in sub-scotions {6) and (7). 2 meeting convened
for the purpase of considering a motion under Lhis section shalk not [or any season b
gl

{90 Ay s e s el conened nesfer s st i soniengedd, e
v Diviskannl CfGeer shall read g e panclayd univie council die nation for
e comsideration o wingl il has been convened. e stelement of charges and the
slatement, if any. of the vice-ciairnmg i reply Lo e said eliorges,

(100 There shall he no debale vn any metica under this section.

(I} The Bevenne Divisional Qfficer shal) net speak on the merils of the
we gy, pesr slabb e te cntiled o e e,

{123 A capy ol 1hie minules of the imecling logether welh a copy of the molion
i) the tesult of the wiring thereon shall forchwith on the wermination of {he meeling
he: forwarded by (the Rovenue Divisional Officer to the Government,

{13) 1f the motion is carried wilh U support of not less than two-thirds of the
smetioned strengih ol e panchayat toion council, the Governmeny shall, by
walifivmtion, remove e vice-chiaieman of the pacchayil union councit,

(g B the mwilion is ool gaeried by such a majority as aloresnid, or if the
meeting cannot be hela for want of the quorum refecred to n sub-section {1}, no
notice of any subsequent motion expressing want of confidence in the same vice-
chaitman shalf e received until after the expiry of six months from the date of the
meeting,

U133 No potiee ol oo susdon e tis seetion slall im Iyl wlihln sl
months of the assumplion of office by the vice-chairman. -

2130 A motion expresalig wad ol conlidenee (o U vice-chaitman of a distric]
panchayat may be made in accordance with the procedure specified in sub-sections
£2) to (137 (both inclusive) of section 212, subject o the modification thal the
reference to Revenue Divisional Orfficer fn the safd sub-sections shall be construcd as
g veference to Collecior, .

214017 1f, in the opinion of the Government, a village panchayat is not competent
1o pecform or persistenidy makes defaule in performing the duiies imposed on it by
law, or excecds or abuses s powers, they may, by notification, direct that e villape
panchayat be dissolved with effect from 3 specified date and reconstituted with etfear
from a specified date which shall be within a period of six months frem the date of
such diszolution,

{23 Before publishing a notification under sub-section {1], the Government shall

.comnunicate to the village panchayat, the grounds on which they propose 1o do so,
fix a reasonable period for the village panchayal 10 show cause against the proposal
and consider its explanations and abjectians if oy,

{3} Oe the date Axed for the dissololion of a village panchayat under sub-
section (1), all its mambers a5 well as its president and vice- prasident shabi forthwith
be deemed to have vacated their offices as such and thereupon the pmnsmn.s contained
in the proviso 10 sub-sechon (2) of szction 146 shall apply.

(43 In case the president of a village papchayat which is dissolved under this
seclion is a member of a panchayat union council, he shall, with effect on and from
the date of the dissolulion, be deemed to have vacated his offfce 25 such member
notwithstanding anything cantained in section 22,

(3} Cn the reconstituiion of the village panchayat alter the dissolution, the
Govemment may pass such orders as they deen il as to the transfer to the village
panchayat from the peachavat union council of the assais or institutfons which were
acquired by the panciaar union council during the period of dissolution on behalf of
Ut village pan-heyar znd 2x 10 the discharge of ihe Tabilities if amy, of such village
rervimoe =ire o sk seens o Deekes,

. . . )
A e o TERE R WS



¢
Il

TAMIL NADU GOV ERNMENT GAZETTE EXTRAORDINARY

{6) In-the case’of a village panchaval reconstituted after disseduiion. the elected -

- member including the president shall crter upon theie oftices an the dale lixed for its -
reconstitution and shafl hold their offices only [or the remaindar of the period for -
which lhe dissolved village panchayal would have continued under sub-saction {13 of

seetion 9, had: it nat been dissalved.

215060 I, in the opinion of the Goavernmenr a panchayal union council is not
competent 10 perform or persistentiy makas default in perfomiing the dinies imposed
on it by law or exceads or abuses its powers, they may, by notification-

() dissolve the pancharat nnion council from a apesifed dace: and

(3} drrect thal the panchavat snien covncil b reconssituled with e Mect fram
acate wlieh sholl net be fter 1han six mendhs fram the dose ol dissodu? o,

(2% Before peblisking a notification under sub-section (26 the Goeeermment shall
cammunicate ta the panchayat wion council the groends oo which they propose 1o do
so. fix a reasonable period for the panchayatl union counctl (o show crese against the
prirposal and consider its explanations and objections, it any.

(3} On the date fixed for the dizsolution of a panchayat viion council under
sub-seetion (11 all s members as well as ils chairman and vice-chainman shall
forthwith be deemed to have vacated their offices as such. :

(4} Durirg the interval between the disselwion und the reconstizution of a
panchayat union counetl theglnspector may appoinl 4 parson 10 exercise the powers
and discharge the duties of the panchayat union council and of itsichairman:

Provided that any person 1o he appoinied under the provizions of this snh-
section shall be a person in the seeviee ol the Govermiment ol Bilow the rark ol a
Tahsildar ar a commissioner,

{3) The Gavernment imay direct that the panchayat unioa eoudeil be reconstituted
hefore the date fixed for its recomstilution under clause (hy of sichbseetion (1),

(&) The members i well as the chairman and vice-clainnan of a secanstituled
. panchayvat wnion council  shall enter wpen their offices on the date fixed for s
reconatittiion and they shall holil Hheir ofices only for the remainder of the perand for
which the dissolved panchavat union councl] would have continued under sub-seclion
{1} of section 18, had it not been dizsolved,

{73 When a panchovat uaion council s dissolved under this section, the
Coverhment untit the date of the reconstitution of the panchayat union 2ouncil and the
reconstitited parchavat union council thereafter shall be entitled 1o all the assets and
he suiject ta all the liabilities of the panchayat snion council as on the date of the

reconstitulion respectively. '

216, (1) I, in the apinion of the Governmend, a district panchavar is not competent
to perform or persistently makes default in performing the dorics imposed on it hy lew
nr excesds or abusas its powers, they may, by nolificario-

(ah dissolve thg disitict paschayal foom a specified doge and

(B} direet that the district panchaval be reconstiatee with effect ram the
date, which shall not be later than sis months from the dote of dissolutian.

{2y The provisions of sub-section {3) to (7} (both inclusive) of section 215
sholl, as far as may be, apply in relution 15 the dissolution of a district panchayat as
they apply in relarion to e disselution of a panchayat union council.

[Mugalwtion of
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Powees ol 17, The Govermment, the [nspector ot any other person Jawfilly taking aclion an
officers "W behall. or in defauit. of 4 panchayat under this Act, shall have such powers as are
panchavat snd - pecessary for the purpose and shall be entitled to the same protection under this Act as the

Kebilay Bl nehayat or its officers ar survants whose pewers are exercised; and cempensatiorshall
cm‘lrllpr:nsathm. be recoveiable from the Village Panchavet Fund or the Panchayat Union Fund or the

Dhstrict Panchayat {General) ['und by any person suffering damage from the exercise of
such powers 10 (he same exent, as if the action had buen takan by the panchayat or their

olficers or servants.

Defegation of 218, (1) The Goverminent may, by notification, autherize any wuthority or officer
powers.  not below the rank of a Collector to exercise in regand 10 any panchayat or any class
of panchayats in any area or all panchayats In any areq, any of the powers vested in
them by this Act except the power t make rules and may in like manmer withdraw
such autharity, -

€23 The [nspector or the Colleetor may by nalilicatton authorise any oifleer not
bahow the tank of a Revenoe Divisional Officer o exercise in respect ol any panchayal
union council or any class of panchayzt union councils or all panchayat wivion councils
irt the area under 1he jurisdiction of such officer. any of the powers vested by this Act
an the Inspector or the Cotlector as the case may be and may in like manner withdraw

S ' such aurhority.

¢ (3} The ;nspector or the Collector may, by notificatton, asthorise any officer

: rat below ehe rank of a commissionar to exercise in respect of any viblage panchayat
ar any class of villape panchayats or =1t vitlage panchayats o fhe panchayat development

- hiock amy of the powers vesied hy this Act on the Inspecior or the Collector as the:
case way be and may in like manner withdeaw sueh suthority.

{4) The exercise of anv power delepated under sub-seetions (1) to (3) shail be
subject o such resteictions and conditions as may be prescribed or as may he
specified in the notificalion and also (o conlrol and revisian by the delegating authonity,
ar where sich amhom} is the Government by such officer as may be emnpowered by
the Gavernment in this behalf. The Government shall alse have power lo control and
revise (he acts or proccedings of any officer so empowered.

(5} The enercise of any power conterred on the Inspector or the Collector by
any of the provisions of this Act including sub-scctions (2) to {4) of this segiion, Shall
whether such power is excrcised by the [nspector or the Collecsor hlmae[f or by any,
officer to whom it has been delepated under sub-sectien (2} or {3) be Subjﬂ-ﬂt 1o such
restrictions and conditions as may be preseribed and also contrel by the' Ghvernment
of by such officer as may be empowered oy them in this behalf. The Government .-
shall akso hive power 10 conteol the acts or proceedings of any officer so ampowerntd::

Hevision, 209, (1) The Government may, aftzr consulting the Inspector; Gollector or such
other officer or suthority as they may deem fit, at any lime, either, spo mofe of, 00,
applicatior., catl for and examine the record of any order passed or progeeding Fecorded
under the provisions of this Act by-—

¢a) the Inspector or the Coilector or any Dﬁ'l:er authorised by the Inspaetor
or the Collector under sob-section (2] o (3) of section 218; or

(b) ey officer authorised by the Government under sub-section {17 of that
seciion or may officer empowergd by them vader sub-seetion (47 of that section; or

(¢l any oliwer authorily or officor;
for fhw purpose of satisfving themselves as the legality or propricty of
srch order, or as to the regutarity of such proceeding and pass such order in reforence
thereto az they Think fir
21 The nowsrs o7 the nenrs eefered 1o i sub-sactinn (1) may ah{\ be
= “"-‘-‘-..J"""-" ot mrhrth o o0 s omm e SR AT io xhiy haTe? EEC
W

o . - ‘__%f
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CHAPTER XL,

GRNERAL AND MISCELLANEQLUS,
B LICENCES AND PERMISSIONS.

X 2200 ([} Save as otherwise expressly provided in or may be proseribed under this  Genesal

Act, every application for any licence or permission wnder this Act ar amy role, by-law  provisions

or rezulation made thereunder, or for the rerewal thereof, shall be made oot less than  regarding
thirty and not mare than ninety.days before the earliest date with effeet from which, ':*Cﬁ“‘f'f _9“'{
or the commencement of the peried (being a year or such less period as is mentigned PRS-
. B in the application) for which the licence or permission is required.

2 . ~{2} Save as aforesaid. for every such licenze or permission, fees may be
] charged on such units and at such rates as may be fixed by the panchayat, provided
;. that the rates shall pot exceed the maximuwm, if any, prescribed.

H {3% Save as aforesaid, if orders on an application for any such licence or
i permission are nat communicated to the applicant within thirty days or such longer
; petiod as may be prescribed in any class of cases after the receipt of the application
by the executive authority of the village panchayat o the commizsioner ar the ehief
execulive ¢officer. The application shall be deemed to have been allowed for the
perind, if any, for which it would have been ordinarily allowed and subicet to the law,
tules, by-laws and regolations and all conditions grdinarily imposed.

{4y The acceptance of the pre-paymient of the foe for any such licence or
permission shall oot entile the person making such pre-payment {0 the licence or

:Z:: permission, but only 1o a refund of the fee in case of refusal of the licence or
L permission.
. (53 If an act, for v.lnch any quch licence ot petntission is necessary. is done
N w:thnu; such ligencs or permission, or in & manner incaonsistent with the terns of the

- litérice of permission obtained, then-

-3 fa) the executive autharity of the village panchavat or the commissioner or

the chief executive officer may by nitice require the persan so doing such act to alter.
fEh'tﬁ\"E ar a3 far as pmctlcab]e restore to its original siate, the whole, or any part of
an}r pmpeﬂ}r, movable or imtrovable, public or private affacted thersby, within a time
11:- ba spetifi Fed in the. notice; and further,

Cenn (B) if no penalty has been spectally provided in this Aet for so doing such
act the persan-se doing it shall be punishable with fine not exceedmg fifty rupees for
such offence.. .

i Ay Whenever-any person is convicted of an offence in respect of .he failure to
obain: Any such- licence or pernission, the Magistrate shall. in addition 16 any fine
whiieh: riray be impitdeed; recover summarily and pay over to the. panchayat the amount

“of the fee chargeable for the licence or pormission. and may, in his discretion. also
reeover summarily and pay aver lo the panchavat such amount, i any ds he may fix
as the casts of the prosecution. - '

. Explanation: - The recavery of the fee for a licence or perraission under this
o sub-section shall not entitle the person convicted 10 the licence or penmissine.

T 221 Nothing in this Act or in any rule, by-iaw or reguiation mage thereunder shafl  Government
A be construed as reguiring the taking out of any licence or the obtaining of any  and market
; g - permission under this Act or any such rule, by:-law or regulation in respect of any  fommiilees am
- place in the oceupation or under the cantrn] of the Central o the State Govarnment or ;" “t‘f“*'_” ’
R T i) Ny 0 @ market committee established under the Tamil Nadu Agricultural Prodiuce Marketing J‘;ﬂﬂ::ﬁ‘”
A )27 07 (Regulation) Act, 1987, or in respect of any property of the Central or the State R
® ¥ 1983, Government or of any property belonging to such markel commitieg.
E|

ity 218 )~ ey
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POWER 10 EMFORCE NOTICES, ORDIERS, ETC.

222001 Whesnesver by oy ol r‘,qqmiu ooof arcer under this Act, or ender any
rufe. bye-law or resuliion moade thereunter. any persan bs required o execuie any
work, to lake amy meastivs or 1o de anything, a reasonable lime shall he nanid i

such ootive. requisition or urder within which the work shull be gxeculed, the mepsure

taken or the thing done.

{23 1 sl natice, reguisition or order 1s net complicd with within the tune so
named:-

(b the executive autlneity of the ¥illaze panchayal ur the Commissioner o
the chied excedtive otlicer, as the enae may he, nay couase such work 10 e executed,
or may 13ke any magure ar do anyihing which may. i his opinion, be nacessary for
giving due gilect i the aotice, seaquizition or order, ang

(e iF 0 penally s been speciabty provided in Lhis Acl Tor failure to connply
with such notce. requisidon or order, the siid person shall be punishable with [ine nat
eacesding Hily rupees for every such olferes

POWLER OF ENTRY AND INSPECTION.

223 (1) Subjuct Lo sich resirictions and conditians as may be preserined, the
execulive allthority of the commissioner or the chicl executive officer or any persar
autharised by him may enler 1 or inte any place. luuldlm'f or tand. with. or withoue
ASHSAENTS ar workmen in poder -

(4] [ 1he &Ny enquiry, inspection, Wsh, examination, survey, measurcmenl
or valuation or to exceute any olher wark, wihich is authorised by the provisions of
this Act or of anv rule. by-law, regulasion or order made under 3L or whict it is
necassary to make of execiise for any of e purposes of (his Act o in pursuance of
any of the ‘||:|.|L| DI N3, 0t '

(b) i sasly himsell that nothing is. bEFI'Ij‘._, done in '-m-::h place. hurldmﬂ or
tand for which a ficeace or permission is sequired under guy of the caid provistons,
without such licencs or permission or atherwise than in confirmicy with the 1enis of
she licenve or permissian abtaimad,

(23 Wa claii. shall lie against any person for any damage or inconvenience
necessariby causcd by the exercise of powers wker sub-section (1) of the use of aity
force necessary for effecting an carance under thal sub-section.

274, Ie exeutive mehorite or the comimissioner or the chief’ executive officer or
any person atthorised by him, may exwmine and wst the weights and measures used fn
the msarkcts wnd shops in the panchayar village or (he panchayat union or the distriet
panchayat area a5 1he case may beo with a view o the prevention and punishment of
offences relating to sieh weiphts and memsures under Chopter X0 of the Indian
Pepal Code,

273, The executive aulharidy or the commssioner or the chief executive officer
Wiy, i}*_\. an wrdar i writisg, require ihe Village Administrative Gfficer of any revemee
village comprised within the jurisdiction of the village panchayal or panchayat Lhton
vouncit or tistnet paschazat 1o furpish-him with information on any watter falling
within such catepoties as may be prescribed in respect of such village o any part
thercol or any person of propeny therein,

{2) The order shall specify the petiod within which it may be complied winh
M executive uliority or the commissioner or the chief execwmive officer. may., from
e 1o ime. estend such period.

Central A.
XYool
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EiMITATION,

226, No disteaint shall be made. no suit shall be instituted and no prosceution shall
be commenced in respect of any fax or other sum due to @ panchavat under this Ao
or any rule, bye-law. repulation or aeder made under it after the cxpiration of a period
of gix vears from the date on which distraint miglt first have been made, a suit might
first have been instittited or prosacution might first have been commeanced as the case
tay be, in respect of such tax or sum.

PROSECTUTIONS, SL1TS, ETC

227, Save as utherwise expreasly provided in this Act, no person shalk be tried Tor
any offence against this Act or any rufe or bye-law made thereunder unless camplaint
is made within threg months of the commission of the offence by the police, the
execltive anthority, the panchavat union council, the commissioner. the district
panchayat, the chicf executive officer or a person expressly authorized i this behelf
by the viliage panchayat, panchayal union council, districl panchayal ezecitive authotity

" or commissioner or the chief executive officer but nathing hersin shall affect the

provisions of the Code of Criminal Procedure, 1973 in regard to the power of certain
Magistrates to take copnizance of offence upan information received ar upon their
et knowledge o suspicion: :

Provided that {ailure to take out a licence or obtain permission wneder tis Act shall,
for the purposcs of this section, be deemed 1o be a continuing offence until the
expiration of the period, if ary, for which the licence or permission {s required and if
niy periad is specified, eomplaint may be made ar any time within twelve m:m’rhﬁ fromm
the commencement of the offence.

may. subject to such restrictions and control, as may be preseribed, compound any
offence against 1his Act o any rule or by-law made thercunder, which may by rules
be cdeclared mmpnundnbrc

229, Evcw prosecution instituted or foen\.a compoundes by the executive autharity
ot the commissionce ar the chief execulive officer shall be reported by him to the
village panchayat or panchayeat union council or the district parchayat, as the case
may be, at its next meeing.

230, {13 When the president or the exceutive authority or the chaimman or viee-
chairman of 4 panchayat union ¢oungi! or district panchayal or the conumissioner or
the chief executive officer or any member is accused uf any offence alleged to have
kaen committed by him while acting ot purpoming to act in the discharge of his
official duty, no court shall take cognizance of such affence except with the previous
sapction of the Grwermnant.

(2} When according previous sanction under sub-section (i), it shall be open to
the Gowettunent to direct by acder that the president. executive anthorisy. chatrman.
vice-chairman or commissianer or the chisf executive officer, ot the case may be.
shall not discharge his dutics as such unti! the disposab of the case.

231, (1) Subject 1o the provisions of seetion 232, ne suit or other legal proceeding
shall be brought spainst any village panchayat or its president o exceutive authority or
any panchayat union councit or its chairman or the commissioner of the district
pancha}'at or its chairman or the chief executive officer vr any member, officer or
servant thereof or against any person acting vnder the direction of such village
panchayat, president, panchayat union council or its chainnan, district panchayat or its

222 The executive amhority or e commessioner or the chief r'«.acutive D_fl':uer

;:lmwman+ executive awthorily, commissioner, chief excoutive officer, member, afficer .

or servant, in respeet of any act done or purporting 16 be dong under this Act o in
respect of any alleged neglect or defaall in the execution of this Act or any rule, by-

. law, regulation or’ order made under it until the expiration of two months next after

notice in writing, stating the cavse of action, the nature of the relief sought, the
amount of compensation claimed and the name and place of residence of the intended

Limitation for
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plaintiff fas been left af the office of the village panchayat or panchayat union cauncil
apd if the proceeding is intended to be brought against any such president, executive
authority, chairman, e mnissioner, chairman of district panchayat, chief execinive
officer, member, officer, servant or person, also delivered to him or left at his place of
residence.

(2) Every such proceeding shall, unless it is a proceeding for the recovery of
immovable property or for 2 declaration of title thereta, be commenced within six months
after the date on ‘which the canse of action arnse or in case of a continuing injury or
damage, during such continuance or within six months after the ccasing thereof.

(3} [f any viliage panchayat panchayat union council, of disteict panchayat or
person to whom notice is given undar sub-section (1), tenders amount to the plaiptiff
before the proceeding is commenced and if the plaintifl’ does not in such procesding
recover ritore than the amount so tendeted, he shall not recover any eosts incurred by him
after such tender and the plaintify shall also pay all costs incurred by the defendant after
sucl tender,

Protection of 232, No suit or other legal procesding shall be brought against the chairman,
chainman,  commissioner, president, exeentive authordty, chisf executive officer or any member, oificer
president und ot servant of a panchayat or any persen scting under the direction of a panchayat or of
officers aCling  guch chaimman, commissionst, president, executive suthority, chief executive officer, member,
in good faith.  ffieer or servant inrespect of any act done or purporting to be done under this Act or in
respect of any alleped neglect or default on his part in the execution of any act under this

Act, o any rule, by law,regulation or arder made under it, If such act was done, of such

aeglect o defauli ocewrred in good faith; but any such proceeding shall, so far as it is

maintainable in B court, be brouwght against the panchayat execapt in the case of suits i

brought under section 234, ;

Tojuncrion nel 233, Mohwithstanding anything contained in the Code of Civil Procedure, 191)3 or  Central Ak
to be geanted  in any other law for the time being in foree, no court shall grant eny permanent or  of 1908,
in election  qemporary injunction or muke any inerim order restraining any proceeding which is i
Procecdings:  hojng gr ghout ta be taken under this Act for the preparanun ot publication of any ¥
elegioral rold for the vonduct of any election. o

Liability of the
president, - 234, (13 The presidert, executive authority and every member of a village panchayat o
exccuiive  and the chairman, comimissioner and every member of a panchayat union council amd
aushotity and . yha chaitman, chief executive officer and every member of a district panchayat shall
f:::b:];::,rs‘;:;; be lable for the loss, waste or misapplication of any money or other property owned
o Dy oor vested i1 the village panchayat or panchavat wnion council or the district ’
misapplivalion panchayat if such loss, waste or misapplication is & direct consequence of his negleet
of property,  OF Mmiscanduct; and a suit for compensation may be instituted against him in any court ;
of competent jurisdiction by the panchayat or panchayat union council or the district '
panchayat with the previows sanction of the Inspector. : .

{2) Every such suit shall be commenced within three vears afier the date on
which the cause of action arose.

Agseisment 235 {13 Mo assessment or demand made, and no charge imposed, under the i
£iG, Rt be  apthorily of this Act shail be impeached ar affecied by reason of any clerical error or o
tmpeazhec. by reacon of any mistake (4) in respect of he name, residence, place of business or
occuption of any person, ar () in the description of any property or thing, or () In

respect of the ampunt assessed, demanded or charged, provided that the provisions of

this Act have in substance and effect been complied with and no proceedings under i

this Act shall, ntereiy for defect in form, be quashed or set aside by any court of Jaw, :

(2] Mo suit shall be brought in any -court to recover any sum of money .
collected under the author{ty of this Act or to recover damages on account of
assessmer it of collection of meney made under the satd authority:

Provided that tha provisions of this Act have in substance and effect been
complied with.
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{3) No distraint or salz under this Act shall be deemed unlaw{ul, ror shatt any
person makinge the same be deemed a tress passer, on account of any emor, defect, or
want of form in the bill, notice, schedule, form, summon, notice of demand, warrant
aof distraint, inventory, or other procesding relating thereto, iF the provisions of this
Act, and of the rules and by-laws made thereunder have in substance and eifect been
compliad with:

Provided that cvery person aggrieved by any irepuiarity may recover satisfaction
for any special damage sust:ined by him.

236. All voads, markets, wells, lanks, reservoirs and waterways vested in or
maintained by a panchavat chall be open to the use and emmment of all parsons,
irrespeclive ﬂf thair casra or eread.

237, A panchayat shiall have power o farm o the collection of any foes due to it
ander this Act or any rule, by-law or regulation made thereunder for any period not

- exceeding three years at 2 Hime, an such conditions as it thinks fit,

238. {1) When a dispute exists between a village panchavat ar-4 panchayat union
counei] or a district panchayat and ong or more other local avtharities in regard to any
matter arising under the provisions of this or any other Act and the Government are of
opinian that the village panchayat or the panchayat union council or the district
panchayat and the other local awhorities concerned are unable to settle it amicably
among themselves, the Government may 1ake cognizance of the dispute, and—

{a) decide it themselves, or

th} refer it far inguiry and ceport, to an arbitrator or a board of arbilrators or
to a joinl commiltes constitured for the purpose.

{2} The report referred to in clause {h) of sub-section (1) sha!l be submitted to
the Govornment who. shail decide the dispute in such maaner as they deem fit.

(3} Any deeision given under clause {2} of sub-section (1) or under sub-section
(2) may be madified from time to time by the Government in such mannet as they
deem fit, and any such decision with the modifications, if any, made therein under ﬂ'ns
sub-section may be cancelled at any time by the Government:

Provided that any such decizion or any modification therein or cancellation thereof
shall be hinding on the village penchavat, the panchayat union :‘:mmm! the -district
panchayal and cach of the ather local guthatities concerned and shall nat be lable 10
be guestioned in any eourt of [aw.

1) Where ane of the local autharities concerned is a canienment avtharily or
the port authosity of a major port, the powers of the Ciovernment undar this section
shall bz excrcisable only with the eoneurrence of the Cenrral Governmaznt,

239, { I} The superinfendence, direction and contro! of the prepacation of clectotal
rolls for, and the conduct of all elections to the village panchavats, panchayat union
councils and dismict panchayats shall be vested in the State Clectior Comunission
consisting ol a State Election Commissioner to be appointed by the Governor under
Article 243-K of the Constitution,

(2} (a) No persos shall be qualified for appointment as State Election
Commissiones unless he is or has been an officer of the Government not helow the
rank of Secretary to the Govermment.

(k) The State Election Commissioner shall hald office for 4 term of two
years and shall be eligilkle for reappointment for two sUccessive tenms :

Provided that no person shall held (he office of the State Election Commissioner
for more than six years ih the agereaata

Provided further thal a person appointed as State Election Commissicner shall retire
from office if he compleles the age of sixty-two years during the term of his office.

-
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(3] Subject to the provisions of sub-section {2}, the conditions of service and
tenure ol office of the State Election Conmissioner shall be such s the Governor may
by fules detenmine:

Provided that the State Election Ceinmissioner shall not be removed from his
office except in like manner and on the like prounds as a Judge of a High Codrt and
conditions of service of the Sate Election Commissioner shall not be varied to his

dispdvantage after his appointment.

{43 The Governor shall, when so requested by the Stale Election Commission
thake avaitable 10 the State Electinn Cumrmission such staff as may be necessary for
the discharze of the functions conferred on the State Eleetion Comanission by sub-

wechon {10,

240, (1) Every village panchayat slmll prEpare every year a dw:lopmcm plan for
ile pancha}rat village and subnit it to the panchayat union council before such daie
ang in such Form as muy be prescribed,

{21 Every pam:lmvat unioh couneil shall prepate every vear 2 develepment plan
for the pancha;,'at union after inciading the development plans of the village panchayats
and submit it to the district panchayal hefore such date and in such fonm as may be
prescribed,

(3} Every district panchayat shall prepare every year a deveiopment plan fur the
district afler including the development plans of the panchayat union councils and submit
it to the District Planning Committee constituted under section 241,

241, (i)Y The Government shall constitute in every district a District Planning
Committze (hereinafter in this section referred to as the Comimitiee) Lo consolidate the
plans prepared by the district panchayats, panchayat union councils. village panchayats,
town panchayats, municipal councils and municipal corparations in the district and to
prepare a draft davelonment plan for the district as a whole,

{23 The Cormmillea ihall consist of,—
{a) the member: of the Howse of People wha represent the whule or part of
the diswrict,
{by the members of the Council of States who are registered a5 electors in
the district;
(c) chairman of the district panchayal;

. {d} Mayor of the municipal cotporation or chaimnen of the mumupal councils

11av1ng Jur]hd[Lt!{}I"I over the headguarters of the districts;
{e) such number of persons, nod less than four-fifih of the total munber of

.members of the Commitize as may be specified by the Government, elected in the

prescribed manner from amongst the members of the district panchayat, town
panchayats and councillors of the municipal eoup .. tion and the municipal ¢ouncils in
the district, in praparlion (o the ratio between the pﬂpulatinn of the rural arcas and of
the urban areas in the district.

{31 Adl the members of the Tamil Nadu Lngs]atwe Assembly whu&e cunsumenc:es
lie within the district. :

(4) The secretary of the Committee shall be appointed by the Government in -

such manner and {ic such period as may be prescribed.

(53 The Chair-person of the Comumittee shall be chosen in such manner a5 may
be prescribed.

(%) The Commitee shatl consolidate the plans prepared by the district panchayat,

- panchayat union councils, village panchayats, town panchayats, municipal councils

and the municipal corporation in the district and prepare a draft development plan fer
the district 22 2 whole,

[aisrricl .
I‘l.J.llnl.rl.:
i."mnmnlﬂ: ﬁ'
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{73 Every Committee shall, in preparing the draft development plan.—
{a) have regard to,—

(i} the matters of common interest between the district panchayats,
panchayat union councils, village panchayats, tewn panchayats, mynicipal corporations
ang municipal councils in the district including spatial panning, sharing of water and
other physical and natoral resources, ihe integrated dr:vempmcnt of infrastructures and
environmental consaryation;

{ii} the extent and type of available resources whether financial or
otherwise;

(B} consudl such !rlbfltutlﬂl’lﬁ and organisativas as the Covernor may. by
ﬂrd;r specify, .

(8) The chair-person of every committee shall forward the development plan,
as recomemended by such Comimittee o the Government,

Explanation.— For the purposes of this section “town panchayat™ and
“maumicipal council”. shall méan the town panchayat and the minicipal council
constituted under the Tamil Nadu Chstrict Munieipalines Act, 1920 and! “municipal
comporation” means the corporations constituted under the Madurei® City Municipal
Corporation Act, 1971 or the Coimbatore City Municipal Corporatidn Act, 1981, or
any other muncipal corporation that may be constituted under any |a'-- for the time
being in force, as the case may be. :

RULES

- 247 (1) The Government shal! in addition 10 the rule making powers conlerred on
them by any other provision contained in this Act, have power to make rules generally
to carry ot the purpases of this Act

{23 In particular, 2nd without prejudice to the genarality of the foregoing power,
the Government may make rules —

{i} as 1o the principies ta be followed in regard to the exclusion of any local

area from or the inclusion of any local area in 2 village vnder sub-section (2) of

sectian 4 ;
{iiy pmviding for —

{a) the adjudication of disputes arising out of election by the district
munsif's court and of appeals in such caces to the suhordinale judge having jurisdiction,
o if no subordinate judge has such jurisdietion. to the district judge having jurisdiction;

(b} ail matters relating o electomt rolls or elections, not expressly provided
for in this Act, inciuding deposits to be made by candidates standing for election and the
conditions under which such deposits may be farfeited, and the conduct of inquirics and
the decision of disputes refating to slecioral ralls;

{i17) as 1o the determination of the population for the purj:uuses of this Act;

{iv) as to the resignations of chairman, vice-chairman and members of panchayat
umien counctls and distriet panchayats and of the presidents, vice-presidents and members
ofvillage panchayats and the date on which such resignations shali take effect,

{v} as to the interpellation of the chaimian and vice-chairman by the members of
a panchayat union council or the district panchayat and of the president of a village
panchayat by the members of the vilkage panchayal, and the moving of resclutions at
meetings:

: F‘ .'n.’l‘!"‘f (o4

Power of
Civernment to
make rules,
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. {vi} as to the constitulion of convnitiees of the panchayat and the inclusion
of outsiders therein and the delegation of furctions to such commitiees,

(viry meaviding [orthe procedure to he followed at meetings of the panchayats
and at committees theroofl and for the conduct ol business and ihe number Dfl‘n&mherq

which shall farm a guorm ar any meeting,

{viit} providing for the clagsification . "~ ~sselutions of panchayals as those
invalving financial impiications or atherwise and for laying down the propartion of the
sanctianed strenpth of panchayats with whose support such resolution shall be carried;

{ix] as (o the pawers of the pznchayat union council and district panchayats,
its chairman =nd commillees thereol with respect to the incurring oF expenditure and
the powers and duties of the commissioner and .chief executive officer;

(x3) providing for the fravetling and piher allowanecs of 1he chairman, vice-

chairman and other membees of the panchayat-union council, disiict panchayat and of
wiembers of the commitiees of the panchayat union councii and district panchayat;

(xiy a5 to the delegation of any function of a panchayal to the president,
chairman, member, any afficer of the panchayat or any servant of the Central or State
Government;

fxii) for the ladging and investment of the moneys of the panchavats and for
the wmanner i which such moneys may be drawn upon:

{1111 a5 to the transfer of allotments enfered in the sanctioned budgsr of o
paichavat frem one head to znother

{xiv) as to the estimates of receipts and cxpenditure. returns, staremen!h and
reparts fo he submitted by pancharyal;

(xv) a5 to the preparation of plans and estimates for works and the power of
panchavet and of servants of the Central or Slae Government to accond erolessianal
ar administrative sanction o estinarss,

{xviYas o e accouns 10 be keps by penchavat, the audicand publicatian of
such accounis and the conditians under which rae-payers may appear hefore auditors.
imspret books and accounts, and take exception to items enfered or omitted;

{xvil} g% 1 dhe powers of audilors 1o disallow and surcharpe flems. appends
against arders oi diszllowince or .‘.-l]t‘LI'I-:iI“L and recovery of suns diﬂllcrwcd o
surcharged;

{xviii} as to the powers af audiors, inspecting and superintending officers
and afficers awhorized to hald inquiries. ta summman and examme witnesses and (o
compel the production of documents. and all other matters connacted with awdit.
mn:pemcn and superiniendance: '

fxix} a5 Loy fiwe Cnnmtmns on which property may be acguired by a panchayat
ar on which praperty wested o or belonging to a panchayat may be transferred by
safe. wortgape, lease, exclange or atherwise:

Cxx) as e the conditians on which and the mode in which contracts may be
made by or on behaif af panchaval,

{xxi) pf toothe assessinent of m_xu. under this Act and the revision of
ASSCRELNCNNE]

{sxbt) 35 o the acteptance in lew of anv tax due under this Act of any
sorvice b way of labour cartage or otherwise;

VRS ED R B raalbRalion &F oy ey o adher sam doe e a panchay a1 under
WA AL O I ST Ird Y BT Sl oy Py lowms, ahecher b diraea and szl of
os b proer. I arovaceion before a \Maghkoaes, b a suit, o ofern e
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{xx1v) as 1o the realisation of fees due in respeer of the use af can-stands
and the like, whether by the zeizure and sale of the vehicle or animal concened or any
part of its burden or othensise;

{xxv) as 1o the form and enntents of licences, permissions and notices
granted or issied under this Act. the manmer of their issue or the method of their
sgrvice, and the modification, suspension or cancelfation thereof;

(xxvi) as to ihe powers of executive authorities. commissioners, ehief
executive officers to call for information ‘on any matter, to summort and examine
witnesses, and to compel the preduction of documents;

{xxvii) for the use of the facsimiles of the signatures of the executive
authorities, commissioners. chief executive officers and officers of panchayat;

{(xxviil} as to the grant to the pubiic of capies of any proceeding or record of
the panchayar not relating to any matter classified as confidential by the Government
or any authority empowered by them, and the fees to be levied for the grant of such
copies:

(xxix) as 10 the opening, maintenance. nanagement and supervisfon of
elementary schools;

{xxx) regulating contracts between the panchayat and the owoers or eccupiers
of private premises for the removal there from of rubbish or filth. or any kind' of

tubbish or fAith:

{xxxt) as to the provision of burial and burning grounds; the [icensing of
private burtal and burning grounds; the regulation of the use of all grounds so provided
or licensed; the closing of any such grounds: and the prohibition of the disposal of
corpses excopt in such grounds or other permitted places;

{xxxii} as to the licensing of pigs and dogs and the destructinn of unlicensed
pigs and dogs;

{xxxiii) &8 1o the reculation or restriction of huilding aml the ose al sites for
building,

(xxxiv} for the removal of encroachments of any deseription frem public
roads vesting inpanchayet end the repair of any damage caused 10 such roads by the
person causing the dumage or 2 his expense;

{xxxv) for the detennination of any claim ta trees growing on peblic roads
or other property vesting in or belonging to panchayat or an porambokes or on laads
the use of which is regulated by them under section 134 or [35: and for the presumptions
to be drawn as rogards the ownership of such trees;

{xxoivid as fo the imposition and recovery of penalties for the wnauthorised
ceclipation of public roads or other land vesting in or bewnging 1o panchayat and the
asgezsment and recovery of compensation for, and damage caused by, such occupatian.

fxxxviil as to the powers which may be exercised by the panchayat or the
execulive authority or the cominissioner or the chicl executive officer i respect of
any public ot private markel or the vser thersof, and the eaforcement of uny ocders
issurE in pursuange of such powers;

(xxxviii) for compelling owners of cattle to stall them in catte-sheds provided
by the panchayat and the fees leviable in respect thereaf;

o

iy
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{xxxix) as to the aisposal of howsehold and faemyard wasle in the villape, the
acquisition of Yand by the panchayat or laying cot plots for digging pits in which such
waste may be thrown, the assignment af any of those plots o persons in e village,
and {he conditions sehject to which such assigniment may be made. including the renl

i be charged.

=i} as ta the duties to be discharged by officers in relation to panchayats and
their executive authorities, their chairmen, commissionars and chiel executive affipers,

(xliy as e appezls agains orders {including ordars grunling or refusing licences
me permissions) passed under this Act, and the time within which sppeals whether
allowed By this Act ar by rules or athenvise shoald be presented;

(xlii} as o she clsstfication of public roads and lairs and festivals as apperaining
w1 dhe panchayat: '

{xdhidy i regulating the shering between Jocal authorities i the State of the proceeds
of any tax or inceme levied or abtained gnder s or any other Act,

fxliv) for the decrsion of dispuies hetween two or inove local authorities of whizh

ong iy a panchayal:

{xIv} regulating, the principles in accordancs with which grants and conuributions
miay be said by the Government to the panchayat;

{xlvi} as to the accounts w be kept by owners, cecupices and fanmers of private
markets and the audit and inspectian of sugh accounts:

(xlvii} as to dwe manner of publication of nolifications or notices to the public
under this Acl.
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PENALTIES
243, in making any ruke under this Act the Government may provide that a breach
thereot shall be punishable with fine which may cxiend to one hundred rupees. or in gase
of ncontinuing breach. with fine ot exceeding fiflcen ripees lor gvery dev during which
the breach comdinues atter conviclion L the fiest hreach,

244, 117 Subject to the provisions of this Aet and ol wny uther laa and to such rules as
may be prescribed, a panchayat may, with the approsal ol the Inspectr, make by-laws Rar
carrying cut any af the purposes for which it is constitaled.

{2} in making a by-law. the panchayat may provide that any pirsen who commits a
breach thereafl shalt be tiable to pay by way of penalty such sum as may be fxed by the

panchayat not exceeding fifteen rupees or, in case of a continling breach, not exceeding

five rupees for every day daring which the breach continoes after a penalty has been leviad
for the first breach, ' \

i
£3) The Government shall iave posver to make rutes regarding the procedure for the
making of by-laws, the publication thereof, and the date on which they shall come i
effect,

245, (17 Whoever-

ia} contravencs any of the provisions of this Act specitied in the {irst and
gecond columns of Schedule 1T or

(b} contravenes any rule or order made under any ol he provisions so spocificd:
e

(€] fails B comply with any diteetions [rafuily given to him, or any requisition

Taatully made apom him onder or in pursuance of any of the said provisions
¥

shall be punishabie with fing which may cxtend o the amount mentioned in that
behalf in the fourth column of e said Schedule, C

(21 Whoever after having been convicted ol—

{a) contravening any of the provisions of this Act specified in the first and
second columns of Schedule TiE, or

{b) cordraverming any rule or orler made under any: of the provisions so spreificd, o

{c) failing to comply with any direction lawfully given to him or any requisition
]awfﬁﬁly made spon him under or in pursuance of any of the said provisions, continues to
contravene the said provision or the said ride of order. or continues to fail to camply with
the said direciion or requisition.
shall be punishable for each day after the previous date of conviction during
which he vontinues 50 10 offend, with fine which may extend ' the amount mentioned
in that bela! in the foaeth column aof the said Scheduele.

Explanation. The entrics in the third column of Schedules 1T and 11 headed
~Subject™ are not intended as definitians of the offences deseribed in the provisions
specified in the first and second columns thereof. vr even as absteacts of those provisions.
but are intencted merely as references to the subject dealt with thercin,

246. (1) Whoever acts as 4 member of a panchayat or panchayat union couneil or
district panchayat knowing that, under this Act or the rules made thereunder. he is not
entitled or has ceased to be entitled to hold office as such, shall be punishable with fine
not exceeding twe huwdred rupees for cvery such oficnee, '

(2) Whacver acts as the president. temporary president or vice-president of a
village panchiayal, or exercises any of bis functions incliding where Tie is also the executive
authority, any of his functions #s such amd whoever acts as the chaiman., lemporary
chairman ar vice-chairman of z panchayat union council or districs panchayat ot as
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commissionee or chief exccutive nfficer or exercises any of his functions as such,
knowing that, under this Act or the rules made thereunder. be is nat entitled or has
ceased 1o be enlitled 1o hald offtce as such, or to exercise such funclions. shall be
pamnishable with fine 10§ exeeeding one thousand rupees for «very sy nt"_f:ncc. .

(3] Any persont who having been the president, temporary president or vice-
oresident of a village panchayar, or the chaitman, temporary ehairman or vice-chairman
af a panchavat union courcii or district panchayut fails ic hand over any documents
of, ur any moneys or other properties vested in or kelonging to the village panchayat

_ or panchayat unjen council or district panchayal whica are im or have come inta his

possession or control. to fis suceessur in office ar other preseribed authority—

{a) in evary case as soon as his term of olfice as such president, temporary
president or vice-clhaitman or as suck chaicman, temporacy chairman or vice-chaininan
expines; :

(b} in the case of a person who was the vice-president also on demand by the
presidenl; and E .

(c} in the case oF & persan who was the vice-chainnan alse on demand by the
chalrmai, '

! shall be punizhable with line not exceediy one thousand rupecs for every

such offence,

247, [f any officer or servant of a panchayat knowingly acquires. directly or indirecily
by himsell or by a partner, employer or servant, any personal share or [nterest in any
eontract or employment with. by or on behalf of. the punchayat, he shall be decmed to
have eonunitted an offerce under section 168 of the indian Penal Code:

Pravided that no persen shall, by reason of being a shareholder in, ar member of, any
company, be held o be interested in any contract enteted into betwieen such contpany and
the panchavat unless he is a director of such company. '

24%. Any person who prevents the executive authority or the commissioner or the
chief executive officer or any person to whom the executive authority or the
commissioner or the chief excoutive officer has lawfully delegated his powers of
entering on or inlo any place, building or land from exercising his lawiul power of
enteting thareon ar there into shall be deemed 1o bave committed an offence under
section 341 of the Indian Penal Code,

249, Any person obstructing of molesgny the presedent, or the executive guthoriy
or the chaininan or the commisstoner or the chief executive officer or a member of the
panchayat, or any person employed by the panchayat ar any person with wham a
contract has heen entered inte by or an behaff of the panchayat in the discharge of
their duty oF of anything which they are einpowered or reguired o do by virlue or in
consequence of this Act or of amy rule, by-law. regulation or arder made thercunder,
shall be punished with fine which may extend 1o fifty Tupees.

250, Any person who, without authority in that behalf removes, desiroys, defaces

ot etherwize obliterares any notice exiibited cr any sign or mark erected by, or under -

the ordets of, u panchayat or its sxecutive authority, or by the commissioner or by the
chief exccutive officer shall be punishable with finc which may extend 1o fifiy rupees,

251 Any person reguired by (his Agt or by wny natice or ather pro_ctedings issued
thereunder to Tunish any infommalion, who emils o luenish sueh infonnation, or knowingly
furnishes false infoimatinn, shall be punishable with fine not cxeeeding one hundred
rupees.
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CHAPTER - XTII
MISCELLANECLS
252 In the applicatien of any law, mite, by-law, repulation. notiftcation, seheme.  Copstruction

foim or order to any area, in the absence of an intention to the contrary appearing
this Act and unless the Government otherwise direct, any reference 1o 3 “panchayat”
or a “panchayal union couneil” or a “panchavat village™ or a “panchayat union”
ghall be deemed to inelude also o reference to the villape panchaval Or a panchayat
umion council or a district panchayat or a panchavat viltaze or a panchayat union
constituted under this Art, :

252, (1) The provizions of this section shall apply when a panchayat iz constituted
for the first time under this Act,

{23 When a panchavat is newly constituted undar Qers saction. the State Election
Comatizsionar sltafl make arrangements for the election of tmembers and of the presidznt
ot the chairman, as the case may be, so that the member and the president or the
chairman. may come intg office on the dawe specified in the notification issued for the
constitution of such panchavat,

(37 When g panchayat is constituted ander this scction, the Government may
appoint 2 spevial officer not below the rank of a Tahsildar, Joe such period not
exceeding cix manths as the Government may, by oeder, specity. 1o exercize the
powers. discharge the dutics and perl"nrm the functiens of the panchayat, its president
or chairman as the ease may be

(4} The special officer shall exercise the powers. discharge the duties and
nerform the functions of the panchavat. ils president or chainman. until the members
of the panchayal have come into oifice and a president or chairman has been glected,

254, In the application of any law, rule. by-law. regulation. notification. scheme
formn ar orcder te amy panchayat after the coaditetion ol a pdncha}dt under 1his Agl,
lhe absence of an intention 1o the contrary appearing in this Act and onless the
Gayernment otherwisye direcl—

ri} amy referance o a village or kool area qhall b degmed ta be o reference o
a panchayat village. panchayal development block or a panchayat unien or a panchayat
district us the circumstances may reguire; .

(1) any referenice o local boards shabl be deened to he o seterence w district
panchayats. panchayat union coangils or vifkige panchayats as the case hay be

{iiih any reference to the Madras Local Roards Act, 19200 shell be deemed to be
a reference to the Tamil Madu Districl Boaeds act, 19200 the Tamil Madu Village
Panchayets Act, 1930, the Tamil Nadu Panchayats Act, 1958 and the Tamil Nadu
Panchavats Act, 1994,

{iv) any reference w the Tamil Madu [Mstrict Boards Act, Y926 or the Tamil
Madi Village Pwnchu}ah Act, 1940, vr the Tamil Nadu Panchayvais Act, [238, shail b
deemed to ba o relerenee 1o the Tamil WNadu Paschavais Act E'f?f)rl* and

() amy reference to a district boands or its president shall 11 deemed ta be g
reference W the panchasal union councii baving jurisdiction ar i‘s chairman, as the
case oy b,

235041 The Tamil Waodw Papclavar: Act, 1958 fl]e.?:'fil?:]_l‘lcr refuirad tooin this

sectinn as the said Aoy s herelsy repealed.

(29 The repeal. by seb-section (23, of Uw said Al shall notlafice —

fih lI'IL pmmm npuﬂtmn of the said Act or anviling done or duly suflered
therzunder:
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(b} any right, privilege, oblization or liability acquired, acerued or incurred
under the said Act; or _ : B

{c} any penalty, forfeiture, or punishinent incurred in respect of any offences :
committed against the said Act, or )

(d} any investigalion, legal procesdings or remedy in respect of any such
rrht, privilege, obligation, liability, penalty, forefeiture or punishment as aloresaid and
any such tnvestigation, legal proceedings or remedy may be institited, continued or
enforced and any such penalty, forcfeiture or punishment may be imposed as if this
Act had not been passed.

(1) Subject to the provisions af sub-section {2} anything done or any action -
taken, including any appeintmens, or delegation made, hotification. order. instruction
ar direction issued, ar any rule, repulation or form framed, certificate granted or
rapistration ei?eded, uhdat the said Act shall be decmed 1o have been dong or taken
Snder this Act and shall continue 10 have effect accordingly, wiless and until supepsedad
by anyithing done ar any action taken under this Act. o

Power 236, (1} If any ditficulty arises in giving effect to the provisions of this Act e - -3
remove  Government may, by erder published in the Tungif Nagh Government Gazette, make such o
Gifficddties.  pegyistons, nat inconsistent with the provisions of this Act and to be in conformity 7

© “With the provisions of the Coastitution (Seventy-third Amendment) Act, 1992 as S 3

appear (o it 1o be necessary or expedient for remaving the ditficuly:

Provided that no such ordet shall be made after the expiry of a period of two
yzars from the date of commencement of this At

" {2) Every order made under this section. shall, as s00n as may be. alter i is
made, be placed on .he table of the Legislative Assambly.

Ponwer, 257. Save as otherwise provided in this Act, the Government may, by notification
mz;g::;'ﬁhm‘i and subject o such conditions alm_j resrn'ct.ians as may be 5pec[[i|,td therein, eofrusk
of panchavars, & panchavat or any other committee constituted under this Act with such powers and

i responsibilities with respect to the preparation of plans for economic development and
- social justive and also with such powers and authorily as may be necessary 1o cnable
them te caery out the responsibilities conferred upon them including [hus& in refation
{o the metters listed in Schedule-1V, :

DISPUTES REGARDING ELECTIONS,

Ehection 258. (1) No election of a president or 2 chairman or a member shall be called in
peiitions.  question except by an electton petition presemed o the district judge of the district in
which the panchayat is siluated. within fifleen days fron the daie of the publication of
the result of the eleciton onder this Act. ' .

_ {2} An clection petition calling in question any such etection may be presentied
on ong or mare of the grounds specified in section- 259 by any candidate at such
cection, by an elector of the wasd concerned or by any mamber.

{33 A petitioner shall join as respondents to his p-ctitir.::ﬁ all the candidates an the
ehection,

{4) An election pelition —

{a) shail contain a eqmeise stateiment of the material facls on which the pelitiuner

refies;

{h} shall, with sufficient particulars, set forth the or Dund or gmunds on wlhich i
the ckeolian s called in question; and i

_ (F}. shall be signed by the petitioner and verified in the manner latd down in the
. Code of Civil Procedure, [908 (ur the verification of pieadings.
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239, {1} Subject to the provisions of sub-seciion {27, if the Distriet Judge is of
opinion—— !
{a) thal on the date o his election o retumed cindidite was ot qlmhf'ed or

was disgualified. to be chosen as a member under this Act, or.

(b} that any corrupl praciive has been committed by a rcturnfd candidate ar

his ageni or by any other peeson with the consent of a returned candid
ar

e or lifs apenl,

(vh that any nomination paper hos heen impraperly rejected. or
td} that the result of the clection in so far as it concers a retumed candidate
iras becn materially affected— :
(i brw the improper acceptance of any oumiration, or

(i) by any coreupl practice commitied in the interests of the relurned”
candidate by a person other than that candidate or his agenl or a peraon aeting with
the consent of such candidate or agent. ar

{iriy by the improper acceplance or relfusal of any vole o reception of
any vore which is voud: or
{ivi by the non-compliznee with the provisions of this Act ar of any

rules or orders made ﬂwreunder the court =hall deglate the clecuon of the retuened
candidate to be void.

{2} 4 m the apinton of the cour. & returned eandidate has beer? guilly by an
agent of any corrupt practice. bt the court is satisfied—

a) that oo such corrd ra::m:t: was committed at the 2lection by the
P ¥ )

candidate, and every sucl carrupt pracrice was continatted contrary (o the orders. and
without the consent of the caadidate: . .-

(k] that the candidate wok all reasonable means far preseing Lhe commission
of cormpt praclice at the election: wnd

(e shat in all other respecis the election was free from any cortupl pracice on
the part of the candidard or any, af his apents,

then. the cowst may decide that the election of the retumed candidate is nal void.

260. The following shall be deemed to be corrupt pragiice for Lhe purposes af this

(1) Bribery as detingd in clauae (1 of 'iu:1mn 1"’3 of the i{f:pru-mmtmn of tie
People Act, 1951, .

(2 Undue influence ax detined in clause (24 of the q:ﬁd section.

{31 The systematic appeal by a candidate or his agent or by any other person [

vite ar refrain from voting on ynundq of caste, race, community of religion or the

use of of appeal to, religious symbaols, or, the use of or appeal to. nn!mna! symbols
such as the nakiona! Qag or the naticnal emblent. for the furtherunce of the prospects
af that candidate's election, ' '

(43 The publication by a eandidate ¢ his ager or by any other persem of any
statement of fact which is false. and which he either believes fo he false o does not
believe 40 be Lrue. n relation 1o the perzonal character or conduct of any candidate.or in
relaiion to the candidate, or withdrawal from contact of any candidote being a statement
reasonably caletlated o prejudice the prospects of that candidire’s electian.

ot

Tracliges,

.
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Transiiory
provision

Hules,
notifeations
and proers Lo
he plaged
bizfore the
Lepisiative
Assembly.

{5 The hiring or procuring whether on payment or ctherwise of any vehicle or
vessel by a candidate or his agent or by any ather person for conveyance of any
alector (other than the candidate himself, and the members of his family or his agent)
to or from any polling station provided in accordance with the rules’ made under this

At .

Provided that the hising of a vehicle or vessel by an elector or by several
elactors at their loint costs for the purpose of conveying him or thers to or for any
such pelling station shall not be deemed to be a corrupt practice under this ciguse if
the vehicle or vesse! so hirad is 3 vehicle or vessel not propelied by mechanical powe:

Frovided frther that the use of any public transporl vehicle or vessel or any
wram, car or railway varriage by an elector at his own cost for the purpose of going 1o
or ewming fram any such poiiing station shalt not be deemed to be corrupt practice
under this ¢lause.

Gxplanation. - In this clause the expession “Vekicle™ neans any vehicle used ar
capable of being used for the purpose of read transpant whether propelted by mechanical
power or otherwise and whether used [oe drawing other vehivles or otlerwvise,

(6 The holding ol any mueting in which intoxicating Jiquors are served.

{7) The issuing of any circular, plaveard or pester having 2 relerence 10
glaction which does pol bear the name and address of the printer and publisher
theraaf.

'_':;.- " .
{5 Any other practice which the Government may by tulgs. specify to be
corrupt practice,

Cor it
261. (1) Notwithstanding anything sontained in this Act. or inany ather law for the
_time being in force, the Goversment may, by notification. If necessary, appoint special
officers to exercise the powers and discharpe the functions of the village panchayats. the
panchaval union councils, or the distriet panchayens. as (he case may be, untif the day
on which the first meetings of the village panchayats, panchayal union councils, or the
district panchayats as the case may be, are hr ' aller ardinary elections 1o the
said panchayats after fhe commencement of this Aot

{2} The Special Oftficers appainted under sub-section ()}, shatl hold offce
for nine monoths from the -date of-commencement of this™#et fand ne longer.

262, (13 All miles, noifications and orders made or 1sseed under this Act except the
notifications issued nder sections 3, 5, 7 read with section 4. 11, 12, 20, 21, and 32
shalt be published in the Famil Nadu Governmeny Gazetie and unless they are exprossed
to come into force an a particular day, shall come into foree on the day oo which they
are so published. ' g -

{2} All notifications issued under sections 3, 3, 7 tzad with section 4. 11, 13,
20, 21 and 32 shall be published in the District (avelte concerned and unless they are
expressed to come into force on a particular day. shall come inio force on the day on
which they are so published.

(33 Every rule, notificaion or order made or issued by the GovernmeRt {inder
this Act shall, as soon as possikle afler it is made or issued, be placed on thesable of
the Legislalive Assembtly, and if belore the expiry of the session inwhichlt is so
placed ar the next session, the Legislative Assembly apeses in making a1y smpdiication
in any such rule, notification ot order. or the Lepisfative Assembly agrees:that the rule,
notification ac arder should not be rnade or issusd. the rule, notification trerder shall,
thereafter have effect only in such modilied form or be of no effect. as the ¢dse nay
be, s0, however, that any such modification or annulment shal] be witheut prejiidice o

" the validity of anything previsousty done uader that rule, notification or order.!
T
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SCHEDULE - [
[ee section E72 (1)
siffoetion I the o £5 levied 8 e teew 15 fovied
every hali-vear VT Ve T
{2 i3
Minfgnar Mevintint Mininnar Aawintnm
) rofe per e pelt Sl e rapte pos
alftpear. herdtvear, e Vit
: i i) féFid iy
U Rsibs Rs. Py, Rs. Pu. Rs. Ps.
I 025 perg 29 NS0 perd.20 0.0 perd 3 I g prer 9,29
Madras square sguare sguare square
iho uses dccimetres decimetres decimetres degimetres
d' houses af the plinth of the plinth of the plinth af the plinth
) area. - Hrea. area, area,

.15 pete.29 030 per .29 134 per3.249 {3 per9.29
square square sruare square
decimetres decimietres decimclres decimetres
of the plinth af 1he plmih of the plinth of the plinth

L FNISSE e are. area. arca.
ouses .10 per2y 0.0 per9lo .20 per .19 040 per .29
' A square square sqLaee SQLATE
docimetres deeimetres decimetrey decimetfres
of the plinth of the plinth ol fhy pliod af the plinth
g arca. argn, dred, area.
dfHousés 020 for every 030 for cvery 0,401 ior cvery 100 Eor every
1] s.flu;{re 9.4 .29 0.2 .29
suare Imeires sauare meine, BIIAL MCLiss SULETE MElres
or parl the- o part the- o5 part or part
el of renf of thereof of thergat nof
plingh arca. plinth area. plindls area. plinth aoea,

. ﬁe;d' belaw' = —

J'.:rnarmn § —Tn respect of buildings which are partly concrete, tervaced, tiled or thatehad, the rates applicable 1o
ive ..,ategur]es as above shall bé applicable for the portions covered by each kind

ided that In respesl ol buttdings the pliath arca of which does not evceed 18,58 square metres and which ure [uII-.
aced or tiled, ar partly concrele, terraced or tiled, house 1x shall be Tevied af a Mat cve of rupees ewenty per had!

ration-A .—-The use of the building may be classified and surcharge shall be levied or the levy of house s al the

Class of wxeape Morte of swrciroree

-Purely residential Village Manchayats i

Simple coimmercial like rlett". shaops and ather
small eammercial establishments.

Village Panghayvais : 2

Largely comrhercial, industrial and business Village Panchayal 6iFa

establishments, Cinema theatres, Hostels, Lodoes ol

yided Lhat in respect ul huildings used partly s residential and parky o o anunercial, indusrisl, ete, prerpoases the rate
e applicable t-:!- the raspective categories ag above shall be applicable tor the rurhun cosered by-ench ¢lass ol usape:

i) wded further thaL Ed*lc&lmnaf institutions {notcommereial in natereh cxempled from fepy afhouse iox mmediatels belone
g bement ol this Act shall continue fo be cxempled under this Act,

—ﬁ-EuH__{.ﬂ{alt:L i - : R -—~--a--u,..._.w.+'
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SCHEDULE-IL
Chersaky PLMALTIES.

[ve section 245 (13.]

Secpfan Snub-yection
) ar Sltive,
(h {2) {3}
128 {11 Failure 0 obey requisition to fence offl take denwn, secure or repair

Subjeet.

Jartgerous structure.

2% (1}  Failure to obey requisition Lo seeure, lop or cut downdangeros trees.

{30 Failure ta abey requisit on o funee buthding or land or frim. pruns or cut

Chedges and trees o loswer anenglosing wakl.
131 (1) fer Unlawlul building of wall or crecting of fence, ele., in gruver public
road.
131 (1} ¢h) Unlawial making oi'hoke or depositing of matter in or upon public roal.
131 (1 ey Unlawiul quarrying inany plice near public road, ele.
131 {i) fey Unlawfulerectionof huildingoverdrain,

131 (tyres Planting of trees withow! permission on any puhlic road or other
property vested in a panchavat or panchayat union council,

13t (1) 4 Felling, etc., without permission ¢t tregs growin - ~» public road or other .

praperty vested In 4 panchaval or on a poramboke or land the use
+ which isregulated by itunder section 134 or section 135,

139 - Failrretocipse place of public entertainment.
140 Senrding imfecieA vl o crhand
142 FasTore by ooy & mfornr. som of small pos.
143 (1) Patlure to obey requisition to fill in, ete.. tank nrothcrp
publichealth or safety. -
14 (1) Foiltre frobey reguisitiom e cdonroreieonse, LIL.,hI.J"d
Cudienn v e woith nosdeaes vope i o, "'
B Ehy Copetiinge i v e ket oreomiIlg gis ke o
wllkiz it e or cotilrary e licence.
§4% 37 Loy ot i 30 priente: tnard woithead s corti fio ate,
150 Sale or exposure for sale in peblic o private market of any anie
] ariicle without penmission,
31 Sele. ety of articles in public roads or places afier prohibition or
without licence oreontrary 10 regulations,
134 (b Usingany public placeor roadsideagalanding or halting place oras a cart-
standwithinprohibited distance. .
155 {13 Openingaprivate cart-stand or continuing to keep opena prwarc ca n:~stand
- without licenee or contrary w licence,
157 fap Slaughtcring, cutting vp or skinning, e, of anmlais outside public

slavghter-housesincaptravention ofrules.

Fime wihich
sy be fmpased,

(4)

Five hundred rupcelil

Fitty rupees.

Fifty rupees. '

Cne hundred

Fifty rupees.
Filly rupees.

Two hundred 8
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c.‘ﬁ.f;.*n Subjecs.. - Fine which
ve. miety be imposed.
{3) (4)

Slaughtering animals for purposes ofsale without licence orcontrary Twenty  rupees.
to licence,

Unlawful destruction. etc..of numberatfived ol buildings. Five rupees.
Failure to replace number when required to do so. Twengy rupees.

Using a place fur oflensive or dangerous trade without Licence or - One hundred rupees.

contrary to licence,

Unlawful ercetion ol factory, workshap. ete. {One thousand rupees.

Ohstructing @ person in the vse or enjoyment of a public road,  One hundred rupees.

matket, well, tank, eic,

LTI TPIRY

S Rt — g T Al T T T e e e e

ks AL b - w A - s = . om
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Section Subasection

{1

131
139
143

orF ofonse,

(2}

(11
{1;
{1}r'c.r;'
{J}Jﬁ}

(1))
(1))

(1

- Unlawful ercetion of factory, work-shop, ete.

SCHEDULE-IHLL
PENALTIES FOR CONTINIING BREACIILS.

{S=e section 245 (2).F
Subject.

{3}

Failure to abey requisiton o fonce off, take down, secure or
FepaiT dangeraus sirueture.
Failure (0 obev requisilion ta secere, Llop or cut dewn dangerous trees.

Failure wobey requisition to fence building or land artrim, prune or ¢l
hgdges and recs, o teseer aneneloging wall. '

Unlawdul building crwall or erecting of tenee, ete., inorover public road.
Linlawiul making ofhole or depositing of matter in orupon public road.
Unlawfu] guarrying tnany place naar public road, ete.
Linlawful erection of building over drain.

Failure toclose place of public entertainment.

Failure 1o obey reqaisition to fillin. elc., tank or other place dangerous
10 public health or safery.

Failure (0 obey requisition to clear or cleanse, ete., building or land in
filthy state or avergrown with noxious vegetation.

Kesping open 4 private marked without licence or contrury 1o licence..
Levy of Fzes in private market without a certiticate.

Sale or exposure forsale in public or private market of animal or article
without permission,

Keeping open @ private cartstand without licence or contrary to
licence.

Using a place for an offensive or danierous trade without a licence or
conlrary .0 licence,

L gliea

_ Ffriéu'j:ﬁ.'ﬁ- :
maegy be inmposed
@

Fiftyrupees.

Ten rupees,

Ten rupees,

Twenty rupces g

Ten-rupces. SRS

Ten rupees.

Fifty rupecs.:



.. TAMILNADU GDE’ERﬁMENT GAZETTE EK'i'MUEBINART

SCHEDULE-IV
fSee section 257)

ﬁédl.-'v't_tlagc and cottage industries.

érty alleviation programme.

E:_f_i._" including prirmary and sceondary schoals.
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imal MNadn dcg

2 o 1594

-

The followirg Act of the Tonul Nediu Legislalies Acmembiy resaivad the assent
of 1k Governar on the 26:k Novonber 1994 ad s ereby pabiishod lor geuerdl

" Informatioi f—
ACT MNu. 51 OF %,
In Act to smend the Tandl Nadie Paechapais Aet, 1954,
op it enucted by the Legislative Assemtiy of the Stule of Tamit Madu . . ;

in the Forty-Bfih Year af the Republic of [diz as fuliows 1— _ o

Lt Thizs Act nxay be culled the Tamil Nadu Panchayuls E{Amtngimﬂut]ﬁhmtitlé AT -
Ael, 1994, - . commEncEmE,

1
[

Do ..{2} Lt sluali come inke forée al ouge. . .. ) e

2. In section 261 of the Tamil Nadu Parchayats Act, 1994, in sub-section @, f’;“'“‘-"ﬂ.ﬂ"““g* at
for the words “only for mine wonths rom the date of thg gommencement o Boxaion 261
this Act ™, the expréssion “upto the 31st duy of December 195957 shall be substitated,

ey

{ By order of the Geovercer.),
M. MUNIRAMAN,

U Sdtretary to (Fovernment, Law Depurtient 3%
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The folowing Act of the Tamil Nadu Legiglative Assembly recoived tho
assent of the  Goverper on the  1s¢ Decewmbar 1995 aad iz bepeby

published for genersl Informaiont—

ACOT Na, 29 QF 199

Aw Aot faether w0 amend the Tumil Nade Panrchavats dor, 1994,

BEit enucted  Byiho Lagisiative Asdemidy of ihe State of Tamil Nady in the Forty-
| sizth Year of the Repuhtic of India as folowy e

Shnrt (Al 1. (1% This Agtmny bz eatiad o Tamit Nadu Panchayis (Amendmont) Act, 1995,
Toand  oowu-

IS RWTT .
£33 1t staakl o deemed ta have cone 1nto foros on tite 20th day of Sapiembor 1995,

Anzendmen 2 In secrion 171 of the Tumik Nadu Banchavals Aoy, 19%3 fharsinafter mforred LY
of section to s ke pranei pad Aot e sebesasiion (0 1he word=*t and oovaltiele-1ax sl b omitted.
iTi.

oiEMon ToSaetiony 173 of the pieineipal Act ahall e omitted,

axetion 173

aendoieat A, D oswetion |7 ol He prineipal Aot For t caprossioi o seotions 17w 1737,
© of sectice  thw coprossaan seltions 1T amd 1727 shull b gifasEilniod,
17T '

1 I =
Acand @i £ Disoatton 183 ol the privcipal A, Yor dawss (@), the following clause shall be
of spetion subsiiivted, namely e

i,
AR I‘E}I’.i‘Jl-lil.( wrtd e st aor any e or fexs lovied uader saetions 174
aig T |
T .
| gli-:-_i_';ga'_l oy vy A1 The Tamiltede Paeetospais (Taird Ao rrboaat Opdirvaze, 1995 1 herdhy  Fanii Nl
HTHE. 1'::}'}11\;;_11.1&;, Ty N

' o2y MotwlibEbinding such repead, wivihing dote or any action tikea wader fhe
| prinviral Act, as amundet by the sgid Ordinance, shall be deemed o Lave been doeme or
IHI_{CH wpeber reptoipal Aol ah antended hy this Aot

Py atdor of 1ro Gosornor

ALOMUNIRANMAN. o
Sl L (el b, CER
o Pdengpneen?,

EEEEY "
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B

{Secn

L5435

e

asseft of the Govarror oa  the  §si Degember
published for peneral information:—

b

shed, Hut, wall {other than a boundary wall not exceeding 2 _
and anv other sech structure, whether of  masanry, bricks, woed, mwd, métsl

of any ofber nmlerlad  whatsocver %

bt R, —_

L .
The follewing Act of the Tamil Nadu Legislative Assembly received the.

ACT No 30 017 fu=

An Aot further Lo aend Vhe Tamil Nodn Pauclovard Avr, 15394,

19953 and i+ hereby

viscted by the Legishuive Assembly  of the State of Tamil Nadu in

the Forty-sixth ¥Year ol the Republic of India o follows e

(' This Act  rmay  be  cdlled the Tamil  Nade
4 Amendmenl) Act, 1995,

'
&

"[ii}"l Sub-sections (Y and (4) of Aclé;liurl 17 shall Le deemed to have
come o force en e Tth Angust 1995,

)

[f2¥ 43 The provisions of this Agt, cxeept sub-sections {3} asd (4 of
section 12, shall Lo deemied o have come into force opthe 2lstday of July

r“{l] Backward Clasyes ol ciiregs ™ shalt have the sume menping ar defined

in dlanse (@) of seetion 3_of the Twnil Wade Backward Classes, Scheduled
Custes and Schedwled Tribes (Reservailon of seats fn Lducational [nstitntions
asd of appoimtments or posts in the Sorvives under the State)- Act, 1993
{Tonl Nadu Act 45 of 1994} ; »

f{ I-M'."" boilding " includes a house. out-house, fenl, stable, Latrina,

3. In section 10 of Uw priscipal  Act.

provisus shall be adedied, nanely —.

i pivided fabther, Tlhat 2

g

.5 metres in heighi)

Punciiayats St Hile aod

LTSI .

H

. eection i

: T rson, whe stands  for election . &5 2.
< yber (of & village panchayat shall not be elipible to stand for gleclion us

. présidet of a viflage panchayat, a niember of & panchayut union gownsil. or, 8
mernber of a district papchayat @ o

- T Provided Jalss that 110 _1h-¢mber'_:':':'1'f ‘& villape panchayat shnil be cligible. .
p A al i 2 : L L i . i TR
td, stand for. election ns president of & villige panchavat, a nember ol apan

chayat vadoo council or 3 member Of a distriet pamehayat. "oy - ol
N . C . . . R R

- e

Tn section 2 of the Tami! Nadn  Ponclavaty Ack 1994 feresaafter Amentome o
referred 1o s the prinipal Acty, for dawse (i), ike following clauses shall ‘Be  swowoul.
subsdituted, namely =— _ _

a

I

o]

after the provise. the following amcidment of .
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néadaene of
clion k1.

A mendaoant of
seckion §Y.

Amendivent of, ]
§ seaticn: 20 .

_ R . e e — - —

4, -Tn section 11 of the principal Act—

1) after sub-section (2). ihe Tollowing sulesections shall bq_lus-.e,_r’_ncm
panieli- e ) A \
: '-L‘-'{E-h} Scals «hatl be raserved for the persons Lelonging  to the Back-
ward (lasses of eitizens in overy village panchupat sud the number of seats
<o reserved shall ke, as nearly as may be, filty per oceot of  Lhe total nuember

of sedls in Che vilipe panciasab @
|

Provided that |in case where he population ol the Schedulod Casies
and the Scheduted Tlribes in.a villape panchayut avcea 5 meetg than ffty per
cent of the toted popakatton of that village panchayat wees, the nuies of
scats veserved for the persehs helanging to the Backwanl Classes of oitiZens,
siadl Dbeas, us nwdyl o way by, fhe same propostion to 1he otal wember of
sgats 1o hé filled B direct cleclion in tiat willage pauchayat asthe popula-
ton of the Backward Classes of  citizens in that village panchayat area hears
to the total posutation of that area.

{2-B) Sews shall be reserved for women Delonging te the Backward
Clagses of cilizeas Trom among the seats eoserved for the persons Belonging to
the Backwird Olguses of oitizens which shall oot be less than one-tird of the
tatal pumber of seds rveserved Tor the persons belopging  to the Backward
Clhanses of cilizias ™ ;

- 1

{20 i osubeection (3}, for the expression " (including the aumber ol
seats reserved for women belomging Lo ihe Scheduled Castes apd Schedubed
Tribest”, the cspression " {including the number ol sgats roserved for wainen
belonging to the Scheduled Castes, the Scheduled Tribes apd the Backward
Clazzes of citizansd '™t shall he sabstitnted.

5 In section 19 of the principal Act, aller the proviso, [the following
pravisps shall be added, namety :—

W *Provided Narther thai u person who stands for election as a member
of a panghaya® union councit shall not be cligible Lo stand for election as a
mewibar of @ village panchayat, president of a villape panchayat or a mamber
of » distoiet panchayat : e ¥l ]

_ Provided aiso that no member of a panchayat updpir council shall be
eligible 10 stapd far ¢lection as a member of a village panchayal, president
of = village panchayat or & member of e district panchavat.™; c.

: R T :t‘
‘6, In section 20 of the principsl Act—

]{1} after subnsection {2), the following sub-sections] shallf be¥ inserted,
narrely i—- Y '
% “(2-A) Seats shall be reserved for the persoms belonging to the Back-
ward Classes of citizens In every panchayat unifon council and the number of
sen’s 5o reserved shall be, asz pearly as may be, fifty per cent of the total
aurmber of seats in the panchayat unmion eouncil: S

By '

"'Provided that in case where the popuistion of the Scheduled Carstes and
the Scheduled Tribes in a panchayat wnion erea is more than fifty per cent of
the total anuiatwn of that panchayai union area, the number of seats
reserved for the persons belonging to the Backward Classes of citizens shail
bear, #s nearly ags may be, the same propottion to the totasl pnumber of scats
to be filled by dirsct election in that panchayat wnipn as the population of
the Backward Classes of citizens in ihat panchevit union area bears to ths
wtal population of that area.

. (2-B) Seals shall be reserved For women belonging to the Backward
Classes of aitizens froin among the seats reserved for the persons belon ing
to the Backward Classes of citfzons which shall not beless than cope-third of
the total nurrber of seats reserved for the persens belonging to the Backward
Classes of citizens,” oz :

- 12} 1n"sub-section (3), for the expression “(including the pumber of
seals reserved for women belonging to the Scheduled Castes and the Schedulod:
Trzbes)®, the cxpression *(including the number of seats reserved Jor women-
belonging to the Scheduled Castes, the Scheduled Tribes and the Backward
Classes of citizens)” shall be sybstituted.
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- -

provisos shall be added, name

I “Providad further that i i .
. “P a person whe stands for election as = member
of z district pa.ul:h_ayat shall aot be eligible to stand for election as a member
of a village panchayat, p’t‘%Iqut of a village panchayat o a member of a

‘panchayat union couacil ;

. . Provided slzo that no member of a district panchayat shall be eli "i;-rt
o stand for election as a meraber of a village papehayat, president of a vi'iglrag:
panchayat or a memb:r of a pagchayat dnion council™, } b

of citizens ' shall be inserted.

: {1} after subsection (2), the following sub-sections shal! be inseried,
aamely :— . .

[ [2-A) Seats shall be rescrved for the persons belonging to the Back-
jard. Classes of citizens in.every district panchayat and the number of seats
5 dp.comerved shall be, as nearly as may be, fifty per cent of the total number
f geats in the district panchuyat o

i . Provided . that. in cise whare the population of the Scheduled Castes
* fha . Seasduled Trikés in-4 distriet priichayal arex is  more than fifty per
soent of the total population of that district penchayot ares, the nomber of
-ﬁ,mwwﬂ for ‘the persons belopging to the Backward Classes of citizens

baar, 45 nearly as may be, the same prapottion to the tofu] fqumber of
s td- be* filled by direct eleciion i that district panchayal asthe popula-

w M5 of the . Backward Clisses of coftizens in thit district panchayat aféa
Tbears to the total population of that ared. .

(2-B) Seats shall be reserved for women belonging o Lhe Barkward
Classes of citizens from amopg tite swats reserved for the persons belonging
to thz Bagkward Classes of citizens witich shall not he less than one tined
of the total number of scats reserved for the persens belonging to the Back
ward Tlassss of citizens.”; ]

=T ) i sabeszotion (), for the expressien “lincluding the numbar of seats
raserved ot women belonging to the Scheduled Casles and te Sele duted Tribe) ™,
the exp-ession “'(including e number of seals reserved foi women belonging to
the Schediled Castes. the Sohedubed Tribes apd the Backwurd Chueies o7 citizens!”
ghall [ silwtitnled,

{1} in sub-ssction (1), both the provisos shall bz omitied ;1

(2} aftae sun-section (11, the follawing sub-sections shall be i:ls%i'tf:d.- namely:—

{14} Oflices of the presidenty of viiligs punchavats, Cilﬂ.irm:LH af poaa At
antoa cmails And chairmen  of district aaneh teats snall be reseried for vomen
Bolaarine Ly U Seledolud e pad e Sehodole! Toits fre onong the athces
resroved Dar the persous Delopging ta fe Sehedil s’ Oeteimnd P Seledalald
Teites wiich s4all not be lesr U a7 iind of e il il of ollless ressrved
for Lixs dzeeonps belongine to the Schisdalzd Castss and toe Saheduled 'Tribes. ;

L

7. in section 26 of the Frim:ipai Act, after the proviso, the fﬂ][uw.ing smmsmnmt
—-— eston 26,

8. In section 28 of the principul Act, in clause (), after tne words _
“Sehoduled Tribes”, the words “ persons belonging to the Backward Classés “seaaas.s

9 In section 32 of the princival Act,— Amendment of
soerian 33,

&

10. in sestion 43 of the prinsipal Act, in sub-section (1), for the provisos, the Amendment of

following provisos shall be substituled, namely:— section 43,
b eprovided that a person who stands [or election s prusident shatf not bg cligible
¢ stand for slection s a member of a village panchayat, a member of a panchayat
gnipn aounci] or o member ol a distrigl panchayat -

- Provided further that no peesident shall b eligible to stand for election as =
member of a village panchayat, a membar of & panchayal union soupell wr &
member of & distriet panchayat,”. -

11, Yn scction ST of the principal Acl, — -_ﬁm:ﬁt;f_

[ 2 ]
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Hepaal and
v,

b (1B} Diffices of nresidents of village panchayats, chairmen ol panchayat
union couneils ar.d ehalrmen of district panchayats shall be reserved for persons
tehonging To the Backward Classes of sitizens and the oumber of uﬂ]ce:; 50 Teserved
slall be, us nearly s may be, A0y per comt of the total pumber of oifices ol the
prestdents ol vithue penctizyals, cinderren of panclayal union councils and chairmen.
ofdistrict paschayatsin Lthe State.

: (1-C) Clfices of the presidents of village panchayats, ebairmen of panchayal
uizion councils aad chairmen of JisUEct panchayats shall be teserved for women
bifonging to the Backward Classes of clfzens [foin among the offices reserved for
the persons belonging to the Beekward Classes of citizens which shall ot be less.
thean oge Hare of te Lotal pumber of affices rescrved for the persons belonging to
e Backward Classes ob citizens.

{1-I¥) Qilices of the presidents of villape panchavats, chairmen of panchayat
union councils and chairtien of district pznchayats in the State shall be reserved
for women which shzll ot be less than cme third {fnchuding the numiber of offices.
reserved for women beloriping 1o the Scheduled Castes, the Scheduled Trihes and
the Backward Classes of ¢itizens} of the total number of such offices in_Lhy: State :

Provided that the offices reserved under this section, shall be allotted
rotation to different pancheyats at each level In sych manner, as may be prescri

h ‘u-‘ ‘
12. (1) The Tamil Nadu Panchayats {(Amendment) Ordinance, 1995 is hereby Tamil Nedw-4
Iapeal;d_ Ordinance-d
: {2) Notwithstanding the repoat under sub-section (1), anything doae or
any actipn tzken under the principal Act, 28 amended by the said Ordinance, with
effect from the 21st July 1993, shall be deemed (o have been done or teken under
the principal Act, as amended by this Act, "

(3) The Tamil Nadu Panchayals (Second Amendment) Ordinance, 1995 is Tomfl Nade
bereby repealed. . ?m

{4} Notwithslanding the repeal under sub-section (3), anything done or any
Action raken under the principal Act, as amended by the said Ordinznce, with
effect from the Tth August 1995, shall be deemed to have heen done or  taken
under the principal Act, a5 amended by this Act.

{By croler of tae Governcr)

e M. MUNI RAMAN,,
oy Sevretary to Governmat
Law Depariment,
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Shext fitle ana
NIl e ;

Amandrgan -
sodtion 263,

The fellowing Aet of the Tamil Nadn Laglslative Assemibly recsived the assent of the
Jiovernor on the 30th December 1993 and is herchy publlshel for peneral information ;—

ACT Mo, 45 OF 1595,

An Act furifier to ameond the Tamil Nadu Pasefinpats Ace, 1994,

Be {tr enanted Dy the Legislative Assambly of ths State ot Tamil Nadn in the
Forfy-sizth Year of the Republic of India as follows :—

11. {1} This Act may be calied the Tamil Nadu Panchayats {Third Argendient}
Aoty 1595, :

{2 It shall come iote forca at onmea

2 ¥ seotion 261 of the Tamil Nadn Pynchavats Ast, 1994, in sgb-section (2.
for the expression “ugto the 31st diy of Decembar 19957, the expression  “upto

the 3k day of Junc 1996 shall ba substituted,

(By ouder of the Goverooz.y . |

M. MUNIRAMARN,
Secrenry (o Governmert, Eaw Deparrmeny;

Tamg]

Agtd _
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The following Act of the Tamil Nadu Legisiaitve A.;remﬁy receivod the gssent of
the Governor  an e 25thi@fune 1998 and s hereby published for  gonevat
fiformation — ' '

- b | o
. ACTNo. 14 OF 198} %
An Act further to amend the Tawiil Nady Parcharats Act, 1994
BE it enacied by the Legislative Assembly of the State of Tamil Nadu in the Forty-
sevenih Year of the Remiblic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Peochayats (Amepdment) Act, Short title an
1904, | COENMENCement

{23 It chall come into force ot once,

] Natdu 2. In section 261 of the Tamil Nadn Panchayets Act, 1994, in sub-section (2), Amendment o
Ehet®l of 1994, fortheecxpression * uptothe 30th day of June 1996 and nolonper 7, the expression section {261,
3 “ upto the 31st day of December 1996 or for such shorter period as the Government

may, by notification, specify in this “beholf'* shall be swostitated.

(33 sder of the Governer)

M. MUNIRAMAN,
Secretary to Government-
Law Depariment.

{4 Groun) I¥.2 Ex. (i —Z
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The folfowing Act of the Tumil Nadu Legisiative Assembly received the assent of
the Covernor om  the 1Sth Tune 1996 and is hereby published jor general
Informiation :—

ACE Ne. 15 OF 195,
An Adet firther fo dmend the Tawdl Nodu Panchayats Act, 19%4,

WEmREAS under Article 243-D of the Constitution of India, the Lepislature of
the State have been empowered to make suitable provision for the ressrvation of
seats in any panchayat or offives of chairpersons in the tanchaynts at gay Im.rei, in
favour of Backward Classes of citizens,

_ Arx WrmEreas 2 policy decision was taken by the Government of Tamii Nadu
to providereservation for Backward Classes of ciﬁz:_ar sin the panchayats of this State ©

AND WHEREAS tor Zive effect to that policy desision, provisions were medein the
Tamit Nadu Panchayats Act, 1994 by the Tamil Nadu Panchayats {Second .~ r..:o.
Amenc'ment) Act, 1995 {Tamil Nadu Act 30 of 19493), providing reservation of fifey |
per cent of the wards at each ievel of panchaysts and of the offi ces of presidents of
yillage panchayats, chairmen of panchaynt union councils and chairmen of district
P‘;.,Tw’“m!?.ti in this Seate far Backwnrd Classes of citizens ; :

C AND WaeReas the reservations so mads yader the provizions of the Tamil
Nada Pa: whayats Act, 1994, 23 amended by Tanuil Wadu Act 30 of 1994, had beam - !
challenged in the High Court, Madras ;

Awp WierEas the 1ligh Court, Madras, in its judgment dated the 3rd TR
April (W96 in W.P. No. 14637 of 199:, etc.; has struck down the provisions of the o
said Act providing rescrvation for Backward Classcs of citizens and 2]l netifications
jasued under the said Act clecting reservation jnfavour of Backward Classes
of Citizens ;

. AND WHERBAS the elections to the paachayats in this State could not be held

_monw with rosarvatinn for Backward Classes of citizens bacause of legal diffeulties ;

© ANP WiEreEa® the State Goveroment have taken a poticy decigion fo eonduct
the ections far the panchayats ae the eadliest possible time ;¢

AND WHEREAS in ordear to somplete the process of elsctions to ail the pancha-
yats in tne State, there is 1o otaer alternative pacept for the time being, o omit
the provisios relating to the meervation for Backward Classes OE ciuegens in the

panchavats ;

AND WoeREas o piveefectto the above proposal, itis coasidered [necessary
and expedient to amend the zaid Aet suitably;

Be it caasted by the Lezislative Assembly of the State of Tamil Madu in ithe
Farty-seventh year of the Rﬂpubhc of Iadiz as follows. —

. (19 T1is Act nray bz called the Tamil Nadu Panchayats (Second Ameadment) Short title
Act, 1996, _ and comme:

sl come Into $orce at once.

i Nnda Jodns2ztia 3 of the Tanil Walo Panchayate Act, [93d (i
et af 1994, a5 the princimdd Aoty clause {11 shall be omitted.

T, Faosectinn 11 of the pricipal Act.—

cl e e A wead 03 Y ahab) b g 1]




N\

R

76 TAMIL NALU SOVESIMENT €2 E7 77 SXT A 400N x !

{2} in sub-soction {3), for the expression “{including the number of setls
reserved for women belonging to the Sensdualed Castes, the Scagduled Tribes and Lie
Backward Classes of citfzens)”, tiwe expression “{including the number of seals
ezervad Por wormenn beloaming te tae Scaed wied (rates and the Scheduled Tribes)”
ghell be substitated,

Amendnyent o} 4. Tn section 20 of the principal Act,—
gection A,
(1} sub-gections {2-A) and {2-B} shall be sunmitiad ;

{2} iz sub-gection {3), for the expression “(ingloding the nomber of seats
teserved for women beloaging to the Schedujed Castes, the Schaduled Tribes and
the Backward Classes of citizens}”’, the expression “(including the aumber of ssats
resarved for women belonging to the Scheduled Castes and the Scheduled Tribes)™
shal! be subatituted.

Amendment of 5. Insection 238 of the principal Act, in clause (), the words “persons belongiop

secton 28, to the Backward Classes of cilizens” shall be omitted.
Amendment 6. Tn seciion 32 of the priteipal A;:t,;
of section 32, - _

t1) sab.zections {2-A} and (2-B) shall be omitted ;

12} in sub-section (3), for the sxpression “{including the sumber of saats
reserved for women belonging to the Seheduled Castes, the Scheduled Tribed and
the Backward Classes of citizens)”, the expression ‘{inciuding the nuiaber of seats
reseryed for women balenging to the Schoedulzl Casres and the Scheduled Tribeg)™
thall be snbstituted.

Amemdment of 7. Insection 57 of the principal Act,—
section 57, _

(1} subesections (1-B) and (1-C) shall be omitted ;

{2) 10 sub-gsction (1-0), for the expreszion *including the nomber of office:
reserved for wotnen belonging to the Scheduled Castea, the Scheduled ‘frites and the
Backward Classes of citizens)”, the expression ‘‘{including the number of offfces
reserved for women belonging to the Scheduled Castes and the Scheduled Tribesy™
ghat! be substituted.

{By order of the Governor)

M, MUNIEAMAN,
Secretary ta Governmer?.
Low Deparinent.
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Subsfituticn of
ction 19,

- werd or one or more wards of the village parchayals:

Substitution of
siection 25.

o
LY

.Irhe Governer on ihe 13th  August 1996 amd is hereby published for zeneral
-nformation:—

.
=

' The following Act of the Tamil Nislu Legisiative Assembly received the assent of

: _ . ACT Mo. 21 OF 1896
. BdAn Acx fu—rther#mﬁ;mf the Tamif Nodie Parchayats Act, 1954

BE it_t:n;:.ntedl;)rthel.ﬁgislativsMa&mhly orthe Steteof Tamil Nadu in  the Pog,!ﬁ
4 .

ar,
b =

seventh Yenr ¢ he Republic of Indiz as Foilgws o= K

1. ;Ij This Act may be called 1he Te il Nedv Ta nchayats (7 bird Amepdment) ﬁz Sharl
1996, . U g
12) Tt shail come into ferce stonce, o

2. In section 2 of the Tamil Nadu Panchiyii» Ac, 1994 (Yrenafter referred to 85 Ameadment g '

the peincipal Act), for elevse (11), the  foltowsing clanse  shall be  substituted, sectlon 2.
gely e . . .

“(11) 'Mﬂcﬁﬁvq anthority” maans & petson notifisd as sweh by the Govern-
mant undec mﬂﬁo_n 3.

3, In sactipn 1) of ths.;. ptircinal Act, far. the lest proviso, the following pro- Amandments '
visg shall b substitute 1, oy — section (0, B

“Provided that no person shall be eligil s to be elocted az & member of momw
than one ward in the same village pagchayat or as 3 member af more than sne viliage

panchayat.”. - '
4, Far section 17 of the prineipal Act, tie lollowing section shal] be swbati-  Substilution
tuted, namely — L : saction 17,

“17, Strength of @ panchayat whfon Cognelf, —A panchayat unien councd
constitated for azx Panchayat union, shall corisizt of the clected mambers a8 aodfiiad
tader section 19.7.

3. For section 19 of the prircipal et, the lollowing section shall be substitated,

Ramei;—

“19, Fiection of members of panchayat unlon counctl—Every panahayat
anlon council shall consist of povsoi.s elected from the wards in ths pauchayat unien,
a3 may be notified froimn Lime to tine by the Governmeiit at the rate of one member,
as nparly a8 may ba, for eveey Ave thogsa:s-l pepalation of the panchayat anien Srax
23 ascertajne in the last preceding ceinsus of which the relevant fpires have bean
published, BSuch a ward of the panshayat anion area may either comprise a4 Falf

P-~vided that o person shall be cligible to bo elevted as a momber of mors
than ane ward in the same panchayat vnion or 33 2 membar of more than  one
panchayat union coureil wnder thizs Act:

: Provided further thet a persom who stunds for election 28 a membar of' 34 pan-
chuyat anlon council shall not ho eligible to stand for election asa member of & viflage
1‘r:t\tt-Ef:.hn.:ﬂrn.t., president of village panchayst ora memberofa distriet pancha-

Provided also ao member of & panchayat union council shalt be eligible
to stand Por ciection ag a member of 4 villags panchayat, presidaat of a village
chayet, or & member of & district panuha:nt."?m yaL sarera pe

ﬁ: Fors;cf‘_m 25 of the pﬁnﬁpalﬁut.m fallowing section shall be sxbst-

onsist oy Comstitution of  disitics Panchavat,—(1} Eveey district panchivat’ dhids

(2} all the eleacted meminrs 45 determired uader section 27;
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{b} the members of the Houae of Peopie and the members of the State

Legistative Assembly ropreserting a part or whoie of the district whose constitaencies
liewithin the district;

b

{¢) the member of the Council of States who is registered as slector within
the district,

(£} Members of the House of People, the State Legislative Asgembly and
the Council of States, referred to in clanses (b) ard (c) of sub-section (1), shail be
entitled to take part in the procecdings buk shall rot bave the tight to vole in the
mectings of the disttict (xachayat”.

psdment of 7. In section 26.of the principal Act, for the first praviso, the following praviso -
. shall ha subshtutud, nacly -—

_ “I’ruwded that no person shall be eligible to ba albctud as a4 memblier of moge
thi » one ward ip the samc Aistrict panchayat or 23 & member of mors than onedis-
friet panchayat.™.

howd ment of 8. In section 13 of the principal Act, the expression “or chairman™ shall be
pilon 32, omitted.

Hation of 8. For section 82 of the prineipsl Act, thofal]owmg section shall bu subgt.
Mlow 23, tuted, namely —

“83, Exeeutive Awiliity  of Village Penchayat,—The Government may,
by notificatien, apy oirt any prrsor, who shall, subject to siel rnies as may be pres-
cfibed, exercisethonar gps ar /tr eefrrm the muctmrs of the executiva suth anty ofa

vﬁlaga ptnchajrat."
10. In section 242 of the principel Act, in sub-section {2), in cinuse {i}), for mb- Amaendwent ot
clivse {a), the followiny, sub-clzuse shall be bstitated, namely:— sectiom 247,

“(a) the adjmdic ativr: of disputes Brizir g cut of election by l:he diatriut
indige having jarisdiction ;™.

(Fy order of the Goverpar)

A, K. RAJAN,
~aretary Vo Government, Law Departrers.
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Fart 1V — Section 2
TFamil Nadu Acts and Ordinances.
-“‘1 — - - 2

The 1gllewing Acl of the Tomil Nadu Legislative ssscmbly received the ssstmt  of

lhe Governwr on ibe ttth rghmar}r 17587 gangd i5 hercby pablshed for geperal
Rttt - — .

ACT Neo 10 QF 1997

An Act further to amend the Tumi! Nadu Panchayats Act, 1994,

BE it enacted b._‘f”'tlil_e Legislative Assémb‘ly ol the Siate of Tamil Nadu in the
Forty-eightll Year of the Repullic of India rs follows — ) '

I {1} This Act may be cled the Tamil Nadu Panchayats (Amendmiit) Short ttle and

Act, 1997, COmMEAn o=
' . ment,
(2} Lt shall be desimed to bave come inte force on the 27th doy of
December 1996, '
il Nadu 2. Tn seétion 261 of the Tamil Nadu Panchayats Act, 1994 .(hi!rcinaftar A menc ment

a2l of 1994, referred 1o a3 the principal Act), for srb-section {2), the following sub-section of sertion 261.
ghall be substiivied, hemely s S

“ (2 The Special Oficers appointed vader sub.section (1) in respect of the
villaga pancihiyats and pancha¥at wunipn  corneils  specified in the Schedvle
shall hold office up tolhs 30thdayef Jupe 1997 or for wwgh shorter period as the
Gavernment may, by notification, speeify in this bebalf .

3. After Schadula IV to the principal Act, the foBowing 3chednls  shall be  Addition of
adideds namely :— new Schedule.

NAL 1 Cirenp) IV-2 Ex. (94)—1. ( 33 )
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The following Act of the Tamil Nadu Legislative Assembly recetved the asseut of
the Governor on thel 7ith May 1997 and is hereby published for peneral mformation:-

Act No 37 OF 1997,

Ar der further (o amend the Tamil Noadu Panchayars det, 1994,

Bt cnacted by the Legislative. Assembly of the State of Tamil Nadu in the
tort -cighth Year of the Republic of India as follows:-

| (31 Thrs Act may ke called the Tamil Nadv Panchayats (Second Amendment)
st 1997
#2)1 It shall com« into force at once,

2, In segtion 25 of the Tamil Nade Panchayats Act, 1994 (hereinafter referred to
as the princival Act), in sub-segtion (2, for the expression *“but shall not have the right
to vote in fe meetings of the district panchayat™, the expression “and vote at the

- mectings of the distnet panchayat” shall be substituted

3, In scction | 10 of the principal Act, afier clause (&), the following clanse shall
be inserted, namcly- :
“eer) The extens:on of village stes and the regulation of burlding:™.
4. 1 scetion 12 of the principal Act, clanse {i) shall be cmitted

3. For section 241 of the principal Act, the follosing section shall be substituted.
namely-

“241 (1} The Government shall constitute in every district 3 Distriet Planning

Conmnmittee (eveinafier i thes section referred 1o as the Committes) to consolidate the |

plans prepared by the distriet panchayats, panchayat wnion couscils, village panchayats,
mumcipal councils and mumcipal corporations in the district and to prepare a drafi
development plan for the district as a whole.

{23 'T'he Committee shall consists of -

{a) the Colleclor of the distrct,
{#) members of the House of People who represent the whole o1 part of
the distmiet:

u the disteiet | .
e wl the members of the Tamul Nada Lepislative Assembly whose
cometiinenees e wimnia the district;

(¢} the Mayar of the City Munigipal Corporatron and all chairmen of the
Yumicipal Councils in the district;

Iv-1 {[ixty-174) Sig-

{v) the inembers of the Council of States who are registered as electors -

Shert  itla and
R RCE-
Rt

Amandment of
raegon 2T,

Amerdment of
sachion § I

Awendment  of
sechion {12
Rhibrriturion oFf
restion 2L

Lizimet Plonning
Conmmitias,
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{#} the chaiman of the district panchavat;

(g) as ...~*ly as possible, one-fifth of the to:al number of chasimin of

fown panciayats and chaimmen of the panchayat umcn councils i the disiner

respectively, to be notificd by the Govemment, by rotution. every year:

{k) such nurmber of persons, not less than four-filth of the tetal numbaer
of members of the Commitiee as may be specified by the Governmon, clectod in the
preseribed manner from amongst the wmembers of the distnct panclavat, town
panchayats and councillors of the municipal corporations and the nunicipal couneils
int the district, in proportion to the ratio betswveen the population of the miral weeas and
of the urban areas in the district.

{3) The Chiet Executive li)fﬁcm‘ of the Dnistrict Panchavat shall be the
Secretary to the Committes.

{4} The Collector of the District shall be the Clairperson of the Caumittee

" and the Chairman of the Disuict Panchayat shall be the Viee-Chairman of the

Commities,

{3) The Comunittee shall meet at such place, ar such interval and aé such time
and observe such rules of procedure in regard to transaction of business al its moeetings
{mcleding the quorhin at its ineetings) as may be prescribed.

(6) The Conunitter shall consclidate the plans prepared by the distnel
panchavats, panchayat uwiion councils, vitlage panchayarts, town panchayats, municipal
councils and the municipa! corporations in the distrier and prepare a draft development
plan for the distriet ag a whele.

{7) Every Commintee chall, in preparing the draft development plan, -
(&) have regard to,-

{i) the matters of common interest between the district panchavat,
panchayat unien conncils, village panchayats, town panchayats, munigipal councils
and municipal corporations in the district inciuding spatial platnmyg, sharing of wator
and other physical and natural resources, the mtegrated development of infrastructure
and environmental CD!‘]SDIV'MiDlI'l;

(ii) the extom and type of available resources whether financial or
otherwse;

{7} consult such institutions and orgamisations as the Governor mayv. by
arder, spoaity.

{8} The Chairperson of the Comimittes shall forward the development plan w
the Government along with the recommendations of the Cormnittee regarding the
resources avallable and the resourees required for the implementation of the plans
pr{;pr’:i_mi

R T T S I S
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' Eaiioaaiatie Fxplanatem. —For the parposes of this section “town panchayat™ and “nunicipal
_. . "i ap council”, shall mean the town panchavat and the municipal council constituted wnder
s e the Tamil Nadu Distnct Municipaliies Act, 1920, and “municipal corporation”

;' '.“f':'q;ff;i:.'dﬁ means the corporat 'mns_ consituted _under ﬂlf‘: Mﬁdurai City Muonicipal Corporation

# ’~_.-ﬁ;_:,ha.1cr Act, 1971 ot the Coimbatore City Municipal Corporation Act, 198! or the
st e Tiruchirappalli City Municipal Corporation Act, 1994 or the Tirnnelveli City Municipal
b fowi Mode A Corporation Act, 1394 or the Salem City Municipal Corporation Act. 1994 or any
S Rt other municipal corporstion that nay be constituted under any law for the time being

St Naalh Her

e Pl

in foree, as the case may be™

{By order of the G-::;vamor}

AK, RAJAN,
Secretary to Governmem.  Law Depariment,

-2 130l -2 79 Big-3a
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The follewimg Act of the Tawil Wadu Legislative Adsonbly recenved the assent
of the Governor on the 15t MNevember 1997 and is hereby published for genoral
information 1 —

ACT No. 34 QF 1997,

An Acl further to.amend the Tamil Nadu Fanchavats Act, 1994,

Ri it enacted by the Legislative Assembiy of the State of Tansl Nadu in the
Torty-eighth Year of the Republic of Indig as follows—

IR Tﬁis Arct may ba called the Tamil Nado Fanchayate (Third Amendment Short e apd
and Validation)] Act, 1997, COMrETICeTEat,

12) It shall be deemed to have coms inte force o the 26th day of March 1947,

amit Medn 2. Bection 188 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to Am:ndmt of
i 20 of 1934, as the principal Act) shall be renumbered as subsectiop (1) of that section and after  section 183.
sub--saction {11 84 5o renumbered, the following sub-sections shall be added, remely ' —

“2)  Motwithstanding anything contained in sub-section (13, the Govetpment
may direct any village panchayat to copstitpte separate funds to which shall be cre-
dited such vecuipt as may he srecified and snch funds ¢ball be applied and disposed
al n such manner as may be presenibed.

! [wady
E I R L

i3] Subicct to such geneal contrel as the  viliage panchayat may exsrcise
from Hme to fooe, all chefques  for paymear Do village papchayel fund or
other funds constituled under sub-section (2) shali be signed joially by the Presidenpt
and Vipe-Prestdent and in the absence of the President or Vice-President, ps the
case may be, by the Vice-President or the President and ancther mensber authorised
by the Village Panchayat af a meeting in this behall.”.

U g s e

3. In scction 242 of the rrincipal Act, after sub.section {1}, the fellowing sub-  Amendment of
sertipn shall be inseited, nameiy —- _ section 2432,

“[1.A} A rule under section 188 may be made so 2% to have retrospective
effest on and ftom a date not earfier than the 26th day of March 1997.%,

4, Watwithstanding anvthing contaitted in puy jaw tor the time being in lerce  Validation,
ue it any judgment, decree or order of any Court or other authority, all acts  done
ur proceedings taken in respect of cases falling wnder section 188 of the principal
Act on or after the 26th day of March 1997 and before the 19th day of June 1997,
which are in conformity with 1he provision of section 188 of the principal Ast a+
amended by this Act, shalt, for all porposes be deemed to be, and to have always
been, validly Jone or taken in accordance with Jaw, as if section 188 of the principai
At os ametded by whis Act, had been Jn force at all material times when such acis

or proceedings were dong or taken, -

el B s s s .

5 (1) The Tumil Nade Panchayats (Third Amendment and Velidation) Otdi- Rapﬁiand
dinepoe gapce, 1997, is hereby repealed.. : saving.

(2} Notwithstanding sucn repesl, anything done or apy action taken undes
the prncipal Act, a5 Amended by the said Ondinance, shall be deemed ta have been
done <1 taken under the princepal Act, as amended bw this Act.

(By ordor of the Governpr)

! A. K. RAJAN,
’ Secretary te Govermneni, Law Deparimeit.

(& Group) 1V Bx  3M--fA
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Tamil Mada
Act 21 of 1534,

- 2w

The followhing Aot of the Tamil Nadu Legislative .issembly received the assent
of the Governor on the 1st Novernber 1997 and is hereby published for gemeral
ieformation (— '

ACT Ne 55 OF 1997,

AN ACT FURTHER T(¢ AMEND T% TAMIL NADIJ PANCHAYATS
ACT, 1994,

BE i cnacied by the Legislative Assembly of the State of Tamil Nadu in the
Forty-eighth Year of the Repoblic of India as follows :—

1. {F} This A<t may be called the Tamil Nadu Penchayats (Fourth Amendment) Short title and
Act, 1497, COMmINLTICe-
’ =eal

(2) {a) The provisions of this Act, except sub-sections {3) and (4] of section' 5,
ghill be dezmed to have come into force on the 30th day of June 1997. '

(b) Sub-sections (3) and (4] of section § shall be deemed to have ceme
into foree on the 3th day of September 1997,

2. In section 241 of the Tamil Madu Panchavats Act, 1994 (bercinafier referred  Amendment of
10 as the principal Act), in sub-section {1), after the expression “village panchayats,”,  section 241.
the expression  “town panchayats ' shall be inserted.

3. In section 261 of (he principal Act, for sub-section (2), the following sub- Amendmeni of
section shadl be substituted, namely o= section M.

“ 0 The Speciagl Offwers appointed under sub-secti~n (1) 1 respect of the
village panchayats specified in Schedule ¥ shall hold office vp . the 31st day of
March 998 or Jor such shorter period as the Government may, by notification,
specily in this behalf.™

4. For Schedule % to the principal Act, the following Schedule shali be sub-  Sabstitusion
stituted. nameiy :— of Schedule V.

~ “SCHEDWIE ¥
[See scoticn 261 (21}

Serial Name of village panchayats.

mumher.

(L ()

1 %, Malayandipittindm,
2 K ottakatchiyandal,

3 K ocripatti,

4 Papapatii.

3 Maruthangodi.

A Thamdangar.”.
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Repeal and . 5 fl}_Ti:_u: Tamil Nadu Fﬂnchayais (Fourth Amendment) Ordinapce, 1897 35 amil Nadu
: Ordinance 6 of

saving. - hereby repealed.
. : 1997,

(21 Notwithsianding the repéal under syb-section (1), apything Jdone or 2oy
action taken ynder the principal Aet, as amended by the said Ordinancs, with effect
on and from the 30th day of Juné 1997, shali be deemed to have hern done or taken
under the peincipal Act, 45 amended by this Act.
137 The Tamil MNadu Panchayals (Fifth Amendment) Ordinance, 1997 3 ‘Tanu} Nady
hereby repealed, D;;;li?nanﬂt 0 of
i .

(4) Notwithstanding the repsal under sub-section (3}, anything dong or any
action taken under the principal Act, as amended by the said Ordinance, with effect
om and from the 30th day of September 1997, shall be deemed to huve been done or
taken under the princlpal Ack as anxoded by this Aot

(By ofder of the Govornat)

A K RAJAN,
Secretarv 1o Governmany, Law Deporiment.
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P zidants Aepnil Nadu
23 ol 1976, ¢ £3] of 190

miral Act 45

FORE.
ateai Aer 1
PEG,

meral Act IT
[Z09.

«ateal Aot 11
1899,

1'.'!]“ *ada
a2 of 1951,

The following Act of the Tamil Nadv Legislative Assenibly Teceived the assent

of the Qovernor on the 6th November 1997 and i hereby published for general
mfarmation ;- -

ACT Mo, 82 OF 1997,
AN Aet tarther 1o amend  the Tamil Nadu Penchayats Act, 1994,

BE it enautod by the Legislative Assembly of the State of Tamil Nady in the Forly-
cighth year of Lhe Republic ¢f India as [allows —

L. (ly This Act may b culled the Tamil Madu Panchayats (Fifth Amendment) Short title and
Act, |97, commencement -

A2} Tt shall come into force on such date as the State Government may, by
netification, apppint.

2. Tnosection 175 of the Tamil Nadu Panchayals Act, F994, in sub-section {11, Amendment ot

in olause (b), alter ilem (v) und the entries ralating thersto, the following items and  seetion 175.
entrios shall be addad. namnely . — ) . '

“i{vi) Releasa of Hename right in The macket value of the property as set
favour ol persons  exCepted wader forlth in the justrument, and in a case
sub-scotion ¢35 of section 4 of the where Lhe market values is finglly deter-
Bemon! Transactions (Prohibition) mingd by any acthority under section

Aui. 1948 of inumovable property. 47-a of the Indiag Siamp Aet, 1309,
the market value as so determined by
such authority.

{wil}  Scttlement of immovable pro- The market vaiue of the property as set-
party other than i favour of a fortk in tho instrument, and in 2 cgse
mentber or members of & family. where the market value is finally deter-

mined by any authority w.ider sestion
474 of the Inw... Stamp Act, 1899, the
market wvaluoe as so  determined by
sach authority.

Explenation —Por the purpose of this item, the word “family™ shall have the
same meaning asin the Fxplowatfon to iten (0 of clause (a) of Ariicle 58 in Scheduls

1 of the Indian Stamp A, 1899, as amended by the Tndian Stamp (Tamil Nadu
Amendmantt Act, 18817 )

{(By ardsr of the Governor)

A. K. RAJAN,
Sacretary to Government, Laow Deportaieid,

Fah [RE] ANTY ORI SHER By CTHE DIRECTOR OF STATIONIRY AND PRINTING. CHEWNNAT ON REHALE

QF THE GOVRRNMENT OF 7TAMIL NADU,
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ACT No 4 OF 998,
An Act further to amend the Tamil Nadu Penchayais dcly 104,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in thu
Forty-ninth Year of the Republic of India as follows :—

1, (1) This Act may be called the Tamil Nadn Panchayats {Amendm nt) Act,

{2} 1t shall come into fores at once.

- Hlection Commisston. ™ and ‘' State Election Comumissionsr ** wherewer they ocour,
the expressions  Tamil Nadu Stato Flection Commission ® apd +| Tamil Nadu
State Election Commissioner” shall, respeciively, be substituted. :

i

{By order of the Governor.)

A K. RAJAN,
Secretary to Governmensé, Low Depariment.

The following Act of the Tamil Nadu Legislative Assembly retcived the assent
of the Governor on the 2%th March (998 awnd s hercby published for general

Shert Rile
and
covHrnencement,

2. In the Tamil Nada Panchayats Act, 1994, for the exp sions “State Substimtion of

the cxpressions
** Tand] Nadu

for the expressions
“Swmte Blecton
Cormmileslon'* and
wiizte ElecHon
Commissionar'”

fir Tereni] Nodu

Aet 21 of 1994,
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The following Act of the Tamul Madu Legislative Assernbly received the assent

of the Governot on the 29th March 1998 and is bhereby published for general
_information :—

ACT No. 5 OF 1998,
An Act further to amend  the Tamil Nadu Panchayats Act, 1594,

BE it enacted by the Legislative Agssembly of the State of Tamil MNadu inthe
_ Furt},r-_njnth Year of the Republic of [ndie asfollows —

Act, 1993,

{2y Tt shall come inte foree at onds.

. fortheex
1995" shall be snbstitutad,

(By order of the Governor.)

A K. RAJAN,
Secretary to Guvernment, Law Deparimen.

COTTAtS—
mept.

ON UEHALF OF THE GNVERNMENT OF TAMIL NAOC

1. (1} This Aetmay ba called the Tamil Nadu Panchayats (Sccond Amendment)  Short titleand

2. Insection 261 of the Tamil Naduy Paschayats Act, 1994, in sub-section (2}, Amendmont of
ssion *31st day of March 1998", the capression “3(th day of September section 261,

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING CEENNAl
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The following Act of the. Taniil Wada Legislative Assembly received the assent o
of the (Jovernor on the 25th June 1998 and is hereby publidhed for gcncra] T
mr tl’on o Lol ‘

-ACT No. 23 OF 1998,

.AN'ACT-FURTHER TO AMEND THB TAMIL NADU PANCHAYATS ACT, 1994,

BE it enacted by the Legislative Assembly of the State of Tamil Nedo in the
- Porty-ninth Year of the Repoblic of Indiz a5 follows — it l.. |
I
I

L (1) This Act may be galled the Toamil Nadu Panchavata {Thizd ﬁ.mcnd- Short httu m
me:.t} Act, 1998 _ commencement,

£2) 1t shall come into foree oo such date as the: Statn Goverament msy; by
m:-t:IEthn. appoint.

iy, ' 1%; “Iny section 2 of the Tarm[ Nadu Panchayats Act, 1994 (hminaﬁcr n:farrcd &mandml;:t of I:
- 9, to as ‘principal Actl— pecthon 34 I .

(1) olsuse (4) shall be omitted;
() after clause {32), the following clavse shall be inserted, namely

v LN
H I

‘«(32-a) 'Sccretary’ means the Seoretary of a district panchayat ™.

,3/ In the prircipal Act, for the & Eresmﬁan “Chiel Executive Officer” wherever Subatitirtiby ‘m

B3 mun, the expression “smtary all be substituted. R the axpresdon
. . - O R “mﬂ fm

the ex

“Chisf %u
Tamil Hnd‘u .Ant
21 of Hm).

" "Iu. s&cﬁun 3 of the principal Act— Amendoty & of
szcton 3,

{1} for sub—Section {2} the following sub-sectiyns shall bt substituted, pamely 1—

“(2) Subjeet to the gentral orders of the Government, the Grama Sabha shall
meet at legst twice in & year but $ix mopths shall not  intervese  between any twe
mertings.

(2-A) Every meeting of the Grama Sabha shall e convencd by the

ident of the Village Panchayat. If the president fails to copvene the meetipg
of the Grama Sabha, the Inspector shall convene the meeting.” ;

{2} in sub-section (3} in clause (a),—
(a) in sub-clause (i} {he expression *and” nccurring at the end shall
be omitted |
() after sub~clauge (i), the fallowing sub-claose shall be insert2d, namely:—
~ "{ii-)  approve the audit report on the villege penckayat 2ccounts of the
previcus yesr, and'’;
{¥) in sub-section (5)the expreesion “of the Gruma Sabhba shall be one-third
of the total aumber of the merpbers of the Grama Sabha” shall bt omitted.
i -
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1 Section 82 of the pripsipal Act, for the expression “any salary of olher
except

repmecratiog™, the cxpression  “any or other remuneration,

reavelting allowance, fixed monthly travelling allowaore, daily allowance " a?i
" sha

sitting Tees 8 may be tixed by the Government {rom time to fime,
sabstituted. o

. 1n section 87 of the priacipal Act, in sutrszetion (1), for the expression
“Joint Director of Rural Devilopment™s the expression < Diyisigntl Development
Officer in the Tamil Nadu Pajchayat Developmen: 52 vite™ sholl be substitored.

7. In segtion 101 of the principal Act, to sub-secticn (3), the followiog proviso

shall be added at the end, pmely [—

“Pravided that the Tnspertor shall pbserve any gridelines issued by the

Governmert o this regand.’.
8 In section 102 of the principal Act, In sub-section (1) for the expression
~ Chief Baccutive Olfjcers” in two plzces where it ooours,  the exprefsion “‘Secre—

t2zes" shall be suhetituted.

A, 1o section 110 of the principal Aet, in ¢lause {g), Jor the exptestion  for
the supply of water for washing'’, the expresgion ™ tor the suppiy of water oz
drinking, washing™ Shall be substituted.

1§ In seatipn 112 of the principal  Act, after clanse (a), the followingg
clanss Bkall be igserted, namely —

“(¢a) the copatruction of water works for ths supply of water for duinking,
washing and bathing purposes)”. '

{By order_of tht Goveroor)
A, K. RAIAN,

Seeretary Lo Govergment, Law !Department,
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The following Act of the Tamil Nadus Lagislativa Assombly received the assent
of the Governor on the 25Uh June 1928 and iz herohy published for general
in!nﬂnéﬁﬂq =

ACT No. 29 OF 1998,

An Act nrther to amend the Tamil Nady Panchavats Act, 1594,

BE it enacted by the Logislative Assemblj-'. af the State of Tamil Madu in the
Forty-ninth Year of the Republic of India o3 igllows:—

Act, 1998,

{2} 3tshal! come into force on such date as the Srate  Government may,
by notification, appoint

=2, After gection 4 of the Tamil Nadu Panchayats Act, 1994 (hercinafter referred
to as the principal Act), the following section shall be inseried, namely:—

A, Special proviiions rvelaring lo townr panchayat cepstitieied  as village
panchayat,—{ 13 Notwithstanding anything consined in thiz Apt,—

{2) tht Chairman and members of 2 town peochayat kolding office as such
jrmediately before the date of constitutinn of such towm panchhyat as village pan-
chzyat under this Act consequent on the cancellation or moditication of the noti-
fication declaring it as town panchayat upder section 3-B of the Tamil Nadu Dis-
trict Muticipalities Act, 1920 (Tanu] Nadu Act ¥ of 1920}, shall be deemedto  be
the elected president and members ot sach villaﬁg panchayat under ihis Aot and
such president and members shall continue to hold office vpto such date as the
“Government may. by notification, fix in this behalf or in gase noe such date is fixed,
wp 1o the date on  which their term of office would expire under the Tamil
Nadu DNistrict Municipalities Act, 1920 {Tamil Nady AclV of 19200 i they had
beer elected as Chaicrnap or members of the lown panchayat and sech president
- and members shall extreise all powers and performall duties conferred on the presi-
dent and memhers by or under the provisions of this Aet :

Provided that such village pancheyat shall have no representation [n the pan-

- chayat union council or the distriet panchayat, as the cuse may be, till such presi-

dent and members of ihe village panchayat continue to hold office as such presi-
deat and members. ander this sub-seetion:

— (b} allthesmplayees, other thanthe provincialisad employess, of the town
“prnchayat immediately betoro its conatitution as village panchayatl shall ba the
loyees of such village panchayat under tlus Act. The provincalised om-

x :El;:,raaq shall conrinpe ta sorve nnder the village panchavat and thay shafl be transterrad

y the Director of Town Panchayats withinthree months from the date op which
Buch village panchayat is constituted under this Aet,

(2) Subject to the provisions of sub-section (1), the provisions of this  Aect
ad the rules made thereunder shall apply to the village panchayat refarced ta in
sub-saction {1

1. (1) This Act may be called Uhe Tamil Nadu Panchaysts (Fousth Amendment) Shorttitle and

COMMETHGE-
ment, '

Insertion of ne s
section 4.4,



TAMIL }MADU GOVERNMENT GAZETTE EXTRAORDINARY

L

Ameadment of —~3. Inseciion §ofthe principal Act, afier snb-section {3). the wllowing
-actipn 6. sube section shall be added, namely:— _
“[#} The Goveramert may, b‘y notification, classity villagr  pacchayats

o Miuge

jnto various grades tor the purpote of effective administration of the said v
yats in accordspce with fuch nofin® a$ may be preseribed.”’.

(By order of the Governor)

A.ELRATAN,
Searciary to Covirpoeot, Law Dépariment,
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The {oflowing Act of the Tamil Nadv Legislative Assembly Feccived the nssent
of the Goveroor on the  220d Dogember 1993 and is héreby published for
genersl information — : ' :

ACT No. 53 OF 199%,

- AN AQT FURTHER T AMEND THE TAMIL NALU
PANCHAYATS ACT, 1994,

Be it enacted by the Lcgistative Assemibly of the State of Tamil Nadu in the
Forty-ninth Year of the Republic of Indiz as [ollows i

1. (1Y This Act may bo called [he Tamil Nady Panchayats (Fifth Amendmenty Short tithe 4pd
Act, 1998, comomenoemeot,

10 2} It shall be deemed to have come info force on the 30k day of September
gl‘

2. Tasection 26! of the Tand! Nado Panchayatz Acl, 1994 (hereipafter referred  Amendment
to a5 the prineipal Act) ., insubsection {2), for the expeeasion = 30thday of Sep-  of section
tember 1998", the expression *30th day of September 1999 shall be substitiied, 261,

3. For Schedule ¥ to the priocipal Act, the failowing Scheduole shall be sub-  Sobstltutlon of
stituted, namely ;- Scheduie V.

“SCHEDULE V.
[(See section 261 (2) ]

Serial number, ’ Name of the viliage panchayats.
() 3
1 . | Reeripattl
2 .. Papapati
3 Maruthapgmdi,
4, (i) The Tamil Nadu Panchayate (Fifth Amendment) Ordinance, 19987 13 Repeal and
§of hereby ropealed. saving. 49

(2] Matwithsianding such repeal, anything done or any action taken under
the principal Ant, as amended by the said Ordinance, shall bo deemed to have been
dore or taken under tha principal Act, as amended by this Act.

(By order of the Governor,)
A K RATAN,

Seoretary to Goverpment,
Law D=2partmeant.

Ong) %2 Bx. {151} =5}
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The following Act of the Tamil Nadu Iegislative Assembly received the assent
of the Goverpor on the 22nd December 1998 apd is Nereby published for
genetal information —

ACT No. 54 of 1598,

An Agt further to mmend the Tamil Nadu Panchayats Act, 1994

Bs it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Forty-ninth Yeer of the Republic of Indie a3 follows v

1. (1) This Act may be called the Tamil Nadu Panchayats (Sixth Amend- Short titte and
1eent) Act. 199%. Comméncement,

(2) F shall come into foree at once.

2. In section 37, of the Tami] MNadu Panchayats Act, 1994, after sub-  Ameodisent of
section ¥3), the following sub-section shell be acded, naniely :— Sectlon 37,

{4y If the Tamil Madu State Electipn Commission ie satisfied that a
m|_

(z) has failed to lodge an account of clection expenses within the time
and in the manner required hy of under this Act, and

{b) has no pood remson or jmstificetion for the failure, the Tamil Nadu
.State Election Commission shall. by order publithed in the Tamil Nadu Govern-
ment Gazette, declare hitn to b6 disqueliffed for being chosen as, and for being,
& member op president, as the case may be, and any such person shall bedis-
qualified for a period of three years from the date of the order.”. 3

(By arder ot the Governor,}-

A. K, BATAN,
Secretary to Goverpment,
Law Department.

L

Y
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The follewing Act ol the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 22nd Decembet (998 and iz Rereby published for
-genaral information —

ACT Mo, 55 of 1995,
An Act Further to amend the Tanul Nadu Panchayats Act, 1994,

By it enacied by the Legislative Assembly of the State of Tamil Nadn in
the Forly-ninth Year of the Republic of India az follows:—

1. {1} This Act may be ealled the Tamil Nady Panchoyats  (Scventh  Short title apd
Amendment) Act, 1998, _ commenctment, -

(2 It shall be decmed to have come info force op e I8t dey of
i October 1998,

Nanil Nadu 2. After Chapler TX of the Tamil Nadn Panchayats Act, 1994 (hercinafter Insefiion of
Blet 41 of 1994,  referred co agthe principal Act), the following Chapter shall be inzerled, numely :— ?:W chaptet
3 X-A

3 L “CHAPTER TX-A.
Tax on profession, trade, calling and cmplovment.
198-A, Definitions.—For the purpotes of this Chapter,— i
(@) ““employee’™ means & person employed on salary d-m]. includes,—

(i) a QGoverament servant regeiving pay fram the revpaue of the Central
Government or 2oy State  Guvernment,

(i) a person in the scrviee of a body whether iavorpotated or not,
which is owned or controlled by the Central Government or any Bfate Govern-
ment where such body operalss within the panchayat village eventhouph its
headquarters may be outside hat panchayat viliage ; and

. (iil) & person ¢ngaged in any employment by an employer, not covered
by sub-clauses tpi) and {ii);

{(#) “‘employer” in rclation to an employee esrning any salary on = regular

bazis under him meaps, the person of the officer who is responsible for dis-
Prirsemert of such salary and fncludes the head of the office or any  establish-

- ment as well as the Manager or Agent of the employer,

' ’g) “half year™ shall be from the 1st doy of April to the 30th day of
" September and from the Istday of October to the 3ist day of March of a yoar

) “month” meang & calender month ;

{g) “person’ means Any person who I engaged actively or otherwise in any
-;».Pr,ufmiun. trade, «aling or emplavment 1o the Staic {_:-f Tamil MNade  wnd
¢ ineludes & Hindu Undivided Family, firm, company, corporation of other coiporate

body, any soclety, club, body of persons or asspciation, so eéngoged, it does
not intlude any person employed om a casnal basis;

+ - ff) Ttax™ means the tax on profession , trade, calling and employment
‘lewied omder this Chapler.

. 198-B. Levy of Profession T;;u:.— I} There shall ne levied by the Village
- Panchaval & (a%x oa proféssion, trade, calling and employmeat,

.
P T T s TR,
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(1) Every company which trassacts bosiress and every person, whe is
engaged actively or ofhtrwisc In any professiom, frade, ealling or  comployment
wilhin the Panchayat Willage on the first day of il half yoav for which risturn
is 8lcd, sholl pay haif yrarly tax at the rates specified in the Tabls  helowiin
such maaner 55 may be prosctibed @ —

THE TARLE.
derigl - Average Lalf-yearly income. Hailfyearly Tux.
anmber. — — -
From To
(i {2 {3 {4
| Lipte
Ra. 21,000 - "M
2 Rs. 21,008 Rz 30,000 Rs. €0
3 Rs. 30,001 Rs. 45,U00 Rs, 130,
4. Ra. 43,00 Ls. G000 R, o0,
5. Rs. 60,00 Rs. 75,000 Rs. 450,
6 Hs. 75,001 and above. fs, 600,

{3) The rate of Tax payable under sub-seciion {2} shadl be pubiiched by the
Tnspeetor in such manner as may be preseribed.

{4) Whers a company or person proves that it or he has paid the sum due
an account of the tix levied under this Chapier or any tax of the naturs of 4 profession
tax imposed nnder the Contomments Act, 1924 (Contral Act IY of 1924} for the same
half year to any local authority or contonment suthority in  the State of Tamil
Nady, such company or person shall net be liable |, by reason, merely of chunge of
place of business, exercise of profession, trade, calling or euiMoyment, or residence,
to pay the tax to any other local authority or contonmest authatity.

(5) The tax levigble from a firsa, gssocialion or Hindu Undivided Family may
b levied on any adule member of the firm, association or family.

() Where 2 person doing the same business in the same name in one or more
olaecs within the Panchayat Village , the income of such business in ail places within
the Panchavat Village shall be computed for the purposc of levy of tax and sgch
person thall pay the tax in accordance with the provisions of thi. Chapter.

(T) Whete any company, cocporate body, society, [irm, body of persons
or asso¢iation pays the tax vader this Chapter, any dircelor, pariast of member, as
the case may be, of suc: company, corporate body, society, firm, body of persons
or ag3pciation shall not be liable to  pay tax vnder this Chapter for ths incoms devivod
by such director, partner of member from such company, corporate body,  soclety,
firm, body of persons or association : -

_ Provided that such director, partner or membar shall be liable to pay tax under
this Chapter for the incoms derived from other sources. : _

{(8) Every person who is liable to pay tax, other than a ﬁﬁrson curning salary
or wage shall furnish to the Executive Authoriy & return in soch Torm, for such
petiod and withim such date and in such manner as may be presoribed

Provided that subject to the provisions of sab-sections (1) aed {I!), such

person may make & sclf-assessmont on the basis of average helf yoarly income of the

revious Linancial yeur and the return tiled by him shall be accepted without calling
or the aecounts and withoutl any inspeclion.

(9] Every such return shall accompany with the proof of payment of the
full aprownt of tax due according Lo the returz and a velurn without such proof of
payment shall not be deemed to have been duly filed.
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the Executive Authority may sclect ten per ecnt of the tota] nunrher of such assess-
meat 1 such manner as may be preseribed Tor the purpose of detwiled scrutiny
rogarding the vorrectness of the return submitted by 2 perseq in this' connection

and in spch cases final assessment order shall be passd in zccordance with the provi-

sions of thns Chapter,

{11) ¥ no Tentrn is sebmitted by any petson under sub-section (8} within the
presecibed pariod or if the retarn subumitted by him appears to the Executive Authority
ic  be incomplete or tnporrect, the Executive Authority shall, after making dsuch
BRQUIrY a8 he may consider nocessary, 23553 such person to the best of his judgement

Provided that before taking action under this syb-ssction, the person shall be
given 2 reasonable opportunity of proving the correctnesss or comploténess of any
reture submitted by him. : .

{12} Every person who is Viable to pay tax under this section.  other than
4 persch esrning salary or wage —

Lo {a) shall be jssned with a-pass book containing soch details relating ta such
yroent of tax as may bo prescribed and if the pass boak is lost or accdentally
estroyed, the Executive Anihority may, on an application made by the person
accommpanied by such fre as mey be fixed by the Village Panchavat isyne to such
parson a duplicade of the pass hook: &

(%) shall be allotied a permancnt account mamber and soch person shall—

(1) quopts such npmber in 11 his returns te or correspondence with the
Exascutive Authority ;

(i) quote such number in ail chalans for the payment of any smm Jduoe
under this Chapter. :

(13} The rate.of tax specified nnder sub-section {2) shall be revised by the
Village Panchayat once in every five years and such rovision of taxshall be increased
oot less then twenty-Iive per cent and aot mose thas thirty five per cent of the tax
levied immediately before the date of revision.

198.C, Employers liability to dednct and pay fax on behalf of the smployeesa—
The tax payable by any person earning a salary or wape shajl be daducted by his
employer from the szlary payable to such person, before snch salary or wape is pakd
to him in such menner 2g may be prescribed, and soch employer shall irrespective
of whether such deduction has been made or not when the salary or wage is paid
to snch person bBe Jiahle 10 pay tax on behalf of sech person ©

i -Provided thet if the employer is an officer of the State or Gentra! Goverament,
the Government may; notwithstanding anything comained in this Chapter pres-
gribe the mauner in which such employer shall discharze the said Hability.

, 198-D. Filing of returns by employer, —

© {1} Bvery employer liable to ?ay tax prder this Chapter shall file a return
to the Executive Anthority, in such form, for such period apd by such date a3 may
be prescribed, showing therein the salaries paid by him to the employees and the
gmount of tax dedncted by him io respect of such gmployees.

() Every such return shall' eccompany with the prooi of payment of the
full amount of tax due zccording to the retuen and 4 refurn without such proof of
payment shall not be deemed to have bean duly filed.

138-E. Aassessment of the emnloyer. —

LI B STEET SRR TETEY TELLES EENLEN T UEL R A ¢ S

(1) Notwithstanding anything contained in, the pmviéia to suh-section (8),

{1) The Exeentive Authority, if satisfied that any retuen ficld by any n:mpn:;}rnr
under sub-gection (1) of section 198-D is correct and complate, shall accept  the
o geturn :

1
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{21 Where an employst has failed to file any relurn under spheccina (ol
section 198-D within the time or if the reinrn filed by lem appears o Tl Execudive
Authority te be incorrect ar incomplete, the Fxecutive Authority shali, afier making
such enquiry 43 he considers necessary, delermmng the tax due and assees The amPloyay
i the best of his judgement aud jvsue & notics of dewand for the tax wo asszeegd <

Provided that before assessing 1he tax due, the Exccutive Authprily szl nive
the employer arcasonable oppodtumty of being heiid.

198-F. Panalty and Interest.— _ )
(13 In addiiion to the tax assessed under snb-szction f1f) ol -uclivn 19813

! ot sub-zection (2Y of section 198-E, the Executive Authority shall dircel Lhe pirson
or employer to pay by way of pemaliy a sam,—

Which shiald be, inthe case of submission of incosreet or incom e return,
one hundred per cent of the difference of the tax asscssed and the fax pawd us per "

return I

Provided that no penalty under this sub-section shall be impased after the period
of threc years from the date of the order of the a-scssment under this Thapler and :
vmiess the person affected has had a rezsqnable opporiunity of shawing causs dginst -
such impasitica, i

{2} On any amount remaining vnpdid alier the date spacificd For lts payment,
the person or employer sbhall pay, in tipn to the amoont dus, aterest at sucl
rate not exceeding one per tent per mensum of such amount for ibe eptirs peried

of defanlt, es may be prescribed.

198.G. Appeal.—
{1} An¥ person or employet aggrieved by auy order or decision of the Exe-

cutive Authority in relation to vhe payment oftax (including penalty, lee and intercst)
may, within such thme as may be prescribed, appezl to the aylhozity prosoribed

pnder section 174

_ {2) The decision of the an.hority referred to in sub.section (1} slall be #nal
- and shall not be questianed in any court of law |

Provided thar ne such decision shell be made except after giving the person
affected a redsomible oppartupity of being hourd.

198-H. Examptions—
MNothing contained in this Chapter shall apply 1o ,—

(g} the members of the Armed Forces of the Linien serving in any part of
this State, io whom tha pravisions of the Army Act, 1950 {Central Act XLVY, of 1954},
the Air Force Act, 1930 ¢(Central Aci XLV of 19307 or the Navy  Act, 1957
{Central Act 62 of 1957} applios ;

(&) the members of the O nteal Reserve Police Forcs to whom the Central
-Regerve Police Foree Act, 1049 {Cegiral Act XL VI of 194%) applies ap sorving
in any part of this State;

{c) physically disabled persons witk total disability inone o¢ boil. the
honds or legs, spastics, tofally dumb or deal persone or totaily blrad persons :

Provided that suct physical disability shall be duly certified by a Registered
Meaical Practitioner in the service of the Governmant not below the rank of 3 Civil

Surgeon,
198.1, Repeal and savings, —(1) Tha Taril Nadu 1ax on Professions, Trages,

Caltings and Employments Act, 1992 (Tzmi' Nada Act 24 of 1982) {hereafter in this
= seption referred to as the 1992 Act), in its application to the Village Panchayai, is

bere by repealed.
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{2} The repeal of the 1992 Act guder suh-section (1} shah not affect —

(i} the previous operation of the said Act or anything done or duly soffered
thereunder; or '

(i} any Tight, privileges, obligations or Liabilities acquired, accrued or
loeurres under the sajd Act ; or

{ii) any pepaity, forfuiture or ponishment incurred in reipeci of any
cffence commitied, T - :

- i3] Motwithstanding the ropeal of the 1992 Act, the raves of tax of professions,
irades, callings and cployments specified: fu the Schedule to the said Act shall
contitlye Lo apply lor the period commencing on the 1st day of Apri! 1992 aad cnding
with the 30th day of Soptentber 1998 for the levy and colléction of such tax for the

+ said period. where the taxs due under that Act has not beon paid for the said pariod,

. (4) The provisions of this Chapter, other than the rates of tax specified in _ i
sub-section (2) of section 198-B and the provisions rolating to penalty and  interest, !

shall mutatis metandis apply to the l2vy and collection of tax for the pariod mentioned
in sub-saction (3). - .

(S) The arrears of tax under the 1992 Act shail ba paid in six equal halr
¥eurly instalments in such manner and within such period as may be presebeal™, _]

(By order of the Governor.)
A K. RAJAN,
S{:CI‘E[E.I‘:.I' to Guverpmaenl,
Law Depart mept,

\ Group) IV-2 Ex. (351)—6
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The following Act ¢f the Tamil Nadu I.egialé'tiva Assembly received the assent of the
Clovernor on the [2th Marchk 1999 and is hereby published for general information ; —

ACT No. 2 OF 1999,
_ . dn Act prrtficr 10 dnend the Temil Nadu Porchaydis det, 1994,
B, S S At e et T s i i
hott title aad

. 1 {13 This Actmay be cailed the TemiiNadu Panchayetd (Amendmeni)Act, S
1999, : _ commense-
' : meatit.

: {2} It shall come into force on such date ad the State Government may, by
nptifi nat_iu 1, Bppoint.

Mamil Ha.clﬁ . -2 In section 37 of the Tamil Nadn Panchayats Act, 1994 (hereinafter referred Amendment o:
4 to as the Principal Act), in sab-section (3], after clause (d). the following clause shall soction 37

be jnserted, namely @ —

o+ (@d)found that he does not belongto Scheduled Casteor Scbeduled Tribefor
contesting any seat reserved for Schaduled Caste or Scheduled Tribe in a Panchayai.™,

3, Tg section 3% of the Principal Act, after clause (), the followiag clavee Amendment o
shall be jnserted. namely: — saction 3¢

e {3 s fonnd that he does not belong to Scheduled Caste or_Schednled 'I_'ribe,
but has beap elected from the seat reserved for Schedulad Caste or Scheduled Tribe.”.

4. 1nsaction 84 of the Principal Act, in clause (), in the proviso, for the word Amendment o

“nregident”,the words ** executive authority” shall be substituted. section 4.
5. Insection 203 of the principal Act,- _ Atmendment ¢
L soction 205
{l}in sub-sectien (8), after the expression “the explapation, if any, of ‘t.f‘llu
president ”, the expression ** and the proposal for the removal of the president™,
ehail be jnserted. ir
(27 after sub-sectipn: (8). the following sub-section shall v, inserted, vamley:~
+(8-A) There shall be na debats in any meeting under this seation,”,
5. In section 207 of the principal Ace, in sub-section (8), after the expressiod  Amendment
“the explanation, if any,of the chairman”, the expression “and the proposal for seetion 20,
the removal of the chairman” shall be inserted,
7. It s=ction 227 of the print:igal Act, ofter the expression “by the police™, mment -
atction 230

the expression “the viliage pancheyat” shall be inserted.
8. Insoction 260 of the principal Act, in sub-section(4), for the word “contact”, Amendmest -
Sociion 260

the word “contest’” shall be substituied.
(By ordet of the} Governor)

K. PARTHASARATHY,
Frorérary to Covernment, Lew Departnent,

i4INA37 UNIAGWAMERARNIRIRNINIEr 230 i gEE il

E'f
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The following Act of the Tamil Nadu Legisiative Assembly received the assent
of the Covernor on the 16th June 1992 and is bhereby published for penerni

informations—.
ACT No. 19 OF 1999, .
An Act further to amend the Tamil Nadu Panchayats Act, 1994, :

BE it cnacted by the Temislative Assembly of the Stats of Tamil Nadu in the -
Fiftieth Year of the Republic of Indiz as follows '—

1, 13 This Ast inu:.r b ealled the Tamil Made Panchayat: f8econd Amendment) Bhott tithe
Act, 1999; . apd {ommence-
ment.

{2) It shalt come into foroe on such date as the State Government may, by

natifieation, appeint.
2. n section 159 of the Taimnil Nadu Panchayats Act, 1994~ Amendment
of sectien 159.

(1} for sub-section {2j, the rouowing sub-section shall be substituted,
pamely —

" 4{2) The village panchayat may, withthe previous approvalof the preserib-
ed anthority, notify that 5o place within the limits of she panchayat village shall be
nsad for any of the purposes specified ia the notification jesied under sub-section 1
without o ticence and except in accordance with the conditions specified in  suc

licence," ;
(2) for subesection (4), the following subesectionp shall be substituted,
namely :— : L L :

“(3) The village panchayat shall be the authormy competent to grant thelf
licenoe or to refuse to grant it™.

tBy order of the Governor)

K. PARTHABARATHY;
Sacretary to Govyernment;
Lrw Depaptment.

ESSTTerl HEEEL ] I MU ET T PREIEE N B | "EEEE!  (1IH £



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 177

The following Act of the Tamil Wadu Legislative Asscoably received the assent of
the Governor on the 17th June 1999 and is hereby published for peneral information —

ACT Na. 29 OF 1999,
An det f&rfher te amend e Tawdl Nady Panchavats Act, [994.

Br it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth
Year of the Repoblic of India as follows—

I. {1) This Act may be called (he Tamil Nadu Panchayats (Third Amendment) Act,  Shortiithc and
1994, COmmanse-
. mank.
{2) 1 shall come inty force on such daie as the State Govermruent hay, by
notification, eppoint.

§ Tamil “adu At 2, In section 45 of the Tomil Nade Panchayats Act, 199 (hereinafter referred to © Amcodment of
[ Loll®04 e the pringipal Act), in clpuse (b), after the expression “in the case of the vice-  =ection 45,
president”, the expression "o ki= Yernming disqualified for holding the office or on his
removal from office or” chail be insered,

3. In section 46 of the pringtpal Act, in sub-section (1), for clanse {a), the following  Amendmant of
clanse shall be substituted. namely.— mection 46,

(2} convene the mectings of the village panchayut and of the Grama Sabha.:”,

4. In section 47 of the principal Act, in.the margmal heading. (he expresston “and  Amendment of
delegation” shall be omitled. ' section, 47,

3. Tn section 53 of the principal Act, in clause (b}, after the expression “in the case Amendment of
of the vice-chairman”, 1be expression “on his becoming disqualified for holding the — *e<ton 52
office or on his remoeval Mrom office or” shall be inserted.

G, T sesiion 36 of the principal Act, in sub-section {2). [or the expresston “sections Amendment of
52, 53 and 547, the expression “sub-section (2} of scciion 3. sub-section (2) of section  “eiten 36,
3] and sections 52, 53 and 54" shall be substitured.

7. In section 37 of thie principal Aet, in sub-section (4). for the expression "2y Amendmeat of
fraction thereof shatl be disregarded”. the expression “any fraction which is iess than half ~ ection 37
shall he disregarded and balf and more than half shall be regarded as one™. shall be
substitated,

“#. In scction |1} of the principal Act mnlnlmdn:-r:t of
' ’ - spelbum .

{1 in clanse (&), after the cxpression “wircless rocoiving 05", Uhe expression
~television scts” chatl be inserted; '

(23 Ln clause (f). the provise shall be emided.

~ .40 n section 12 of the principal Ad, after clanse {aw), lhe following clavse shall Tﬂf::'??: of
bo inserted, namely-
“{aaa) the constrction and maintenance of comprehenisive water supply schemes
For the supply of protecied drinking water covering one o more villape panchayats ns
" may be notified by the Goverament”,
. F - : Amerdment of
10, I section 115 of the principal Act. the proviso ghall be ontitred. 1S,
: Inci i i o ; Amendment of
11. In section 116 of the principal Act. in clause (i) for (e cxpression “for supply “ﬂ::“ oy

of walcr for washing”. the expression “lor supply of waier for drinking. washing” shall
be substified

e !l-ﬂ;-'-i_l-l-id' i-'.‘--ii.!*ui.“.-'."—i‘ -4 ‘ =!d!llgﬁhi§dil'!l1ii
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.mendrﬁenl of 12. In section 117 of the principal Act, for (he expression “village panchayal or

section 117 panchayat union council” occurring in two places, the expression “village panchayal or
panchayat union council or district panchayat™ shail be substitured.

Amendraent af 13. In section 119 of the prineipal Act, in sub-section (23, Tor the expression “the

section 119, Government, Commissioner of Land Administration. the Celiector or Revenue Divnisional

. Cificer”, (the expression “the Government, the Director of Rural Development or any

other Head of Department or the Cellector” shall be substimted.

Amendment of 14. In gection 123 of Lhe pringipal Act, for e expression “the Governmeni, the

aection 123, Commissioner af Land Administration, the Collector or Revenue DHvigienal OMfiger . the
expression “the Government, the Director of Rural Development or any other Head of
Depanmicnt or the Collector” shall be substituted.

Amgndment of |3. In section |31 of the principal Act.-

senlivn 13,

{1} in sup-section (1},

{i) in clause [(a), for the expression “in or over any public road ™ the
gxpression “in or over any public road or any propeny vesied in or belonging o or
regulated or owned by, a village panchayal or panchavat union council” shall be
substituted:

{ii) m clause {by, lor the expression “in ar npon any public road”™. the
expression “in or upon any puoblic road ot any property vesled in or belonging o of
regulated or owned by, a village panchayal or panchayat union council” shall be
substiluted,;

{23 in sub-section (7). for the expression it shall be the daty of the execulive
anthority or the commissioner concerned (o institute procecdings under this Act”. the
expression il shall be the duly of the executive authonty or e commissioner concerned
either suo notw or on obtaining a report from the Village Administrative Officer in this
regard o instinie proceedings under this Act™ shall be swbshitred.

By order of the Governor)

K. PARTHASARATITY,

Secretary in Governwment,
Liw Department
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The [ollowing Ae¢l of theTamil Nadu Legislative Assembly received (he assent of
the Governor on the 17th Juree 1939 and is bereby published for general information; —

ACT No. 30 OF 1994,
An det fivther to amend tre Tound Nodu Ponchavads Aot 19594

Bi: il gnacted by the Legislative Assembly of the Stare of Tamil Nadu in ihe Fillieth
Year of the Republic of India as follows:-

1.(1) Thi_s Act may be called the Tamil Nadu Panchavats (Fourth Arﬁendment} Act,
1999, :

{2 (@) Scotien 4, clayse (23 of section 5 and clanss (3} of sectign 7 shall be
deemed to have come into force on the st day of April 19497

{#) Sections 2 and 3, clause (1) of section 5, seection 6 and clanse (2) of section
7 shall be deemed to have come into force on the Ind day of May §997.

{ct Clanse (1) of section 7 shali be deemied b have come into force on the 151
dav of October 1998,

2, In section 167 of the Tamil Nadu Panchevats Act, 994 (hereipafier referred 1o
as ihe principal Act), for sub-sections (4) and (53, the feliowing sub-section shall be
substituted, namely ;-

“{4) The local cess so collected in every panchayal development block shall
be credited to the village panchavat Mnd concerned.”.

3. In section 169 of the principal Act, the expression “panchayar union councils and
distriet punchayats”™ shall be omitted.

4, Sections L8O, 182, 183 and 184 of the prircipal Act shall be omitted,

In section 185 of the principal Act,-

el

{11 clause (o) shall -be omifted,
{23 clauses {¢) and. (d) shall be omitted. .
G. In section 187 of the principal Act, clapse (2) shall be omitied.

7. lu section 188 of 1the principal Act,-

£1y for clavse {#), the following clause shall be substituted, namely.-

_ "(5) The profession tax levied by village panchayat under Chapter 1X-A.™:
fl}- in clapse td), the expression “the slﬁrc of " shall be onntied.
(3} clause {e) shail be omiticd.

. Notwithslanding anything contained in the principal Acl or in any other law fot
the time being in force, all acts done or proceedings taken by any officer or authority

" under the principal Act during the perivd comumencing on the Ist day of April 1997 or

the 2nd day of May 1997 ar the st day of October 1998, as the case may be, and ending
witl thie date of publication of this Act in the Tamil Nadu Govermwent Gazete which
are in confornicy with the provisions of the principal Act. a¢ amended by this Act. shall,

Sheet titde and
commenes!
ineat,

, Aumencent of
seclinn 16T,

Amagdment of
section |69,

Chntrissian of
saclions |80,
182, 182 and
L R4,

Amerndment of
section 1R6.

Amendiert of
seclion TET,

Amendmend of
yevtion 18%.

Validation
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for all purposes, be deemed o be, and 10 have always been, validly done or taken in
accordance with law, as if the principal Act, as amended by this Act. had been in farce
at all material times when such acls or proceedings were done or taken.

By erder of the Governor)

K. PARTHASARATHY,

Seoretary i (rnvermtent,
Litw Departinenl.
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The following Act of the Tamil Madu Legislative Assembly received the assent of
the Governor on the 170 June 1999 and is bereby published for geaeral information:—

ACT No, 31 OF 1491,
An Aot further fo anend the Tamil Nadu Panchavats Aef, 1994,

Be it ciacied by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth
Year of the Republic of India as [ollows—

L.{1y Thit Act may be called the Tamil Nadu Panchayats {Fifth Amendment) Act,
faag : .

(4] ll:s_hall come intg force on sech date as the State Government may, by
notification. appoinl. '

1. Tn section 212 of the Toymil Nadu Panchavats Act, 194 (hareinalier referred 1o
as the prncipal -Act),—

(1] including the marginal heading, for the expression “vice-chairman™ wher-

“gwver it oeouts, the expression “chairman ar vice-chairman™ shall be suhstituted,

{2) in sub-sections (14} and {15), [or the expression “six months”, the expres-
sion “ene year” shall be substituicd

1. I[n section 213 of the principal Act including the marginal heading, for the
expression “vicg-chairman™, the expression “chaizman or vice-chairman™ shall be sub.
stituied.

{By order of the Governor)

K. PARTHASARATHY,
Secwelary to Govermment,
Larwe Lepoitiigint.

Short ttle and
commences:
ment.

Amandrent of
ssdjon 213,

Amendment of
seclion 213,
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~172-A Levy and collection of adverisemeni tax—Every person who erccts, exhib-
its fixes or retains upon or over any land, bieilding, wall. hoardings or streciure any
advertiseaient, or who displays any advemisement t6 public view m any manner what-
soever in any place whether public or private. in the panchayat village shall pay on

every advertissment which is so erected, exhibited, fixed, retained or displeyed to public

vicw, # lax caiculated at such rates and in such manner as the village panchayat may,
determine in accordance with such mle as may be presceibed:

Provided that the rales shall be subject to the rates that may be presctibed by the
Government and different rates may be prescribed for different village panchaxvats laking
into consideration the location, the size of the adverlisement boar!. the period and the
Gpes of advertisements:

Provided fhether that vo tax shall og jes wu wader this seciion on any advertsenicnt
or a noticg-—

i) of 8 public mesting; or
¢4y of an eleciior to the Legslative Assembly. or
fey of a candidature in respect of such an election:

Provided also thal no such tax shall be levied on advertiseruent which is not a sky-
sign and which—
{m) is exhibifed within the window of auy building: or

£5) relates to the trade or business carried oo within the land or toilding upon
or over which such advertizement is exhibited. or te any sale or letting of such land or
building or any effects therein or to any sale, entertainient or meeting to be held upon
or in the sams . or

{¢) relates fo the nume of the land or building upon or over which the
advertisement is exhibited, or to the name of the owner or occupier-of such land or
building ; or _

{d) relates to the business of any railway adimipistration, or

{e) is exhibited within any railway station or upen any wall or other property
of a railway adminisiration except any portion of the surface of such wall or property
fronting any streel. :

Explanation.—For the purpose of this acuon.—

{i) the expression “sirncture” shall tnelude any movalle board on wheels
ised as an adverlisement or an advertisement medium ;

. 183
~ T
The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governer on the 17th June 1999 and is hersty poblished for general information;-—
ACT No, 32 OF 1999,
A At fureheor to amend the Tonrid Nadn Panchavats Act, 1994,
BE it enacted by the Legislative Assembly of the State of Tamil Madu in the Fiftieth
Year of the Bepublic of Indiz as follows—
I, (1 This Act mav be called the Tanul Nadu Panchavats (Sixth Amendmeont)  Shkori tle apd
Agtl, Tl ) EHINMEATCE-
. ment.
(2} T shall cosieer inle force tm such date s the Skite Government may, by
notification. appoint.
el Madn Act 2. Afler section 172 of the Tamil Nadu Panchavals Act. 1994 (hereinafier referred  InseHiton of new
N 19 1o as the principal Act), the foilowing sections shall be inserted, namely :— :':'-‘“0]";_’;7;-
] . . al -1k
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(i) the expression "sky-sipn™ means any advorliscment supporied on or
aitached to any post, pole, standard, frame-wotk or other support wholly of in pari upon
or over atiy land. building. wall or structure which, or any parl of sky-sign which shail
he visible against the sky from some poimt in anv public place and ineludes all and every
part af any such post. pole. standard. frame-work or other suppor. The expression "sky-
sign” shall also include any balleon, parachute or other similar device emploved wholly

or in parl or the purposes of any advertisemient upon or over any land, building or

steugture or epon or over any public place but shall not include—-

) (a; any Mag siaff, pole vane or weather-cock. unless adopied or nsed
wholly or in part for e purpose of any advertisement, ot

(B) aoy sipn, or any board, frame or other contrivance securely lived o
or o the top of the wall or parapet of auy building or on the comice or blocking of
any wall, er o whe ridge of a roof)

Frovided that such board, frame or other comtrivance shall be ol one continusis
face and not open worl, and does not extend in height more than ene metre ghove any
part of the wall, or parapet, or ridge fo, agamst or on, which it is fixed or supponed.
ot : .

{¢) any advertisement relating 1o the name of the iand or boilding. upon

or aver which the advertiscinent is exhibited, or lo the name of the owner or oconpicr

of such land or building; o

(eh any advertiscraent eelating exclusively to the busiiess of & railway
admimistration and placed wholly upon or over any railway, rablway yard station.
platdiorm or station approach belonging o 4 tailvay admieistration, and so placed ihat
canmot fall in any strest or publics or

{e) any netice of land or building (o be sold. or et placed upon such land
ot building,

{iii) the expression “public pizce™ means any place which is cpen to the use
and cnjovment of ihe public whether it is actually wsed or enjoved by (he public or not

fivy the sxpression “advemisement” shall not inchide any advertisement pub-
lished in any mewspapor.

172-B. Prakibifice of advertisements - Liverisement chall after the lewvy of tax
ander section 172-A az determined by the Village Panchayal be arected. cxhibited. lixed
or roaingd upon or over any land, building, wall. hoarding or structure within the
panchavat village, or shatl be displayed In any macner whatseever [n any plare excepi
in agcardance with the rules made under this Act: '

Frovided that the Village Panchavat shall regulale the Lieighe of the advertisement
in the Panchayal villrge and shall remove such objcctionable advettisement in such
manner 43 may be prescnbed: :

Provided further that the Government lﬁny, by notification, prohibit adverdssments
in any place within any panchayam village™.

3. Tnosection 174 of the principal Acl, for the expression “sections 171 and 1727,
the expression "sections 171, 172 and 172-A™ shall be substituted.

Ry order of the Governor)

K. PARTHASARATHY,

Secreiary 1o [overnmel,
Leaw Denarfinent,
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.7 The¥ollowing Act of the Tamil Nadu Legislative Assembly rectived the assent of
the Governor on the 1ith Decemsber 1999 and is hereby published for general

v information '—

: | ACT WNo. 44 OF 1999,

An At turther to amond the Temdl Nadu Penchuyais Act, 1994,

i )

: BE it cmocted by the Lagislative Assembly of the Stateof TamilNedy in  the
; R Fiftioth Yesr of the Republic of India as focllows:—

W e

b a :

Short title and 3. {1) Thie dct may be called the Tamil Nudu Poachayeis (Seveath
commencement.  Amendment) Act, 1099, _ |

‘Ei _: o {2} It shall be deemed te have eome into fures on the 31st c’:a}f of July 1952, -

ndment of %. Insection 253 of the Tantil Nadu Panchayzis Act, 1994 (heceinafter veferred  Tamil Nadu
cection %3, Y to as the principal Act), after sub-section (3), the following sub-sectivn shall be Act 21 of 9
insected, namely :—

#(3-4) Notwoahstanding anything éemtzined in snb-section {3}, the special

officers appointed vnder that sub-section in respecl of the village panchaysis and -

- pairchavat viion sbecified in Schedvle 1V-A shelt hold office upto  the 3]st day of

March 200 et for such shorter period 23 the Government may, by notificaticn,
spectly in this beialf.™.

Insertienofnew 3. Afier Schedole BY to the principal Actjthe i@g‘oﬁng Schedvie shell be
Schadu].&. ll]ﬁﬂl'tﬂﬂ, l]al'[lﬂ].}’ oo SMESL R RN
. '... - L. g H{‘h -
271 M “EEHRDTILE W:Hri EIEHHT
[See sectionr353-(3-A).j

" PART-A.

Serial Nuysmber, Name of Village Ponchayals.
) {2)
sYurcaud,
- Mapjalouttai
Vellakkadai
* Velur LT L
. Negalur
Semmanathem
Valavanthi
Thalaigholai
Maramangalam
PART—-EH.
Yercaud Panchayat Union™.

- 2l

W 9w S o Lh B ow b

“Repeal and 4 (I) The Tamil Nadu Panchayats (Sovemh Antendment) Ordirznce, 1999
gaving. 15 hereby repeaied, _

{2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, a5 amended by the said Ordinance, shall be deemed to have bery
done or taken wnder the principal Act, as amended by this Act. :

{ By order of Lthe Governor)

K. PARTHASARATHY,
Secretary to Govermneri,

Lawy Pepartugn.

B el o I R Y R O
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’ ' The following Act of the Taml MNadu Legislative Assembly received the assent f

o=t : - of the Govatnor on the Lésh Dazimber 1999 and i hereby published for general _ :

r wdormation ;-— |

; ACT;No. 46 OF 1999, :
&%&&_&ME_{ L e it Act further g0 amend pee Tamif Wirdp Pounciioeas Ao, 19%3, I L

i Bt il enacted by the! LegislaﬂvB-Alssc.mbly af the State of Tamil Madu in ihe F‘ifticth

A Year of the Republic of India as follows \— :

3 _ :

SBort titfe and 1. {1} This Act may De called the Tamil Nadu Panchayats (Bizhth Amandrzent)

Mmmencs-.. Act, 1999,

eak

(23 [t shall be deemead to have coms into force oa the 17¢h day of September
1494,

Addcadmeat af 2. In section 261 of the Tamii Nadu Panchaya ts Act, 1494 {hereimafter reforred  Tamil Nadu

section 6!, to as the principal Act), in sub-section (2}, tor the exprasion 32th dav of Scplem-  Act 2 of !
' ber 1999 ", tho ¢xpression =313t day of March 2000 7 shall be substitutcd.

Substitution of 3, For Schedule V 1o the orincipal Act, the following  Schedule shall be subsii-

schedule V. tuted, pamely — '

“SCHEDULE V.
{Sec section 261 (21

Serigl Number, . MName 5T ¥illags panchayats.
(1} . (2
i R - _ ., ' Keeripatti
2 ~ R Papapatti.”,
Rgém aad 4. (1) The Tamil Na&uﬂiﬂaﬁ@ (Eighth Amendsient Ovdinance, 1999,  “Famil
3BYIng. is ‘hereby rcpgalcd.- o (}Ig:mi]gg,

i Notwithstanding such rcp:al,hanyth.[ng done or say activn taken upder
the principal Act, 25 amended by the said Ordinance, shall be dsemed to bave been
done ot taken under the principal Act, as amended by this Ast, .

By onder of the Governor.}

K. PARTHASARATHY,
Secretary to Gosernwient,
Law Departaent.

-
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B Tumil Nadu

Ad 21 of

19,

The following Acl ol the Tami! Nadu Legislaiive Assembly woaived Hhie asscinl of the o CrHeT on
the 3 1su March 200K aud i Ticreby pubtishied For gencral nfometion.— :

ALT No. § QF 2000.

An Act further to amend the Tamil Nadu Panclavats Jct, 1994,

Br it enacled by the Legislative Asseibly of the State of Tannl MNadu in the Fifty-figsi Year
of the Republic of India as follows - —

L. (1) This Act may be called the Tamil Nudu Panchavats {Awcodwment} Act, 2000
i2} 1L shall come puo force ai once.

2. tnseclion 261 of ile Tamit Nadu Panchoyals Acl. 1994, in sub-sccticn (2), for the
cxpression “3 45! day of March 20007, the expression “2-hh duy of Ociober 20017 shall be

shibstituted.

(By ordcr of the Governor)

K. PARTHASARATHY,
Secretary o (overrihent,
Law Departinent.

Short Lile and
compERnee-
mwyanl,

Amend el
ol s¢etion
61,
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The Builowing Act of the Tamid Madu Legislative Assembly rcoeived the assent of the

- Governor on the 121k June 2000 wod s hereby publishad for general informanion:—

Shert nicle and
LT Ene-

M.

IMsertion ar

new seclions
141-A,
191-11, [ ®1-
Camd

12110

'l Ne. 23 OF 2000,

An Aet further to gmend the Touil Nadu Fancliovers Ace, 7094,

"BE it enacted by the Legislative Assemhly of the Sware of Tarmi] Nadu in the Fifty-first Year

of the Roepublic of lodia as follows:-

1. (13 This Act may be called the Tamil Nadu Panchayats {Second Amendment) Act,
2000,

(2% 40 shall voue inde Foree on such date as the Srare Government may. by

no L TRt o, A ing,

2. After sectidu EAL of the Tamil Maduy Panchayats Act, 1994 {hereinatter reforred to us
the principal Act), the following sections shall be inserted, namely:- v

tiE A :f.'Jepe::f.' of fund of panchayat. - Any panchayal having surphis fund shall,
with the prior approval of the [nspector, deposit such surplus fund in any of the finarcial
instifurions specifizd by the Govemnment:

PFrovicled that no such depasit shall be made when there is need o urilise this
- . . 1
fund for sdmimstraden or development sk during rhe nexe twelve months.

F81-B. Grant ar loan fur scheme or project.—{1) The Gavernment may muake prant
or loan to u panchayat for the cxecution of specific scheme, project, programmse or plan

relating fo aay of the matters administered by such.panchayat sobject to such terms and-

conditivons z: mav be proscribed.

{2) Such panchayat shall utilise such grant o7 loan only for the purpnze for which

such prunt or lean is given.

£2) The provisious of the Local Authorities Leans Act, 1914 (Central Acu IX of

19147 shall appey in respet of the loan piven by the (GGovernment ander this section.

(8I-C Rawsing of faan by poachupat —Lvery Panchayat shall be compelenl 1o raise
loan in full o1 in parc From aany finangial wstitution or agercy o bank for any of the following
purposcs, sthjact to the conditions impesed by the Government in this behalf, namely:-

Job o carry out any of the works connceled with the improvement and
development of infrastructure in panchayat areas;

() o carry out relief works at the rime of natural calamities;

(¢} to undertake any mcasure in connection with, or ancillary to, the above

purposes; and ' :
(<) 10 carry out any of its other sratutoty Functions.

T81-1 Brocedure for inter-panchayats lending — (1) Any panchayat may raise loan

from any other panchayat and any panchayat may sanction loan ta anether panchayat to carry

pui any of its statutery functions or for the creation of capirl assets or !.ul::.urrlc generating
as3ets, with the prior sanction of the Inspector.

Tannt Mado

Aot 21 of
TLg

¥

i
|
|
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section and section 181-C shall be subject e such terms and conditions, as may be agreed upon
by the Financial institetion or agency ot bank or lenditg panchayal, as the case may be, and

of aceounts. as tnay be prescribed.

(31 Every punclayat shall utilise the louns only {or the perpascs Tor which such
nans zre karrewed,”

i By arder of the Gavernor)

K TARTHASARATHY
Secrerary to Guvernment,
Law Deparimenl.

.‘rv'!"m e Py (RO 19

{2) The procedure for the receipt, utilisation and repayment of the loan under this-

the borrowing panchayat. fivery panchayat shall maintain in respect of the loan. such books -
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The following Act of the Tumil Nade Legislative Assembly received the assent ofﬂl

Covernar on the 12th June 2000 and is hereby published lor general informaion:— 1

ACT No. 14 OF 2004, ‘

An Act further to amend the Tamil Nadw Panchayar Act, 1094,

De it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year
of the Republic of India as follows:-

1. (1) This Actmay be called the Famil Nadu Panchayats (Fifth Amendment) Act, 2000 Short title and
' COTIMENCE-

ment.

{2) It shall come into force on such date as the State (overnmeant may, by notification,

appoint,

Tami Madu
Act 2ief
(054,

2, In section 241 of the Tamil WNadu Panchayats Act, 1994, for sub-section (4), the An.u:ndmmt

foltowing sub-section shall be substitoted, namely:- of seetion
241,

“{4) The Chairman of the Disirict Panchayat shall be the Chairperson of the Commit-
tee and the Collector of the District shall be the Vice-Chairman of the Committee.™,

{By order of the Crove.mur} _ | '

K, PARTHASARATHY,
Seeretery to Government,
Law Department.

vl !
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Part IV—Section 2
Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
President on the 25th Septémber 2000 and is hereby published for general information:—

ACT MNo. 27 OF 2000.
An Aet further to amend the Tamil Nadu Panchayots Aet, T804,

B it enacted by the Lepislative Assembly of the Stete of Tamil Nadu in the Fifty-first Year of
the Republic of India as tollows:—

1. (1}This Act may be called the Tamil Nadu Panchayats {Third Amendmenty Act, 2000.

(2) it shiall come inta force on such date as the State Govemment may, by notification,
appoint. '

2. After section 131 ¢f the Tami! Nadu Panchayats Act, 1994, the fullq[mrmg section shall
ke inserted, namely:— i

“131-A. Prohibition of erecfion of cerlain hoordings. ———Nmmtﬂstandmg anything
contained in this Act or in any other law for the time being in force,—

{a) (i} on ot after the date of the commencement of the Tam{l Nado Panchayats
{Third Amendment) Act, 2000 (hereinafter in this section referred to as the amendment Act), no
person shall erect any hoarding {other than traffic sign and road sign} visible to the traffic on the
road and which is hazardous and disturbance to safe traffic movenlent 5o as 1o adversely affect
fre and safe flow of traffic;

{ii} where any hoarding is erected in contravention of sub-ciause {i), it shall be
confiscated and removed by the executive autherity without any notice;

{#){iy where any hoarding (other than traffic sign and read sign) visible to the traffic
on the road is hazardeus and disturbance to safe traffic movement su a3 (o adversely affect free

[P2-2]—IV-2 Ex. (740)—1 [ 105 ]
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and safe flow of traffic and which is in existence immediately before the dateof the commence-
ment of the amendment Act, the executive authority shall, by notice in writing, require the owner
or an¥ oerson in possession of such hearding, to remove such hoarding within such time as may
be spezified in the notice: ' ' )

Frovided that such time shall not exceed fifteen days from the date of issue of such notice;

_ (ii} where tho hearding referred ce in sub-clause (i) -is not removed within the time
specified in the netice, the execubive authority shall, without further notice, remowve such
hoarding and recever the expenditure for such removal as an arrear ef land revenue.

Fxplanation.—For the purpose of this section, “hoarding” means any screen of beards at
any place whether public or private used or intended 10 be vsed for exhibiting advertisement
including the framewaork or other support, ereeted, wholly or in part upon or over any land,
building, wall or structure visible to public wholly or partly.™.

{By order of the Governor}

K. PARTHASARATHY,
Secreiary ta Government,
Law Deparimeht.

C)G

PRINTED #ND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAL |
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sl ticle and
cammengea-
MRy,

Amondmen: of
seciiar f21.

The Fallowing Artof the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 281k November 2000 and is heteby published for gencral information —

ACT No. 30 OF 2000,

An Aet further fo amend the Tamid Nade Panchavais e, 1994

B it enacted by the Legislative Assembly ot the State of Tami! Nadu in the Fifry-first Year
of the Republic of fndia as follows:--

L. (1} Thizs Act may be called the Famil Madu Panchayats {Sixth Amandment)
Act, 2000,

{2 It shall be deemed w have come inte force on the 23rd day of Septenmber

20040

rl In seqriom 241 of the Tamil Wadu Fanchavars Act, 1994 (hereimafter referted
to as the principal Ach), for sub-section (23, the following suh-seclhwn
shall be subsoirated, narnely:--

"2y {g) The Committee shall consist of .--

[

(
(1i)

)

i)
| (i)
|

The Chairman of the distriet panchayat,
the Mavyor ol the Cily Municipal Corporation in the district;
the Collactor of the disttict:

such numnber of persons, oot less than four-fifih of the total
fiamber of meembers of the Commitiee as may b specified by the
Government, ¢lecied o the prescribed manner from amongzst the
members of the disirier panchayats, town panchayats and
counciliors of the municipal corporations z2nd the municipal
councils in the district in proportion to the ratio between the
pendation of the noral areas and of the arban arcas in the district.

{6y The fullowing persons shall be pemmanent special invitees of the

Commnzitres: -- '
(1) Members of the House of the people whe represent the whole or

part of the disirict,

(1) Members of the Council of Srates who are registered as electars
in the districe;

(i} Members of the Tamil Nadu State Legislative Assembly whose
constituencies lie within the disteier;

{iv] All the Chairmen of the panchayat nnion councils in the districe;

{v} Al the Chairmen of the trunicipal councils in the district;

(vi}  Ail the Chairmen of the tywn panchayats in the district,

{e} The permanent special invitees referred to in clavse (5) shall be
entitled to take part in the procesdings in the meetings of the
Cormmitiee.".

Feveni! Alnda il

20 of I




TAMIL NADU GOVERNMENT GAZETTE EXTRAQRDINARY

I:

famil  Mudw 3. 1) The Tamil Nadu Panchayats {Sixth Amendment] Ordinance, 2000 is  Aepeal  and
eeliwpnce $ hereby repealed. saving. !

of 2.

{2} Notwithstanditg such repeal, anything done of any fiction taken ander the
principal Act, as amended by the said Ordinance; shall he deemed 1o have
been dunc or taken under the principal Act, as amended by ¢hes Act.

{By order of the Goverior)
K. PARTHASARATHY,

Secretury to Goverament,
Law Departinent,
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Part IV--SIE:L‘ti{}H 2

Tamil Madu Acts and Qrdinances.

The Tellewing A<t of the Tamil Nadu Legislative Assembly reecived the assent of the
" President ont the ¥t Jamiary 200 and is hesehy published for peneral information:—

ACT No. 1 0OF 2001,
Aa Act furthar 1 amerd the Tamef Vo Panebayats Aor, (994,

Be it cnacted By the Logislative Assew®ly of the Staie of Tamil Nadu in the Fifiy-first Year of
the EBepublic of India us follows:-

1. (1Y This Act may e cailed the Tamil Madu Pancliavats (Fourh Amendment) Act, 2000,  Short fitla

nnd
{2} Tt shall cone into forze on such date as (he Ste Governnlent may, by notification,  eommang
appoint, menl.
Tamil adu 2. In scction 37 of (be Tamil Modu Panchayas Ao, 1993 (bereipaller referred o a= the Amendmen
Aet 21 of prncipal Acl)— -:; o0

(1) i sub-sectign £1),-

fa} for the expogsion “while undergoing e sentence’, the expression “whiic the
senlence i in force" shall be substionied.

(b} for the cepression “five years®, the expression "six years® shall be substiluted;

() in sub-gection (2), for Lhe cxpression”five years”, 1l expression 'six years" chall be
subsnituted.

3. Insection 172-A of (he principal Act, in the secend provise, for clause (6), (he following Amerdms

clause shall be substituted, namely— l:!m seiti
' -

*ra3 of an electien to the Parliament. Lesiclativa azsembly or a panchayat: o'

e f i

L
L
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4. Insection 258 al the principal Acl, alter snb-section f4), the Tallawing sub-seclians shall
be adild, mnnely;-

(3 e deind o an clection pebilion shall, so Giras s praclicable cansisteedy with the
interest of justice in respoct af the (rial, he continued 1rom day-a-tay until its conclosion, unbess
the disirict judge (inds the adiournment af ile Irial beyond e fellowing day 10 be necessary figr
reagans 1o be recordod. :

{G) Evary election petition shall be trivd 3 expediliously as possible mad endesvour shall
be made to conclude the trial willin six inonths [rom Ui date: en which the election petition is
presented ta ihe district jedge [or ictal.”.

{By order of the Governor)

K. PARTHASARATHY,
Secreiary lo Government,
Law Ueparimend,

- PRIWTED AND PUEBLTSHELD OY THE EIRECTOR OF STATIOMERY AND FPRINTING. CHENMAI
OH DLNALT OF THE GOVERMMENT OF TAMIL NADU
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The follpwing Actol the Tamil Nadu Legizlative Asscembly reveived the asseniof the
Guovermor on e 230 Seprember 2001 and is hereby published for general informalion:—

ACTNe. IRQF 1001,

o Aot varener o gawend e Teand Nenfw Pearchavars 4o, P99

Ar it enacted by the Legislative Assembly of the State of Tamil Nado in the Filty-secnnd
Y eur af the Republic of Tndia as fo]lpws:—

1

Lo {1y Vhis Acrmaoy be czlled the Tamil Madu Panchavars (Amendment) AL, 2001,

(21 li shall come into force 31 once,

2. [osection 258 of the Tamil dadu Poochayats Act, 1594, in sub-section (1), for the
cxpression “fihcen days”, the expression “forty-Nve days™ shull be substinted.

{By arder of the Governor}

MLEAUTIAH,
Secreiary o Government,
Law Depariment.

Shorl Lille and
cammicnca-
meni.

Amendmenl of
Lection 258,
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‘vhe follewing Act of the Tarmil Nadu Legislative Assembly received the assent of the
Guvernoron the 25th Seplember 2001 and is hereby published for general information: —

AUCTNa. i90F 0L,

Aln Aot further to omend the Tamil Nade Panchayais Act, 1994,

Hr it enactad by the Tegislative Azsembly of the S1ate of Tamil Nadu in the Fifty-second
Year of the Republic of India as fullows.—

. [13This Act noay be called the Tomil Madu Panchayats {(Second Amendment).Act,  Shart title and

2001, LAMMENEE-
mEeTL,

{2} It shall come into force on such date as the State Government may, by
notilicalion, appoiit.

2. In zeciion 1923 of the Tamil Nadu Panchayats Act, 1994, for sub-section {Z), the  Amerdment . of
following sub-section shall be substitubed namaly.— . seduien 193,

"{2) The Government may recover from the panchayat, the expenditure incurmed
by the Government i the andil of “hs 2o «mnmis of sncn pancha sat, at such percentage, of
the expeaditure a3 may be fixed by the Government.”.

(By order of the Governor)

. M.BAULLAR,
Seceretary 1o Government,
Law Dapariment.

H
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the

Governor on the 18th April 2002 and is hereby published for general information:—
ACT No. 3 OF 2002,
Ar Act further to amend the Tamil Nodu Panchayats Act, 1994,

BE it enacted by the Legislative Assembly of the State of Tamif Nadu in the Fifty-third Year of
the Republic of {ndia as follows:—

Short title 1. {1} This Act may be called the Tamil Nadu Penchayats { Amendmeat) Act, 2002
and "
commence-

- {2) Tt shall be deemed to have come into force ot the 25th day of October 2001.

Insertion of 2. After section 9 of the Tamil Nadu Panchayats Act, 1994 (her¢ina fter teferted to as the i w
new principal Act), the following section shall be inserted, mamely:— Act 2l
seclion ] 1994,
oA “O_A, Appointment of special officers in certain circumstances—{1) Notwithstanding

anything contained in this Act, o1 in any other law-for the time being in force, in respect of village
panchayats specified in Schedule-VI, which cannot be constituted on the 25th dey of October
2001 even afier resorting to election process, the Gevernment may, by notification, appoint
special officers to exercise the powers and discharge the functions of the village panchayats,
uniil the day on which the {irst meeting of the viliage pancha} ats are held nfter elections to the
said village panchayats.

{2) The special officer appumted'under sub-cection (1) shall hald effice only for six
months from the date of his appointment ar for such shorter period as the Government may, by
notification, specify in this behalf.”.

Amendment 3. In scetion 261 of the principa} Act, in sub-section (2), for the expression “24th day of
;’fﬁ;"‘““'ﬂ " October 20017, the expression “24th day of April 2002 shall be substitutzd.

Addition of 4. After Schedule-V to the principal Act, the fellowing Sehedule shall be added, namely:—

Schedule-
vi “SCHEDULE-VI
. [Fes section 9-Afl).]
Serial ' Mame of the village panchapat.
rumber,
0y ' (2
. ! Kuttakotchiyendal.
2 telasathambur.
‘ _ Natmrrﬂnngalam.".

~Repeal and . " 5, {1) The Tatmil Nadu Pa ichayats { Third Amendment) Ordinance, 2001 is hereby repealed. Tﬂ{f}ﬂ '; _

savitig, Tl

{2) Notwithstanding such repeal, anything dote or any action taken under the principal
Att, as amended by the said Ordinance, shall be deemed to have been done or taken under the
principal Act, as amcoded by this Act.

{By order of the Govemﬁr}

A. KRISHNANKUTTY NAIE,
Secretary to Covernmeni,
Law Departnten.

."'



. Waa .

IR"E“ R 1™ j]"h"\ hlnu ] |l'\.

MENT%F TAMIL NADU : : :
T ez | Price s Re. 0.4 Paise.
TAMIL N AD U | _ o 20
GOVERNMENT GAZETTE =
EXTRAORDINARY  »uBLISHED BY AUTHORITY
' . ]
697 CHENNAI, WEDNESDAY, APRIL 24, 2002
Chithirai 11, Chitrabhanu, Thiruvaltuvar Aandu-2033

Part I'V—Section 2

Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the agsent ofthe
Governor on the 23rd April 2002 and is hereby published for generzl information:—

ACT Neo. B OF 2002.

An Act further to amend the Tamil Nadn Panchayats Aer, 1994,
Bs it enacted by the Legislative’ Assembly of the State of Tamil Madu in the Fifty-third

Year of the Repubiic of India as follows:—
1, This Act may be called the Tamil Nadu Panchayats (Third Amendment) Agt, 2002, Short tite.
" udn Act 1. Insecticn 9-A of the Tamil Nadu Panchayats Act, 1394 {hereinafter refertedtoas  Amendment of
- . . - . H I,
19% fhe principal Act), i sub-section (2), for the expression “six months”, the expression oo TA-
- “gne year” shail be substimted.
i Amendmen] of
seclion 261,

A, In section 181 of the principal Act, in sub-section (2), for the expression
“2dth day of April 2002", the expression “24th day of Ocrober 2002" shall be substituted.

T

Substitction of
Schedule-¥I.

T

4. For Sehedule-¥11o the principal Act, the following Schedule shall be substituted

narnely;--
: “SCHEDULE-VI
[See section 9-A(17.1

Nume of the wiluge panchaval,

| Serfal
rumher
(1 42)
| Koteakatehiyendal. _
2 Nattarmangalam.”. . |
. |

{ By order ol the Governor)
A, KRISHNANKUTTY NAIR, '
|

Secretary to Governmen,
Low Department,
[

PRINTED ANDD PRI ISHED BY THE DIRECTOR OF 374 FIGNT &Y AN PRINTING, CIRINEAL
ON DERALE OF THE GUVERNMENT OF LASIL KAL)

-2 (Ex, 269} [ 271}

& alidildas: 5 dleaqia .

mea e umoa.
" SEL T Y RO
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Shon e,

inscrtion of new
section 38-A.

Fresidenit, vice-
pEHdEn,
chairrrun,’
viee-hainmn
ind member to
cease 10 hold
offkce under
certain
CIFELTSLANCES.

The following Actof the Tamil Nadu Legislative Assembly received the assent of the
Governor an the 4th June 2002 and is hereby published for general infonmalinn—

ACT No. 28 OF 1002,

An Act jfurther to amend the Tamil Nadn Panchayers der (994,

BE it enacted by the Lepislative Assembly of the State of Tamif Nadu in the
Fifty-third Year of the Republic of India as follows:—

1. This A<t may be called the Tamil Nadu Papchayats {Sccond Amendnment]
Act, 2002,

2. In the Tamil Naﬂl Panchayats Act, 1994 (hereinafter referred. to as the
poncipal Act), after sectionr 33, the following section shall be inserted. namely:—

“38.A. Disgualificarion for president, vice-president, chaivman, vice-chuirman
and member.—Notwithstanding anything contained in this Act, no person shall be
qualified for being elecied as, and for beipg, a president, vice-president or member
of a village panchayat or a chairman, vice-chairman or member of a panchuyat union
council or of a district panchayat if he is a member of the Lepislative Assembly of
the State or a member of ¢ither House of Parliament.™,

3. Notwithstanding anything contained ir the principal Act, as amended by this
Agt, ot in any ather law for the time being in force or in any judgrent, decree or
vrder of a court, if a member of the Legislative Assembly of the State or a member
of either House of Parliament holds the office of president, vice-president or member
of a village panchayat or chaimman, viee-chairman of member of & panchayat union
council or of a district panchayat immediately before the date of publication of this
Act In the Tani! Nady Governmenr Gazette, he shall ¢cease to hold such office at
the expiration of fifteen days from the date of such publication and such effice shall
become vacant, unless he ¢tases 0 be member of the Legislative Assembly of he
State or member of either House of Parliament before the expiry of the said prriod
of fifteen dayz, by resignation or otherwise.

{By order of the Gaverear)

A. KRISUNANKUTITY NAIR,
Secretory 1 GavernRiesi,
Lerw Deparinien
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The folbowing Act of the Tamil Nadu Legislative Assembly received the assent of ¢
Goveranr onthe 15th Novembar 2002 and is hereby prblished for general information:-

ACT Mo 4 0OF 2002,

A Aot frrther oy amend the Tanedd Nede Pancloova Ace, 1394,

G it enocted by the Legislative Assembly af the State of Tamil Nadu in the Fitty-thicd Year
althe Bepuhlbic of India as follpws: —

L. (1 This Act may ke calted the Tamil MNada Panchayaws{Fourth Amnendment) Act, 2002,

{2} ir shall be deemed to have come into force oa the 215t day of October 2002,

2. In svetion 9-A of the Tamil Madu Panchayats Act, 1994 (hercinufter referred to 2s the
principal Acil, -

(17 in sub-secting £ 13, For the expression “can mot be constinuted an the 25th day of
(Jetober 200H ™, the expression “eotld not be constimied” shall be substinited;

(1 sub-scotion {23 for the exﬁresﬂun “for one yeor from the date of his
appeiniment”, the expression “upte the 24th day of Apriy 20037 shall be substinated.

3. insection 2u! of the principal Act, in sub-section (2), for the expression "24th day of
Uwctober 20027, the expression “24th day of Apuil 2003 shalt be substituted.

4, (1; The Tamil Nadu Panchavats (Foorth Amendment) Qrdinance, 2002 is hereby

- epealed.

{2y Norwithstanding such repeal. anything done or any action taken under the
princtpal Acl, as amended by the said Ordinanice, shall be deemed o have been dore or taken
wndler the poncipal Act, as amended by this Act.

{By order of the Governor}

A, KRISHNANELTTY MNAIR,
Segrerar) ta Government,
Law Deparimeny.

IS s e U s e CECLE LR I 0l S A TN RY ANy PRINTING. CLRENNAG
s Tl TH I IRAR R 0 AT AL

0172002,

l

Shart fitle and
cummence-
Mo,

Aurendment of
sgatinn U-A.

Amendnsent al
section 261,

Fepeal and
SEvIng.
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The following Act of the Tamil Nadis Legislative Assembly received the assent of the
Governot on the 26th Novermnber 2002 and is hereby published for general information: —

~t
ACT No. 52 OF I002.

An ek furiher to amend tnt Tiead! Nade Penchayais Act, 1994,

Bc it enacted by the Lagisl:itiv: Aszernbly of the State of Tamil Nadu in the Fifty-third Year
of the Republic of Iadia as ‘ollows:—

1. {1 Thiz Act may be talled the Tanul Nadu Panchayats (Fifth Amendment) Act, 2002, Short title and
COMIMETNCE -
{23 [t shall come into force on such date as the State Government may, by  ment

notification, appoint.

2. In the Tamit Nade Panchayats Act, 1994 (hereinadter 1eferred to as the principal Act),  |neertion of new
after section 82, the following section shall be inserted, namely:— section £2-A.

“R2-A. Previdenmt, wice-president, chairman, vice-chairman or member 1o obfain
permission lo undertoake rip o foreign couniry—{(1} No person helding the office of
president, vice-president or member of a villape panchayat o chairman, vice-chainman or
member of a panchayat union council or of a distriet panchayat shail undertake any trip to
any foreipn country in his official capacity as such, except with the permission in writing
of the Government.™.

3. After section 210 of the prncipal Act, the following section shall be msarted, [ngortion of new
namely.— _ section 210-A.

“210-A. Remaval of president, vice-president, chairman, vice-chairman or member
convicted under section 246-A.— (1) Notwithstanding anything contained in this Act, the
Government mgay, by nodfication, remmove any president, vice-president or member of
a village panchayat or chairman, vice-chainman or membet of a panchayat union cowncil
or of a district panchayat whe i3 convicted twice of an offence punishable urldf:r seGHOn
246-A.

{2) The Government shall, when they propose to tak: action under sub-section
(13}, give the president, vice-president, chairman, vice-chairman or member concerned, an
oppottunity to explain and the notification jsswed under the said sub-section shall contain
2 statement of the teasons of the Government for the action taken.

{3} Any person r:mmrtd under sph-section [1} from the office of premde:lt
vige-president, chairmen, vice-chairman or member, &5 the ®€ase may be, shall not be eligible
for election to the said office until the date on which netice of the pext ordinary election
to the village panchayat, panchayat union council or district panchayat, as the Case may
be, is published in the prescribed maaner or the expiry of ene year from the date specified
in such notification, whichever is earlier.”.

4, after section 246 of e principal Act, the following section shall be inserted, fnsertion af
namely— . new seclion
246-A.

“246-4. Penalty for failure lo obluin p:arm:‘.wfon of Government for foreign irip.—
Whoever undertakes a trip to any foreign country in violaiion of section 82-A shall, on
conviction, be punished with fine which may extend Io fifty thousand rupees.”.

{ By order of the Governar)

A KRIEHNANKLUTTY MAIR,
Seoretoery o Liversrocnt,
Law Loporment,
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The fullewing Actef te Tawil Nadu Legislarive, Assembiy reccived the assent of the
Governor on the 23rd April 2003 and is herehy published for genersl information:—
i ACT M. 70OF 2003,
. A Act further to amend the Tomif Nadu Panchayais Ace, 1994,
BE it enacted by the Legislative Assembly of the State of Tamil Madu in the Fifiy-fourth
Year of the Republic of lndia as follows; --
! Short title I. This Act may be called the Tami! Nadu Panchayars {Amendment) Act, 2005, '

Amendmenl of
secteon P-4,

Amendment of
section 2ol

2. imscction 2-A of the Tamil Nadu Manchayats Act, 1994 {hereinafter relerred 1o
as the principal Act), in sub-section {2}, for the capression “24th day of April 20037, the
expression ~24th day of October 20037 shall be substituted.

3. In section 26] of the principal Act, in sub-section {2, {or the expression “2dih
day of April 20037, the expression “24th day of October 20017 shall be substituted.

(By order af the Governor. |

A, KRISHNANKIITTY NAIR,

Secrerary fv Goverhmen?,
Eaw Depariment.

Tarml Madu
Act 21 of
1914,
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The follewing Act of the Tamil Nadu Legislative Assembly reveived the assent of ihe
Governor on the Fath Novenber 2003 and is bereby published for general information:—

ACT No. 34 OF 2043,

A Ao fartiver to amend ithe Tamil Nadv Panchavars Act, 7994,

Ok it enaeted by |he Legislative Assemiply of the State of Tamil Madu in the Fifty-fourth Year of the
Reopublic of India as llews——

[. (1] This Act may be called the Tamil Madu Punchayats (Sceond Amendment] Ac, 2003

3 I shadl be deemacd 60 have oome in Tonce on ke 2lse Jpby 2003
[ b

1. After seehion 257 of the Tamil WNado Parchayats Act, 1984 (hereinafler refomed tooas the
peincipal Act), the tollowing seciion shall be inscried. namefy:-—

"257-4. Provision gf Roin Woser Haevestiog Strociee—(U) in every building owned or
occupicd by the Government or 2 statutory body o a company oF an instilution owncd or eontrolled
by the Goveramend, fain water harvesting structure shall be provided by the Governmut or by such
statutory body or company or other instituiion, as the case may be, in such rearer and within such
time as may be prescribed.

(2} Subjecr 1o the provisions ol sub-section (1Y, every owner of occapicer o abuilding shall
provide rain water harvesting structure in the building in such naaner and within such period as may

e preseribed.

Explamartion —Where n buikdisg is owned or occupied by more than one persdn, every such
persen shall be fiable under Ihls sub-section,

i3} WWhepe the min u..a'iq.r horvesting strochue 15 sob provided as vequited wnder sub-section’

{2}, the Executive Authority or amy porson mstherised by hit iy this behalf may, after giving nofice
to the swtet or gecipter of the building. cause rain walcr harvesting structure 1w be peavided in such
buitding and recover the st of such provision along with the incrdental cxpense therent in the same

MRNNET A% PRy 1.

4 Motwrthstanding sny actian taken under sub-section (3), whore the owner or occupier of
the building fails 1o provide the rain warer harveding sractare in the building before the datc as may
be prescribed, the water supply eonnection provided 1o sach building shall be disconnesied till ruin
watet hatvesting struchure is provided.”™

X 1) The Tamil Mudu Panchnyalsl{ﬁemnd Amendment) Ordinance, 2003 it herchy repealed.

] {2} Notwithstandfne such repeal, anything Jdoae or any action taken ander the principal Act,
us wmended by the said Ovdingnee, shall be deamed o have been done or daken under the princtpal
A, as amwrded by this Act

(By arder of the Govearnor)

A. KRISHNANKUTTY NAIR,
SECrefEry Ky Geversiment,
Law [deparmment.

sbarl tifhe and ' '
COMIMERCg- ’
ment.

Imsereion of pew
section 257

Kepcal and
SEVINE.

. |
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‘The follywing Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 14th November 2003 and is hereby published for general nformation:—

ACT No..36 OF 2003,

Aw Ae? further to amend the Tamil Nadu Punchavars Act, 1994,

Be it enacted by the Legislative Assembly of the Siaie of TamH Nadu in the Fiity-fourth Year of the
Republic of India oz follows:—

L (1) Thie Act ey be called the Tamil Madi Panchayats (Third Amendrment) Act, 20603

{2) It shall be deermed to have come into force on the 1 7th Cetober 2063

2. I section 9-A of the Tamil Nadu Panchuyats Act, 1994 {hereinafver refarred 1o as the
principal Actl, in sub-scetion (2), for the expression “24th day of Qctober 20037, ihc cxpression
“24th day of April 20047 ghall be subsrituted.

3. In section 261 of the principal Act, for sub-section (2), the following sub-section shall be
Substituted, namehr— - :

{2y  The Specigt Officer appuinted urider sub-section (1) in respect of the village Panchavat
spesified in Schedule V shall hold office npo the 24th day of Aprii 2004 or such shoiter period 2s
the Government may, by notification, specify i this behalf™

4. For Schedule ¥ o the principal Act, the following Schedule shall be substituied, namely:-—

*SCHEDULE-V
[Fee secvion 2401 (2]
Kecripat.”
5 (1} The Tamil Nadu Panchayats (Third Amendment) Ordinance, 2003 ts herchy repraled.
(2) Materithstanding sech repeal, anything done or zny action tken under the prineipal Aar,

s oendasd by the sakd Ocdinance, skall be deemed to heve been dovee o Siken ander she principal
A, o amended by this Act

By endes ol the Covermor)

A. KRISANANKITTY MAIR,
Secretary ier Grverameni,
Lonve Plerreia e

DTP—-!V-2 Ex. {3200y 1a

e B .. F
S omn M rk EN anccynENngemy= - - BN o at

Snark dille and
COTHNEACE-
MERL

Aragndment of
section 9-A.

Amendient of
section 261,

Substitation of
Schedulg V.

Bepeal and
SRViFT.
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The Tullewiag Act af the Tamil Madi Legialative Aszombly recesved e asseat ol e
Ceevernon o the 14th November 2000 and is herehy published for general inlormaon- -

ACT Noo 42 (0 2003,

An det further v e e Tami? Noda Panehaveats Act, FU04

Bl chaceed by the Leoslalive Azzembly of the State of Tanul Wadu in e Frlty-Fourth Yeur af the
Fepubliz of [ndia s follows: -

P. 111 This Acr mune he culled the Tl Made Ponchaears (Fouwith Anverchineaty Aot i3,
{21 (10 s seetion 2nd secoon 2 =hall be decrmerl o have comwe imle Loee on the 25t
Cacipber ZiHY.
{10 Bectien ¥ shall come im0 lorce @l onue

2. For Schedule ¥ to the Tanuwl Madu Panchawats Act, 1994 (hercinafier reflurred to as the
[r1netpal Actd, the fllowing Schedube shall be substituled, mamely:—

“SUHEDULE-V
[See section 261 {2]]

Sewiad Mo ber, Moame af the Filfme Puneioas
(13 (2}
1. Keoripatt
2 Fappapatti.™

3. Worwithsianding anything conained in the primcrpai Act, any person acting
as Special Officer of- Pappapatti Village Panchayat with effect en and from the
S5tk Ootober 20603 shall be deermed 10 have been appointed as the Special Officer of the suid village
panchayat under sub-section (1) of section 261 of the principal Act. as amended Itry this Aci and
anything done or any action Luken by the said Special Offiver during the period with effect on and
fromm the 25th October 2003 6l the date of peblication of this Act in the Tamd Madn Govermmen!
Lazetee shall be deemed to have been validly dane or taket under the priccipal Act, 23 amended by

thiz Act.

(Ay erder of the Gavernor)

A. KRISIENANKLITTY MAIR,
Serarfad e e TS e e,

Loerve Dol i gt

STt adle and
COMmenenes-
mcnt.

Sulyititudion of
Schedule V.

Yalidatian.

-
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Tha following Act of the Tamil Madu Legislative Assembly re¢sived the assent of
the Gavermor on the 5th August 2004 and is hereby published for general infarmation:---

AGCT Na. 21 QF 2004. .
An Act further (o amend the Tamif Nadu Panchayais Act, 1994,

Be It enacted by the Legislalive Assembly of the State of Tamil Nadu in the Flityfifth
Yaar qf tha Rapublic of India as follows:—

1. {1]. Thi=. Act méy be called the Tamil -Nadu Panchayals {Amendmant) Act,
2004.

[2) it éhall be dazmed to have come Into force on the 23rd day of April 2004.

2. In section 9-A of the Tamil Nadu Panchayats Act, 1994 {herelnafter referred to
23 the principal Act), in sub-saction (2), for the expression “24th day of April 20047,
the Expre_r,slcrn =24th day of Oclober 2004" shall be subilituted.

3.'In saction 261 of the prfnéipal Agt, in sub-section (2}, for tha exprassion "24th
day af April 2004", the expression "24th day of October 2004" shall be substituted.

4. (1):The Tamll Nadu Panchayats (Amendment) Ordinance, 2004 le hereby
repegied. : :

(2) Notwlthstanding such rapeal, anything dons or any action teken under the
principal Act, as amanded by the satd Ordinance, shall be deemed ¢ have bean done
or taken under the principal Act, as amended by this Act.

{By order of tha Govearnor)

L. JAYASANKARAN,
Sacralary to Governmen!-in-afiarge,
Law Departrent,

Shart Me and
COMmenca-
ment.

Amendmant of
sachon S-A.

Amendment of
saction 281,

Rapegl and
ey,
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Tha following Act of the Tamil Nadu Legislative /ssembly received the assent of
tha Gavernor an the 5th August 2004 and i= hergby publishea for genera information:—

ACT No. 22 OF 2004,

Am Act further to amend the Tamil Nado Panchayats Acl, 1994.

it gnactad by the Legisiative Assembly of the Stata of Tamil Nadu in the Fifty-fifth
Yaar af the Republlc of india a5 follows:—

i. {1) This Act may be called ihe Tamil Madu Panchayats {Second Amendmenl)  Short title and

fct. 2004. . O Ao
ment.
{2} It shall ba deamed to have come into force on the Sth day of cune 2004,

2, After section 18 of the Tamil Madu Panchevalts Act, 1894 (hereinafier referred  Insertion of

to as the principal &ct), the followlng section shalt be inserted, namely.— new section
18-A.

“18.A. Appointmant of Spacial Officer to panchayat unien couneil in
cerfain circumstances.—(1) Nolwilhstanding anything contained in this Ach, ar in any
pther |aw for the time being in force, in respect of Manachanallur panchayat union
council, which carnot be reconstituted in accordance with the provisions of this Act on
or befora tha 11th day of June 2004, the Gavemment may, by notification, appeint a
Special Officer to exercise the powsrs and dischargs the duties of the said panchayat
union coungil and of its chairman untll the day on which the firsl meeting of the
reconstituted panchayat union council 15 neld after sisction to lhe said panchayat
union council,

(2) The Special Officer appointed under sub-settion (1) shall hold offica for six ,
months or for such shorter period 3% the Govemment may, by netification, specify In
thts behalf.”.

3. {1) The Tami! Nadu Panchayats {Second Amendment) Ordinance, 2004 |s  Repeal and
haraby repealad. saving.

{2} Notwithatandlng such rapeal, anything done or any action faken undar the
principal Act, as amanded by the said Crdinance, shall be deamed o have been done
ar taken under the prnclpal Act, as amended by this Act.

{By order of the Governor)
L. JAYASANKARAN,

Sécrefa;y {o Govermmeni-in-chargs,
Law Daparlment,




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 129

The following Act of the Tamil Nadu Legislative Assembly received the assenl

of the Gowernor an the 3ih December 2004 and is hereby pubfished for genaral
infarmation:—

ACT No. 36 OF 2004,

an At further lo amend the Tamil Madu Panchayats Acl, 1904,

Be il enacled by the Legislative Assembly of the Slate of Tamil Nadu in the Fifty-fifih Year
of the Republic of India as follows. —

1. (1] This Act may be called the Tamil Nadu Panchayats (Fourth Amendment}  Sho sitle and

Ay, 2004, COMMBNCE-

mMEnt.
{2} It shait be deemed 1o have come into force on the 23rd day of Uclobar 2004,

2. |m Seciign 9-4 of the Tamll Nadu Banchaysats fct, 1984 (hereinafter refermad o Amandment of
as the prncipat Acl), for the expression "24th day of Ociober 20047, the expresslon Sacilon 8-A,
"Zdth day of April 20058" shall be sobsiituted.

3, in Section 261 of lhe principal Acl, in sub-section (2), for the exprassicR  Amandmant of
24th day of Octeber 2004" Ine expression "24th day of April 2005" shall be substiluted. Saction 241,

4. [1) The Tamil Nadit Panchayats {Fourth Amendment) Crdinance, 2004 is hereby  Repeal and
repealed. EaiNg.

{2 Motwithstapding such repeal, anything done or any action taken under the
principal Acl, as amended by the said Ordinance, shall be deemed to have been done
ar taken under the principal Act, as amended by (his Act,

(By order of the Governor}

L. JAYASANKARAN,

Becratary 1o Government-in-charge,
Law Oeparfment.

— s - -..ﬂb!ﬂ:ﬂ.l:.!
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The following Act of the Tamll Nadu Legisiativa Assembly received the assant of the
Govemnar on the 11th Decemoer 2004 and is heretyy published for general information;—

ACT Ne. 39 OF 2004,
An Acl fuﬂﬁar to amend e Tamil Madu Panchaysls Act, 1894,

Be It enacted by the Legisiative Assembly of the State of Tamit Nadu in the Fllty-fifth Year
of the Republic of India as ffiows:—

1. [1‘} This Act may be called the Tamil Nadu Panchayats (Thind Amendmend)
Act, 2004, .

{2) It shall be deemed to have come indo forge on the 14t day of June 2004

2. In section 2 of ﬂ'ie Tamil Nadu Pannhayatﬁ P.J:i 1984 (hereinafter refermad to as
the prmmpal Acty—

fl} afler ctause {32-a), the following clause shall be inzerted, namelyi—

"taz2.b) ‘special 1xrl1!a.gta' panchayat rrﬂans the special village panchayat refersd
to in sub-section [4} of seclion &%

{ii} in clause (37), he expression "and indude:s a special village panchayat® shait
be added at the end.

3. Insection 6.of the pnnmpa! F'u:t fr:nr 5ub-senhnn {41, the following sub-sections shall
he substitubed, namety——

'{4§ The village pannhayais mnsummd undar this Act on or after the 14th day of
June 2004 conseguent on the cancellation of the notfication declaring tham as fown
panchayats or Third Grade munlcipalities, as the case may be, under section 3-8 of the
Tamll Madu Dlstrict Municipalities Act, 1920 (Tamil Nadu Acl v of 1920) =hall be called a5
special villige panchayats and the rest of the village panchayats constituted under this Act
shall be caled g5 vilage panchayats.

{6y The Government may, ty notification, classify the spacial village panchayata
refarred 1o In sub-section (4) and village panchayats into varicus grades for the purpose of
offective administration of the said witage panchayats in acrordance with such nomms as
may be prescribead.”,

& 1in section 8 of the nrinctpal At i sub-sedtion {3} fur the word "fiflean”, the words
“twantyona” shail be substiuted,

5. |n section B3 of the principal Act, the expression "and difierent persons may be
appoinied ko differant classes of village panchayats” shall be added at the end.

6. After Chapter V| of the principal Acl, the foflowing Chapter shall be inserted,
namely:—

“"CHAPTER VI.A,
SPECIAL PROVISION RELATING TO SPECIAL VILLAGE PANCHAYATS.

1004, Cerain modificaticns of provisions of thls Acf—Notwhhstanding  anything
centainad in this Act in respect of special viage panchayals —

{8] Whe exacufive officer of the spacial village panchayat shafl be the execulive
auttarity;

{4} tha provisions of the Tamil Nadu District Municipalities Act, 1820 (Te— " Nadu
Ack Y of 19207 and the rules made thereunder shall apply,—

{i) in respact of the repulation or restriction aof buliding and the use of sites for
huitding:
fi) Im respect of levy of proparty kax;

fe} all cheques for payment from panchayat fund or othar funds shall be signed
by tha esecutive officer of the speclal viliage panchayat.”,

Short title and
somIMBEACe-
meant,

Amandntant
ol geciion 2.

Ameandnient,
of section 6,

Amendmenl
of sectivn 3.

Amandment of
saction 83,

Ingartian of
naw
Chapter.




?Q:‘Elgﬂh-ﬁ-n#u!l!...li [

140 TAMIL NADU GCYERNMENT GAZETTE EXTRAORDINARY
Repeal and 7. (1) Tha Tamd Nadu Panchayats (Third Amendment) Ordinance, 2004 is hereby
saving. repealed,

(2) Motwithgtanding such repeal, anvthing done or any action taken under tha
principal Act, as amended by the said Ordinance, shall ba deemad to have bean doue o
taken wnder the principal Act, 2% amended by this Act, : :

(By order of the Gowvernar)

L. JAYASANKARAN,
Secretary fo Government-in-charge,
Law Dspartment.
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The following Act of the Tamii Nadu Legisiative Assembly ceceived the
assenl of the Governor on the 10fh May 200%  and is hereby published for
gesratinformation:—

ALT No. € OF 2005.

An Aci further 1o omend the Tamil Nadu Panchayals Aci, 1994,

Be it enacted by the Legistative Azzambly of tha State of Tamil Madu in tha Fily-=iath Year
of e Kepublic of india a5 follows:—

1. [t} Thiz Act may be calfed the Tamil Madu Panchavats (smendmant} Act, 2065

(&} Sections 2, 3 and 4 shall be deamed 1o have come inte forcg on the Gih day
of March 2005,

2. After secton D-A of e Tamil Nadu Panchayais Act, 1994 (hareinafter
referced to as the pringipal Act), the following seclion shall be inserted, namely .—

BBl Appoinbrmenl of Speciad Officer to cerain village panchayals.—-
{1} Metwithstanding anything contained in this Act or in any ather law for tHe timo
being in foree, the Government may, by nolification, appont a Special Officer lu the
village panchayats specifisd in Schedule VI, which could not be reconstiluied in
aczordanca with iz provisions of 1lvs Act oo the Sth day of Margh 2005, 1o exercise
the powers and digsharge the duties of the said vilage panchayats.

(2) The Speclad Officer appointed under sub-section {13 shall hold office for
a peried af six months or until the date on which te first meeling of the reconstituted
willzge panchayats are held afler election to the said village panchayats, whichever
is earlier”,

3. Afier sectior 18-A of the prinsipal Act, the following section shait be inserted,
naf el —

- M8-B. Appointment of Special Officer to Yercaud Panchayat Union Countil —
(1) Jdobtwithstanding anything contained in this Act ar in any ather law for the time
beil:g in farce, the Governeent may, By notificaiion, appeint a Specral Officer to the
Ye.caud panchayal union council, which coutd not be recomstituted in accordance
witl: 1he pravisions of this Act on the & day of March 2005, to exercise the fowers
ant discharge the duties of the said panchayat union council and of its chairman.

{2) The Special Officer appainled under sub-section (1) shall held ollce for
8 period of s rnanihs or untl the dale an which 1he first mescting of the reconstituted

panchayal unich counci is held after election to the said panchayat unicn counc,
whichever 15 earlier.”,

Tamit Madu Az
21 al 1594

COR O TR R -



o Al
a4,

.b-l .

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 25
4. After Schedule VI to the principal Act, the following Scheduls shall be added,  Adgition of
NAr Sy, — . new
. Seheduis.
SCHEDLULE VI
[See section 9-B (1))
Seriaf Name of the viflage panchayats.
number, '
{1) (2}
1 Manjakuttai
2 Maramangatam
3 Magalur
4 Sammanatham
3 Thalaisholai
g Yalavanthi
7 Vellakadai
8 Vakur
2] Yercaud.”.
Validaiten,

5. Notwithstanding anything contained in the principal Act, any person appointed
as Special Officer of the village panchayats specified in Schedule Vil to the principal
Act or of the Yercaud panchayat union council on the 6th day of March 2005 shall
be deemed to have been appointad as such Special Officer under sub-section {1} of
section 9-8, or, as the case may be, under sub-section (1) of section 18-B, of the
principal Act, es amended by this Act and anything done or any action taker by
such Speclal Officer, during the period commencing on the 6th day of Margh Z)05
and ending with the date of publication of this Act In the Tami Nadyu Govermrient
Gazetia, shall ba deemed o have been validly done or taken under the principatitct,
az amended by this Act. .

{By ordar of the Governor)
L. JATASANKARAN,

Secretary to Government.
Law Department.
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The inllowing Act of the Tamil Nadu Lepislative Assambly recejved the assent of the
Governom on the L 2ih Oetober 2005 and is hereby published for oenkral nformation: —

ACT Mo, 15 OF 2005,

A Acr firther te amend the Tand Nadi Paacharaes Act, 1904,

L it enacwed by the Lemsiative Assembly of the State of Tamil Nadu in the Fifiy-sixth
Year of the Republic of lndia as foltows: —

1. (1) This Act snay be called 1he Tamil Wedu Panchayats { Second  Amendenmcnt)
Awt, 2HIS

123 0 oshall be deemed mo have come itto foerce on the F3th day of July 2005,

2. In section 239 of the Tanil Nadn Panchayats Acr, 1994 (hereinafter relermed bo as
the princinal Act), in sub-section {2}, in clause (b)—

{a} the expression “for two successive terms”™ shall be omined,
(Y the provisos shall ke omitted,

) 3. (1y'ihe Tanul Nade Panchayas (Second Armendment) Crdinance, 20035 is heszby
repealed. E

{2) Notwithstanding sech repeal, anything done or any action tzken vpde: the
principal Act, as amended by the said Ordinance, shell be deemed to have been donc or
taken under the principal Act, as amended by this Act,

{By oyder of the Governor)

L. JAYASANKARAN,
Secretary to Governmen,
Law Department,

10T 1.2 Ex. (2227

Short sidle and .
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The following Act of the Tamil Nadu Legisiative Assembly receised the assent
of the Govarnor on the 13th Ociober 2005 and is hereby published for gereral
information:-—

ACT No.19 OF 2005. .
An Act further to amend the Tamil Nadu Panchayats Acl, 1994,

Be i enacled by the Legislative Assembly of the Siste of Tamil Madl in the
Fifty-sixth Year of the Repubiic of india as foliows:—

1. {1} This Act may be called the Tamit Nadu Panchayats (Hourth Amendment}
Acl, 2005,

{2} It shall be deemed to hawe come inke force on the Znd day of
Septermber 2005,

2. In section 9-B of tha Tamil Nadu Fanchayats Act, 1394 thereinafter refarred
to as the principal Act), in sub-section (2), for the words “six months®, the words
“teralye months® shall be substituted.

3. In seclion 18-B of the principal Act, in sub-section {2), for the words
“six months”, the words “twelve months™ shall be substituted.

4 {1} Tha Tamil Nadu Panchayatz (Fouwth Amendment) Ordinance, 2005
is hereby repealed. .

{2) Notwithstanding such repeal, anything dane or any action taken under the
principal Act, as amended by the sald Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act.

{By order of the Governor)

L. JAYASANKARAN, -
Seerefary o Government,
Law Depariment,

Shork title and
GOMTHTErCE:
rment.

Amendmant of
gaghon 9-B.

Amendmant of

tactlon 18-8.

Repeal and
saving.

CHENMMAI ON BEMALF OF THE GOWERMNWMENT OF TAMIL NaDl

PRIMTED ARD FUBLISHED BY THE SPECIAL COMMISSIONER AND COMMISSIONER OF STATICHNERY AND FRINTING,
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The following Act of tha Tamil Madu Logislative Assembly  deceived  the assent
of the Govermer an the 2nd Februany 2006 and is herchy published for peneral nformation.—

ACT MNa. & OF 2008, |
An Act furlher to amend the Tamil Nadu Panchayais Acl, 1854,

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-seventh
Year of the Ropublic of Indiz as {ollopws;— )

1. (1) This Act may be callad the Tamil Nadu Panchayats {Second Amendment)
Act, 2008,

{2) It shall come into forge on such date as the Stale Government may, by
notificaton, appoint. .

2. Ipsection 198 of the Tamil Nadu Panchayats Act, 1984, in sub-section {2, for the
expression “four othor membors”, the expression "five other members” shall be subslifled,

{By Order of the Zovarnar.)

L. JAYASANKARAN,
Secratary to Govarnmern,’
Law Department.

Short tite and
SOMmrEnGE-
ment.

Amendmant of
section 198,
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The follawing Act of the Tamit Nadu Legislative Asssmbly received the assent
of the Sovernor on the 3rd February 2008 and Ls hereby published for gemeral information:—
ACT Ho. 9 GF 2006.
Anr Act dfurther to amend the Tamil Nadu Panchayats Acl, 1884, :
Be it enacted by the Legislative Assembly of the State of Tamil Nadu ir, thra Frﬁ;.r geventh
Year of the Republic of India as fallows:—
1. (1) This Agl may be called tha Tamil Nadu Panchayasls (Amendmonty Act, 2008, Shorl litle and
COMETEE I G-
meni.
{21 it ghall ba deemed to have corme into force an the 258 day of Oolober 2005
Tamll Madu 2. In section G-A of the Tamil Wadu Panchayats Act, 1994 thereinafler refored 0 35 Amendment ol
Al 21 of the prncipal Acl), In sub-section (2). far the oxpression "24th day of Octaber 20‘1]5" the  =section 5-f
1054

expression 240 day of Apal 2006 shall be substituted. | A
&

3. In =ection 281 of the principal Acl, in sub-saction (3}, for the expression "_E_JJ,_th day
of Detobar 2005*, the exprossion “24th day of April 2008" shali be substituted,

4. Notwithstanding anything comtained in the prncipal Act, evel'y parson exercising the
powers and discharging the functions of the vilaga panchayats speciied in Scheduls ¥ and
Schedule VI of the prncipal Act, as Special Officer of the said village panchavsis. with

affect on and frarn the 25th day of Deteber 2005, shall be deemed to have been appainted '

as such Special Officer of the said village panchayats under sub-seclian (1) of section 261
and under sub-saction (1) of section 3-A of the principal Act, respestively, a3 amended by
this Act, and anything done or any action taken by the said Special Officers during the
perlod commeancing on the 25th day of Cotaber 2005 and ending with the date of publication
of this Act, in the Tamd Nadu Government Gazetle shall be deamed to have beet validly
doms or takeny under the principal Act, as amended by this Act. '

{By orger af the Governor)

’}i L. JAYASANKARAN,
Secrelary io Government,
Law Department,

Amendment of
sevkion 261

Yalidation,

—_——

FAINTED AND PUBLISHED BY THE SPECIAL COMBNSSIONER AND COMMISSIONER QOF STATICKERY AND FRINTING,

CHENNAL ON BEHALF OF FHE GOVERMMENT OF TAMIL NADLU

DTP 1¥-2 Ex. {38) [31]

r———
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The fullowing Act of the Taml Nadu Legistative Assembly receiued the assent of
the Gowernor on the 1st Septemoer 2008 and is hereby pablished for general
infow mation: —
ACT Neo. 17 OF 2006,
An Act further fo amend the Tamill Nadu Panchayats Act, 1994,
Be it enacted by the Legislative Aesembly of the State of Tamil Wadu in Ihe
: Fifty-eeventh Year of the Republic of Indé as follows —
Shorl tatle and el Th|5 Act may be called the Tarml MNadu Panchayats {Frﬁth Amendmern}
CyCOMMERLE- Act . _:CICIE .
‘ment. .
b [2) It shall he deerned to hawva come into force on the 14ih day of July 2006.
Amendment of 2. In section 2 of the Tamil Nadu Panchayats . Act, 1994 (hereinafter refered to as  Tamilt..
saction 2. the principal Act)— . Act 2
1394

Amendmeni of
section 4

Amendment ol
section B

Arrgrdment of
sechion 7

Armendment of
action .

Amenoment ol
seglipn 13

Insertiar of
new sgLtion
28-4,

{1} clause {32-b} shall be omited ;

{2} in clause {37!, the expression “and incledes @ special village panchayat’
shall he omitted.

3. In sechon 4 of the pnncipal Act,~—

(1) in sub-gection {1}, in clawse (&), the exprassion “with a populalion estimated
st not less than five hundred” shall be omitted;

{2} i sub-sechon {2j—

{0 in clause {a), the exmession "provided that bhe population of the panchayat
vilage afrer such exclusion, is not less than five hundrad” shall be omitted;

iif} far clawse {b), the Folowing clause shall bs substituted, namely.—

‘thy In regard to any area excluded under clause (a) the Inspector may,
by motificator under sub- zaction (1), declare it to be a panchayat village or include it in
any contiguous panchayat vilage under clausa {g)li).".

4. ln seclion & aof the pringipal Act—
11] sub-section (4] shall be omitted;

(2} i sub-ssction [3), the grpression ‘5pecia'l village panchayats refemed to in
sub-sechion {4} and” shall be omitted

3. dn section 7 of the princepal Act, 10 sub-section (1) the expression “if in their
opimien the panchayat village satisfies or ceases Lo satisfy the conditions referred to
in that sub-gaction”™ shall be omited

&, In sectien & of the pnnopai Act, in sub-section (3], for the axpression

"twenly-ong", the expression “fifteen” shail be substituted.

T In sechon 13 of the principal Act, for the  expression “at the rate of one member,
as nearly as may ke, far every five theusand population”, the expression
“al the rade of ane member for such population as may be prescribed” shail be subshiuted.

8. After section 28 of the principal Act. the following seclion shall he inserted.

namely —

"28-4. Special provision rafating fa alechon. —Motwithstanding anylhing contained
in this Aot or the rules made or orders issued under Lhis Act. for Ihe firsl election far the
willage panchayais, panchayal union councils and distviet panchayats to be held
immedatety after the 14th day of July 2006, the territorial area of wards. the number aof
wards in every vilage panchayat. panchayat urmon and dislrigt panchayzt and the numper
of mambers to be returned by €ash such wards shall be the same as they exsl on the
14 day of July 2006
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£ Notwithsténding such repeal, anything dene ar asy action taken under the
pringipal Act, a3 amended by the sad Ordinance, shall be deemec io Pave been done
or taken under the prncipal Act, as amended by this Acl

(By crder of the Governar)

5. DHEENADHAYALAN,
Saeretary to Government-in-chargs,
Law Depariment,

DT a2 Ex (223)—14
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. 1n secton 83 of the prnopal Al the expression “and different persons may be  Amendment of
appuinted to diferent classes of wiiage panchayats” shall be amitted. section 32,
190. Chapter YA of tha pancpal Act ahal be cmitted. Grnissar 3f
' Chapter V-4
il Wacdy 1T (1) The Tamil Nadu Panchayats (Fifth Amendment) Crdirarce 2006 is hereby  Repeal and
Jrdmense repedled. : aaving.
al 2008
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Amendment of
section 261

Walidation,

expression "Z4ath day of October 20067 shall be subslituled.

3. Im section 261 of the principal Act, in sub-section (2}, for the expression "24th day
af April 2006", the expression "24th day of October 2006" shall be substituted

4. Notwithstanding abwthing cortained in the principal Act, evedy perscn exgrcising the
powers and gischarging lhe fungtions of wilage panchayals specifed in Schedule W and
Schedule ¥ W the principal Act, as Special Officer of the said village panchayats, with
effect on and fram the 25th day of April 2006 shall 2e deemed to have been appoinied as
such Special Officer of the said village panchayats vnder sub-sectipn (1) of Section 261
and under sub-saction (1% of section 9-4 of the principal &cl, respectively, as amended by
this Arct, and anything done ar any achon laken by the said Special Officers duding the
pericd commencing on the 25lh day of Aprit 2006 and ending with the date of publication
of this Act in the Tamd Made Gaverrmnent Gazedte, shall be deemed to have been valdly
doree oF taken under the principal Acl, as amended by this At

iBy order cf the Governod)

3. DHEENADHAYALAN,
Secretary 0 Goverhiment-in-charge.
Law Depariment

S 4 a2 2 » . -
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The following Act of the Tamid Nadu Legiskabve Aszembly received the assent of the
; Governor on the Tih September 2006 and is hereby published for general information:— .
: ACT No. 22 OF 2006.

; An Act furt.her o amend tha Tamii Nadu Fancha].r'ars A-:.'r 1954, ' _ 1
Bz it enacled by the Leglslatwe Assembly of -the State of: Tarnﬂ Nadu .in the A
Fifty-gseventh Year of the Republic of India as foilows-— . H
Short title and! 1. {1} This Act may be called the Tamil Nadu F‘anchayats {Thm:l Amendment} !
i commenge-  C Adt FO0B. .
;meat. :
(2} It shatl be deemed o have come into folce on the 25th ‘day of April 2006. -
Amendment of 5. In section G-A of the Tamil Nady Panchayals Act, 1984 (hereinafter fefered 16 88 Tami Had
section 9-A. the principal Acl), in sub-seclion (2}, for the expression “24th day of Apnl 2005" the Act21 o
' B 1964, -4
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The following Ack of the Tamil Nadu Legislative Assembly receivad the agserl of the
Guj.rernor an the 7th September 2008 and is hereby published for genaral information:— ' T ¥

W T R T s

ACT No. 23 OF 2006.
Ap Act further to amand the Tamil Nadu Panchayats Act, 1554, . h -_;Z

wd A1

Be it enacted by the Legisiative Assembly of the State of Tami Nade in the T |
Fifty-zevenih Year of the Republic .of India as follows — !

-
rprry

1. (1] This Act may be called the Tamil Nadu Panchayate {Fourth Amendmenty  Shertile and 5.
Act, 2006, . : Lommence-
meant. i,

{21 It shall be deemed ta haws come into force on the Bth day of March 2008. - i!

2. In seclion 3-8 of the Tamil Nadu Panchayats Act, 1994 (hereinafler refered o as  Amendment of
of the prificipal Acty, in sub-section (2), for the words ‘hweive monlhs", the words "ore year — S&ction &-B. -
and zighl menths™ shall be substituted, g

3. In section 18-B of the pringipal Act, in sub-section (24, for the wards "twelve manths”,  Amendment of ) i
the wards “mne year and gight months™ shall be substiluted. section 18-8:

4, Notwilhzlanding anything cantained in the principal Act, any person exercising the  Vaidation.
powers and discharging Lhe functions of the village panchayats specifigd in Schedule VIl
to the principal Act or of the Yereaud panchayat erien council on Lhe 8th day of March 2008
ghall be deemed to have been appointed as Speciai OFficer under sub-section (1) of E
section B-B. or, as the case may be, under sub-section (1) of section 18-B of the principai : '
Azt Az amendad by this Act and amything dane or any aclion taken by such Special Offcer,
durng the period eammencing on the Gih deay of March 20065 and ending wilh the date of
publication of this Act in the Tami! Mady Govermmeni Gazette, shall be deemed 1o Fave
boeen validy done or taken under the principal Acl, as amended hy ihis Al

SETESELLLED L amT

(By orifer of the Gowvernor)

S. DHEENADHAYALAN, O
Sacratary (o Government-in-charge. ' -
taw Deparkmend,

PUEBLISHER BY THE SPECIAL COMMMSSIOMER AND COMMISEIGHER OF STATIONERT AND FRINTING.
CHEMMA| ON BEHALF OF THE GCWERMMENT OF TAMIL MNADLU

..... -

TED AMD
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Tarmi: Macu
Act 21 of
1854

Tarmul Nody
Qrdimance
T oaf 2008

FRINTIEG 411 PLELISHED By THE SPECIAL COMPUSSONER AN COMMIZSIINER OF STATICNERY AND FRINTIMG CHEMKA]

The follewing Act of the Tamit Wadu Legislative Assembly  recaived  the assent
of the Governor on the 1680 December 2008 and is horeby published  far general
information: —

ACT Mo, 28 OF 2008,
An Act further to amend the Tamil Nadu Panchaypots Act, 1004

Be il enacted by the Legisiative Assembly of the State of Tamil Nadu in the
Fifty-seventh Year of the Republiz of Intia a2z follows —

1 (1) This Act may be caled ihe Tamil Mada Panchayats [(Sith 2smerdment)
Act, 2006,

{2} It shall be deemed to have come into force on the: 2G5Eh day of
Cletaber 2006,

2. After sectron B-B of the Tamil Nadu Panchayats Act, 1594 {hereinafter referred
ta as the principal Act), the fallowing seclion shall be inserted, nameiy:—

"8-C. Appamtment of Special Officer v certain circumstances.—MHotwithstanding
anylhing contained wn this Act, or in any other law for the time berng in force, in
respect of willage panchayat, which coufd not be consbiluted on Ehe 26ih day of
Oetober 2008, even after resorting to election process, the Inspecicr may| by notification.,
appoint a Special Officer, 1o exercise the powers and discharge the functions of the
said vittage panchayal, until the day on which the first meeting ot the said wilage
pancghayat is held =fier eleclion to the said village panchayat”

3. Matwithstanding anylthung cortained in the principal Act, avery peLon BXETCIS NG
the powers and discharging the funclions of village panchayat as Epecial Dfficer
of the village panchayat, with effect an and from the 250 day ot October 20086,
shall be deemed to have been appointed as such Special Officer of the willags
panchayal under section 5-C of the prinzipal Act, as amended by this Act and anything
done or any aclion taken by the said Special Officer during the parind commascing
on the 26th day of Qctober 2008 and eading wilh the 7th day of Novamber 2006
shall be deemed to hawe heen valicdly dore or taken ender the principal Act, 85

amended by thrs Acl
4. (1} The Tami! Nadu Panchayals (Sixth Amendment) Ordiance. 2006 'r_s kereby
repealed.

{2y MNotwithstanding such- repeal, amything dong ar any aclion taken under
the principal Act. a5 amended by the said Groinance, skall ke doomaed to have bean
dupg o taken under the prncipal Act, as amended by Lhis Acl

iBy order of the Coverror.)

5. DHEENADHAYALAN,
Secrefary to Government-in-charge,
Law Department.

Shart itle ang
COMmEnsa-
mernt

lasertiaon of
newr -
section 2L,

Walidation.

Repeal and
Saving.

DM BEHALF CiF THE GOVERMMENT OF TAMIL maDl

e i rmEm gt m e - n N LN ¥W - = BN wmEm Lo BEREy IR E,
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Part IV—Section 2

"Tamil Nadu Acts and Ordinances

The fallawing Act of the Tamil Nadu Legislative Assembkly received the assent
of tha Governor gn the 23th H'Iayr 2007 and is heraby published for ganeral

mformaﬁnn e

_ ACT Mo, 12 OF 2007,
An Act further o amend the Tamll Nade Panchayals Act, 1834,

BE it enacted by the Lagisiative Aesembiy of e State of Tam:d Nazu .n ke Fiff-aignin
Year of e Réputlic of India a5 follows. —

. (f} This Act may be called the Tarmll Nadu Panchayats (Fourlh Amendment]  Sheri Utle and

Act, 2007, COMTE nge-
et

{2y It shall come imto force an such date as tha State Governmant may,
by notificalion, appoint,

2 Afer section 80 of the Tami Madu Fanchayala Acl 1994 the lollowing section  Insarlion af
shall be inserded, namely — e Section
. 80-A,
=B0-A. Gramt of paid holiday lo employees on the day of poll— (1) Every pérson
employet in any business. trade, industrial undertaking or any olher establishment and
entiled to vote at glection to any panchayat shall, on v day of poll, be granted a holiday.

{2} Mo deduction gr abatement of the wages of any such-persan shall be made
on account of a haliday having been granied in accordance with sub-sgation (1 and if
such person is employed on the basis that he woald nat ardinarily receive wages for such
a day, he shali nonetheless be paid for such day the wages he would have drawn had

- ot a holiday heen granted 19 him on that dey,
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Ol Woan aregdegin aates sy iy paresears o subosaetem 11, 08 b saedys. 4
then suth amplemr stes be pueshable sth hoe ateeh ay eadend Vo fve o I
rUpans.

{4).This section shall not apply to any sleclor whose absence may Cause
darger nr substantial 19s5 in sespect of the employmant in which he is angaged.”.

{By order of the Govarnor)

S. DHEENADHAYALAN,

= Secretary to Govemmeni-in-chargs,

Law Dgpartment.

FRINTED AMD PUBLISHED BY THE COMMISSIONER OF STATICNERY AND PﬁlHTNG.GIENMﬂ-I
OM BEHALF OF THE GCVERMMENT OF TAME NADL
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The kllawing Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 7th June 2007 and s bereby published for general informatlan;—

ACT Nop. 18 OF 20G7.
An Act further to armend the Tami! Nadu Panchayats Act, 1994,

Br it enacted by the Legislative Assembly of the State of Tamil Madu in the Fifly-sighth
Year of the Republic of India as follows: —

1. (1) ‘This Act may be called the Tamil Nadu Panchayats (Amendment) Agt, 2007,

{2) It shall come into force on 'such date as lhe 3tale Government may, by
natificatlon, appoint.

2. In zection 205 of the Tamil Nadu Panchayais Act, 1924 (herelnafter referred o
as the principal Act), for sub-sactian {133, the following sub-seclion shall be substituted,
namely'—

"[14} Any person in respact of wham a nstificatien hes bean ijasued pndar
sub-section (11) removing hirn from the office of president shall, unless the notification iz
cangelled under sub-seclion {12}, be ineligible for election as prasident unkil the expiry of
three years fram the date specified in such nofification as posiponsd by the order, if any,
izgved ynder syb-section (12"

3, In gection 207 of th: principal Act, for sub-section {13), the following sub-zection
shall be substituted, namely:—

"1% Any person in respect of whom a nolification has been issued under
sub-seciion {12) ramowving hir from thae office of chairman shail be ineligible for alection as
chairman and For holding any of thoze offices until the expiry of three years frgm the date
spacified in the notification.”,

4. In saclion 210-A of the principal Act, for sub-gaction (3). the following sub-section
shail be substiuted, namely:— .

"{3} Any person removed under sub-geclon (1) frem the office of president,
vice-president, chairman, vice-chairman or member, as the casy may be, shail not be
eligible for election to e said office until the expiry of three years from the date specifiad
in tha notification ksued under sub-saction {1)."

{By order of the Governor)

5. DHEENADHAYALAN,
Secretary o Governmeni-in-chargs,
Law Depariment.

Shart fitle and
coOMmmenca-
mMEni.

Amendment of
section 205.

Amendmant of
sestien 207,

Amandmani of
anction 210-A.
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" Thé follewing Act of the Tamil Nadu Legislative Assembly received Ihe assent of the
Governgr an the 7th June 2007 ard is hereby published for general information—

ACT No. 17 OF EUDT
An Act further to amend fire Temif Madu F’anchaya*s Act, 1584,

Br it enacted b}' the Legiskalive Assembly of the State of Tami Nadu in the Fifty- e:gh‘lh
Year of the REpuI:IIIc of Indis as follewws—

1. {1}! - This Act may be called the Tamil Mady Panchayats [Second Amendmant}
Act, 2007, ' :

{2y It shall come inte force at once.

2. Irsection 41 of the Temil Nadu Pancheyats Aet, 1994, in sub-section {1}, Tor the
expression "disqualified undes sections 33, 35, 37, 3B and 40", the cxpression "disqualfied
under section 33 or section 35 o sub-seclion {13, {2} or (3} of section 37 or section 38 or
seclion 41" shall be substitvted.

{By order of the Governor)

S, CHEEMADHAYALAN,
Secrefary fo Government-in-charge,
Law Deparfment.

Shart tetle and
commence-
menl,

Amendment of
section 41



T T e — e m

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

The following Act of-the Taml Nadu Leglsiative Assembly received the assent of the
Governor on the 7th June 2007 and is hereby published for genaral information:—

ACT No. 23 OF 2007,
An Act further to amend the Tnm.i_‘f- Nedu FPanchayots Acl, 1994,

Beit enacted by the Leglslalive Assembly of the State of Tamll Nadu in the Fifty-aighth
Yezr of the Republic of India as follows —

1.°{T) This Act may be called the Tamil Madu Panchayats (Third Amendment)
Acl, 2007

(20 It shal come inte fores on such date as the State Government may, by
notification, appoint. -

2_In saction 167 of the Tamil Nade Panchayats Act, 1824 {hersinafter refarred o as
the pHincipal Act), sub-secticn (4) shall be omitted,

3. For section 169 of the principal &ct, the following sectlon shall be substituted,
rrmiedy: -

"169. Rutes regarding cofteclion of logal cass, local cass srrehame and surcharge
or the duly on fransfers of properly — The Govemment may make rules not inconsistent
with this Ack—

{5) for regulating the collection of Iecal cess under section 167, ookl cess
surcharge under section 168 and sworcharge on the duly on transfers of property under
gection 175 ;

{by far fixing \he praportions in which the procesds of lozal cess, local ooss
surcharge snd surcharge on'the duty on transiers of properly shall be distrtbuled ameng
village panchayats, panchayat union councils and distfict panchayats: and

{c) for deduction af the expenses incumed by the Governmant (n the enllection
of local cess, kncal cess surcharge and surcharge on the duty an tra=~-frrs of property.”.

4. In section 175 of the principal Act, sub-section (3} and {4) shall be omitted.

5. Afer section 175 of Lhe principal acl, the following section shall ba inserted,
namaly.—

“175-A. Apportionmerf of entertainments Tax among panchaysis.—
MNotwithstanding amything cortained in seclion 13 of the Tamil Nadu Entertainments Tax
Act, 1939 (Tamil Nadu Act X of 1538}, so far as panchayats are concernad, ten par cen
of the proceeds of the tax under section 4, section 4-F and section 4-H of that Act collected
every year shall be gredited to the Govermnmaent and the balance of ninety per cant shall
be distributed among village panchayats, panchayat unien councils and district panchayats
in such proportions as the Government may fix",

6. In section 188 of the principal Act—
(1] for clause {b), the folowing cleuse shall be substituted, namely.—

(b} the proportiohate share of the proceeds of the jocal cess, local cess
surcharge, surcharge on e duty on fransfers of property and entertzinments 1ax recefved
by the pancheyat union councl vnder sections 168 and 175-A.7

(3 clause 40 shall be omited.

‘Shart tille and

Commense
meenl.

Amendme cf
seclion 167

Substhution of
sectinn169.

Amancmant of
+acton 175,

Ingetion of
new sestion
175-A.

Amandinen] of
sectioh 1HS,

- - - . Chm o - - . . - ITEL .1 EE [ ]
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Amendmeanl of
settion 188,

7. In section 188 of the principal Act, In sub-section (1} —

{7) clause (cj shall be omiited;

(8} for cleuse (di. the following clause shall be subslituted, namely—

"g} the proporionate share of the proczeds of the local cess, local cess
surcharge, syrcharge on the duly on transfers of property and entertainments Tax received
by the vilage panchayat under sections 189 and 175-A"

(3) cliause {mm shall bhe omitted.

By Crder of ths Governor)

5. DHEENADHAYALAN,
Secretary to Govemment-in-charge,

Law Department.
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§ —————

The following Act of the Tamil Nadu Legislative Assembly received the assenl of the
Governor ¢n the 7th June 2007 and is herehy published for gansral information:—

ACT No. 24 OF 2007.
An Act further to amend the Tamii Nadu Parchayats Act, 1594,

Be it enacted by the Lepgisliative Assernbly of the Stats of Tamil Nadu In tha
Fifiy-eighth Year ol the Repukiic of thdia as follows *—

1. {1y This Act may be called Tamil i
Act zﬂa{?} y be callad \he Tamil Madu Fanchayats (Fifth Amendment) Short pie and
I . ' commernse-

{2} It shall come into force on such date as the State Government may, ™™

by hatification, appoint

2 In seckon 239 of the Tamil Madu Panchayats Act 1994, in sub-section {2},  Amandment of
for clause (b), the following clause shall be substituled, namely — section 239.

by The Tamil Nadu Slate Election Commissioner shall hold office for 2
term of two years and shall be eligitie for reappointment for iwo suCcessive forms

Frovided thal no person shall hald ihe office of the Tamil Madu State Election
Commissioner for more than six years in the aggregate

Provided further that a2 person appointed as Tamil Nadu Stafe Election
wommissioner shall retire rom office if he completes the age of sixly-five years
during the term of his office.”,

Gy Order of the Governar)

o5 DHEENADHAYALAN,
Secrefary {o Govenmment-in-charge,
Law Drepartitent,
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The folfowing At of the Tamil Mado Legislalive Assembly received the assenl of the
Governar an the Tth June 2007 and is herghy published for general informaion—

ACT Mo, 25 OF 2007,
An Act further to amend the Tamil Madu Panchayats Act, 1394.

Be it enacted by the Legislative Assembly of e Stale of Tamid Nado in thea
Fifty-eighth ¥ear of the Republic of India as follows :—

1. {#) This Acl may be called lthe Tamil Madu FPanchayats (Sixih Amendmenl}  Short tille and

Act. 2007, . COMImEnGe-
. . mearl

(2] It shall come inte foree on such date as the State Gowvernment may,
by notification, appoint.

. 2. In saction 188 of the Tamil Nadu Panchayats Act, 1984.— Amendmant of

sgclicn 1898

{13 in sub-seclion (1)}, for ctause {w), the following clause shall be substituted,
namely .—

“iw) such other moneys as may he specified by the Government.”;

{2} in sub-section (3], the exprassion "or other funds conslituted under !
sub-section {2}" shall be cmitted.

{By Order of the Govarnar}

S DHEENADHAYALAN,
Secrelary to Governmem-in-charga,
Law Department,
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Tre dollowing At of the Tamil Nadu iegistative dssembly reneived the aszent of
P Gopvernar on the 18t Febromey 2008 and s hereby nublished far general
imcrmabicsn —.

AT Moo 10 OF 2008,
An Acf further to amend the Tamil Nadu Panchayats Act, 1984,

:" Bc it emacted by fhe Lepislabve Assermbly of the Stale of Tamil Nadu in the
] Fifty-rinih ¥ear of the Republic of India as follnws:—

:* . 1. {13 This Act may be c¢alled the Tamil Nadu Panchayats (Amendment}  Short litle ang

LOMMmense-
At EEI-T]B. . meni.

2] It shall be deemad o have come inlg forge on the 13lh day of Decembar 2007,

K 2 In seqgtian 211 of the Tamil Madu Panchayats .-ﬁ-.v:t.l 1904 {heminalter refarrad 1o a5 Amendment of

¥ i iha principal AGlh— selign 211
Pt 1904 :

{11 in suh-section 2], for the expression “not less in numbar than ona-hall ot the
“senctioned strength’, the expression 'not less in number than thres-Hith of e sanctioned
streng i shall be substiueed,

{27 in svb-section {13). for the expression "nal [e88 than woethirds of the sanctioned
' i sreng!=”, the espression “not less than fourfifth of the sanctionod strength” shall be
gt subsshg bed:

(3 in suh-sectiore {14), for the axpression *six manghs®, the expresson ‘oRe yearr
shall ze subsiiluted:

::'. (4} for sub-section (15}, the following syb-section shali be substituted, namehy——

{15] Mo nodice af 2 mehon under this seclion shalt be receved —
(11 within one vear of the assumy.dion of office by, or
(i) curmig the Last vear of ke term of office oF,
3 vice-president.”. _
3. In sectio | 212 of e principal &ct,— . Amendmeand of
secifon 272
{1} in suh-saclian (2 far e exprossion "nok ez @ pumher tkan gre-half of the,

N SANClioned sirengtn”. the oxpréssion “nat less in number IRan thraefifth of the sanctionod
- slrerigih” shall be substitung,

(210 Sur-5echnn (TR r the cprossion 0ol ees tan to-lhiids of Uhe sanction d
sirenglin®, the espresswn "rol kesn than foue-fisin of dhe sanclioned srengtn™ sha'l He
subisliukend;

o 13} for suk-saction £35) the lsllowing sub-saction shall be substituled, namely:—
"0 Ma notice of a4 moksn onder b secticn shall bo eosived —
{il within one voar of ‘he assomption of office by or

{1y aunne) 1he: Tast year of the ferm of office of,

AOSMERTIT r yvner CRERTIERL

4. Ary mitior exprassing wanit ol anfidence n he vice-peesident of A vilsge panchayat,  Abatement
3 rhdirrn e ar s charrsn o A poeclegnt amon counal or chaias o vice-chairman of uf no
dodster] el otk prnlar the soncipal Act and pending betore any officar, authorigy  Bonfldence
e e Grsermenl, A 1T G 1Ty e, immeSialely before e cormensemaen ol his Aot motien.

arail shials
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fepp——_

Fepaal end 9 1) The Tarmil Madu Panchavats (Sevenlh Scadient Qrlnanee, S007 s by il g _ .. Thi !
saving. repealed. . . ool
b ol I
{2) totwithatanding such repcal, anvlhing dore or zry acton token vader The
principal it as amended by Whe said Grdinanee, shad ke deemad Lo Do Leees duse o
taken unider the pnnopai Act as amoeded by s A

(Sy ardor ol the Govaraor
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e— TAMIL NADU GOVERNMENT GAZETTE E
I A -: The folluwsg Acl of she Tamil Madu Leplslative Assembly received the assant of
e thee Cieverner on the 1210 Febraary 2008 and is hotchy published for genaral
ST

infexrmallan:--—-
: ACT Na. 11 OF 2008,
An Act further to amend the Tami! Nadu Panchayats Act, 1934,

Be I enactes by the Legislative Assembly al ke State of Tamil Madu n the
Fifly-rinth ¥sar ai the Republic of Indla 2s follows.—

+ f1) This Actrnay be called the Tamil Nadu Panchayais (Second Amendment)
Act, QUDE.

{29 It ghall ecme into foree on such date as the State Government may, by
natilicadian, appoint.

g 2. For sectinn 168 of the Tamil Nedu Panchayats Act, 1884, the foliowing
a2t ot seciion shall he aubstiluter namely—

“169. Orilers regarding collection of local coss, local cess surcharge
and surcharge o fhe duiy on transfors of property.—The Government may, by
netificatior, —

(o) requiaie (e oollection of [ooal cess wunder sechon 167, local cess
sufcharge Lrder seclion 1868 and surcharge on the duly on fransfers of propery
unaer section 175, )

oy fix the propartions in which the proceeds of local cess, local cess
surcharge and surcharge on tre dudy on transfers of property shall o distributad
among village panchoyats, panchayal unian cowncils and district panchayats and
gran &0y amaunt from the said procesds for the execution of specific scheme,

g 1 praject, programme or plan in any villege panchayal, panchavat union ¢ouneil o -

district parchayal, ang
| {c} deduct the axpenses incumed by the Government in the collection of
lpcal vess, lotu! nese sursharge and surcharge on the duly on transters of property.”.

i y ender of the Covermar)

5. DIHEEMADLHAYALAN,
- Secratary o Govermment-in-charge,
Law Deaarment,

Slrirt Gtle and
COFMUTIENCE-
ment.

Subalitulion of
sechon 155,

.-: FRISTED AnD PUPLIBHSD BY TRE COMMISSIONER OF STATICHNERY AND SRINTING, C'"IEN@
4 (i SEHALF OF THE GUVERMMEMT OF TAMIL MADU

-2 G, {55




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Shait Llitla and
COMIT enGEs
mani,

Amendmeni of
sechicn 165,

Insafon of
new

seetlon 166-7,

The [fllowing Acl of the Tamil Mady Legislalive Assembly received Ba assont af the
Governsr on the 28lh May 2008 and is heroby published for genoral infarmidion:—

ALT Ma. 34 OF 2008,
An Act forther to amend the Tamid Nadu Panchayals Act, 1984,

Be il enacted by the Legisiative Aesembly of tha State of Tami Nady in the Fiftyninth Year
of the Repubic of odia as foilows,—
1. {1) Ths A tiay be called the Tami Madu Panchayats fFourth Amendment)
Act, 2008,

(2] W shadt cotie inty force om osuoh dale as the Stete Gowarnment may,
by nobification, Sppaltnt,

2. In seclisn 165 of the Tomil Nedu Paichayals Act, 7994 (heapingiter rafared to o

the principal Act), gub-zeclion {2) shall be omitied.
3. Allter sectiom 184 of the principad A1, the following section shall e Jiwserted.
fiamely —

"1G6-A. Annual reporf of the Anelicning of Panchayals —The Goversment
shall tay on the lable of the Legislative Assembly, an annual regor om ke funclening
of the panchayat. in the Stale.”.

{By order of the Governor}

5. DHEEMADHAYALAMN.
Seeratary o Governnent,
Law Deparimen!.

Tam:l Nate
A o
21 of 1B

B 1ol Nadlu
- Ak
ol 1919

1 bl M
AL
ol B8




TaMIL NADU GOVERNMENT GAZETTE EXTRACRDINARY . 147

tof tag Tamil Nady Legislative Assembly recelved the asgent of the

The fallowing Ao : i ¢
’ v 2008 and is hereby publlshed for genaral informaticn—

Gowernar o the 28th Ma

ACT No. 39 OF 2008

Tarmil Mad an Act further to amend the Tamil Nadu Panchayals Act, ‘.199-1
i AT W

] Be it anacted by te Legisiativn Assambly of the Stata of Tamil Nadu in the Fifty-ninth Year
W of 1820 of e Hegublic of lade as fotloes—
3 - . L) Act,  Short btle and
r | 1. (1} This Act may be called the Tamil Nadu Panchyats {Saventh Amendmeoal) e,
2008, mant

19y |t shall eome inlo fcce ar such date as Me Siaie Governimanl may, by
netfigation. appoint, .

Kailul 2 In section 34 of the Tamil Nndu Panchayats Act, 1994 (herelnafter refetred to as Amc::Qmearjit ot
o
tha princpal Ay -— soction 34,

 ER= _
s ? {11 for subesection {2}, the” Wllgwing sub-section shall be substituted, namely.—

129 A person who having held an olice undsr the Government of india or undar
the Bowemmenl af any State has been dismissod for carmptian o for disloyaity to te Slate
shall e disouakified far eieclizn as 8 member or for hoiding offlce as a member dor & AedoG
of five: vears from the date of such dismissal”;

(2] sutesechion (3] shall be omitted,

3. I seclisn 35 of the principal Act, for the expression “five years”, the axpréssion .ﬂ.menpm%rg o
“six years' shail be substtuted, SECHTN 3o.

4. In sectipn 37 of the prncipal Ach for sub-sections (1) and {2}, the following  Amendment of
sub-setions shall bo sukslituted . namely— setlion 37

"{1} A prrsan convicled of an ofcnce punishahle undero-

{3) zeclion 153-A [cfence of pomobing  enmily betwegn different Jroups on
around of religion, race, piace of hirth, residence, lapguage. els., and doing acts
prejudictal 1o malktenance of “anncnyy or seclion 131-E [ofience of bribery) or seclion
171-F (piffence of undes infleense or  personation ot an election} or sub-secton (1) or
autrcentlon {2) of section 376 or section 376-A or section 376-8 or section 376-C or spchion
376-D or seetion 498-A (offence of envelty wards o woman by hushand or relative of a
husband] or sube-secllon {23 or sub-sechion [3) of secticn 305 {offonce of makiag staternant
greatng of promoling enmily, haleed or #H-will bebween claascs or ofience melaling 1o such
slatzmant inoany place of worship or in sny asscmbly engaced in the pedormance of
reigious worship of ralipious ceremonies) of the Indizn Penal Coda (Centraf At XLY of
1RGO} or

fb) the Protection of Civil Righls Ach, 1055 {entral Act XXH of 1255) whi;:h
providas Ior punishmend far the preaching and practice of “untouchabitity”, and for the
enfrscar.ant of ane disabitity arising thereirom: or

{5] moclion 11 folforece of impndiﬁg or exporting grotibited goods) of the
Cusloms Act, 1982 (Central Act 52 o £262); or

fd] sections 10 to 12 {ofence of belng 2 member of an asscoiatlon declared

untawful, offarca relating to dealing with funds of an unfawful assaciation or affence relating

- Yo centravention of 2n o naede in respect of 8 notficd place) of e Unladal Activities
{Preventont Acl, 1957 {Central Act 37 of 14B7): or

_ tz) ihe Forpign Exchange {Requiation) Act. 1673 [(Central Acl 46 of 19737; or
the Faoreign Exchange fanagemem Aet. 1995 {Sontral Act 42 of 19997 or

{f #he Namotic Drge and Psvchotogis Substances Act 1985 [Central Aot B
of 19853} or

_ (9} secion 7 (offence o contravention of the prvisions of sections 3 to 8) of
the Rellgious nstilulions {Prevention of Misuse) Acl, 1988 (Central Aot 41 of {983): or

(h} seclisn 125 {nffence of prodnetng onmily bebween classes in connection
with the lectiont or section 135 offence of moimsvrd of ballospapers from R ling stationg
o saction 1304 Dfenc of bocth caphonng) o siaosa 2] of sub-section (2] of sechon |36
{nfence Ll tnsathedemly defocineg et haodulonty dnstovien one nomination paparn) o te
Repsensentibmay ol Qe Peasple AL 10951 (Dental Ay 40 o 1954 ar
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Substilunon of

serClion 38

ti) section 6 fotence of coenversion of a place of worshipy of the Paces of
Warghip {Specio) Provgiong) A, +801 ¢Cenhal Act 42 of 1883 o

Lk section 2 (otfence of msdlting 1he indian Mational Flag pr the Gorstitulion
of India) or sechion 3 {oMence of prevemting singing of Mational Aathem: of {he Preventicn
of Inauits 1o Nalisnal Honour Acst. 1971 {(Cenral Act 6% of 19710 @r

(k) e Brevenlian of Corruption Act, 1538 (Ceniral Al 48 of 1888) o

(1] any d@w providing for the sreventlon of hearding or profitaenng; or

{m} any law relating o he aduiteralion of food of deugs; or

(] any pigyisiong of the Oowry Prokibition Act 1961 (Cenlral Act 28 of 1901)

shall be disguelified for ewcbon as & member. where [he sonyviSted person s
santenced o--

{3 oniy fine, for & peried of six years from the date of Sugh convisyon-

(i} imprischment, from e date ol such conviclion and shatl continue Lo 4e
disqualified for a furlher period of six years since his release.

Explanafion.—- [n this seb-aection. —

{1 "raw groviding fer the prevaniion of hoanding o profileenng” means any iaw,
of any order, ruie or natificaton havlng the force of law. providing fcr—

{8) Whe regulation of praduction or menufacture of any exsanal commmoadily;
(i) the contral of pricet at which any essenial conmoddity may be boughk & sold:
{iiy the regulalion of acquisttion, pessesslon, storage, tramspart, distrituion,

dispagsal, wse or gonsumplion of any essendial commedity,

(iw] the prohibii m of the withkelding from sale of any essential cammaodity
ardinarily kept for sale; .

{h) "drug” has the meaning assigned io i1 in e Jrugs and Cosnrelics Agi,

. 194[} Centrak Aot 23 of 19409;

fel "essenlizl commodiy” hag the meaning assigned to i in bhe Essential
Commaogity Act, 1955 [Central Act 10 of 1955);

{d) “Hood’ has the meaning assigned 16 i in the Prevention of Faod Adultaration
Act, 1854 {Central Ach X\ of 1554,

2} A person convicted of any offepce and sanfenced to lmprisonment for not less
than two yvears other than any gffence referred o in sub- Section (1) shall be disqualified
for election as a member fram the date of such conwiction and shall contue to be
disqualified for a further pericd of =ik years since hig release.”,

5. For section 38 of e principel Act, the foliowinn section shafl be subsliuted,
AimEly—

938, Disqualification of members.—{1) A member convicted of an offence -
deserihed under sub-sectian (10 of zection 37 shall be cisquadiffed, whers the convicled
member is sentenced to—

{i} omly fine, for @ parod of six years from tha date of such conviclion,

fil) mprisgnment, fram lhe daie of such conviclion and shall conbinue o oe
disqualified for a further pecod of six years smee fis release.

(2} A member comvicted of any offence and sentenced to mprsaneent for nol less
than Two vears otiter than any offence refenad fo in sub- section {1] of seclion 37 shall be
disgualified trom the date of such conviction and shall centinue o be disqualified fof a
furiher perigd of six years since his retease.

{3) Subject \o Ine provisions of section 41, & member shall cease to hold office as
such, if hg—

{8] hecomes of unzound mind, or 2 deafmute,

(B} spplias to be adjudicated, or is adjudicated, as an insolvent:

FEYFEI
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ic; acquises any inlernst in any subssting contract made with or any \{mrk
beirg dure for. any panchoyal excepl as 4 shareholger [other than a director} in a
eomoany of except as permitted by rutes made under this Ast

(g is employed as paid legal practitioner on bahalf of the panchayat or as
legal practitoner against any panchayal;

fe1 is fcund fhal he doss not beiong to Schedufed Caste or Bcheduled Tribe,
bul fias been elected rom lhe seat reserved for Scheduled Caste or Scheduled Tribe;

{F is appainted s an Officer ar servant ynder  this Acl;

{g; ceasss to reside in the vilage, panchzyat unign ar the district, as the caze
may ba,

ihi fails ta pay arrears of any kind dus by him, {otherwse than in fidutary
capacty) to @ garcheyat within three mamths after such arrears bacame duel or

1 ahsenls himsell from the meslings of the panchayal for a peried of three
conaecutive masths reckened from the dote of lhe commencement of ks tetm of office, or
of the iasl mealivg which he atendsd, or of hiz restoration to office a5 member under
sub=zectian 1] of saction 38, as lhe case may be, ar if within the said period, 'ess than
hree meetings @ve been hald. absens himsalf in the three consecutive meetings leld
aftar the 2aid date.

Provided 1hat np mesting ‘ram which 8 member absenles himself shall be counted
against him uandar this clagse f—

{i] gue natice of that mesting was apt given 10 him; or

{iiy the meshirg was keld afler awing sherter nolice than that grescribed dar an
ordinary meshing; o

i) the meeting was held o0 a reguistion of members.”,
G. In seclion 30 of ihe piancipal Ast1-—

{1y in sub-zeclian {1}, for the expression “clause (al or clauss (b)Y of gactign 337, the
gAprassion “sub-section (11 or sub-saction (2% of section 38" shall be subsiiuted:

(2 7in sub-zection {21, for tho expression ‘under clause {j) of sechon 33", the
e¥pressior under clause (i) af sub-section {3) of sectian 38" shal be subsiiuted.

T. Fror secfion 41 of the principal Act, the followir - section shall be substitied,
namaly — .

47 Authority to deglde Questions of disguatffication or cessafion of
mempars.—

{X) I any quesfion arises as to whether any person who has been elected a5 a
merrhber of a panchayal or who bezomes a member of a peichayat s not qualifad or has
bocome disgualified under seclion 33 or seclon 34 or sechon 35 or sub-ssction [3) of
sechon 38 or 35-A or cessalivn undsr section 40, the question shall be referred by the
Insnector o e Govererean! whose decisian 2hall ke final

(2} defarg laking any svchk decision on s0ch Question. the Government shall nitain
tre cpinian of the Taml Mady Siele Eleclion Commissian and shall act acgording to
suich opimmian.”.

8. Ater section 41 ef the principal &ct, ke following =ections shall be nserted.
namesy. — )

“41-8. Powers of the Tami! Nady State Election Cammmission.—

111 Where in conraction with the tendering of any opirion to the Severnment under
sechon 41, the Tami Nadu State Election Commission cansiders it necessary or propee o
Méake an inguiry, and the Tamr| Madu State Electon Commizzion iz satisfied that on ihe
gasis of the affidavits filed and the documents produced in such inguiry by the parfes
concgraand 3! their own aceord, ¢ cannct come 16 a decisve oginion an the matter which
15 Oeng ingqairzd ala, the Tamil Nadu Sta'c Elachion Cormmission shad have, for the
eIrposes o such inguery. ha powers ol a givil court, while Irping a suit under the Code of
Lol Procedhere, 1908 (Cenlraf Act™y of 1908), i respect of the (ollowing marers, IR |y rem

d sumimcnng and enlercing the sllendance o1 any poerscn and ERamIning him
1wl

Amendment af
secion A6,

Subatitulion of
sechien 4

Ins=nion of
new zgpligns
d1-A, 41-8,
412 and
41-0
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o requiring the discovery and production of any docurrert or other malerial
object producibls a5 evidenca:

{g) recoiving evidunce on afiidavils;
{d] reguisitioning aoy pubic record ar 4 copy Yereof from any ounl of office;
(2] fssUbng commission i for the examination of wilnesses of doggmanta.

2y The Tamil Mady State Eleciion Coemmitsion shall alen have tha powsr to
require any person. subject 1 any privilege which may oe claimed by ha! person under
airy [aw for the lime baing n force, & fumish mfoomedion or such paints o matiers as
in the npinion of the Tamil Nadu State Election Commission rmay be usclul Yar ar releeant
1o, the subjoct-mattar of e inguiny.

{] The Tamil Mady Stare Blection Caommussion shall Be deemsd 10 be a civil cowt
and when any such offence, as s described In seclion 175, secvon T8 seclion 17V
seciion 180 or section 228 of i{he Indian Penal Cage (Ceatral Act XLV of 1360),
is commiled in the wiew of presence of e Tamid SNade Stale Elecian Coronissieen, B ] ——
Tamii Madu Stale Election Cormmissior mey after recording the facts caonstiuting the
offgnce and e slaiemen of the accused as provided for in the Code o Crminal
Procedurs, 1973 (Central Ant 2 of 1974), fohward e tase o a Magisirals Raving jurisddstise
to iy the same and 1he Bagislate 0 whom any such case s foreaided shall praceed m
hear the complaint agairs! tho accursed ag if tha cauwe tmd kil b misne undir
seclon 240 of the Code of Crimenad Frocedure, 1973 (Caniral Act 2 of 1974).

i) Any proceeding hefore the Tamil Madu State Electisn Cammission shail be
deamed to ke & judicial proceeding within the meaning of seclion 183 wnd section 228 of
the Indian Peral Cods (Coentrad Act XL af 18300

£1-8. Statememts made by person (o e Tamil Madu State Eleclinn
Comumtissign.— Mo stalemeni made by a persen in the course of givicg evidenca weforg
the Tamil Madu Sizie Electon Colrmission shall subject him to, or be uscd against nims in.
ary cvil or ciminal proceeding except @ proseculion for giving faisg avidence by such
stalzinenl.

Tr

Provigded thal tha siglemant—

[ak 15 mada in reply 10 a question whichk he js required by the Tamil Kady Srate
Elaction Comriizgion b answet, of

M) is relevant to the subject-matisr of the inquiny.

41-C. Frocodure to be foflawed by the Tamil Nady State Election Commmission—
The Tamil Nadu Siale Elgclion Commission shall haye the power 1o regulate s owd
grocadura (naiuding whe fiking of places and fintes af ils sitfings and deciding whether ig
gil in public or in private).

£1.0. Protection of action taken ir goodfaith—MNe suit, proseculion or olher legal
pracesding shall lis against the Tamil Madu Stale Eleclien Comemission ar any person
acling undar the cirection of the Tamil Madu State Eteclion Commiszion in respact of
amything which 18 ir. good faith done or nlended to be dong 1 pursuanca af e faregaing
provisiana of seclions 41-A to 41-C or of any order made Mhenxunder or in respect of lhe
\endaring of any opinion by the Tamil Madu State Bleclisn Commissicn o lhe Géveimnment
or in respe: of the pubhcation, by or urezer the autkariry of the Tamil Mady State Electinn
Commission of @y Such opinicn, paper ar proceedings.”.

{By order of the Goverrar)

8. DHEENADWAYALAN,
Secretary o Gavernrent.
Law SBepariment.

FRIMTED AND PLALISHED BY THE SPECIAL COMMISSIONER AND COMMMESIONER OF ETATIONERY AND PRIATING CHEHARE r
oM BEHALF OF THE GOWERMNMENT OF TAMIL NaOU -2

sate s u g, gy




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Shan tlle and
COMMEnss-
mantl

Amendmen) of
sectign 167,

Arnandmiant of
soclion 163,

The following Act of the Tamil Mac Legislative Assembly --rived the assent ol tha
Govemor on the 2nd Junp 2003 and is hereby poblishod e general information—

ACT Mo, 40 OF 2005,
A Act forther tg amend the Tamil Nadu Panchayats Act, 1994

R it ghaclad by tha Legislaters Assembly of the State of Tamil Hadu in the Fifly-nirth fear

af the Republic of Indla as folows:—

1. {1} This Act may ha caled the Tamil Mady Panchayals (Trird  Semondmen:)
Acl. 2008,

{2y It skall come Into force an such date as tha Slate Gaverrqnent may.
by natibcation, appoint,

2 Insection 167 of the Tamil Nadu Panchayais Act, 19%4 (hereinalfer reforrad 1o as he
princigal Act), in sub-section £1], for the expression’one rupes”. 'he expression
"wo upees’ shall be substituled.

3 In sectlon 163 of the prncipal Art for the expressmn "fwa rupees”,
{he expression "seven rupaes” snal be subslitutad.

By arcor of the Governor)

5. DHEEMADHAYALAN,
Seeratay o Government,
Law Departrnlen,

e m e ..
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153

The fehowing Act of e Tami Madu Legisiative Assembly raceived the aszent gt tha
Cioverngr on e J0TR Kay 2008 and is Ferwlyy published for goneral informatior .—

ACT No. 41 OF 2008,
An Act funther 10 amend the Tamil Nadi Panchayats Act, 1994,

BE it enacted by the Legislative Assemhbly of fre State of Tamil Nady in the Fifty-ninth Year

of *he Repuilic af India as foilowsi——

1. 1) Tris Acl may be callzd the Tartil Nady Panchayats (Flith Amendment)
Agt, 2004, .

¢} K oshsll come nte foree on such date as the State Gove amani may,

by notification, apEoind,

2 Insecton 48 of the Tamd Madu Parchayats dct, 1994, in sub-section (4), atter clause (),
the followsng clause snah be added, namaly —

“fd) exacuie ar implement all schemes, programmes of activilies as may
be entrusted o vilage panchavat Fraom time to time.".

{By oroer of the Govarnor)

5. DHEENADHAYAL &N,
Secretary to CGovernmenl,
Law Depattment,

A2 Ee 100Y

Short kitle snd
COMmMents-
mant,

Ameniinan of
sectlon 46,
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The following Act of the Tamil Madu Legistative Assembly received e Iassent {sz Iha
Gavarnor an the 2ad June 2008 and 38 hereby published for general information—

AGCT Mo 42 OF 2008.

An Act furiher to amend the Tamil Nadu Penchayats Act, 1954.
Be it enactect by the Legislatve Asssmoly of the State of Tamil Madu in the Fifty-minth
vear of the Repubtic of Indiz as follews—
1, {11 Trls Act may be calad the Tarsll Nadu Panchayals [Sixh Amendmeni) Act,
2008,
(2] |t shall come into forse on such date as tha State Guvernment may, by
ntificaion.  appoin. ]

2, For Schaxile 11 ta the Tamil Medu Panchayats Act, 1994 ¢hareinafter refarred
ta 33 the principal Acty, the mlowing Scheculs shall be substitutad, namely—

"SCHEDULE-H.
CRDINARY  FPEMALTIES.
[Ere Sectlon 245_{1].]

Sl Subfect.

seclion of
slanse,
2 ' 13)
{13 Falure to abey requisition to ferca off, take d'-i:nwn, Lecurg or repair dangercus
structurs.
{1} Eailure ' obay requisiion to securs, lop of out down dangarcus trees,
- Failure to obey rogulsition 1o fence building or land or trim, prune or cut hedges

and frees or lowsr an enclesing wall,

f1)a) drtgwful building of wall nr erecting of fenes, sac. in of over public road.
|f1]|{E} Unlawful making of hole or de:-ns.iting of matter In or upen pudlic road.
{170e] Unigwiul nuarrying in any place eear publ. road, st

{1 ety Ualsalul crecticn of buikbing over deain.

[0 Plantiag al iees wilhoul perntission on any oubllz rasd or cther progamy yested

i pancheyal or panchayat wnish Souncil,

LIHR Felling. e, withzul parmigsion of irees growing on public read or othar property
sasled in A paschayat or on peramboke l2nd the use of which is regulate |
By 0t under seciion 134 or seclion 1205,

Fobrr b nlous olmes of Auklc enterdainmant.

p=¥-2 Ex. (10002

Short-titke and
COMMANCE-

men!t.

Substitulien of
Schedufa N,

Hme which
may he
rpscsed.

{4)

Five thousand
rupess,

“Five hundred

fupess,

Twa Rundrad
IUPEES.

Two thousand
rLpads.

Five hundred
rupees.

Two Loyusand
TUpBES.

Four thousand
ropess,

Two nundrag
rupees.

Two thausand

ropess.

Four theusand
rUpEes.
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wnclion. Sup- Sufjecl,
Lachont or
R ¢/ - (3
1440 - ' sending infactad shild & schoaol.
42 - Failore b give information of smak pox.
143 (1] Faiture to obey requisilion o 4l i, oo, tank or other placo dangerogs e pubhe

health or safety.

144 {1} Failure 1o obey requisition o clear o7 ceanse, et buidig or 4a1d in Rty
' slale of overgrown with noxous vegetabon.

148 {1} Opeotting o new private marhet or coativing ko keep opeh @ pnvals matkel
withoul licenca of cortiary 0o Poence.

148 31 Lewy of fees in privale market withoot & calficate.

150 - - Sala or exposyre for sale in public o prvale markp! of any animat of articie
+ wilthouk pemissicn.

151 - Sale, atc.. of atickes in puhlic mads or ptaces, afer prohibition or withaut lizence
Or conlrary b3 regulations,

.1'54 b} Using any publis place or wad-s'de as 3 [anding or haiing place o ax 3
cari-stand withln prohibited distanca.

155 S ¥ } Opening A privale car-stand or continuing o keep open 8 private
cart-stand withoul liconse or contdry o oence

157 . fa} Slsughtering, cutting up or skinring, efs., of amimals outside public
gisughter-house in corlraventior of rules.

167 {E) Elaughtarng of apimals tor purposes of sale wilioot licenes or condrany o
liernge.

158 &3] Unlawdul destruction, etc., of amber affived cn boildings.

158 4] Failure to repiace pumber whan required o do so.

1559 {1) Uslrg a place for offonsive or dangergus ‘rade without Nuence or contrary to
hicence.

160 - Unlawful eraction of fastory, workshop, ele

235 - Chstructing 3 person in the vse of enjoymeant of 8 pubdtic mad, market. wel,
lank, eic.

Srifr-mect
oF oidude

)%

{13

ftu

i1

{1

L
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hich may g — - - = . . :

eosed 1_- 3 Far Senedule W 'o the priccipal Act, the faliowing Schedule shal| be substituted, SEgit:;;rizn”?r
namnay — .

)

"SCHEDLLE - LI,

humvel '
-I*f:i:s ' PEMALTIES FOR CONTINUNNG BRANCHES,
:upres ' {See seclion 245 (23]
e * o Fine which
eeh. ey Sub-section ' Swect. ' may be
_ oF uRa : ) imposed.
v gl . 4)
LRES. i (& 3 T !
+ thousandl LY Failure tn abey requisition to fanca off, take down, secure or rpair dangerous  Five hundred-
TS siructuna, Tupees.,
r ousandlioe {3 Failure to obay raquisiicn to segurd, lop or out down dangerous trees. Cine hundrad
SOCes.  § . rupeas,
a el ol - - Failure to n-t:-mr requisilicn o fonce building 41 fand or trim, prune of cut hetdges  Fliy rupess.
uspes. 3 ahd traes, or lower en enclosing wall.
0 huedendY [1%a) Unilawiul buitding of wafl or erecting of fenee, ete, in o over publle mad.  Twn hundred
res. | : rupgas.
w b .'::‘- t1idkd} Uniawlul making o hole or deposiing of matter tn or vpsn public road. Fity rupess,
upes,
 w (i)e) Unlawful quarnying I any placa near public road, efc, Twe hundred
NG rupess,
cpags, 7 ' ’ .
P {141y Unlasful erection of building ower drain, Four hundrad
i Ingu s . ) npess.
ripees. o o
® L - Falure b cioae place of public entetalnment, _ Four hundred
i hundnel : o : rpees,
LTS - :
- Lkl (13 Failure b obey requisilion to Bl in, o6, tank or other place dangarous o public Oine undred
Ty tupeed ’ health or safely. _ FLIpHEE,
' W (13 Failure o obey requisiban to clear or cleanse, At building or land in  One hundred
e e filthy slate or ovargrown with noxicus vegetatlon, MPSas.
5 {1 Kanping open 2 private markel without licenge ar contrary 1o inance, Oine thousard
- sy Mipeas.
rupees. '
i} {3} Lavy of fees in private market withowt a ceritiats, s Five hundred
Jna - TUpass,
rupees. 3 -
I - Sale or exposure for sale in public or private merket of animal or article withowt  Twenty
ELCR - permission. - . rupeas.
rurees . ¥ '
3 (t) Keaping vpen a privale caf-stand without licence or contrary lo licencs, Fifly rupees,
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{By order af tha Governar)

&. DHEEMADHAYALAN,
Sgeratary 10 Government,
Law Departmant.
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The fallowing Act of the Tamil Madu Legis'ative Assembly received the assent
of the Govemnar =n the 28th November 2048 and is hersby publishes for
geners: infarmabon—

AGT No. 58 OF Z00E.
An Act further to amend the Tennl Nadu Panchayats Act, 1834,

Br 9 enacted by the Legisiative Assemily of the State of Tamit hadu in he Fifty-ninth Year
af tha Repdbie of India as fokows—
1. (11 Thnis Acl may be calied the Tamil Nadu Rancheyats (Righth Amendment]
Act, 2005 . . .
{21 Il shal be desmed to have come Mo foroe on the 2B day of Gotober JODEB.
2. i1 =eckan 172-4 of the Temil Nadu Fanghayats Ast, 1984 (hersinalter refecead tn as

the princypal AT, for tha expragsi.n "village panchayal may', the exprassicn "collector may”
shall ba substiicted,

3. In gertion 172.B of the printipal Act including the proviss thersls, for e erprassion
"willege panchayal® in bwo places where o oocors. the wecression ‘eoliector shatl be
substituted. : : .

4. in sealien 220 of the arincipat 40—

{1 in sub-gection (2), for the e::ﬁrmssic:n “panchayai”, the expiession "panchayat or
the colactar, #s tie case may b’ shall be sebslitted,

[2) the “clowing proviso chall be sdded 10 sut-section {2y, mampoly-—

“Provided ihal 'or every licence for hoargings, the faes may he chargad al such
raigs as may e fised by thz Gowemment ™

(21 i sLg-section [3), for the expression "he Suortany', e exoression "the Socretary
of the colleclar” shal pe substituted;

f4hin sub-section {8), in ctause (4], for ke axpression “the Secretary”, (e expresslon
“the Secretary or the coilzctor’ shail be substitytad,

5. {1 The Tami Nadu Pancheyatz (Eighs Amendmenty Crdinance, 2008 is heraby
repeals, . '

(21 Molwtnstaning such mepaat _anything done or any aglioh taken unde: the
pringipal Act. 8% atordad By the said Ordisange, shall he deemad o have bocn dore or
taken under the prncipal Act, a5 ameded by this Act

(By order of the Gowernos]

F.ODHEENSEDHAYALAN,
Eacretary o Gavernment,
Law Daparfmrani

Shagt title and
GOmme nce-
his ’

Amangrnant of
SEeotinn
172-A"

Arogndment of
saction
iT2-B.

Armendrmeal of
section 220,

Papg=al and
g3ving.
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Tma *cllowing Act af the Tamil kadu Legisiative Assembly received the assent
ol the Goverror ort the 20th Novermber 2008 and is hereby published for
qzneral inlarnatian=—- . _

ACT Mo, 59 OF 2008,

Ar Aot further to amend the Tamil Nadu Panchayals Acl, 1934,

BE il eranies by she Lemslzlive Agsorbly of the State of Tamit Nadu in the Filty-ninth Yedr

of the Republiz of Irdia as follows—

1. {11 [hs Ac may be cailed the Taml Wadu Panchayals (Minth Ameadmenty  Shott e and

A, 008, SAMM&rGa.
merd,
21 1l shal come inte “orze on such dale as the: Sate Government may. by nalificalicn,
igipactivil
" vady 2 In sechon 56 of the Tamil Nadu Sanchayats Act, 1954 (hereinaler referred 1 a5 the  Amendrmenrt of
EUN principal Ae i sub-section (13 i Gaese (a) for e expression “which shall He composed seglion 9B
i al Uy akairmas 27 Ihe zanabayal aman ceuncis, the corm ssioner and ore member efacied

alinlly By b paechayat anion councl’, the cxorcesion ‘which shall be composed of 1he
crairrmgs and e vice-chairman of the paachayal unicn council and e commissicner
slal be subsliluted.

3. MNatwithstand ng arything comained iniPe principal £ct or ihe rufes made tharaunder, Elctted

ihe membears zlesled by the ca~chayat uticn cowncds to the Appoiniments Caommittoes for rr'enit_:-era af
panchayat caicns and holding offce &5 such immediately before the date of commencement Apprintments
of the Tamil Medu Penchaya's (Minth Amendment) Acl, 2008 shall coase to be members Coammiitizes

cease o be

af e Apemniments Commetises o the date of sommencement of the Tamil kads embErs

Peachayals (Malh Amendrenl) st 2008,

gy crder of the Governor}

5. DHEEMADHAYALAN,
Secretary o Governmeint,
Law Departricat,

L

F'._F'..,I'_E Ex [ Ei . .I'i'
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Tamil Nadu
Act
21 of 1994.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 3rd August 2009 and is hereby published for general information:—

ACT No. 12 OF 2009.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Fourth Amendment)
Act, 2009.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. Sections 167 and 168 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred
to as the principal Act) shall be omitted.

3. In section 169 of the principal Act,—

(1) in the marginal heading, the expression “local cess, local cess surcharge and”
shall be omitted;

(2) in clause (a), the expression “local cess under section 167, local cess surcharge
under section 168 and” shall be omitted;

(3) in clause (b), the expression “local cess, local cess surcharge and” shall
be omitted;

(4) in clause (c), the expression “local cess, local cess surcharge and” shall
be omitted.

4. In section 176 of the principal Act, for the expression “surcharge or tax specified in
section 168 or 171 shall be granted by the village panchayat or the panchayat union
council”, the expression “surcharge or tax specified in section 171 shall be granted by the
village panchayat” shall be substituted.

5. In section 186 of the principal Act, in clause (b), the expression “local cess, local
cess surcharge,” shall be omitted.

6. In section 188 of the principal Act, in sub-section (1), in clause (d), the expression

“local cess, local cess surcharge,” shall be omitted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Omission of
sections 167
and 168.

Amendment of
section 169.

Amendment of
section 176.

Amendment of
section 186.

Amendment of
section 188.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 4th August 2009 and is hereby published for general information:—
ACT No. 14 OF 2009.
An Act further to amend the Tamil Nadu Panchayats Act, 1994.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment) Short title
Act, 2009. and
commence-
ment.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 37 of the Tamil Nadu Panchayats Act, 1994, after sub-section (2), the
following sub-section shall be inserted, namely:—

“(2-A) A person disqualified for being a member under clause (e) of sub-section (3)
of section 38 shall be disqualified for election as a member for a period of six years from
the date of such disqualification.”.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Amendment of
section 37.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 5th August 2009 and is hereby published for general information:—
ACT No. 20 OF 2009.
An Act further to amend the Tamil Nadu Panchayats Act, 1994.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year

of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Third Amendment) Act, 2009. Short title
and
commence-
ment.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. For section 12 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as
the principal Act), the following section shall be substituted, namely:—

“12. Division of panchayat village into wards.— (1) For the purpose of election of
members to a village panchayat, the Inspector may, after consulting the village panchayat,
by notification, divide the panchayat village into wards in accordance with such scale as
may be prescribed.

(2) Only one member shall be elected from each ward.”.

3. Notwithstanding anything contained in the principal Act, as amended by this Act or
the rules made thereunder, the members of the wards in the village panchayats who are
holding office as such immediately before the date of the commencement of this Act shall
continue to hold office till the expiry of their term of office and every casual vacancy in the
office of such members shall be filled up in accordance with the provisions of the principal
Act and the rules made thereunder.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Substitution of
section 12.

Elected
members of
village
panchayats
to continue
as members
and casual
vacancies to
be filled up.
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Tamil Nadu
Act
21 of 1994.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 6th August 2009 and is hereby published for general information:—

ACT No. 28 OF 2009.
An Act further to amend the Tamil Nadu Panchayats Act, 1994

BEe it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth Year
of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2009.

(2) It shall come into force at once.

2. In section 110 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred to as
the principal Act), in clause (g), the expression “or tank” shall be omitted.

3. In section 112 of the principal Act, for clause (aa), the following clause shall be
substituted, namely:—

“(aa) the excavation, repair and maintenance of tanks and the construction of water
works for the supply of water for drinking, washing and bathing purposes;”.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 110.

Amendment of
section 112.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 17th September 2011 and is hereby published
for general information:—
ACT No. 18 OF 2011.
An Act further to amend the Tamil Nadu Panchayats Act, 1994.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-second Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Short title and
Act, 2011. commence-
ment.
(2) It shall come into force at once.
Tamil Nadu 2. After section 28-A of the Tamil Nadu Panchayats Act, 1994, the following Insertion of
Act section shall be inserted, namely:— new section
21 of 1994. 28-AA.

“28-AA. Special provision relating to election.— Notwithstanding anything
contained in this Act or the rules made or orders issued under this Act, for the first
election for the village panchayats, panchayat union councils and District Panchayats
to be held immediately after the date of commencement of the Tamil Nadu Panchayats
(Amendment) Act, 2011, the territorial area of wards, the number of wards in every
village panchayat, panchayat union and district panchayat and the number of members
to be returned by each such wards shall be the same as they exist on the date
of commencement of the Tamil Nadu Panchayats (Amendment) Act, 2011.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

DTP IV-2 Ex. (346)
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 31st May 2012 and is hereby published for general information:—
ACT No. 15 OF 2012.
An Act further to amend the Tamil Nadu Panchayats Act, 1994.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment)  Short title and
Act, 2012. commence-
ment.
(2) It shall be deemed to have come into force on the
25th October 2011.
Tamil Nadu 2. To section 82 of the Tamil Nadu Panchayats Act, 1994, the following Amendment of
Act 21 of proviso shall be added, namely:— section 82.
1994.

“Provided that the president may be paid a monthly honorarium, as may
be fixed by the Government from time to time.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.
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Tamil Nadu
Act 21 of
1994.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 15th  November 2012 and is hereby published for general
information:—

ACT No. 44 of 2012.
An Act further to amend the Tamil Nadu Panchayats Act, 1994.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Second Amendment)
Act, 2012.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 37 of the Tamil Nadu Panchayats Act, 1994, (hereinafter referred
to as the principal Act), in sub-section (3), for clause (a), the following clause
shall be substituted, namely:—

“(a) of unsound mind;”.

3. In section 38 of the principal Act, in sub-section (3), for clause (a), the
following clause shall be substituted, namely:—

“(a) becomes of unsound mind;”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 37.

Amendment
of section
38.
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TamilNadu
Act 21 of
1994.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 15th November 2012 and is hereby published for general information:—

ACT No. 45 of 2012.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Third Amendment)
Act, 2012.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. After section 257-A of the Tamil Nadu Panchayats Act, 1994, the following
section shall be inserted, namely:-

“257-AA. Permission to construct swimming pool.—(1) No swimming pool
shall be constructed in any place, after the appointed day, without obtaining
a permission from the Inspector.

(2) Every application for permission to construct a swimming pool shall
be made to the Inspector and shall be accompanied by such fee not exceeding
rupees five thousand, as may be prescribed, and shall contain such particulars
as may be prescribed.

(3) On receipt of an application under sub-section (2), the Inspector
may, after making such enquiry as he deems necessary, either grant or refuse
to grant the permission. Every permission granted shall be in such form and
subject to such terms and conditions, as may be prescribed.

(4) Where the Inspector refuses to grant permission under
sub-section (3), he shall give reasons in writing for such refusal.

(5) No owner or occupier of a building or land in which a swimming
pool is located immediately before the appointed day, shall continue the use
of such swimming pool unless he obtains a permission under this section in
respect of such swimming pool within a period of three months from the
appointed day.

(6) Every owner or occupier of a building or land in which a swimming
pool is located, shall maintain the swimming pool in such manner and follow
such safety norms, as may be prescribed.

(7) Any person authorised by the Inspector in this behalf, may enter
into any building or land in which a swimming pool is located, in order to
make any enquiry or inspection and may take any measures or do anything
which may, in his opinion, be necessary for the purpose of maintenance of
the swimming pool or for the safety of the persons using the swimming pool:

Provided that the Government shall authorise, for the purpose of this
sub-section, any officer,-

() not below the rank of Joint Director in the office of the Director
of School Education, in respect of swimming pools located in the premises
of schools;

(i) not below the rank of Joint Director in the office of the Director
of Collegiate Education, in respect of swimming pools located in the premises
of colleges and Universities.

Short title and
commence-
ment.

Insertion of
new section
257-AA.
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(8) For the purpose of sub-section (7), the Government may authorise
different persons for different classes of buildings or land in which swimming
pools are located.

Explanation.— For the purpose of this section, “appointed day” means such
date as the Government may, by notification, appoint under sub-section (2)
of section 1 of the Tamil Nadu Panchayats (Third Amendment) Act, 2012.”.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.
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Tamil Nadu
Act 21 of
1994.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd September 2014 and is hereby published for general information:—

ACT No. 22 OF 2014.

An Act further to amend the Tamil Nadu Panchayats Act, 1994.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-fifth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Panchayats (Amendment) Act, 2014.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. After section 143 of the Tamil Nadu Panchayats Act, 1994 (hereinafter referred
to as the principal Act), the following sections shall be inserted, namely:—

“143-A. Grant of permit to sink well.— (1) No person shall, either himself or through
any person on his behalf engage in sinking any well in the panchayat village for any
purpose without obtaining a permit from the executive authority:

Provided that this sub-section shall not apply for sinking of well for domestic
purpose:

Provided further that this sub-section shall not apply to the revenue villages specified
in the Schedule to the Chennai Metropolitan Area Groundwater (Regulation) Act, 1987.
(Tamil Nadu Act 27 of 1987).

(2) Any person desiring to sink a well shall apply to the executive authority,
for grant of permit for this purpose and shall not proceed with any activity connected
with such sinking of well, unless a permit has been granted by the executive authority.

(8) Every application for grant of permit shall be made in such form and contain
such particulars as may be prescribed, and shall be accompanied by such fee not
exceeding five thousand rupees, as may be prescribed.

(4) On receipt of an application under sub-section (2), the executive authority
may grant, subject to such conditions and restrictions as it may specify, a permit
authorising sinking of well or refuse to grant such permit:

Provided that no permit shall be refused unless the applicant has been given an
opportunity of being heard.

(5) The decision regarding the grant or refusal to grant the permit shall be
intimated by the executive authority to the applicant within such period as may be
prescribed.

(6) Any person aggrieved by the decision of the executive authority under
sub-section (5) may, within such period and in such manner as may be prescribed,
appeal to such authority as may be specified by the Government, by notification, in
this behalf.

(7) The owner of every well in use or disuse shall follow such safety measures
as may be prescribed.

143-B. Grant of certificate of registration.—(1) Every person desiring to carry
on the business of sinking well in any panchayat village shall apply to the Collector
for grant of a certificate of registration.

(2) Every application for grant of a certificate of registration shall be made
in such form and contain such particulars as may be prescribed and shall be accompanied
by such fee not exceeding fifteen thousand rupees, as may be prescribed.

(8) On receipt of an application under sub-section (1), the Collector may grant,
subject to such conditions and restrictions as may be specified, a certificate of registration
or refuse to grant the certificate of registration:

Short title and
commence-
ment.

Insertion of
new sections
143-Aand
143-B.
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Insertion of
new section
246-B.

Provided that no certificate of registration shall be refused unless the applicant has
been given an opportunity of being heard.

(4) The decision regarding the grant or refusal to grant the certificate of
registration shall be intimated by the Collector to the person within such period as may
be prescribed.

(5) Any person aggrieved by the decision of the Collector under sub-section
(4) may, within such period and in such manner as may be prescribed, appeal to such
authority as may be specified by the Government, by notification, in this behalf.

(6) Every person carrying on the business of sinking well shall, while sinking
a well or on completion of sinking a well, follow such safety measures, as may be
prescribed.

Explanation.—For the purpose of sections 143, 143-A and 143-B,—

(a) “sink” with all its grammatical variations and cognate expressions
includes digging, drilling, boring or deepening;

(b) “well” means a well sunk for search or extraction of groundwater and
includes an open well, dug well, bore well, dug-cum-bore well, tube well, filter point,
collection well or infiltration gallery, but does not include a well sunk by the Government
or Central Government for carrying out scientific investigation, exploration, development
or management work for the survey and assessment of groundwater resources;

(c) “person” includes a company or association of individuals, whether
incorporated or not.”.

3. After section 246-A of the principal Act, the following section shall be inserted,
namely:—

“246-B. Penalty for sinking well without permit or registration.—Whoever contravenes
any of the provisions of section 143-A or 143-B or the rules made thereunder shall,
on conviction, be punishable with imprisonment for a term which shall not be less than
three years but which may extend to seven years and with fine which may extend to
fifty thousand rupees.”.

(By Order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.
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